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LOK SABHA DEBATES

LOK SABHA

Monday, December 19, 1983 | Agrahayana
28, 1905 (Saka)

The Lok Sabha met at Six Minutes past
Eleven of the Clock

[MR. SPEAKER in the Chairi
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What happened today

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
Toduay, 1 have to force my entry into the
lady Members’ Lounge to get the lady
Members present here to make the quorum.

DR. SUBRAMANIAM SWAMY : We
want more details about this.

AN HON. MEMBER : Itis a serious
trespass,

MR SPEAKER : Is there any Hon.
Member in the House who can lodge a
protest and givc me a privilege motion.

DR. SUBRAMANIAM SWAMY
Next time he should take other Parliamen-
tary Members specially from the Opposition.

SHRI BUTA SINGH : 1 would request
the Hon. Members to come to the House

regularly. Otherwise, it will pose a situation
for m: when I will be thrown out from the
lady Member's Lounge one day....

SHRI KRISHNA CHANDRA
HALDER : Gentleman Members are quite
competent enough to form the quorum.

MR. SPEAKER : Equal rights. There
is no discrimination. At least, I will not
allow it. Members are only Members here—
Lady Member or Gentleman Member.

ORAL ANSWERS TO QUESTIONS

Reduction of Berthing Charges for Fishing
Trawlers in Ports

*366. PROF. P.J. KURIEN : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Government have received
representations  from  various sources to
reduce th: berthing charges for fishing
trawlers in  various fishing ports in the
country; and

(b) if so, what steps are being taken
to reduce the berthing charges, in view of
the gencral difficult financial position of
fishing vessel owners ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Represen-
tations have been received by the Government
of India for reduction in user charges
levied at Visakhapatnam Fishingiilarbour.

(b) A Committee has been constituted
in August 1983 to study the subject and
suggest, inter alia, the appropriate user
charges.

PROF. P.J. KURIEN : Sir, there have
been various representations from the fishing
industry regarding the problems being faced
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by the industry. The Minister has said that
a committee has been appointed. 1 would
like to know what are the other terms of
reference made to the committee and whether
the committee has submitted its report. If
so, what are the salient features of the
report ?

In the fishing industry, most of them arc
small boat-owners. When they go for
voyage, they go with full diesel. But their
successful voyage of fishing trip depends on
the weather conditions, mechanical defects,
full catch and such other problem faced in
the sea. Most of them have to come back
to the port without sufficient catch. If the
weather is bad, they have to come back. If
there is a mechanical problem, they have to
come back. If the boat or the trawler
develops some repairs, they have to come
back and they have to be at the port. But
at all these times -on bad weather,
mechanical trouble and less catch-~you are
charging the berth charges. 1 would like
to know whether this aspect has also been
included in the terms of reference made to
the committee so that at least on this
occasion, these trawlers and boats will be
allowed at the port without any berthing
c¢harges.

SHRI YOGENDRA MAKWANA - The
committee has been appointed in August,
1983 and the report is expected to come
somewhere in February, 1984. So far as the
terms of reference made to the committee
are concerned, the terms of reference include
what the Hon. Member has said because
there is one term of reference on ‘‘such of
the problems, if any, faced by the owners
of traditional fishing boats and small
mechanised boats, and small mechanised
vessels. This is one of the terms of reference.

The other terms of reference are :—-

(i) To study the existing organisational
pattern and suggest measures for
streamlining the system in relation
to the levy of users’ charges;

(ii) To review the existing users’ charges
and suggest changes, if any, keeping
in view the expenditure and income
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of the fishing harbour vis-a-vis
paying capacity of the users;

(iii) To study the problems, if any,
faced by the owners of traditional
fishing boats and small mechanised
vessels;

(iv) To suggest how the operational
losses, if any, could be made good;
and

(v) To look into the representations
received . from time to time on the
subject while examining the above.

What the Hon. Member has said about
the catch of the fish by the small vessels
also comes under the problems of the small
boats.

PROF. P.J. KURIEN India has a
coast line of nearly 7,500 KM and our
economic zone extends up to 200 miles.
With this vast area, our fishing industry has
not developed to cope up with this coast line.
Our deep sea fishing trawlers are only about
a hundred and odd and of them, the private
entrepreneurs own only 50.

Countries like Taiwan, Japan and even
Thailand have comparatively smaller coastal
area than ours. The fleet of fishing trawlers
in Taiwan and Thailand goes up to 7,000
and in the case of Japan up to 14,000.

I would like to know why in spite of
having such a vast area of sea potential
where we can catch fish—fish is also an
important staple food in our country—we
are unable to tap these resources. I feel
there is some structural problem and
hindrance in the Department.

1 would like to know from the Hon.
Minister whether there is a proposal to
appoint 2 Committee to examine in detail
all the aspects of this problem and to find
out why the fishing industry is not thriving
in our country when compared to other
countries with less coastal area.



5 Oral Answers

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) All these
problems are reviewed by the Government
from time to time. We also have a Central
Board of Fisheries where these matters are
raised. Fishermen's reprasentatives are aiso
members on the Board as also the people
representing the Departments of Fisheries
from the States,

It is a fact that fisheries have not yet
developed to the desired extent in our
country. There are various constraints.

The Exclusive Economic Zone Act
was passed by Parliament not very long ago
and after that we are trying to increase the
number of fishing boats in our country and:
to develop our marine fisheries. But we
want that the fishing boats should be owned
by the people and it depends upon the
capacity of the private entrepreneurs as also
the Corporations of the States to purchase
the fishing vessels. At present, the people
only want boats on charter from various
other countries and we do not want to go
very fast about the system of charter because
our experience has been that people obtain
charter from Government. They get boats
from other countries and after a few months
of fishing in our waters, they walk away.
85% of the fish catch is also taken by the
vessel owners. The I[ndian parties get only
15% out of it. That does not bring much
pro'it to the country.

But we are reviewing this policy from
time to time. We have a policy of advanc-
ing very soft loans. I think in this sector
the loans available are probably more than
in any other industrial field.

Credit upto 90 to 95 percent is avail-
able at about 6-1/2 percent for purchase of
vessels. Even then people are not coming
forward. There may be various reasons for
it because the entrepreneurs probably think
that there is more profit in other industries
than in fishing. Also the nation has not
acquired the expertise so far. Not many
people know about fishing in deep sea. We
have provided training facilities also through
our research and training institutes, several
of them under the Ministry of Agriculture
and ICAR. What the Hon. Member has
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suggested is already in the notice of the
Government and it receives serious
attention.

MR. SPEAKER : Mr.Jadeia. Are you
also interested in fishing expedition?

SHRI DAULAT SINGHIJI
Very much so.

JADEJA:

It is very disheartening to note that the
Minister has admitted that we have not been
able to fully utilise the natural resources of
the seas. In view of that, may I know this
from the Hon. Minister? Chartering, I per-
sonally feel, is not a wrong thing. But our
idea of chartering these vessels was to ex-
ploit that part of the sea which is not being
used by our Indian fishermen. Is it a fact that
these chartering companies who come and
charter the vessels are competing with the
Indian fishing companies who own fishing
vessels with Indian capital and are a hundred
percent owners, and are fishing only in that
area where our fishermen are. In view of
this, will the Government consider, where
there is a disparity between foreign fishing
vessels and Indian fishing vessels, as far as
berthing facilities are concerned, as far as
diesel is concerned, as far as the other
facilities are concerned, will the Govern-
ment at least consider the Indian fishing
companies and the foreign charters on par?

RAO BIRENDRA SINGH : Concession
for fishing vessels, the larger class, are
available in the matter of excise subsidy on
purchase of diesel. I am inclined to agree
with the Hon. Member that, so far the
chartered vessels have been trying to exploit
the fishery resources in the coastal areas,
Our policy is to encourage deep sea fishing
and we want to give preference for charter
to companies who want to go in for deep
sea fishing, particularly for tuna fishing so
that the interests of the local fisher-
men are not affected We have already
circulated a model law for the States to
enact. Some of the States have already
passed this legislation. Chartered fishing
vessels or large trawlers will be able to fish
only outside the territorial waters, that is,
23 kms. from the coast. They are not
supposed to come and if they come, they
are apprehended and prosecuted. There is a
very stringent law for it.
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Fiond in Mahanadi Basin

*367. SHRI BRAJAMOHAN MOHANTY:
Will the Minister of IRRIGATION be
pleased to state :

(n) whelther Governmenm: are aware
that in spite of Hirakud Dam. the Maha-
nadi river could cause unprecedented devas-
tating flood in 1982 and damaged Puri and
Cuttack districts of Orissa;

(b) whether Government have made a
study that Hirakund Dam does not fully
answer to the prcblem of flood in Mahanadi
basin;

(¢) whether Govwernment have consi-
dered any alternative flood control measure
in Mahanadi basin to be implementcd and if
so, the details thereof; and

(d) the steps taken in this drrection ?

THE MINISTER OF STATE IN THL
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA : (a) and (b) There
was heavy rainfall in 1982 monsoon, not
only in the catchment arca of Hirakud but
also in large arcas in the catchment of

Mahanadi downstream oi Hirakud. The
floods in Puri and Cuttack districts
of  Orissu  were caused mainly on

account of unprecedented rainfall in catch-
ment  of the Mahanadi downszircam of
Hirakud.

(c) and (dY With a view to have cffec-
tive flood control and also make optimum
utilisation of available surplus water. National
Water Development Agency have been
advised to carry out necessary investigations
for creating more effective and useful reser-
voirs. Government of Orissa have been
requested to consider various alternatives
for affording flood protection to thc area
ani also extend cooperation to National
Water Development Agency so that the
investigations could be expedited.

SHRI BRAJAMOHAN MOHANTY : This
is one of the very important problems of
the nation. Not only in 1982, even in
carlier years, such devastations have taken
place ¢ir acccunt of floods in the Mahanads,
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In the year 1982, not only the traditional
areas were being affected by floods in Cuttack
and Puri Districts but Sambalpur it
self was very much affected by the floods.
So, it is not only a matter of misery but it
is also matter of drafting on the State’s
finance, State’s economy as also the national
finance. In 1982, hundreds of crores of
rupees were given by Government of India
to meet the relief requirements of the State.

My submission would be that this should
be given a top most priority in the scheme
of things in the Ministry and it should be
attended to. That is why I have puta
question (b) namelv ‘whethcr Government
have made a study that Hirakud Dam does
not fully answer io the problem of flood in
Mahanadi basin’. This is more important.
But vour answer to clause (b) is silent about
it. Whatever it may be, | would like to
state that not only it is the rainfall in the
downstream but also the rainfall in upstream
which has created havoc in the earlier years.
What happens is that for the purpose of
generation of power, they preserve water and
when the rain comes. they release the water
which itself poses a problem leading to the
present crisis. My submission would be
that not only the rainfall in the downstream
but also the rainfall in the upstream also the
entire thing — should be investigated into.
1 would like the Irrigation Ministry not to
be guided by the old ideas but they should
have a thorough investigation into the matter
through the top engineers who have specia-
lisation in this field. They should go and
investigate and submit a report so that on
that basis, Government may work. I want
an assurance from the Hon. Minister whether
in 1984 a team of top engineers will go and
visit these arcas and carry on the investi-
gation there. Am [ clear?

SHRI RAM NIWAS MIRDHA : Sir,
Mahanadi river is very much a mighty river,
When there is heavy rainfall, it causes a
serious flood damage. The problem has
been before us for a long time. It was in
the year 1945 that Dr. A N. Khosla, for the
first time, conceived of a comprehensive plan
for the unified development of Mahanadi
river which envisaged irrigation and storage
reservoirs at Hirakud and Tikarpara and a
barrage at Naraj. Hirakud Dam is comp-
lete, the barrage dam at Naraj is complete.
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But the third compenent of this plan, name-
ly, a dain i Tikarpara has not yet been
taken up. We are very much conscious of
the problem raised by the Hon. Member to
study the flood problems there and the
C.W.C. has all along been studying the prob-
lem of not only floods but also the optimum
utilisation of the river Mahanadi as a whole.
The latest thing that we aie doing is the
system of enginecring approach through 2
unit in the C.W C. under the programme
sponsored in cooperation with the United
Nations Development Programme Organisa-
tion. We are going to study the whole pro-
blem in totality with the latest techniques
available to us. We arc even prepared to
invite foreign experts to assist us in the sys-
tem of engineering approach. I can assure
the Hon. Member that we are very much
seized of this problem and we shall send
our experts to study the whole thing and
find a solution.

SHRI BRAJAMOHAN MOHANTY : Sir,
I want (o know whether any project report
was cleared by the Government of India in
regard to anyfinancial assistance which rclates
to the flood control measures, that is, in the
form of raising up the embankment and
other measurcs 1 want to know fiom the
Hon. Minister as to how many sucn projects
are pending with the Government of India,
is any concrcte suggestion regarding any
other alternative flood control measure await-
ing clearance from ths Government of
India 2 Am | c¢lear now ?

SHRI1 RAM NIWAS MIRDHA ]| have
understood it.

SHRI BRAJAMOHAN MOHANTY : |
want to know whether any alternative projuct
to flood contrel measure, namely, of raising
up the embankments has been approved by
the Government of India and that awaits
clearance and financial assistance from them?
That is one +hing. Another thing is whe-
ther Government of Orissa has suggested
any alternative measure for flood control on
Mahanadi which also awaits clearance from
the Government of India.

SHRI RAM NIWAS MIRDHA : As
regards the flood control measures of Maha-
padi I have already stated that the matter
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15 under study. ‘The latest development in
this respect is the systems engineering app-
roach which the CWC wants to adopt. So,
this is being studied.

SHRT BRAJAMOHAN MOHANTY :
When they are going to visit the State ?

SHRI RAM NIWAS MIRDHA : As
early as possible, Very soon. [ can assure
the Hon. member that we are serious about
this.

The 1982 flocd was so serious that the
¢mbankments were damaged considerably.
Actually the e:nbankment was designed and
constructed to take care of flood level of 9
lakh cusces. But, in 1982, as much as 15
Irkh cusces passed through the embankments
and naturally the embankments got dama-
ged. Repairing of thesc and other embank-
mcnts is a part of the flood protection work.
It is a constant and continuing process which
is going on. We are receiving proposals
from the State Government. As regards
providing special fund, as I said in the
House several times, floods and irrigation
are basicaly the responsibilities of the State
Government. We try to assist them as
much as possibie in this respect. The pro-
posals received fiom the Orsissa (Government
would be dealt with in the normal course
and necessary assistance would be  given.

SHRI BRAJAMOHAN MOHANTY :
My question has not been answered.

SHRI JAGANNA'JH RAOQ : Rainfall
in the country happens in the south west
monsoon months of June to Sentember and
almost 70 percent of the water is wasted
and going into the sea. Wec are not able to
contain the flood water by proper conser-
vation measures and flood control measures.
Would the Government of India impress
upon the Government of Orissa to have
another dam  downstream--either  at
Tikarpara or at any other suitable place—so
that the water could be conserved and
surplus water could be diverted (o the arid
areas of neighbouring districts and ulti-
mately connect it up with Geodavari if there
is some surplus water ?

SHRI RAM NIWAS MIRDHA : It is
4rue that one more dam downstream of
Hirakud is necessary not only to contain the
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flood water but also to provide irrigation to
various other places. Two sites were
suggested, namely, Tikarpara and Manibadra.
When I went there I discussed the matter
with the Chief Minister, the engineers and
the Minister. They are investigating the
site which they are supporting. They have
agreed that our engineers could go there
and discuss the technical details so that
certain decision could be taken on where the
dam could be constructed.

SHR1 CHINTAMANI JENA : May I
know whether it is a fact that the high
accumulation of water by the heavy rains
of 1982 and also in earlier years caused a
great danger to the main dam at Hirakud
which would have been washed away by the
huge accumulation of water; and there was
a big crack in the right duke of the Hirakud
Dam ? What is the Government thinking to
do to strengthen the dam at Hirakud to
avoid further damages ? Will the Manibadra
Dam, proposed by the Orissa Government,
be constructed befor: 1985 and all assistance
given to Orissa Government by the Central
Government ?

The Orissa Government has requested
the Central Government to expedite its
approval for the construction of the
Manibadra Dam. What has the Central
Government done in this regard ? What is
the rcaction of the Central Government ?

SHRI RAM NIWAS MIRDHA : As I
had already stated the 1982 flood was rather
serious in nature. But as most of these
things occurred downstream of Hirakud,
there was no danger to Hirakud dam itseif,
from that point of view. As regards
Manibadra dam, the Orissa Government is
still investigating into the matter. They are
looking into the matier whether Tikarpara
or Manibadra would be the suitable site for
the construction of the dam. The State
Government's engineers and our engineers
would sit together, go into the details and
decide which will be the best site for the
construction of the dam.

DR. KRUPASINDHU BHOI : He

asked about crack in the right duke of the
Hirakud Dam-which he has not replied.

(Interruptions)
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MR. SPEAKER : Next question.

Survey of Forest Wealth

*368. SHRI PK. KODIYAN : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether Government have made a
detailed survey of the forest wealth in the
country in reccnt years,

(b) if so, the findinrs thereof; and

(c) the steps being taken to preserve the
forest wealth of the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b)
A detailed survey of the forests throughout
the country has not been carried out so far,
The Forest Survey of India established by
the Government with effect from ist June,
1981 has taken up this work.

(¢) A statement is placed on the Table
of the Sabha.

Statement

1. The need for giving urgent atten-
tion to the protection and preser-
vation of forests has been
emphasised to all the States and
Union Territorics, The Prime
Minister has herself been writing
to the Chiet Minister in this regard.

2, In order to control diversion of
forest areas to non-forest purposes,
the Forest (Conservation) Act, 1980
was enacted.

3.  Afforestation, Social Forestry and
Farm Forestry have been included
as a priority item in the New 20-
Point Programme.

4. Outlays on forestry programmes
have been increased substantially
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during the VI Five Year Plan
(1980-85) to Rs, 692 crores, which
is more than the total outlay spent
on forestry programmes during all
the previous plans.

The State Governments have been
advised to ban felling of trees in
hilly and other vulnerable areas.

States have also been asked to
discourage clear felling of trees.

The forest contract system is being
eliminated.

Intensive measures are being taken
to regulate and reduce the extent
of shifting cultivation in tribal
areas where it is prevalent as shif-
ting cultivation results in destruction
of forest wealth,

A net work of National Parks and
Sanctuaries has been set up
through-out the country and bio-
sphere reserves are also to be
established. In these Parks,
Sanctuaries and Reserves forests
are afforded complcte protection.

People's participation and involve-
ment in the protection of forest
areas and their development through
planting of trees is being ensured
through forestry extension, social
forestry, ‘A tree for every Child’
programme and other educational
and motivational programmes.

Most of the States have constituted
Land Use Boards. Recently, the
Central Government have consti-
tuted ‘National Land Board and
National Land Resources Conser-
vation and Development Commis-
sion’. These Boards and Commis-
sion will address themselves inter
alia to preservation of the existing
forest wealth also.

Task forces to study the problems
of encroachments in forest areas
and to formulate a
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Grazing Policy have been set up,
as encroachments and over grazing
are a major cause of destruction in
forest areas.

13. A separate Department of Environ-
ment has been established at the
Centre for giving special focus to
environmental matters, including
forest conservation.

SHRI P.K. KODIYAN : The statement
is rather a long one. Certain measures for
preservation of forest wealth in the country
have been elaborated in the statement.
Most of the measures mentioned in the
statement have been given in answer to
previous questions in this House, except one
or two points, like the Conservation of
Forests Act, and setting up of a separate
department of Environments etc. In 1952,
the Government of India resolution on
forest had aimed that at least one-third of
the land area should be kept under forests.
With the progressive Plans, the forest area
has continued to be depleted, and today
hardly there is 20% of the land area under
forests. In every session, when this question
was put, more ¢r less, the same answers
used to be given. In view of the co ntinued
deplction of our forest area, what is the
guarantee that these measures which are
supposed to protect our forest wealth will
be carried out, and the destruction and
degradation of our forest wealth would not
take place. Is there any monitoring arrange-
ment with the Centre to see that all these
measures are carried out.

SHRI YOGENDRA MAKWANA :
Sir, the Government also is concerned
about it. In 1980, we enacted the Forest
Conservation Act, 1980. With the enactment
of this Act, the State Governments have to
send their proposals for approval to the
Central Government beiore de-foresting
the area. Consequently, whereas earlier
the de-forestation was at the rate of 1.5 Jakh
hectares, it has now come down to 3700
hectares only per year.

SHR1 P.K. KODIYAN : For the sake
of forest conservation, the 6th Plan aimed
at complete elimination of forest contract
system, We are at the end of the 6th Plan.
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In the statement. itis said that forest
contract system is being eliminatad. Then
there is another mention also in the 6th
Plan that in regard to the improvement
of living conditions of the tribal people in
the tribal areas; when the forest projects
are implemented, it was planned that specific
steps should be taken to improve the condi-
tions of tribal people. In the statement it
is said that the shifting cultivation is to be
eliminated because that results in the
destruction of forest wealth. In this connec-
tion, what specific steps are being taken in
order to protect the interests of the tribal
people in view of the elimination of shifting
cultivation.

SHRI YOGENDRA MAKWANA :
Sir, the Hon. Member has mixed his
question, Firs: he asked about the forest
contractors. The Government Policy is to
eliminate the forest contractors. The Central
Board of Forestry in 1980 had recommended
that it should be done within the stipulated
time-bound pcriod of five years. So. within
these five vyears the contractors will be
totally eliminated.

SHRI P.XK. KODIYAN : Will they be
eliminated by the end of the Sixth Plan ?

it waqe fag : seaeg S, FIACT
qar &1 @ FE Fvoqm F o 3
TrEgeq &, SAFT AT A7 71 AAT & |

SHR1 YOGENDRA MAKWANA :1
am coming to the tribal part of it. I am
first replying to the first part of the question
of the Hon. Member ie. regarding the
contractors.  So far as the Statcs of Andbra
Pradesh, Gujarat, Maharashtra, Sikkim,
Rajasthan, Madhya  Pradcsh, Bibar,
Himachal Pradesh and the Union Territories
like Andaman and Nicobar Islands, Dadra
and Nagar Haveli, Goa, Daman and Diu,
Arunachal Pradesh are concerned, they have
done away with the forest contractors
system. And the States of Jammu and
Kasnmir, Tripura, Manipur, Haryana, Tamil
Nadu, Assam, West Bengal, UP and
Mizoram have eliminated the system
partially. So, this is regarding the Forest
Contractors.
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So far as the Tribals are concerned,
special care has been taken in the new
Forest Policy, which is under preparation
for the benefit and for the protection of the
rights of the Tribals. It is part of the
protection of their rights that the Forest
Contractors are being eliminated from the
forest areas.

DR. VASANT KUMAR PANDIT:
Wil the Hon. Minister inform the House
when a Plan for Forests in India was drawn
up and in how many years has it been
revised and what is the latest revision
available in the major forest bearing States
like the Madhya Pradesh, Himachal Pradesh
and the areas where the forests are in
abundance. Apart from the wood wealth,
the wealth of the flora and fauna of the
forests, the herbal wealth of the forests, the
Ayurvedic drugs in the forests have to be
tapped. So, 1 would like to know what
cfforts have been made by the Government
to establish forest based industries and to
maintain the ecology of the forests with
regard (o the flora and fauna and the herbal
and wood bearing trees ?

SHRI YOGENDRA MAKWANA :
Sir, the number of measures which have
been taken by the Government are enume-
rated in the Statement which has been
placed on the Table of the House. So far,
out of 75 million hectares of the total
forest area of the country, 61 million
hectares. ..

DR. VASANT KUMAR PANDIT :
Sir, I would like to know to which basic
torest map of the country is he referring
to ? To which period doces it refer to ?

SHRT YOGENDRA MAKWANA : 1
replied to the Hon. Member that the
Forest survey was established on the Ist of
June 1921,  So, you should go after June,
1¢81. Before that it was donc by another
orpanisation. But the maps are under
preparation.

Sir, I was informing the Hon. Member
that out of the 75 million hectares of the
total forest area in the country, six million
hectares are under encroachment, and
we are working in  the 61 million hectares.
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Fourteen million hectares is the protected
forest area and is unproductive. So, we
have not worked in that area for the
preparation of the maps, for vegetation or
forests etc. And out of that 6} million
hecteres, only 45 million hectares of the
forest area has a potential for timber wood
etc. and 16 million hectares is an area where
you get both timber and other wood.

sit ware fag - & fafag nene
fead frar §—araes 7 a1 MA-gIgEd
a?

SHRI KRISHNA CHANDRA
HALDER : Sir, the Hon. Minister in reply
i0 the original question has answered in
thirtcen points. Sir, he has stated the
figures that after the enactment of the Forest
Conservation Act, 1980, encroachment has
come down.

But 1 rather doubt the figures. This
Act has been ¢nacted only to encroach upon
the autonomy of the States, but whenever
we put questions or supplementary questions,
Central Government always says that it is
the duty of the State Government to
conserve and protect forest wealth and
forest areas.

Because of extinction of forests, there is
drought and erosion of land, and floods are
occurring every year. So, this problem is
very important. The Minister has said that
people’s participation is necessary. 1 would
ask the Minisier to repcal the Forest
Conservation Act, 1980, so that States can
take up an active role to protect the forests,
for the conservation of forests, for their
expansion and for involving the panchayats
and the people, especially the tribal
people so that the tribal peopic can take
steps, with the help of panchayats for the
protection of forests, their preservation and
expansion.  Will Government take these
concrete steps ?

SHR: YOGENDRA MAKWANA :
Friends from the Communist Party always
sec interference of the Centre, and encroach-
ment on the powers of States. They do not

appreciate even the good measures taken
by the Government of India.

(Interruptions)
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MR. SPEAKER
phobias.

: There are certain

SHRI YOGENDRA MAKWANA :
1 agree with you.

(Interruptions)

SHRI KRISHNA CHANDRA HALDER :
1 am for people’s interests. 1 have no other
phobia.

(Interruptions)

MR. SPEAKER : There are certain good
phobias and certain bad phobias.

SHRI YOGENDRA MAKWANA :
Please hear, so that you can get some infor-
mation. In the earlier reply, I have already
said that prior to the enactment of this
legislation, deforestation was to the extent
of 1.5......

(Interruptions)

SHRI KRISHNA CHANDRA
HALDER : The figure is imaginary.

SHR1 YOGENDRA MAKWANA : It
has come down to 3700 acres after October
1980. So this Act is meant to conserve the
forests, and not otherwise.

(/nterruptions)

sft zTmate fag @ Far et Al
qgizg & FI1AT % WS FT QAAAT U
qA & gervT zuadl q<r § wfyq &
wgr §, FAT MAFT WA £ fF wea g_w
F v fagrd & sarar srfzary Sfaat §
frama FIF 2 AT FA A AR wIE
qrferdl a=+T [® g€ & agr & arfeanfaay

T @Y, Y gHET A § JaAt § @ &,
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fadar garr & f 3 Sinai & |et #7F
IR aF ¥ ¥ wg v feafy dar
€ & 1 F WY Agied ¥ AR F0gaAr §
FIT AT Weg qgW [T &1 Qa1 faga
A e 93 aF 7% wivee qfedy ag) a7
STt & 3AF agi ¥ fargifga A fear
a1 ?

st smqrw fag . ¥ ag fawren
sy ?

sft Qe wwaAr - &1 ZrIEed agh
@E & Sa%1 Q0 qrama  f&ar 9w e
W A% sreEE qrEAY gw @Y &, SEH
| FT 14950 ¥ VITIT § A0 FI9Y
faan mar &)

It is about the protection of the rights
of the tribals in the forest area. Govern-
ment is aware of the problem.

We have made a specific provision under
the new forest policy which is under
preparation. Earlier, I mentioned about
encroachment to the tune of 6 million
hectares; it is not 6 million hectares; it is
6 lakh hectares.

More Fair Price Shops in Inaccessible Areas

*369. SHRI CHINTAMANI JENA :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to lay a statement
showing :

(a) whether it has been stressed that
more fair price shops should be opened in
inaccessible areas;

(b) if so, the criteria adopted; and

(c) the areas which have been identified
in each State, particularly in Orissa ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
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IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANIJEEVI
RAO) : (a) to (c) The primary responsibility
for administeriny the public distribution
system in their respective areas, including
identifying areas for opening of additional
fair price shops lies with the States/Union
Territories. Under the New 20-Point
Programme, State Governments have already
been asked to take effective steps to expand,
strengthen and streamline the public distri-
bution system with particular attention being
given to opening of more fair price shops in
rural, hilly and remote areas. States/Union
Territories have also been asked to lay
special emphasis on the opening of mobile
shops for giving coverage to inaccessible
areas or hitherto unserved/underserved areas.

SHRI CHINTAMANI JENA : The Hon.
Speaker can kindly see that the Union
Government have shifted their responsibil ity
to the State Governments and the Union
Territories. May I know whether it is a
fact that the essential commodities are not
available at fair price shops in inaccessible
areas where the poorest of the poor in the
society and specially the tribals are living
climinated and they are not getting the
essential commodities ? In this connection, may
1 know from the Hon. Minister whether they
have given the responsibility to the State
Governments and the Union Territories for
the distribution of essential commodities ?
Whether any criteria have been fixed or any
guidelines have been issued by the Centre
to the States like the minimum population
where a fair price shop could be opened and
the distance from one fair price shop to
another; whether such types of guidelines
have been issued or not; if so. how many
State Governments are implementing them;
if not, what the Government of India is
doing to implement the guidelines and the
instructions issued by the Centre ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD) : We are not shifting the responsi-
bility, but in the federal system we have
out responsibility clearly allocated. I have
said about it many times and I repeat it
again that in certain commodities like
7 commodities, we supply essentia]
commodities from the Centrg]
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Government to the State Governments;
and for the rest, the States are free
to add to their list. For example, the
Government of West Bengal, the Government
of Orissa, the Government of Tamilnadu
have done a good job in this by adding a
large number of commodities in their fair
price shops.

(Interruptions)

Therefore, it is not shifting the responsi-
bility. What we do is that from time to
time we have been requesting the State
Governments how, according to the
guidelines, they should do. The Hon.
Member has asked about the guidelines.
We hold every six months Advisory Council
meetings in which all the State Governments’
Ministers incharge come; there we review
the system. On 7th November, 1983, we
did that in which we particularly, as he
said, emphasised the fact that shops should
be opened in tribal areas, in far away distant
areas so that members in that areas are
able to get them.

(Interruptions)

It would be clear from the evidence that
about non-availability, the fact speaks for
itself,

In 1979 the supply of essential commodi-
ties like foodgrains to the States was to the
tune of 17 94 million tonnes, and in 1982 it
has increased to 25.69 million tonnes. That
means, in terms of value from Rs. 2,668
crores we have increased the supply to the
State Governments through the public distri-
bution system, to Rs. 5,738 crores. Ido
not think all of them evaporate in the air.
That is a huge supply made to the State
Governments. The public distribution sys-
tem, from the point of growth has increased
from 1979 10 1982 in these four years 14.4
percent; in terms of value of the goods
distributed to 38.85 percent. whether it is a
question of food grains, whether itis a
question of sugar, whether it is a question
of edible oil. in October this year it has
come to 73,160 tonnes compared to April
when it was 27,000 or 28,000 tonnes. So in
every sphere the quantities are being increas
ed and in terms of growth and value ¢1:/
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are increasing abnormally, in the first six
months of 1982 we gave only eight lakh
tonnes, and in the first six months of this
year we have given them 14 lakh tonnes. Of
course, it may be true, as the Hon. Member
says that in some shops they are not avail-
able. But let that not be a general reflec-
tion. The drought of 1979 has proved that
the public distribution system bas held the
State Governments. They have appreciated
this in the last meeting. In Orissa there
are a large number of shops in the hilly
areas. Unlike many non-Congress Govern-
ments, in addition to these seven co mmodi-
ties, they have added a large number of
commodities for distribution through the
public distribution system.

SHRI CHINTAMANI JENA : The Hon.
Minister has not replied to my first supple-
mentary that essential commodities are not
available in the fair price shops in inaccessi-
ble areas.

AN HON. MEMBER : He has replied.
You listen to him,

SHRI CHINTAMANI JENA : Trans-
portation also is very difficult in these areas.

1 want to draw the attention of the
Hon. Minijster to a pews item which has appe-
ared in the Hindustan Times dated Novem-
ber 9, 1983, which says — I quote:

“More items planned for FP Shops

«State Ministers of Civil Supplies
attending the fourth meeting of the
advisory council on public distri-
bution affirmed at the concluding
session yesterday that all-out efforts
would be made to open more fair
price shops — particularly in the
inaccessible areas.

It was decided that the State Govern-
ments would endeavour to widen
the commodity, coverage as West
Bengal and Tamil Nadu had achie-
vd.!!

May 1 know from the Hon. Minister,
after this meeting how many State Govern-
ments had opened more fair price shops in

inaccessible areas whether the Union Govern-
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ment have any information about it and
may I know whether it is a fact that in
many areas, which are inaccessible, or in
hilly areas the fair price shops are not open-
ed or they are not allowed to be opened
even today even alter these guidelines and
the decision has been taken by the Ministers
of the Civil Supplies of all the States and
the Union Government. May 1 also know
what the Government intends to do so that
foodgrains are supplied to inaccessible areas
and hilly areas.

MR. SPEAKER : It is all right now,
they are also saying the same thing.

SHRI BHAGWAT JAA AZAD : As 1 have
emphasised in the answer to the last Ques-
tion, in the fourth meeting, as the Hon.
Member said, the necessity for opening of
fair price shops in a inaccessible and tribal
areas, especially in the areas where Schedu-
led Caste and Scheduled Tribe people are
heavily populated, was emphasised.

Not only that. It has again been em-
phasised on the State Governments that if
necessary mobile shops shouid be opened.
Out of 2.93 lakh fair price <hops, 2.28 lakh
shops are in the rural arcas and only 64,000
are in urban arcas. The rural areas also
constitute inaccessible areas, tribal areas,
scheduled castes areas, indusirial locations
and all that. What we have to do is that
we have to ask tac State Governments and
we have asked thc State Governments. They
are aware of it. It is not ihat they have
not opened any shops there. They have
opened shops. And whatever areuas are left
out, we arc constantly emphasising on that.

The Hou. Member askcd about the 7th
Novembcr mecting.  In  that meeting, we
discussed about further strengthening of
PDS througn planned explansion, proper
management facilities in remote and sparsely
populated areas. That was the first con-
sensus that was arrived at in the meeting.
The second was coverage of essential com-
modities in the PDS by arranging procure-
ment and supply of essential commodities
of mass consumption by the States. The
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Hon. Member asked about the number fixed.
2000 per fair price .shop is our ideal, And
balf of the States have almost reached this
ideal. Another half say that it is not viable.
The fair price shop can be viable only whea
the State Governments do not depend upon
seven essential commodities but also add
some commoties from their side as Tamil
Nadu, Orissa and West Bongal have done.
The public distribution system over the
years has gone a long way—the number has
increased, the. volume has increased and the
value of their distribution bas increased.

MR. SPEAKER : Before I call Mr. Balan
I would like to draw the attention of Mr.
Daga to para 40, sub-section 9 of the Hand-
book for Members of Lok Sabha. Please
read it and then come to me.

SHRI A.K. BALAN : Distribution of
essential commoditie; through ration shops
i~ one of the main programmes of the 20-
Point Programme. This programme is not
working properly especially in Kerala,
During the Left Front Government rule
this system was working properly. 1 waat
to know whether there is any arrangement
to assess the administration of public dis-
tribution system particularly in rural areas?

SHR1 BHAGWAT JHA AZAD : In my
last three supplementaries I have emphasized
on this aspect not gencrally but by giving
facts and figures that we do emphasise that
these shops should be opened in rural areas
because of the fact that India lives more in
rural areas than in urban areas. And out
of 2.98 lakh shops, more than 2 lakh shops
are in rural areas.

-

In Kerala the same guidelines, the same
principles are there as in other States. The
same commodities will go from the Central
Government and other commodities will
have to be made available by the State
Government. And the Kerala Government
is doing that,

MR. SPEAKER : Question hour is
over.
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Ceiling on Procurment of Foodgrains

*370. SHRI CHITTA BASU : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether Government have put a
limit of procuring only 12 5§ percent of the
domestic foodgrains by the public agencies
while it is estimated that about 30 percent
of the total production in the case of paddy
and about 50 percent of the total produc-
tion in the case of wheat constitute the
marketable surplus ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES ( SHRI BHAGWAT JHA
AZAD) : (a) and (b) No, Sir. Paddy and wheat
are procured by Government agencies under
price support operations and all quantities
offered by farmers for sale at the support
price are purchased, subject to their confor-
ming to the specifications fixed by the
Government. Rice is collected by way of
levy from millers/dealers, etc.

L. & D.O. Ban on Isspection of Buildings
in Rehabilitation Colonies, Delhi

*371 SHRI ATAL BIHARI VAJPAYEE
SHRI SURAJ BHAN

Will the Minister
HOUSING be pleased
showing : '

of WORKS AND
to lay a statement

(a) whether it is a fact that in February
1971 ban was put on inspection of buildings
in the rehabilitation colonies on the land
leased out by L. & D. O. Delhi ;

(b) asa regult thereof, how much col-
lection of arrears is estimated to have piled
up and also the interest thereon as yet as :

(i) ground rent to have been reviewed
every year at the prevailing market rates,
and '

AGRAHAYANA 28, 1905 (SAKA)

Written Answers 2%
(ii)) premium charges for misuse,
damages, additional constructions etc.; and

(c) what are the full facis in this regard
and impact of corrective measures teken
in each of the last threc years ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI
BUTA SINGH) @ to (c) : The
ban was imposed in February, 1971 and was
lifted on 29-8-72. It was again reimposed
in May, 1578, in respect of rehabilitation
properties to avoid hardship to displaced
persons, The question of arrears on account
of the ban does not arise.

Requirement of Food Grains vis-a-vis
its Production

*373. SHRI SUDHIR GIRI : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pieased to lay a statement showing :

(8) whether Government have assessed
the total quantity of foodgrains required
in 1984 and if so, the details thereof’;

(b) the total quantity cf foodgrains
expected to be produced in 1984;

(c) the stock of foodgrains to remain
with Government at the end of the year 1983
and

(d) the total quantity of foodgrains
released by Government for distribution
through Public Distribution System in 1983
(upto November) ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES ( SHRI BHAGWAT JHA

AZAD ): (a) It is not possible to estimate
precisely the total quantity of foodgrains for
public distribution system required in 1984,
due to various uncertain factors, such as
level of production in the countsy, open
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market availability, behaviour Of prices in
the open market, etc.

(b) Subject to weather conditions, the
plan target of total production of 142 million}
tonnes of foodgrains during the crop year
1983-84 (July-June)® is expected to be achi-
eved.

() On the basis of the prescat trends
a stock of about 15 million tonnes of food-
grains is expected to be available with public
agencies at theTend of 1983.

(d) Figures of public distribution of
foodgrains are available only upto the end
of October, 1983, The total quantity djstri-
buted during the period was about 13.9
million tonnes.

wrkafae faacor sonet W AwwE s
& fag famm

*374. st W A T FAT >

AR Amfes, gfa_ &0 ag qar9 1 ooy
&3 v

() foa-fsr ool 3 3017 g
W AMg 9T grawtan faacr qoreh w@
AT F & faq fomt @ wqoar @
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Scheme for Promotion of Agricultural
“ Operations in Dry Lands

*375. SHRI K. PRADHANI :
SHR1 K. MALLANNA :

Wiil the Minister of AGRICULTURE
be pleased to state :

(a) whether it is a fact that Govern-
ment have framed schemes durnig the
current Five Year Plan to promote
agricutulral operation in dry lands;

(b) whether it is also a fact that great
emphasis was laid on this issue;

(c) if so, whether Government have
soguht foreign assistance in this regard;
and

(d) if so, the details in this regard ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): (s) and (b)
Yes, Sir,

(©) and (d) Watershed development
approach has been adopted as a national
strategy for development of dryland agricul-
ture for which no large scale foreign aid is
necessary. However, some technical assis-
tance to the research programme is being

given by Canada. A Pilot Project for Water-
shed Development in limited areas in four
States is being launched with the assistance
of World Bank,

Betel Research Project in West Bengal

*376. SHRI SATYAGOPAL MISRA :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether his Ministry has taken any
steps to set up any full-fledged Betel
Research Project in West Bengal which is
the largest producer State of betel leaves in
the country ;

(b) if so, the details thereof ; and
(©) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURRE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.
The Indian Council of Agricultural Research
has sanctioned on March 21, 1983 a full-
fledged Research Centre on Betelvine at the
Bidhan Chandra Krishi Vishwa Vidyalaya
(BCKVYV) Kalyani in West Bengal which is
one of the major betelvine growing States of
the country.

(b) The Betelvine Research Project has
8 centres in different parts of the country
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apart from a Coordinating Cell with a Tissue
Culture Unit located at the Indian Institute

of Horticultural Research, Bangalore.

BCKVY is one of the research centres of the

Project which has been sanctioned for a

period of 2 years at a total cost of

Rs. 3,27,580/-. The staff cost and facilities

provided for BCKVV are at par with the

other centres. The priority areas for research

in respect of the Project are :—

(i) Diagnosis’and control of major disca-
ses and pests of pan.

(ii) Improvement in agro-horticultural
techniques of pan cultivation.

(iii) ldentification and conservation of
pan varieties in the country and
varietal improvement.

(vi) Research on tissuc culture on pan
for conservation of germplasm mate-
rial.

(V) Any other important problems that
may arise.

(c) In view of the reply at (b) above the
reply to this part does not arise.

faeet fewver mrfrmee # gt o fedy
FER w1 & w9 F FGT wAOT
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FAO Assistance for Research and Development
fn Jute Production

*379. SHRI SONTOSH MOHAN
DBV : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether the growth of export of
Jute goods has been continuously decreasing;

(b) if so, the details thereof;

(c) whether there is any proposal to
intensify the research and development
efforts in conjunction with the Food and
Agriculture Organisation and other inter-
national institutions; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.
India’s export of Jute goods has registered
a fall during the last few years.

(b) India’s exports of jute goods have
come down during recent years on account
of severe competition from synthetic substi-
tutes and other jute exporting countries
as well as on account of prolonged recession
in developed countries. The total quantum
of exports has come down from 4.40 lakh
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metric tonnes in 1980-81 to 4.05 lakh metric
tonnes in 1981-82 and 3.30 lakh metric
tonnes in 1982-83. The exports during 1983-
84 have also suffered as a resuit of a pro-
longed bargemen’s strike at Calcutta port
this year.

- (c) and (d) Information is being collec-
ted and will be laid on the Table of the
Lok Sabha. -

Mango Orchards becoming Sick

*380, SHRI MOHD. ASRAR AHMAD :
SHRI K. A. SWAMI :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether the country’s mango plan-
tations are being hit by a mysterious disease
and the mango orchards are becoming
sick and causing huge losses to the mango
growers; and

(b) if so, whether any special scientific
researches are being undertaken to tackle
the problem ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir,
The mango plantations suffer from malfor-
mation disease. The mango orchards parti-
cularly in north-wesi India suffer crop
losses if proper control measures are not
taken by the mango growers.

(b) Scientific research is being under-
taken under the Indian Council of Agricul-
tural Research at the Indian Agricultural
Research Imstitute, New Delhi, Indian
Institute of Horticultural Research, Bangalore
and Central Mango Research Station,
Lucknow to tackle this problem through a
multi-disciplinary approach.

'Thc malady is of complex nature. How-
ever, the Indian _Agricultural Research
Institute, New Delhi has developed remedial

_ measures for improving the productivity of

the trees rendered unproductive by ‘malfor-
mation’. The treatment consisting of
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single foliar application of NAA (Naphthalene
Acetic Acid) at 200 ppm in the mon h of
October followed by deblussoming at bud
burst stage have been found to be effective
in reducing the incidence of malformation.

AT |EHTA GsAl qar safea
& wreqw ¥ AW

*38]. «ft acfey wwarmr : Far giw
weft ag qard Y Fr FI fiv
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Development of Regulated Markets

*382. SHRI A. NEFLALOHITHA-
DASAN NADAR: Will the Minister of
RURAL DEVELOPMENT be pleased to
state :

(a) whether Government of India are
having any scheme to provide assistance to
State Governments for the development of
regulated markets; and

(b) if so, details thereof and the
amount, if any, given to Kerala under this
scheme?

THE MINISTER OF STATE OF THE
MINISTRY - OF RURAL DEVELOP-
MENT (SHRI HARINATHA MISRA) :
(a) Yes, Sir.

(b) Under the scheme for development
of selected regulated markets, central assis-
tance is given at the following rates for
providing infrastructural facilities for agri-
cultural markets which meet the require-
ments of the scheme :
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(i) Regulated Markets handling com-
mercial crops (Jute, Tobacco,
Cotton, Groundnut, Cashewnut,
Coconut, Potatoes, Onio., Betal,

- leaves, and chillies)

Rs. 4 lakhs per market.

(i) Regulated markets situated in
command areas
Rs, 5 lakhs per market.

(iii) Terminal Markets fbr Fruits
and Vegetables.
Rs. 15 lakhs per market.

Kerala State has not so far availed of
any central assistance under the scheme.

Profects to Increase Groundnut Production
in Gujarat

*383, SHRI MOHANLAL PATEL : Will
the Minister of AGRICULTURE be
pleased to state :

(a) what are the short and long term
measures which have been included in laun-
ching the special project on groundnut in
Gujarat; ’

(b) what has been the increase in pro-
duction of groundnut as a result of the
special measures taken; and

(c) what other steps are being taken to
increase the production of groundnut in the
country, particularly in Gujarat State?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI1
YOGENDRA MAKWANA): (a) to (¢)
A Statement is laid on the Table of the
Sabha.

Statement

(a) The short and long term measures
included in the special project for increasing
groundnut production in Gujarat are:—

(i) distribution of quality seeds;
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(ii) carly sowing of kharif ground-
nut by providing pre-sowing irriga-
tion;

(iii) provision of protective irriga-
tion to kharif crop;

(iv) closer spacing;

(v) adoption of plant protection
measures and improved agronomic
practices; and

(vi) increased target for area under
summer groundnut from 68,000
hectares in 1979-80 to 2 lakh hec-
tares in 1983-84.

The total cost of the project is Rs. 33
crores.

(b) As a result of the measures taken
the groundnut production in Gujarat is
reported as below :
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Year Production
(lakh tonnes)

1980-81 16.45
" 1981-82 21.98
1982-83 13.13 (drought year)

For the current year (1983-84) firm esti-
mates are not yet available, but the State
Government have indicated that the crop
prospects of groundnut are very good.

() The other steps include timely
supply of inputs, extension and credit support
and fixation of support price.

Network of Irrigation in Konkan Region
of Maharashtra

*384. PROF. MADHU DANDAVATE :
Will the Minister of TRRIGATION be
pleased to state :

(a) whether it is a fact that there is no
network of irrigation in the Konkan region
of Maharashtra;
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(b) if so, whether it is also a fact that
water due to heavy rains is wasted to a very
great extent and not conserved and utilised
properly;

(c) whether construction of a metwork
of irrigation facilities in this region will
reduce the destructive potential of flood
waters in this region and harness water for
production purposes; and ‘

(d) what Central assistance will be made
available to the State Government for such
schemes ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA) : (a) to (d) A Statement
is laid on the Table of the House.

Statement

(a) to (c) According to a study made by
a High Power Committee set up by the
Governmeut of Maharashtra, in 1980-81.
75% dependable surface water resource of
the Konkan region, is about 5272 thousand
ha. m. Of these about 35% i. e. 1971 T. ha.
m. can be utilised from the identified
storages, According to the Committee’s
Report, the completed surface irrigation
projects in Konkan region comprise one
major irrigation and several minor irrigation
works which have an irrigation potential of
35159 ha. As per report of the Committee,
an irrigation potential of about 0.86 lakh ha,
is expected to be created on ' completion of
the Projects then under conmstruction. To
make maximum use of the surface waters,
the Committee have in all identified 7
major, 96 medium aad 3571 minor projects
which will cover an area of 3.67 lakh ha.
under irrigation. .

Thus there is considerable scope for
future utilisation of the water resources of
the region for irrigation and other uses but
detailed field investigations are required
before feasibility reports are formulated and
their possible benefits can be spelt out.

The Konkan region does not have
chronic problem of flood damages of serious
order but occasional flood problem due to
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heavy precipitation, as has occurred in 1983
monsoon, may be expected. With the
construction of the irrigation projects, it may
be possible to mitigate the flood problem
in the region to some extent

(d) Irrigation and flood control is a
State subject and outlays for these
are to -be provided by the States
from their own resources. Central
assistance is given in the shape of block
loans and grants to States and not for any
specific project or sector of development.

Steps to Improve Sanitation System

385, SHR1 GHULAM MOHD. KHAN :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether it is a fact that due to high
cost on underground sewerage system thc
populatibn in rural and urban areas find it
difficult to improve sanitation system,;

(b) whether Government propose to
evolve, in consultation with expert bodies
like the HUDCO and the UNDP, a sanitary
system which is cheaper, cleaner, lower in
cost and acceptable to the people; and

(¢) if so, the details thereof ?

THE MINISTER OF
PARLIAMENTARY AFFAIRS, SPORTS
AND WORKS AND HOUSING (SHRI
BUTA SINGH) : (a) to (¢) This problem is
engaging our attention and a Feasibility
Study for development of the design for low
cost sanitation system was undertaken with
the assistance of UNDP in 110 towns in
Seven States. The Government have also
approved the project proposals for conduct-
ing similar Feasibility studies for urban
sanitation (phase 1I) covering Eleven States
and Three Union Territories. Similar
studies are proposed to be conducted for
rural areas also. The system is based on
the construction of pour-flush-water-seal
latrines with twin leach pits (one to be used
at a time) for individual house-holds.
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Grants to the States

*386. SHRI P.M. SAYEED :
‘SHRI B.V. DESAI :

Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether some States including Tamil
Nadu have urged the Centre for 50 percent
grant to meet the administrative expenditure
for runaning fair price shops;

(b) if so, whether Government consi-
dered their demand;

(c) if so, the States who have asked for
the same;

(d) whether Government have agreed to
provide more grants to these States; and

(e) if so, to what extent ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND  CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD) : (a) to (¢) The Government of
Tamil Nadu alone had sought central
assistance in the form of recurring grants to
the tune of 50 percent of the expenditure
made by them on equipment and staffing
of fair price shops run by the cooperatives -
or by the Civil Supplies Corporation in the
State, at the time of third meeting of the
Advisory Council on Public Distribution
held in New Deihi on the 19th May, 1983.

The successful implementation of the
Scheme of public distribution system involves
joint efforts on the part of the Central as
well as State Governments. The Central
Government responsibilities are confined to
formulation of national policy, adoption of
measures for increased production, general
price stabilization, price support operations,
imports, buffer stocking and arrangements
for supplying to the State Governments
certain essential commodities which already
centains an element offsubsidy. The State
Governments (including Tamil Nadu) have
to assume full responsibility with regard to
-arrangements within the States for the
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distribution  of  essential commodities
through the public distribution outlets,
ensuring the viability of fair price shops,
opening additional outlets wherever necessary
and all other administrative responsibilities
that are necessary at the State level for the
successful implementation of the Scheme.
No Central assistance is envisaged for meet-
ing the expenditure of State Governments
for running of fair price shops,

Deaths due to Drinking of Poisoned Tap
Water in Imphal

4174. SHRI SATISH AGARWAL:
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether Government have seen the

press reports appearing in the Blitz dated
8 October, 1983 wherein it has been stated
that nearly 80 persons have been killed due
to drinking of poisoned tap water in Imphal;

(b) if so, whether inquiry bas since been
conducted;

(c) if so, with wbat result; and

(d) action taken or proposed to be
taken to meet the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HCUSING
(SHRI MOHAMMED USMAN ARIF):
(a) Yes, Sir.

(b) to (d) An inquiry has been conducted
by the Government of Manipur. As
reported by the State Government, no one
was killed because of contaminated or
poisoned tap watet in Imphal.

Involvement of Officials of F.C.I, in
Vigilance Cases

4175. SHRI BHEEKHABHALI : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether it is a fact that in Food
Corporation of India the Depot Officers/
Distt, Managers/Regional  Heads/Zonal
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Heads are posted without any consideration
about their involvement in vigilance cases;

(b) if so, the reasons thereof;

(c) whether it is also a fact that in
Zonal PV squad of North Zone some
persons are working for the last many years
and despite vigilance cases thcy are not
being replaced although A.M. (Ajcs) are
available and posted for their replacement
in North Zone; and

(d) if so, the reason thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M S. SANIJEEVI]
RAO) : (a) and (b) Involvement of an
officer in a vigilance case does not debar
him from a posting unless the officer is
under suspension and it is apprehended that
his continuance in the post will hampe: the
investigation proceedings. In  actual
practice, however, the officers involved in
serious vigilance cases are not deployed on
sensitive posts.

(¢) and (d) Some officials have been
working in Zonal PV squads of North Zone
of Food Corporation of India for some
years. They are, however, deployed on
rotational basis and are being replaced
progressively.

Bungling in Draw of Lots for DDA Plots
and Flats

4176. SHRI DIGAMBAR SINGH :
Will  the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether he is aware of the allegations
sbout manipulations in the computer while
feeding it before the draw of lots for
allotment of DDA’s plots and fiats under
various categories to the applicants and
making it possible for them to get the flats
in particular colony and at a particular
floor as per their choice;
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(b) if so, how he proposes to check this
malpractice;

(c) if not, whether he will have the
matter investigated and ensure that the
computer feeding is done in the presence of
some sepior officials conversant with the
punching and other technicalities and there
is no scope for manipulations by the
Punchers while fooding it prior to draw of
lots; and

(d) whether at some of the draws, some
interested party challenged this and exposed
this technique ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
As 1eported by DDA answers are as
follows :

(a) No Sir.

(b) Does pot arise.

(c) The Delhi Developmeat Authority
has reported that there is no possibility of
manoeuvring a particular plot/flat and that
the system does not require the presence of
anybody at the time of data processing.

(d) No such representation challenging
the technique was received while holding
the draw of lots.

Sale Permission Regarding Patel Nagar
Rehabilitation Colony

. 4177. SHRI CHHANGUR RAM : Will
the Minister of WORKS AND HOUSING
be pleased to state : '

(a) whether it is a fact that sale permis-
sion in casc of lease-hold double-storeyed
rebabil itation colony in Patel Nagar had
been granted only upto April, 1979; and

o) if 56, the reasons for not granting
sale permission beyond that period ?

AGRAHAYANA 28, 1905 (SAKA)

Written Answers 46

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) No, Sir.

(b) Does not arise.
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Agricultural Marketing in Bihar and other
States

4181. SHR1 BHOGENDRA JHA : Will
thc Minister of RURAL DEVELOPMENT
be pleased to state : The specific features of
the part played by Government and their
agencies to help agricultural marketing in
Bihar and other States ?
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THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARINATHA MISRA) :
Under the scheme for development of
selocted regulated/rural markets, which is
applicable to all the States/Uniqn Territories
including Bihar, Central assistance is given
at the following rates for providing infras-
tructural facilities for agricultural markets :

(i) Regulated Markets handling com-
mercial crops (Jute, Tobacco,

Cotton, Groundnut, Cashewnut,
Coconut, Potatoes, Onion, Betel
leaves and Chillies) ..... . Rs. 4 lakhs
per market.

(i) Regulated Max.'kets situated in com-
mand areas ...... Rs. 5 lakhs per
market.

(iii) Terminal Markets for fruits and

vegetables ...... Rs. 15 lakhs per
market.
(iv) Primary Rural Markets ............

Rs. 1.5 lakhs per market.

(v) Wholesale Rural Markets in Re-
cognised Backward Areas covered
under Hill Areas Development
Programme, Integrated Tribal
Development  Programme and
Drought Prone Area Programme...
... Rs. 5 lakhs per market.

Any expenditure in excess of the afore-
said rates is to be met by the Market Com-
mittees/State Marketing Boards/State Govern-
ments from their own resources or by raising
institutional finance.

Under the scheme for the establishment
of a national grid of rural godowns, which
is also applicable to all the States/Union
Territories including Bibar, 259, of the cost
of construction of godowns is met by Central
subsidy, 25% by state subsidy and the rc-
maining 50% by bank loans.
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Non-Miiling of Paddy by FCI in Haldwani
District

4182, SHRI RAMIJIBHAI MAVANI:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether it is a fact that in Haldwani
District of FCI in 1981-82, the paddy was
given to contractors for milling but in turn
they did not deliver rice to FCI, resulting in
a loss of Rs. 46 lakhs.

(b) whether it is also a fact that todate
no action has been taken against any FCI
official responsible for this; and '

(c) if so, the objection in handling over
the matter to CBI for detailed probe and the
action being taken by FCI ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) : No, Sir.

(b) and (c) : Do not arise.

Unauthorised Jhuggis around LNJN Hospital

4183. SHRI NIHAL SINGH : Will the.
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether unauthorised jhuggis are
cropping up continuously around the Lok
Nayak Jayaprakash Narayan Hospital, Delhi
resulting in insanitary conditions there;

(b) whether Government propose to
make any arrangements to shift jhuggi dwel-
lers from places near the Railway Stations
and Hospitals to other places; and

(c) whether a fair price shop has been
started in these jhuggis by the Delhi
Administration ; if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
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(SHRI MOHAMMED USMAN ARIF : (a)
Yes, Sir.

(b) Yes, Sir.

(¢) The DDA has reported that a fair
price shop exists in J.J. Cluster near the
Lok Nayak Jayaprakash Narayan Hospital
which is required for meeting local
requirements of the area.

Use of Neem Seed Oil in making of Soap

4184, SHRI LAKSHMAN MALLICK :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government have consider-
ed the necessity of formulating plan for use
of non-edible oils li*e neem and sal seed oil
to save the use of edible oil in making
items like soap etc.; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANIJEEVI
RAQ) (a) and (b) The technology for the use
of non-edible oils like neem and sal seed to
save the use of ediblc oils in making soais,
is well established in the country. However,
the collection/procurement of such zeeds has
not been sufficient enough to satisfy the
total requirements of oils/fats by the soap
industry. :

Depletion of [Forests

4185. PROF, NARAIN CHAND
PARASHAR : Will the Minister
AGRICULTURE be pleased to state :

of

DECEMBER 19, 1983

Written Answers 82 -

(a) whether Government are aware of
the continued depletion of the forests since
independence;

(b) if so, the total area under the forest
cover at the beginning of each Five Year
Plan for ecach States/U. T. of the
Union;

(c) the main reasons for the continued
decrease in the area in the successive Plans;
and

(d) the steps taken or proposed to be
taken to reverse this tragic trend and
restore the forest areas under forests to
atleast their original size at the beginning of
the First Five Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) No, Sir.

The total area under the forest has
increased from 71.80 million hectares in
1950-51 to 75.06 million hectares in
1980-81.

(b) The information is given in
staterent.

the

(¢) Question does not arise.

(d) The question does not arise. However
to further increase the forest area the
Forest Conservation Act, 1980 was
enacted, With this no Forest land can be
diverted for non-forestry uses. The Govern-
ment are taking all possible steps to increase
wie forest cover in the existing forest areas
and also to extend the forest cover over the
areas outside forest. .

Statement
(In million ha.)
‘é{éle/ uT 1950-51 1955-56  1960-61 1968-69 1973-74  1979-80
1 2 3 4 5 6 7
1. Andhra Pradesh 5.96 6.25 6.42 6.41 6.48 6.41
2. Asgam 7.48 4.66 4.56 4,59 2.87 3.07
3. Bihar 3.76 3,32 3.12 3.05 293 2,93
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2 3 4 5 6 7
4. Gujarat 1.02 1.14 1.56 187 1.70 195
5. Haryana —_ — —_ 0.14 0.15 0.16
6. Himachal Pradesh 0.93 1.04 1.05 2.15 217 2.12
7. Jammu & Kashmir - 2.86 2.86 2.08 2.10 2.07 2.19
8. Karnataka 3.20 3.54 3.68 3.51 3.61 3.79
9. Kerala 0.95 1.80 1.05 1.13 1.13 1.13
10. Madhya Pradesh 18.82 19.15 17.27 16.81 16.62 15.54
11. Mabharashtra 7.34 6,23 678 6.66 6.66 6.41
12. Manipur 0.58 0.60 0.60 0.60 1.4 1.52
13. Meghalaya — - - - 0.70 0.85
14. Nagaland — — — 0.29 0.29 029
15. Orissa 6.16 6.28 6.59 6.75 6.79 6.02
16. Punjab 137 137 151 020 o2 02
17. Rajasthan 3.36 3.90 3.24 3.76 3.59 3.07
18. Sikkim —_ —_ — — 0.28 0.26
19. Tamil Nadu 1.51 2.10 2.15 2.24 2.23 2.18
20. Tripura 0,90 0.90 0.64 0.63 0.60 0.60
21. Uttar Pradesh 3.47 3.89 4,15 4.88 5.13 5.12
22. West Bengal 1.48 1.40 1.18 1.18. 1.18 1.18
23. A & N Islands 0.65 0.65 0.65 0.75 0.75 0.71
24. Arunachal Pradesh — — —_ 5.15 5.15 5.15
25. Chandigarh ' — — — — — —
26. Dadra & Nagar Haveli —_ — —_ 0.02 0.02 0.02
27. Delhi —_ —_ —_ _— — —_
28, Goa Daman & Diu — —_ — 0.13 0.13 0.13
29. Lakshadwcep - — —_ - — -
30, Mizoram — — — —_ 0.89 1.59
31, Pondicherry — — — -_ —_ -
Total : 7180  71.08 6898 7500 78T 7461
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Repairing of Gcnrnmt Quarters at
Minto Road, New Delhi

4186. SHRI A. SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of WORKS
AND HOUSING be pleased to refer to reply
given to Unstarred Question No. 2318 on 18
October, 1982 regarding repairing of Govern-
ment Quarters at Minto Road, New Delhi
and state :

(a) out of 91 staff quarters how many
bave so far, been repaired and allotted as
alternative accommodation to the allottees
of the area occupying dilapidated single
storey quarters;

(b) whether none of the allottees could
get possession of their respective renovated
quarters allotted by the Directorate of
Estates; if so, the reasons tberefor;

(c) whether in view of the renovated
quarters being under occupation by persons
other than Central Government allottees,
Government propose to vacate, these
quarters; and

(d) whether alloiment of alternative
accommodation to the affected allottees in
other arease will caus harassment in regard
to childrens education, transfer of ration
cards and gas connections, etc.?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) to (d) The information is being collec-
ted and will be laid on the Table of the
Sabha.

Irrigation Targets for Various Crops

4157. SHR1 N.E. HORO ; Will the
Minister of IRRIGATION be pleased to
state :

(a) whether Government have recently
issued any directives to the States with
regard to fixing of irrigation targets for
various crops; and

(b) if so, the details in this regard?
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THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b) The
State Governments have been advised to
make necessary arrangements for efficient
and timely irrigation during rabi season,
Some of the steps suggested are (a) to
ensure the availability, of irrigation supplies
to wheat and other crops during the critical
periods of growth, (b) to fix irrigation
targets for various crops and targets for pro-
duction for each large canal system, (c) to
keep the tubewells in a State of good repair
and arrange timely electricity supply to
tubewells and pumps, etc., (d) adoption of
efficient water distribution / management
practices and (e) to have close coordination
between the irrigation department and other
concerned departments dealing with agri-
cultural production.

Total Area for Cultivation in the Country

4188. SHRI A.K. ROY: Will the Minister
of AGRICULTURE be plecased to state :

(a) total area for cultivation in the
country with the State-wise break-up as on
1.4.1983;

(b) total area under irrigation with the
State-wise break-up as on 1.4,1983;

(c) total area where more than one crop
is raised with the State-wise break-up as on
1.4.1983;

(d) production of food grains per acre
and crop intensity in the country with the
State-wise break-up as on 1.4.1983; and

(¢) whether there is any direct relation
between higher crop intensity irrigation faci-
lity and use of fertilizer and if so, facts in
details?

THE MINISTER OF AGRICULTURE
(SHRI RAO BIRENDRA SINGH) : (a) to
(d) Total area for cultivation, area under
irrigation, cropping intensity etc. are repor-
ted by the States as part of land-use
statistics which are generally. available with
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time-lag. The data for 1982-83 are yet to be
reported by the States except Andhra
Pradesh which has given the following
details :
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Andhra Pradesh 1982-83
Gross cropped area 127.7 lakh hect
Gross irrigated area 452 ,, »
Areca sown more than

once 174 ,, »

Cropping Intensity 115.7%

A statement showing State-wise yield of
foodgrains per acre/hectare during 1982-83
is enclosed.

(e) With provision of irrigational faci-
lities, multiple cropping becomes feasible
leading to higher cropping intensity and
subsequently higher consumption of fertili-
zers. At the all-India level gross irrigated
area increased from 43.4 million hectares in
1975-76 to 48.1 million hectares in 1978-79
and cropping intensity from 121.0 to 122.6
Fertilizer consumption during the same
period increased from 2.89 million tonnes to
5.12 million tonnes, i.e., by about 77 per
cent in three years. During 1983-84 the
consumption of fertilizers is expected to
rise further to 7.2 million tonnes.

Statement
Yield of Foodgrains (1982-83)

1 2 3
Maharashtra i1 677
Manipur 546 1349
Meghalaya 461 1140
Nagaland 375 926
Orissa 284 703 .
Punjab : 1148 2829
Rajasthan 263 651
Sikkim kY gl 931
Tamil Nadu 504 1245
Tripura 573 1417
Uttar Pradesh 338 1322
West Bengal 422 1043
All-India 421 1041

State Kgs./acre Kgs./
) hectars
1 2 3

Andhra Pradesh 516 1274
Assam 437 1080
Bihar . 330 816
Gujarat 374 923
Haryana 708 1749
Himachal Pradesh 473 1170
Jammu & Kashmir 594 1467
Karnataka 379 936
Kerala 645 1593

Madhya Pradesh 282 696

Implementation of D.D.P.
4189. SHRI CHHITTUBHAI GAMIT :

SHRIMATI JAYANT] PATNAIK :

Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that Government
of India have allocated some amount during
the Sixth Five Year Plan for implementing
Desert Development Programme;

() if so, the details thereof alongwith
programmes taken up by Government deve-
lopment of desert; '

(¢) whether such programmes are likely
to cover both the hot and cold regions of
the country; and

(d) if so, the details regarding the areas
going to be covered and the work started
during the Sixth Five Year Plan and the
time by when it is likely to be completed ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL " DEVELOPMENT
(SHRI HARINATHA MISRA) (a) to (d):
An allocation of Rs. 50.00 crores has been
made by the Government of India for the
Desert Development Programme under the
Sixth Five Year Plan.
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hot and cold arid areas of the country :

State
Hot Arid

District
Areas

1. Gujarat 1. Banaskantha

2. Haryana

3. Rajasthan

N

Mehsana

Hissar

N =

Bhiwani
Rohtak
Sirsa

s> W

Ganganagar
Bikaner
Churu
Jhunjhunu
Sikar
Nagaur
Jodhpur
Jaisalmer
Barmer
Jalore

. Pali

o P NP WD -

-
-0

Cold Arid Areas

4. Himachal Pradesh 1, Lahaul & Spiti

2. Kinnaur

5. Jammu & Kashmir 1. Leh

(54

Kargil

The major activities taken up under this
programme are as follows :—

0]

(i)

(i)

afforestation (with special emphasis
on shelter belt plantation grassland
development and sand dune stabili-
sation;

minor irrigation including ground
water development; and

development of agriculture, horti-
culture, animal husbandry etc.

term strategy

60

As these activities form part of a long-

for control of desertification

and development of these areas, the effect
of works to be completed durine the Sixth
Five Year Plan may not necessarily be fully
perceptible in terms of restoration of ecolo-
gical balance and so on,

Training to Farmers to Improve their

Skills

*4190. SHRT MANOHAR LAL SAINI :
Will the Minister of AGRICULTURE
be pleased to state :

(a) whether during the Sixth

Plan, not

only the expansion machinery was to be
strengthened to carry out better programmes
of transfer of technology but also selected

farmers and labourers were

{0 be given

different types of training to improve their
skills and also to diversify such skills to
enable them to be more fully employed and
to earn better living; and

(b) if so, the details of the ach

made in this regard ?

THE MINISTER OF STATE

ievements

IN THE

MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes Sir.

(b)Y The achievements inadc

under :—

are as

Programme Progress made
(No. of- bene-

fitted)

Farmers Training and Edu-
cation

(a) Farmers Exghange within
the country,

(b) outside the country

5,992,125

5,511

318
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3. Krishi Vigyan Kendras 94,711

4. Study tours of farmcrs belonging
to weaker sections (SC & ST) 1,058

5. Training of Rural Youth for

Self-Employment 44,376
6. Training and Visit System 13
(States)
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Territories is being monitored by the Govern-
ment of India as part of the New 20-Point
Programme. The expenditure incurred and
the physical achicvements reported by the
State Governments and Union Territories
during the first three years of the 6th Plan
are as follows :-

Improvement of Slums in the Country

4191 SHRI NAVIN RAVANI :
SHRI HARIHAR SOHEN :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether Government have chalked
out any scheme for the improvement of sium
areas in  the country, if so, the details there
of;

(b) the amount sanctioned to different
States for the purpose during the years 1982
83 and 1983-84;

(c) whether Government have issued
certain guidelines to State Governments in
regard to slum improvement under 20-Point
Programme etc. in the States; and

(d) if so, the details thereof and steps
taken by the State Governments to imple-
ment them ?

THE DEPUTY MINISTER ON THE
MINISTRY OF WORKS AND HOUSING
. (SHRI MOHAMMED USMAN ARIF): (a)
to (d): The scheme for Environmental
Improvement of Urban Slums in urban areas
is in the State Sector and is being implemen
ted by the State Governments through outlays
made in their annual plans. No assistance is
available in the Central Budget for this
scheme. The 6th Plan envisages an outlay
of Rs. 151.45 crores in the State Plans to
ensure that 10 million slum dwellers are
covered by March, 1985 by providing basic
services. The progress of implementation
of the scheme in different States/Union

Year No. of persons Expenditure
incurred
(Rs. in lakhs)
1980-81 10,86,078 o 2,336.01
1981-82 16,21,200 2,517.33
1982-83 14,80,569 3,136.57
Total 41,87,847 7.989.91

The physical targets fixed for the year
1983-84 is 21.20 lakh persons and the
financial outlays proposed is Rs. 3,557 lakhs
in respect of all the States and U.Ts.
However, during the year 1983-84, a sum of
Rs. 15 crores has been provided in the
Central Budget to be released to State
Governments as incentive grant for achieving
additional coverage of slum population owver
and above the approved annual plan targets
of the States. Several State Governments
have submitted proposals under this Scheme
and a sum of Rs. 404 lakhs has been
released to selected State Governments as the
first instalment of the Central grant The
State Governments have been requested 1o
make adequate administrative/institutional
arrangements and provide necessary funds
for achieving the targets laid down under
the 20-Point Programme and to achieve the
6th Plan target.

Reports of Multi-Disciplinary Study Team
on Andaman and Nicobar lslands

" 4192. SHRI BABURAO PARANJPE :
Will the Minister of AGRICULTURE be
pleased to refer to the reply given to
Unstarred Question No. 1273 on | August,
1983 regarding multi-disciplinary " study team
on Andaman and Nicobar }slands and
state :

(a) the date v?hen the Andaman and

' Nicobar Administration formed the Land

Use Committee and the recommendations it
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has submitted to Ministry for final orders;
and

(b) Government's reaction to each of
the recommendations of the Land Use
Committee ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
Andaman and Nicobar Administration
formed the Land Use Committee on 15th
March, 1976. The Committee proposed
release of forest land for defence and other
purposes in 16 cases, covering an area
1869.8 ha.

(b) The Government approved the
release of the forest lands, as proposed.

Research on Early Sowing Varieties of
Wheat and other Rabi Crops

4193. SHRI G.Y. KRISHNAN : will
the Minister of AGRICULTURE be plcased
to state :

(a) whether Government propose to
undertake research on early sowing varieties
of wheat and other rabi crops in view of the
untimely rains in April and May for several
successive years; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b)
No, Sir. However, attempts are being
made to develop varieties suitable for early
sowing with the objective of more effective
utilisation of the moisture conserved from
the monsoon rains under rainfed conditiors.
This early planted crop is likely to mature
slightly earlier than the normal time, but
this is not the objective of these programmes.

Specific research to develop strains
which mature earlier than the normal time,
i.. April’May in the Northern Plains is
not being carried out as a major objective,
because it is considered too early to attempt
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changes in the maturity period as it is yet
to be fully established that there has been
a permanent shift in climatic cycles and
that the presently observed erratic weather
conditions will always continue. Moreover,
even under normal circumstances, the rains
in February/March tend to be more than in
the month of April and May.,

Financial Counstraints of Local Bodies for
Construction of Houses for Weaker Sections

4194. SHR1 JAYANTI PATNAIK :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether some Municipal Corpora-
tions and local bodies in the country are
not paying adequate attention for construct-
ing houses for. the weaker sections on the
plea that they have been facing financial
constraints;

(b) if so, steps taken or proposed to be
taken to move the 8th Finance Commission
to recommend the flow of greater financial
resources to the municipal and local bodies;
and

(c) the details thereof

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHR1 MOHAMMED USMAN ARIF):
(a) Housing is a State subject and all hous-
ing schemes except the Central Sector
Scheme of subsidised housing for plantation
workers are being implemented by Siate
Governments/Union  Territory Administra-
tions out of their plan allocations for
housing.

(b) and (¢) The local bodies have,
however, been requesting from time 10 time
for devolution of adequate funds to local
bodies. In view of this the State Govern-
ments were requested to present adequate
data regarding the requirement of local
bodies before the 8th Finance Commission
in  their Memorandum to the Finance
Commission. The Ministry of Works and
Housing have also forwarded to the 8th
Finance Commission a report on Study on
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Financial Resources of Urban Local Bodies
in India and the Level of Services provided
with a view to project before the Commission
the gap in the resources of local bodies for
provision of various civil amenities.

Encouraging Production of Oilseeds and
Pulses in Andhra Pradesh

4195. SHRI ANANTHA RAMULU
MALLU : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether” it is a fact that Central
Government are “encouraging the State
Governments for increasing the production
of oilseeds and”’pulses;

(b) if so, the details of the projects
sanctioned by Central Goveinment in
- Andhra Pradesh alongwith the estimated
cost; and

(c) the progress made so far in increas-
ing production of oilseeds and pulses ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) The projects sanctioned by the
Central Government in Andhra Pradesh
alongwith estimated cost are as follows :

PULSES

(i) A Central:Sector Scheme of minikits
demonstration of pulses has been sanctioned
under which 21,700 minikits of pulses have
been allotted for 1983-84.

(ii) A Centrally Spopsored Scheme for
devclopment of pulses is : being implemented

in the State ata total cost of Rs 24.919

lakhs during 1983-84. The share of the
Government of India is Rs. 16.735 lakhs.

OILSEEDS

A Centra]l'y Sponsored Scheme for
Oilseeds Development at a total cost of
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Rs. 129.92 lakhs during 1983-84 has been
sanctioned for Andhra Pradesh.

Besides the above, minikits of oilseeds
and pulses alongwith fertilizer minikits are
distributed free of cost under the Centrally
Sponsored Small and Marginal Farmers
Scheme. - .

(c) The details regarding oilseeds and
pulses production during the last three years
in Andhra Pradesh are as under :—

Production (1000 tonnes)

Year Pulses Oilseeds
1980-81 414.5 928.1
1981-82 466.6 1547.0
1982-83 512.7 1212,0

The prospects of oilseeds and pulses
production during 1983-84 are good in the
State,

Deaths of Goats in ICAR Goat Institute

4196. SHRI B.D SINGH : Will the
Minister of AGRICULTURE be pleased to
state :

(a) the number of kids, sex and breed-
wise upto 2 month old, between 2 to 6
months; 7 to 12 months and adults which
died upto 1.11.83 in ICAR Goat Institute
with causes of death;

(b) the number of goats alive, age and
sex-wise of each breed on 1 11.83 at ICAR
Goat Institute and number sex-wise of each
breed proposed to be purchased upto 31.3.84,
the reasons thereof and the estimated price
per poat; and

(c) whether Government proposes (o
set up an enquiry committee including
members of Governing Body of ICAR and
place a report before Parliament on affairs
of ICAR Goat Institute; if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) to (c) The

. information is being collected from the

Central Institute for Research on Goats and
shall be laid on the Table of the Lok Sabha

later on.
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Development of Krishna Patnam Port in
" Nellore District as Fisking Harbour

4197. SHRI PASALA PENCHALAIAH :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government are considering
to develop Krishna Patnam Port in Nellore
District of Andhra Pradesh as fishing
harbour with the collaboration of UK.
Government;

(b) if so, the details of the scheme; and

(c) the latest position and probable time
of taking up the project ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI YOGENDRA MAKWANA) : (a)
The Krishna Patnam Fishing Harbour
proposal is yet to be posed for assistance
to the Government of UK,

(b) The estimated cost of the scheme is
about Rs. 15 crores. Major components
are : fishing harbour, village roads, fishing
vessels and marketing and processing
facilities.

(¢) The project can be taken up for
implementation only after the scheme has
been sanctioned.

JeT 3w ¥ yEud IR ay .

4198. st wew qwe - T gl AT
qg Famr # F4 F fF

(F) 7 IAT ARG &I A 50 a9
qEAE HVT A1 F HIW WY JFAT T
2N ¥ W@y gu ggiaar & fao dafm
FIEIT FT 0= A9 far ¢,

(=) afe gf, @ @Y i a@ &
w1 rer-man et gaafy &1 qwma
g & 3t <@d frg agraar sawg feadt
gaafa & qiv &1 7€ §; #7
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(7) Sax W gwere wr fed
gaafy cftga &1 1€ ff T feadt €a-
ufer areas v & T 7? )

wft weaeg § oo vl (ot AR
wwaw) ¢ (F) SogF 1 27-9-1983 WY
IHT GIT IFTT F T@T AT qEY I -
TF FITT ATA GATE |

() T gewe A g9 & faw 36.9
FUT WY &1 I@ Uga *14t & fag
566.93 AT €AY FT F=1q Fgrgar qyn
21 oog & 13 fasl & AT 17.75 W
IR H w9 qE W qAfwa} F AGH A
auf 7 ¥ & wreor av ot efawea g€ A
NE adf o vy

I R GG F ag ¥ HTT g€
frefofaa afy gfaa s & .—

1. Sutfad sTadear _153.27 W\

2. TuIfad geava @A 24.02 ATE@ AT

3. ufquea/ase g 3.89 @@
AFET ¥ g7

4. 99 wYA 511

5. 9 93 1835

(1) qaa%;ﬂuaaﬁrtrw &1 T
fam & &Yz 3a9) FediE qx wrdand 7 o
@ g Afgsawr ¥shw sgrar A
eNFfg afeag I 96 W@ @I A
TS GIFTT &1 qewTe TTga a4y #Y qfe
w77 # fod grawiag sfaw F &1 & 30
F71g 70y # ofer N AgH 1 FW
939 §IEX F 99 aowrw = A gfa
¥ frd 1080 Wt TA &1 @ErA WA
il Al '
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Rioting Incident at Ambedkar Stadium

4199, SHRI  SANAT  KUMAR

MANDAL :
SHRI ARJUN SETHI :

Will the Minister of SPORTS be plcased
to state :

(a) whether after the rioting incident at
Ambedkar Stadium New Delhi on the 20
November, 1983 during the D C.M Football
Final Match, football fans went berserk in
Bombay on the 22 November;

(b) whether his Ministry has gone deep
into the causes of such rioting, particularly
the role of referees; and

(c) if so, the stepsfwhich” he proposes
to take to root out such incidents and
enforce certain norms' to “'maintain the
spirit of true sports ? ’

THE MINISTERJOF PARLIAMENTARY
AFFAIRS, SPORTS AND WORKS AND
HOUSING " (SHRI BUTA SINGH): (a)
As per informatian received from Westerns
India Football Association, certain incideats
of rowdism took place at Barbourne
Stadium on 22nd November, 1983} when
football match during Rovers Cup between
Tata Sports Club (Bombay) and Kashmir
XI was in progress.

(b) and (c) In both cases, trouble arose
on account of mnon-acceptance of the
Referees decision by the aggrieved teams,
which prompted partisan crowds to enter
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the playing arena in wild support of their
respective teams. The All India Football
Federation has also confirmed that referees
in both cases were of appropriate grade and
as per universally accepted FIFA laws,
referees’ decision on a point of fact is final.
A greater sense of discipline and self-
restraint on the part.of players and crowds -
and their acceptance of the rules of the
game and prescribed procedures would
greatly help in maintaining the true spirit of
sports.

Area of Cultivation of IARI Varieties

4200. SHRI R L.P. YVERMA : Will the
Minister of AGRICULTURE be pleased to
refer to the reply given to Unstarred
Question No. 4438 on 22 August, 1983
regarding area of cultivation of IARI
varieties and state the actual area cultivated
by the farmers under the listed recommended
IARI varieties of crops during the last five
years as stated to evaluate achievement of
IARI of five years in practical terms ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : It is not
possible to quantify the actual area of
cultivation under IARI ‘varieties as no such
statistics are being collected variety-wise
in the country. However, an idea about
the popularity of these varieties can be had
from- the quantum of seed produced by the
seed producing agencies like the National
Seeds Corporation The information on
the production of certified seed by the
National Seeds Corporation during 1981-82
as reproduced below gives the extent of
popularity of the [ARI varieties : —

Quantities of certified soed organised by National Seeds Corporation during 1981-82 {in quintals)

Crop Total IARI varietics Other varieties
1 2 3 4
‘Wheat 3,67,000 3,04,000 63,000
Sorghum 41,200 40,200 1,000
Bajra 33,025 33,325 700
Paddy 1,49,500 18,400 1,31,100
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1 2 3 4
Moong 16,300 12,300 . 4,000
Urd 8,000 500 7,500
Cowpea 4,200 4,200 Nil
6,19,225 4,11,925 2,07,300

Subsidy on Pesticide on Pests Control of
Paddy Crop

4201. SHR] HARIHAR SOREN : Wil
the Minister of AGRICULTURE be
pleased to state :

() the names of the States where
schemes have been sanctioned either by the
Centre or by the States under which 50 per-
cent grant is given on pesticides for pests
control of paddy crop during the current
year ;

(b) the type of farmers who are eligible
to get such grant; and

(c) the details of such scheme ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) Subsidy
to the extent of 50 percent on the cost
of pesticides is available under the
Centrally Sponsored Scheme for the Control
and Eradication of Pests and Disecases
of Agricultural Importance  including
Weed Control in Endemic Areas to be
shared on 50 : 50 basis between the Centre
and the State Government conterned. How-
ever, in the case of Union Territories, the
entire amount of subsidy is borne by the
Government of India.

During the current year, administrative
approvals for the Central share of subsidy
for the Control of Pests of Paddy Crop have
been issyed for Kerala, Orissa, Tamil Nadu,
Pondicherry, Karnataka, Maharashtra and
Andhra Pradesh  Funds for the first three
quarters have also been rcleased. In addi-
tion (o the subsidy on cost of pesticides, the

. subsidy on operational cost is also admis-
sible.

(b) Plant protection being advocated to
be taken up on the area approach basis,
subsidy uader the above scheme is available
to all categories of farmers.

(¢) Under the Centrally Sponsored
Scheme for the Control and Eradication of
Pests and Diseases of Agricultural Impor-
tance including Weed Control in Endemic
Areas, all the States/UTs can avail of the
assistance as per the following pattern :

(i) Eradication of Pests and Diseases in
Endemic Areas - Operational
subsidy @ Rs. 15/- per ha. for
ground operations and Rs. 27.50
per ha. for aerial operations.

(ii) Control of Special Pests :—The sub-
sidy to the extent of 50% on the
cost of pesticides in addition to the
subsidy ~n operational charges @
Rs. 15/- per ha. No operational
subsidy is admissible for seed
treatment and rodent control.

(iii) Project for Weed Control :— The
subsidy to the extent of 25% on
the cost of weedicides. '

The above subsidies are being shared on
50 : 50 basis between the Centre and the
Siate Governments. However, in case of
UTs, the entire amount of subsidy is borne
by Government of India.

fevelt & qg FT A A F sgmran

$202. 0 ghW  gETT v ;. T4
fantor 3T st w7 ag qavd & F9T
w4 5

() #ar feeett & qg W oy @O
A Fgamar § Wi fafae ast § g



V£ Written Answers

ag ATt 97 fyer-frw 2 ¥ qE AT
amar AT & 93 gt qwm wifast
®! glaarg ox saY faadt §; &)

(=) afegi, @ g0 & FAgwraar &
a1 facy &k 771 A7H1C TH FEENH
7 gwraar argn ?

fmtor Wiy avaTe wewvea & 99 A
(=it Mgewy I anfew) ¢ (F) q9r
(&) Fat feeslt qae qifaar & Famar
fr aeqfaal & «fus saa geR &
124 sfawa &1 @agew g7 IR AT
qarar w1 g § 1 A F w7 AW qe
@1 & qma anT ofesr afafray, 1911

¥ faatfea wfwar & sgam fraifa fEar,

@1 2, OF AFTT § gE & WA H ITH
e, frafo gife & sa § g7 &
Frva fus-fus @ asar & fae-fas
aql & fau sT F1 1€ frs g adt &)

fasely A7 fanrw & agrar & f& axafa
F1, feesht wiew fagawr  afufqan &
graurEl  qqr A Qed YT FILF
am® & Iswaw Ay & fquz &
gy faaifea sqgar fagke i a@s
frvig & errar gy Emo iy § 1 yeafaat
& qms feue #97 & agare faafor &
ag & garfas fem-fra &1 asa
faefY /a7 faam 7 ag ot wgr 2 5 aara
arr g1+ w3 fawho afafq ama fessit
auy fame & gxen v fess gsw AT
a7 & faoia & argaTx SO aur aneE
gfaars & A= w1€ graee agf

WIGTA JOTAA 1A § {97 {vw avwrd
w & agra

4203. it gfedm agge : w1 wfw

qot g adry g F 5

AGRAHAYANA 28, 1905 (S4KA)

Written Answers 74

(%) 70 F=hg azwre & ofy g
agA & fag wsy gy w1 F1€ agraar
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Breaking down of Public Distribution
System in Maharashtra

4204, SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether Government are awar¢ of
the fact that the Public Distribution System
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in Maharashtra is wunder heavy strain
because of the cut imposed by Centre on the
supply of rice;

(b) whether in view of the fact that the
rice crop this ycar has been good, Govern-
ment would consider restoring the original
quota and supply adequate quantitics of rice
so that people’s needs are met; and

(c) if so, the decision taken in this
regard and the increase in surply of rice
effected ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M'S. SANJEEVI
RAO): (a) The Government of Maha-
rashtra has reported that due to curtailment
in the monthly allocation of rice to the
level of 25,000 tonnes since June, 1982, the
Public Distribution System in the State is
under heavy strain,

(b) Allocation of foodgrains from the
Central Pool to the various States/Union
Territories including Maharashtra is made on
a month to month basis taking into account
the overall availability of stocks in the
Central Pool, relative needs of the various
States, market availability and other related
factors. As a result of monthly reviews the
allocations are increased/decreased where
necessary. These allocations are only
supplemental in nature to the open market
availability. :

(c) While it has not been possible to
increase the level of monthly allocation of
rice to Maharashtra, the increase in the
monthly level of allocation of wheat for
Public Distribution System from 55,000
tonnes in April, 1983 to 60,000 tonnes in
May, 1983 has been maintained.

Research Efforts in Pig Development
4205. SHR1 NARAYAN CHOUBRY :

Will the Minister of AGRICULTURE be
pleased to state :

(a) the research efforts made, and the
funds plan-period-wise allocated and the
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States in which Government have used them
for pig development of India;

(b) what major results have emerged
and have been extended through ICAR’s
extension agencies or through State Govern-
ment’s departments and with what results;

(c) the particulars of Project Coordina-
tors of ICAR Pig Project from its start and
dates of each workshop held with cor-
responding major recommendations; and

(d) the programme of ICAR pig research
projects broadly and how soon Government
expect it to be achieved ?

.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Research
efforts, with the ultimate aim of pig develop-
ment in Iudia, have been made by the ICAR
by taking up an All India Coordinate
Research Project on pigs with its research cen-
tres located at Andhra Pradesh Agricultural
University—Tirupati, Jawaharlal Nehru Krishi
Vishva Vidyalaya—Jabalpur, Assam Agricul-
tural University — Khanapara and Indian
Veterinary Research Institute — lzatnagar,
The research project was taken up during
the Fourth Plan period and is continuing
with its remodelled programme through the
Sixth Plan period,

Funds allocated, Plan -period-wise, are
indicated in Statement 1.

The States in which the above mention-
ed research units are located, and in which
the funds were used are Andhra Pradesh,
Madhya Pradesh, As3am and Uttar Pradesh.

(b) During the Fourth and Fifth Plan
periods and upto part of the year 1980 the
project programme envisaged the conduct
of research work on exotic breeds of pigs
(Large White Yorkshire and Landrace) large-
ly to study their performance under Indian
Farm conditions of ecologies where the
research units were located. During this
period there was an ‘ovefall improvemeng in
the performance of pigs of these exotic
breeds at all the research units. For exam-
ple, the average weaning weight was 7.89,
9.53, 9.40 and 9.84 kg during the early part
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of the period (Period 1, 1972-73 to 1974-75)
which improved to 11.29, 11.48, 1094 and
10.79 kg during the later part of the period
(Period II, 1975-76 to 1979-80) respectively
at the research centres at APAU-Tirupati,
JNKVV-Jabalpur, AAU-Khanapara and
IVRI-Izatnagar, The average body weight
at 28 weeks of age had improved from 28.45,
50.06, 43.79 and 44.17 kg (for Period I) to
52.69, 60.42, 53.07 and 61.24 kg (for Period
II) at the respective centres. Likewise the
average litter size at weaning had improved
from 7.95, 8 35, 6.48 and 6.02 (for Period I)
to 7.98, 8.67, 7.81 and 7.51 (for Period II).
The average litter. weight at weaning had
improved from 84.16, 79.40, 61.68 and 60.63
kg (fpr Period I) to 87.36, 93.36, 85.08 and
80.80 kg (for Period II) at the respective
centres.

As the number of pigs of exotic breeds
in the country is small as compared to the
indigenous pigs of economic
available to the rural population, and as the
indigenous pigs were totally outside the
scope of this project, subsequently the
technical programme of the project was
drastically modifide and remodelied with
indigenous pigs as a base. During the Sixth
Plan the project was sanctioned only to im-
plement the remodelled technical programme
envisaging need-based research on indi-
genous pigs for at least three generations in
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the first instance and cross-breeds subsequent-
ly with a view to evolving a methodology
for improving pig production under Indian
conditions, The major emphasis now is to
develop cheap rations for pigs.

The research work on indigenous pigs
under the remodelled programme of the pro-
ject is continuing and the technology being
developed will be passed on to the farmers
for adoption in due course of time.

(c) The particulars of project coordina-
tors are given in Statement 1I. The dates of
each workshop and corresponding major
recommendations are given in Statement
111,

(d) Under the All India Coordinated
Research Project on Pigs with its re-
modelled technical programme, the research
work is to be conducted in the first
instance on at least three genera-
tions of indigenous pigs and subsequently
on two generations of cross-breeds (to be
evolved by crossing indigenous gilts to the
boars of appropriate exotic breeds) with a
view broadly to evolve a methodology for
improving pig production under Indian con-
ditions; and develop cheap rations for pigs.
This is expected to be accomplished in due
course.

Statement I
Funds Allocated, Funds Released, Actual Expenditure Plan-Period-wise (Rupees)

Name of Research  Fourth i’lan

Fifth Plan (1974-75

Interim 6th  Sixth Plan (1980-

Centre (Oct. 1970 to 1977-78) Plan 81 to
to March, - (1978-79 1984.85) -
1974) to 1979-80)

1. APAU-Tirupati 5,10,190 19,17,250 5,46,790 20,74,700
2. JNKVV-Jabalpur 5,10,560 20,29,741 5,89,838 21,01,400
3. AAU-Khanapara 5,10,288 19,81,679 4,82 071 19,34,600
4. 1VRI-Izatnagar 6,41,928 * * *

Total 21,72,966 59.28,670 16,18,699 61,10,700

* With effect from Fifth Plan the IVRI Centre became a part of the regular activity of
Indian Veterinary Research Institute, Izatnagar and its budget was merged with' the
budget of the Institute. No separate information on the budgetary matters is supposed

- to be available with the Project Coordinator, .
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Statement I

Name of the Project
Coordinator

Period for which
to be post held

Remarks

1. Dr. O.B. Tandon

2. Dr. P.N. Bhat 1.4.71 to 6.4.72

3. Dr. BL. Rama 7.4.72 to till-date

From sta to 31-3-71

He looked after the Project in addi-
tion to his own duties as Head of
Genetics Division, IVRI.

He looked after the Project in addition
to his own duties as Head of Gene-
tics Division, IVRI.

Statement III
Dates of the Workshops :

First Workshop : 18-19 March, 1971
.Second Workshop
Third Workshop

Fourth Workshop

Fifth Workshop

: 21-22 May, 1973

: 22-24 December, 1975
: 12-14 October, 1977

: 15-17 December, 1980

Sixth Workshop : 13-15 August, 1983

Major Recommendations of the Workshops

The major recommendations of the
various Workshops were as follows :

FIRST WORKSHOP

To study parameters of traits of econo-
mic importance in existing exotic breeds of
pigs (Landrace and Large White Yorkshire)
under optimum conditions and to evolve
a breed/breeds suited to various agro-cli-
matic regions by adopting suitable breeding
programme. Introduction of a third exotic
breed (Duroc) had also been recommended.
The breeding herd size of 60 sow-unit for
each centre had been recommended.

SECOND WORKSHOP

In view of the lack of necessary physical
facilities and tight budgetary position, the
Workshop recommended an Interim Breed-
ing Programmé with a view to study the

performance of the pigs of existing exotic
treeds under Indian conditions. It was re-
conmended that the breeding herd size bo
reduced to 24 sow-unit at each centre.

THIRD WORKSHOP

The major recommendations were in line
with those of the Second Workshop except
that the breeding herd size was recommen-
ded to be raised to 32 sow-unit at each
centre.

FOURTH WORKSHOP

Over and above the recommendations of
the Third Workshop for having 32 saw-unit
size herds at each centre during 1977-78, it
was recommended that the infrastructural
facilities for 60 sow-unit should be created
on priority basis to have a breeding unit of
minimum of 60 sows and 12 boars at each
centre

It was recommended that research work
should be conducted to improve indigenous
pigs through selection or cross breeding from
the Sixth Plan. For this purpose herds of
indigenous pigs should be created at 3-4
centres. It was also recommended that addi-
tional research centres be established in
various regions of the country like North-
Eastern Region, Indo-Gamgetic Plane, Coast
Regions and Kerala.

FIFTH WORKSHOP

The Workshop recommended the remo-
delled progremme of the All India Coordi- -
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.nated research Project on Pigs for imple-
mentation from the 6th Five Year Plan.
The remodelled programme of the project
involves indigenous pigs as its base. It
envisages conducting of need-based research
on indigenous pigs in the first instance and
cross breeds subsequently with a view (o
evolve a methodology for improving pig pro-
duction under Indian conditions.

SIXTH WORKSHOP

The Workshop upheld the recommenda-
tions of the Fifth Workshop in General.
However, it also recommended that during
the Seventh Plan the breeding programme
of the project should be expanded involving
studies on more genetic groups including
crossbreeds increasing breeding herd size to
60 sow-unit at each of the existing research
centres and starting about 4 to 5 more
research centres in addition to the existing
four research units. It was recommended
that the new centres be started at places like
Calcutta, Goa, Kerala, Ranchi and North
Eastern Region.

Draw of Lots for Plots in Industrial
Estate at Okhia

4206. SHRI V.S. VIJAYARAGHAVAN:
Will the Minister of WORKS AND HOU»S-
ING be pleaced to state :

(a) whether draw of lots was held for
allotment of plots in the functional Indus-
trial Estate for electronics at Okhla;

(b) the number of plots available an.
the number of plots actually allotted;

(¢) the number of candidates in the
waiting list in each category;

(d) whether any decision has been taken
to allot the remaining plots among those in
the waiting list; and

(e) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
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(SHRI MOHAMMED USMAN ARIF) : (a)
Yes, Sir.

(b) The Delhi Administration has
reported that out of 227 available plots, 176
plots have been allotted.

(c) The Delhi Administration has repor-
ted that 25 candidates are in the waiting list
as detailed below :—

Category No. of candidates in
the waiting list

Unemployed Graduates 5
Essential Components
manufacturing units 5
Existing Units for Dicersifi
cation S
General ' 10

Total 25
(d) No, Sir.

() Does not arise,

Scheme for Restoration of Cultivation in the
inundated Area in Pagla-Bausioi River Basins

4207. SHRI ZAINAL ABEDIN : Will
the Minister of IRRIGATION be pleased to
state :

(a) whether it is a fact the execution
work of the scheme intended for the restora-
tion for cultivation of the inundated area
i.c; the Pagla-Bausloi River Basins has
remained postponed since its very beginning;

(b) if so, the reasons therefor;

(c) the details of thc progress achieved
so far;

(d) whether it is a fact that owing to
the prolonged postponement the execution
of the scheme is not likely to be completed
by the scheduled time, i.e., June, 1985;
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(¢) if so, when it is expected to be
completed;

(f) whether it is also a fact that in view
of the risg in prices of all the materials to
be required for the construction work of the
scheme its execution will not be completed
at the cost at which it was originally estima-
ted; and

(8) if so, the details of Government’s
reaction thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA : (a) and (b) The
Scheme for development of the low
areas of the Pagla and Bausloi River Basins
inundated due to sustained flows in
Bhagirathi has been approved at an estima-
ted cost of Rs. 4.12 crores. This comprises
construction of two regulators, one across
the river Pagla and the other across the
river Bausloi and a drainage system to lead
the waters to River Ganga The work of
construction of the two regulators was
awarded to M/s. Chatterjee Polk Ltd.,
Calcutta in December, 1979, on the basis of
. open competitive tenders duly approved by
the Tender Committee. The Contractor took
up the work of only the Bausloi regulator.
The progress of work by the contractor was
very slow due to lack of financial and
organisational resources and by the specified
date of completion as per their agreement
for both the regulators, they had carried out
only 10% of the work on the regulator
across Bausloi River. The contract was,
therefore, rescinded in September, 1982 and
fresh tenders were invited and the balance
wark of Bausloi Regulator was awarded to
one and the work of Pagla Regulator was
awardced to another contractor in July, 1983.
The date of completion of the regulators
according to the present schedule specified
in the contracts is May, 1985.

(¢) The progress achieved by the ori-
ginal contractor is only 10% on the Bausloi
Rcguiator and no work on the Pagla Regu-
lator. The new contractors have started
work on the regulators in November 1983
after the flood season. The construction of
offerdam has been completed and de-water-
ing work is in progress to start the work at
foundation level.
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(d) to (8) The civil works of the regu-
lators are expected to be completed by the
Scheduled time of May, 1985. Orders for
manufacture, supply and erection of the
control gates are yet to be placed. The
scheme is expected to be completed in
December, 1986.
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Vacant DDA Plots in Ashok Vibar
Phage 11

4209, SHRI BHIKU RAM JAIN : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether under the DDA rules plots
of land allotied or purchased for residential
purposes had to be built within a specified
period;

(b) details of these rules;

(¢) whether it is a fact that two plots
each measuring 500 square yds. (B-1/2 and
B- 1/4) in Ashok Vihar Phase 1l have been
lying vacant sincg 1970 and if so, reasons
therefor and whether any penality has been
imposed;

(d) whether one of the plots is develop-
ing into a worst type of slums: and

(e) if so, action taken in regard therc-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) Yes, Sir.

(b) The Delhi Development Authority
has reported that as pér terms and condi-
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tions of the lease lessees are allowed a
period of two years from the date of their
taking over possession of the plot, for comp-
leting construction of building thereon.
The Authority allows one year grace period
thereafter for completing construction
without imposing any penalty. Thereafter,
extension in the period of construction is
allowed on payment of due penalties.

(c) The Delhi Development Authority
has confirmed that plots Nos, B-1;2 and
B-1/4 in Ashok Vihar Phase II Residential
Scheme, which were allotted to the persons
whose lands were acquired for Planned
Development of Delhi, have been lying
vacant,

Possession of plot No. B-1/2 was handed-
over to the allottees on 18.2.1974. This
plot was transferred on 22.9.1980 in the
names of four sons of the allottee for which
the lease deed was registered on 18.3.1981
with the Sub-Registrar, Delhi. Show
Cause Notice has been served on the allo-
ttees for not constructing the building on
the plot.

Possession of plot No. B-1/4 was handed
over to the allottee on 23.7.1973 for which
lease deed was registered with the Sub-Regis-
trar, Delhi on 24.9.1974. Extedsion of time
for completing construction -of building on
the plot had been allowed up to 31.12.1976.
The lessee expired on 30.12.1977. An
Attorney of the widow of the lessee has
applied for mutation/transfer of the polt
under reference in favour of the widow on
the basis of ‘Will' which is under considera-
tion of the Delhi Development Authority.

(d) The Delhi Development Authority
has denied this.

(e) Does not arise.

WIOERTT faRl &1 FEsaeSae &1
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Cost of Teesta Barrage Project

4211. SHRI SUBODH SEN : Will the
Minister of IRRIGATION be pleased to
state

(a) the estimated cost of the Teesta
Barrage Project (W.B.) taking into considera-
tion the price escalation;

(b) what is. the amount to be borne by
State Government and the amount to be
borne by Central Government; and
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(c) the total amount spent so far and
the contribution of Central Government
thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) The latest
estimated cost of the on-going Teesta
Barrage Project (Stage—1, Phase—I) as
included in the West Bengal State’s Draft
Annual Plan 1984-85 is Rs. 325 crores.
However, the revised estimate on this
project has not yet been received in the
Centre.

(b) and (c) ‘lrrigation’ being a State
subject, irrigation projects are planned,
executed and financed by the State Govern-
ments themselves under their Development
Plan. Central assistance is however, given
in the form of block loans and grants for
the State as a whole and is not related to
any sector of development or project.

The expenditure incurred up to the end
of 1982-83 is Rs. 126 crores. For the current
year 1983-84, outlay recommended by the
Planning Commission is Rs. 28 crores.
However, the State Government has
accommodated Rs. 23 crores,

Implementation of IRDP

4212. SHR1 NK. SHEJWALKAR :
Will the Minister of RURAL
DEVELOPMENT be pleased to state :

(a) whether there are any quidelines for
the implementation of the  Integrated
Rura! Development Programine;

(b) if so, what are those guidelines; and

(¢) whether it is a fact that the guidelines
specifically lay down that *

(i) names of beneficiaries of the IRDP
should be approved by the Gram Sabha
concerned;

(ii) the block plan should be approved
by the Panchayat Samiti concerned;
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(iii) names and addresses of beneficiaries
of IRDP, alongwith full relevant particulars
should be on display in the Panchayat
concerned and should be open for inspection
to members of the public ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) to (¢)
The Ministry has issued detailed guidelines
for the planning and implementation of the
Integrated Rural Developinent Programme.
These guidelines cover all aspects including
procedures for identification of beneficiaries
and involvement of grass-root rural organisa-
tions. In the operational guidelines for
preparation of block-level plans it has been
laid down that the final selection of the IRD
beneficiaries map be made in a meeting of
the village (Gram Sabha). The guidelines
also envisage that wherever Panchayati Raj
institutions are functioning at the block-level,
the block-plans may be endorsed by them.
The State Governments have also been
requested to advise the implementing agencies
to display, on the notice boards in the
Block Offices, Panchayat Offices etc., the
pames of beneficiaries of Integrated Rural
Development Programme alongwith their
addiesses. the money disbursed to them as
subsidy and loans, the item for which the
assistance is to be used as well as the date
of receipt of application and of sanctioning
subsidy and loans.

Recommendations of Committee on
Development and Expansion of Co-operative
Movement

4213. SHRI VIRDHI CHANDER
JAIN : Will the Minister of AGRICULTURE
be pleased to state :

(a) the salient features of the important
recommendations of the committee appointed
under the Chairmanship of Shri Mirdha on
the development and expansion of
co-operative movement in the country;

(b) the recommendations, out of them,
implemented, State-wise, the maoner in
which these were implemented in each
State and the broad dectails in this regard;
and
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(c) fhe extent of success achieved in
regard to co-operative movement as a
result of implementation of these
recommendations ?

THE MINISTER OF AGRICULTURE
(SHRI RAO BIRENDRA SINGH) : (a) The
‘Committee on Cooperation® constituted on
17.8.1964 under the Chairmanship of Shri
Ram Nivas Mirdha submitted its report on
31.8.1965. The main recommendations of
the Committee broadly refer to :

(i) criteria of genuineness of societies;

(i) measures for combating vested
interests in cooperatives;

(iii) audit;

(iv) self-reliance of the cooperative move-
ment in terms of resources and setting up
of a National Co-operative Bank; and

(v) Education in cooperatives as a vital
factor in the growth of self-reliance.

The Report of the Committee was
considered in the Conference of State
Ministers of Cooperation held in 1965. The
question of vested interests in cooperatives
was also considered in the Conference of
Chief Ministers and State Cooperation
Ministers held in 1968.

(b) and (¢) ‘Cooperative Societies’ being
a State subject, the recommendations of the
Committee and the Conferences have been
circulated to the States for appropriate
necessary action. The Nationa! Bank for
Agriculture and Rural Development
(NBARD) has since been set up, which
finances cooperatives. The other recommen-
dations have been implemented by the
States over the past 18 years in varying
degree. There has been a substantial
increase in the operations of the cooperative
movement in different sectors since the
above Committee submitted its report.
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Proposal for Prior Approval of Lay-out of
Multi-Storeyed Buildings by Chief Engineer
Concerned

4:14. SHRI N. SELVARAJU: Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether many multi-storeyed Buildings
collapsed recently at Delhi, Bombay and
Bangalore, killing many people and causing
loss to the properties; and

(b) whether there is any concrete
proposal with Government to insist that the
proposal of construction of multi-storeyed
buildings shall be approved only if the
layout and design arc approved by the
Chief Bngineer (Buildings) concerned on the
condition that the individuals and organisa-
tions pay prescribed fees for the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(@) and (b) The information is being
collected and will be laid on the Table of
the Sabha.
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Mode of Selection of Jawabarial Nehru
Award of the I.C A.R.

4216. SHRI M. ARUNACHALAM :
Will the Minister of AGRICULTURE be
pleased to state :

(ai the mode of selection of Jawaharlal
Nehru Award of the I.C.A.R.;

(b) how many people have been selected
for the year 1981, with their particulars; and

(c) if so, whether the individuals were
given the awards ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) According
to the rules governing the Jawaharlal Nehru
Award of the 1.C.A.R., a Judging Committee
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consisting of Director-General, ICAR (as
Chairman), Chairman, University Grants
Commission and three other eminent
scientists in the field of Agriculture/Animal
Sciences to be appointed by Director-General,
ICAR shall decide the names of the recipients
of the awards.

(b) The following eight scientists have
been selected for the award for the year
1981

1 Dr G.J. Narasimha Rao, Division
of Genetics, Central Rice Research
Institute, Cuttack.

2. Dr. Sant Prakash Verma, Associate
Professor (Agronomy), Himachal
Pradesh Krishi Vishva Vidyalaya,
Palampur,

3. Dr Shankar Dass Khepar,
Professor & Head, Department of
Soil & Water, Engineering, Punjab
Agriculture University, Ludhiana.

4. Dr. Ashok Krishna, Jr. Scientist,
JN.K.V.V.  Regional Research
Station, Khandwa (M.P.)

S. Dr. MS. Rathore,
Professor, Himachal
University, (Simla).

Associate
Pradesh

6. Dr. Gopal M. Majumdar, ‘Jai Mai’
19-B, Sewagram Society Nizampura,
Baroda (At present in U.S.A.)

7. Dr. G. Gooverghese, Senior
Research Officer, National Institute
of Virology, Pune.

8 Dr. Sanwal Singh Sonagar, Scientist
(S-1). ‘Animal Nutrition, L.V.R.I,,
Izatnagar (U.P.)

(¢) The awards will be presented to
these scientists in a function to be arranged
in due course.
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New Schemes Considered by I.C.A.R.
Scientific Panel of Animal Breeding

4217, SHRIMATI GEETA
MUKHERJEE : Will the Minister of
AGRICULTURE be pleased to state :

(a) the title of every new scheme, its
principal investigator, location for which
submitted, proposed cost giving separately
the total and for non-recurring items, dura-

tion proposed and scientific staff with
proposed salary included which were
considered at each meeting of ICAR

Scientific Panel of Animal breeding held
during 1983 given corresponding panel
recommendation for each and dates of its
sanction and start of research work; and

(b) how many new schemes this Panel
at its each meeting held from 1.1.1980 till
8.12.83 considered, meeting-wise number of
those recommended for sanction, rejected,
returned for revision or assigned for revision
to nominated specialists and number
correspondingly of those sanctioned with
dates of start and present position of each,
with name of principal investigator for
those started ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) and (b)
The information is being compiled and shall
be Iaid on the Table of the Lok Sabha later
on.

Lay Out Plans and Amenities for Regularised
Colonies

4218. SHRI JHARKHANDE RAI:
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether any steps have been taken
to finalise ‘the lay out plans of regularised
unauthorised colonies in Trans-Yamuna
area;

(b) if not, the reasons thereof and
whether any time-table has been worked out
to prepare such plans and develop these
colonies and provide civic amenities there;

(c) whether any decision has been taken
regarding development charges to be levied
in these colonies;
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(d) whether people are put to great
hardship on account of lack of proper roads,
sewerage, drinking water etc. and water logg-
ing during rains; and

(e) if so, whether any estimates have
been prepared and when the development
work will be undertaken in these colonies ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOQUSING
(SHRI MOHAMMED USMAN ARIF):
(a) Yes.

(), (d) and (e) A project report for
development of regularised unauthorised
colonies to provide amenities like roads,
sewerage, water supply, drains etc, had been
prepared and is presently under preparation
with the DDA. Meanwhile, instructions
have been issued to the DDA and MCD
that basic civic amenities may be provided
in regularised unauthorised colonies on
payment of development charges and on
fulfilment of other conditions prescribed by
the concerned local authorities. No time
table has however, been laid down for
regularisation of unauthorised colonies or
their development which would depend on
payment of development charges by
beneficiaries.

(c) It has been laid down by the Govt,
that d->elopment charges as determined
by the DDA and MCD will be payable by
the residents of the regularised unauthorised
colonies  The details regarding fixation of
development charges are being worked out,

Money Recovered from WHS and Preet
Nagar Societies as Cost of Overbead Tank etc.

4219, SHRT KAMAL NATH : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(2) the amount of money recovered from
the Ministry of Works, Housing and Supply
Co-operative  House Building  Society
Limited towards proportionate cosi of
Central Overhead Tank and also towards
cost of Trunk Qutfall sewer with which the
society has been connected; and
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(b) whether any money has been
recovered from the Preet Nagar Society also
for the same purpose; if so, the amount
thereof; if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHR1 MOHAMMED USMAN ARIF) :
(a8) and (b) The information is being
collected and will be laid on the Table of
the Sabha.

Stagnation in the Production of Ollseeds

4220. SHRI R.N. RAKESH : Wil
the Minister of AGRICULTURE be plcased
to state :

(a) whether it is a fact that despite
release of hundreds of ncw varieties of
oilseeds cach year, with claims: of high
productivity there has been total stagnation
in oilseeds production since 1970;

(b) if so, corrective steps taken proposed;
and

(c) whether Government will bring out
a consolidated list of all the new varieties
released since 1950 with yield claimed in
order 10 see the reasons for gross failure
and stagnation in production ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
YOGENDRA MAKWANA) : (a) and (b)
The production of oilseeds has started

increasing in the recent past as indicated
below :—

Production

Year (Lakh tonnes)
1970-71 96.30
1981-82 121.90
1982-83 105.50

There are good prospects of oilseeds
production during the year 1983-84. The
increase in production has been possible
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through the timely - supply of inputs, price
support to groundnut, rapeseed and mustard,
soyabean and sunflower, extension efforts
including the popularisation of improved
varieties particularly in areas under the
Centrally Sponsored  Schemes/Projects.

(¢) The list of improved varieties of
oilseeds for different States alongwith their
suitability and average yicld is already
available, and the efforts are continued to
popularise them,

Milk Production Estimates

-4221. SHRI H.N. BAHUGUNA : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether Government’s attention has
been drawn to news report in the Week
(4-- 11 December, 1983) which brings into
serious doubt the milk production estimates
given by this Ministry which though claimed
to be taken from the States are at variance
with  estimates of Central Statistical
Organisation (30th Round—1975);

.

(b) whether imports of gift milk
products are being stepped up contrary to
project proposals in order to cover up
failure of Op. Flood 1 and I! in milk
production and to keep the local citizens of
4 metro cities happy alongwith a few
favourite ‘rural” dairies to show “‘success’
of our Co-operatives; and

(c) whether Government will set up a study
team of committed economists to look into
the methodology used in milk production
guesstimates arrived at by his Ministry and
its technical arm, the Dairy Board ?
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THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) Yes, Sir.

(b) No, Sir.

() Does not arise.

Allotment of Land to Group Housing
Societies in Shahdara, Delhi

4222, SHRI DAYA RAM SHAKYA :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether it isa fact that out of 10
Cooperative Group Housing Societies which
have been allotted land in CBD, Shahdara,
physical possession of land has not been
given by DDA to five Societies;

(b) if so, the particulars thereof and the
reasons therefor; and

() the likely date when it is proposed
to hand over the vacant physical possession
of the land to these societies ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
As per report of DDA answers are as

follows :—

(a) and (b) Out of the 10 cooperative
group housing societies which were allotted
land in CBD Shahdara, possession could
not be given by the DDA to 6 societies.
The names of these societies and the reasons
for not giving possession are indicated

be low :—

S.N. Name of the Society Reasons
1. Nav Rachna C.G.H.S. Encroachment at site
2. Vivek C.G.H.S. Encroachment at site
3. Lions C.G.H.S. Encroachment at site
4, Vasant C.G.H.S. Encroachment at site
5. Golden C.G.H.S. Encroachment at site
6. Nirman C.G.H.S. Encroachment at site
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(¢) The DDA have reported that the
efforts are being made to remove the
unauthorised eacroachment, Possession of
the site will be handed over to the societies
concerned as soon as the encroachments on
plots are cleared.

Import of Insecticides

4223, SHRI SUSHIL BHATTACHARYA :
‘Will the Minister of AGRICULTURE be
pleased to state :

(a) whether more losses, financial or
otherwise are incurred by larger import of
insecticide and the more damage is caused
by excessive use of insecticides; and

(b) whether more financial loss is sus-
tained because of lesser agricultural produc-
tion leading to more of such imports ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): (a) and (b)
No, Sir. At present, over 90% of the
country’s demand for insecticides for agri-
cultural purposes is met through indigenous
production. With the increased domestic
production, the level of imports has been
going down during the recent years. The
per hectare use of insecticides in our
country is still very low as compared to the
developed and many developing countries.
Import is allowed only of those insecticides
which are registered under the Insecticides
Act, after examining their bio-efficacy and
safety.

Insecticides unlike other inputs are not
agricultural production oriented, and as such,
are used as need based imput to sustain the
crop yield potential.

Possession of LIG Flats in Pocket A-11,
Kalkaji Extension given by DDA
without Development/Amenities

4224, SHRI G.M. BANATWALLA :
Wili the Minister of WORKS AND HOUS-
ING be pleased to refer to the reply given

+ 1o U.S.Q. No. 984 on 21 November, 1983
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regarding structural and other defects in
DDA flats at Kalkaji etc. and state :

(a) whether DDA is giving possession
of LIG flats in pocket A-11, Kalkaji Exten-
sion after 16 months of receipt of cost of
flats for the allottees and that too without
any development of the area;

(b) whether there is anv dispute between
DDA and DESU over supply of electricity
for that area also;

(c) whether water and electricity con-
nections have not been provided so far to
those quarters ;

(d) if 80, the reasons thereof;

(¢) whether DDA employees are forcing
aliottees to sign on the blank forms for
satisfactory work done and completion of
civic amenities without giving any copies of
the letters/inventories etc.; and

(f) action Goveroment propose to take
in regard thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(8) Yes, Sir The DDA has reported that
192 LIG flats were allotted in Kalkaji
through draw of lots on 24.3.82 and the
allotment-cum-demand letters were issued
to all the allottees by end July, 1982 asking
them to make the payment within one
month in the cases of Hire Purchase basis
and within two months in the-cases of cash’
down basis. .

However, it was noticed that the flats
were not complete in all respects. According-
ly, determent letters were issued to the
parties granting them further time for pay-
ment without any interest. As the flats were
completed in all respects up to 31-8-83, it is
further proposed to grant them determent
upto 31-8-83. The allottees, who made the
payment within due dates will be paid inte-
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rest for the intervening period on their
deposit. .

(b) to (d) The DDA has reported that
water and electric supply is available in that
pocket.

(e) No; as reported by DDA.

(f) Does not arise.

DDA-MCD Dispute over Possession of
Road Near Lakshmibai College

4225. SHR1 DOONGAR SINGH : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether there is a dispute between
DDA and MCD about the possession of
a road from Kalidas Road and Ashok Vihar
passing by the side of Lakshmibai College
and the Ministry has been informed of the
same;

(b) whether due to this dispute, repairs
maintenance etc. of road are not being done
and it is in a bad shape; and

(c) when do the Government hope to
take a decision in the matter an’ also direct
the authorities to take up repairs of the
road immediately and if not, the reasons for
the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) MCD have stated that there is no dis-
pute between DDA and MCD about posses-
sion of the road. Tt is being maintained by
MCD.

(b) Day today maintenance is being done
by MCD and the road is traffic worthy.

(c) The question does not arise in view
of the position stated in (a) above.
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Supply of Rice to Andhra Pradesh

4226. SHRI G. BHOOPATHY : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased 10 state :

(a) whether Andhra Pradesh Govern-
ment have made any representation regard-
ing allocation of rice to Food Corporation
of India to meet the local demand under
“Two rupees kilo scheme”, if so, the details
thereof, and

(b) the action taken by Central Govern-
ment on the above representation ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) Yes, Sir. The Government of
Andhra Pradesh had intimated that they had
been supplying rice to the poorer sections of
the people whose family income was less
than Rs 6000/- per annum at Rs. 2/- per
kg. through the Public Distribution System.
To meet this requirement, they requested for
alliocation of 19 lakh tonnes of rice a year
from the Central Pool out of rice to be
procured in the State in the year 1983-84.

(b) The Government of Andhra Pradesh
were advised that depending on procurement
and keeping in view the requirements of other
States, it may not be possible to allot more
than 10 lakh tonnes of rice to Andhra
Pradesh during the current Kharif Year.

Release of Posts in Government of India
Press

4227 SHRI K. LAKKAPPA : Will the
Minister of WORKS AND HOUSING be
pleased to refer to the reply given to Unstar-
red Question No. 138 on 25 July, regarding
release of posts in Government Presses and
state :

(a) whether a number of posts of various
categories of various Government of India
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Presses are involved in the norms
Committee since years together;

(b) if so, why these posts have not been
released well in time;

(c) whether it is not against Government
policy and creates unemployment in the
country; and

(d) if so, action Government propose to
take ia this matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) and (b) The Norms Committee which
considered posts of various Categories
before fixing yardsticks had recommended
abolition of 711 and creation of 525 indus-
trial posts, To avoid retrenchment of staff,
the Government decided to (i) waste-out the
incumbents of surplus posts and (ii) create/
abolish posts in a phased manner. In the
first phase, 158 posts were created and 233
abolished w.ef. 1.2.1982. Proposal for
second phase of implementation of the
Norms Committee racommendations are
being formulated.

(c) and (d) Do not arise.
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Utility of NREP in States

4229. SHRI MADHAVRAO SCINDIA :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that the evalua-
tion studies of the National Rural
Employment Programme made in some
States have Hhighlighted certain problems
related to its utility and implementation;

(b) if so, the details thereof: and

(c) the steps proposed to be taken by
Government to remove them ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) :; (a) to ()
None of the State Goveraments has under-
taken Evaluation Studies of the National
Rural Employment Programme in the past.
Evaluation Studies of National Rural
Employment Programme (NREP) are now
being taken up in Gujarat, Tamil Nadu and
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some other States by reputed Institutions
besides the studies currently takem up by
Programme Evaluation Organisation in nine
States.

Capacity Utllisation of Sugar Industry and
Profit Earned Therefrom

4230, SHRI R.P. DAS : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether it is a fact that the sugar
factories have recorded a capacity utilisation
' till June in the 1982-83 season; and

(b) if so, the total production of sugar
during the period and the net profit earned
by the sugar companies, State-wise, including
West Bengal ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (DR. M.S.
SANJEEVI RAO) : (a) and (b) The total
sugar produced by the sugar industry up to
the end of June, 1983 during the season
1982-83 was 81.80 lakh tonnes against the
‘annual installed sugar production capacity
of 65 67 lakh ronnes on that date. Therefore,
the percentage capacity utilisation as on
30th June, 1983 was 124.56%,. The sugar
season 1982-83 has just ended. It will take
some time for the factories to have their
accounts finalised, audited and approved by
the share-holders. Only, thereafter the
balance sheet and profit and loss accounts
of {he factories will become available,

Neglect of Agriculture near Industrial Units

4231. SHRI A.T. PATIL : Will the
Minister of AGRICULTURE be pleased to

state :

(a) whether Government are aware of
the situation that in the vicinity of existing
and .up-coming industrial units, where there
is potential employment opportunity, agri-
culture is being neglected, primarily because
agriculture does not present a paying
proposition; and
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'(b) the action Government propose to
take in the matter ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) and (b)
It is not always necessary that agriculture in
the vicinity of ingustrial units, old or new,
would get neglected, Rather in the vicinity
of industries or industrial concentrations the
conditions are favourable for more intensive
farming. Under such conditions many
farmers shift from low income yielding
cereal or commercial crops to high income
yielding more intensive production like
vegetables, fruits and fodder and subsidiary
occupations-dairying and poultry. Under
their Plans, many of the State Governments
are encouraging these activities. In terms
of employment also there is not always a
conflict between availability of labour for
industrial employment and agricultural
needs because there is a large degree of
under-employment in farm households.

Industrial Undertakings in Metropolitan
Region

4232. SHRI J.S. PATIL : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether it is the policy of Central
Government not to permit industrial
undertakings in the metropolitan region in
the country;

(b) if So, the nature of the ixstructions
issued and since when the policy is in force;

(¢) whether it is also a fact that a meat
processing unit near Bhivandi in the Thane
District of Maharashtra, which falls in the
Bombay Metropolitan Region was registered
by the DGTD in 1981; and

(d) if so, the reasons as to why the
unit was allowed in the region and whether
the clearance of the BMRD was obtained ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) and (b)
According to the information provided by
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the Ministry of Industry, Department of
Industrial Development the dispersal of
industries and correction of regional
imbalances are two of the prime objective
of the industrial policy and licensing of
industrial undertakings. With a view to
achieving the above objectives, Government
are following a specific policy on location
of industrial undertakings. Under the
existing locational policy, setting up of new
units or expansion of existing units is not
permitted within the standard urban area
limit of a large metropolitan city having a
population of more than one million and
within Municipal limits of a city with a
population of more than 5 lakhs. Thisis
to enable industrialisation of less developed
areas and to prevent concentration of
industries in already developed areas. While
the above policy is being followed with a
view to synthesize the twin objectives of
optimum utilisation of installed capacities
and preservation of environment and the
ecological balance in the country, Govern-
ment have been permitting certain relaxa-
tions which include shifting of capacity
within the same metropolitan area without
any change in the essential mnature and
volume of production, manufacture new
items in the same category and within the
licensed capacity without any additional
investment or requirement of power,
formulation activity of bulk drug manufac-
turers within the norms prescribed in the
Drug Policy, utilisation of existing machinery
to fuller extent by operating two or three
shifts without any additional capacity and
without causing environmental polution,
setting up of industrial undertakings in
industrial areas developed by the State
Governments prior to December, 1977 etc.

The above locational policy can also be
relaxed in the case of approved diversifica-
tion schemes and in respect of 100 percent
export oriented units.

Even in the case of industrial under-
takings which are exempt from the licensing
provisions and are required to be registered
with the technical authorities, the location
should confirm to the locational policy of
the Government from time to time.

(©) . Yes, Sri,
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(d) The State Director of Industries,
Mabharashtra Government recommended the
case for registration and also certified that
the proposed location was outside the
Standard Urban area of Bombay City.

Increase in Production of Milk

4233. SHRI BHERAVADAN K.
GADHAVI : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether it is a fact that by putting
in Operation Flood I and II the production
of milk in the country has increased;

(b) whether it is a fact that because of
it the availability of milk in urban areas
has increased and it has tended to control
the prices of milk and milk products as
well as boost the development of ranching
and have economically benefited farmers
whereas the milk producing primary
societies as well as the milk producers
union have stabilised and established; and

(c) whether the help the cooperative
daries under Operation Flood Schemes
have prevented the exploitation of ranchers
and farmers by private traders in milk and
milk products?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): (a) The
esimated  milk production in the
country has increased since 1971-72
due to the impact of various Central,
Centrally Spomsored and the State Plan
Schemes which also includes Operation
Flood Programme,

(b) and (c) The combined throughout
of the metropolitan daries in Bombay,
Calcutta, Delhi and Madras has increased.
The emergence of National Milk Grid has
also made an impact on stabilising the
prices of milk and milk products. The
Operation Flood programme envisages
creation of dairy cooperatives to be owned
and operated by the milk producers them-
selves. This has provided a remunerative
market for the rurally produced milk and
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has also induced them to take better care
of their milch animals. More and more
number of milk producers are joining the
main stream of cooperative dairying and
are being prevented from the exploitation
by the private traders.

T AN & fawre wvwl W gurwer A7
wrdww § mfaw w3

4234. it gOW A . AT g

fawrg 77N ag qarw 1 391 &0 fF .

() ¥ar@vFx IR AT & 9
fasra @eel w1 @ av gaTHEd @9 H14-
wH & mfed 79 3 v ac At ww &
fa=rs &7 @ §; AT

(=) e, @ fasw &40 F
famr.art amm #ar § 1T g9 fawrg goed
1 T8 wEww ¥ w9 gF afas fEar
sTgaTT 7

Qe fawTe AFRTHT & T AR
(st ghere fawr) : (F) AT (F) U
FBR Y IATIW F gfaai & s6
famra guet &Y oifew feo 1A &1 oF
SEqIT I ZHT & 1 TR AT gHEA g
FreYer g ArAeAr & fag afsa $9.
T ¢ FEIIT R TIT FL AT | T
fawrfar s 17 qar 3a%T Feaga fan
IR ¥ qsEa & qmas fava e
I |

AU WF ST & v wrfiw
FIX TG IAT 7AW AEW FRT wwArfaa

AGRAHAYANA 28, 1905 (S4K4)

Written Answers 110

famra gl ®) gt
fod w71 a™ WOE & ATH
1. gATRTATR 1. FEAT
2. AT

3, UNTI

1

2. FEfRgT &

4, I

5. S} agATH

6. fegdr agamw

1. FHTRGT

. QT

CANMGEE ol o
EE!



111 Written Answers

DECEMBER 19, 1983

7. AFAGT 1. qgAT
2, AHTE

3. BAQE
FIHIE
TETATATY
. Arafear
faea

. gT®IE

. Aifgarga
10. T&ER

11. qrz

>

e e g N

 HATATSHAT
_qOaTT

. qIFHT

. faayang
. TMATHE
. g
FEIIET
q_gFIE

. Aggre

8. fagtTire

T 56

Jain Shudh Vanaspati, Bhatinda

4235. SHR1 BHOGENDRA JHA : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state ¢

(a) whether Jain Shudh Vanaspati,
Bhatinda, didn't actually manufacture
vanaspati but resorted only to mixing up
with tallow the products from other indus-
tries;
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(b) if so, steps taken for this; if not
the actual state of affairs;

() whether the management of Jain
Shudh Vanaspati are running a Sanatan
Dharma College at Bhatinda; and

(d) if so, linkage between the two?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (DR. M.S. SANJEEVI RAO) :
(@) There is no licensed Vanaspati
manufacturing unit at Bhatinda of Mjs.
Jain Shudh Vanaspati, or any other party.

(b) to (d) The Question does not arise.

Sharing of Teesta Waters

4236, SHRI AMAR ROY PRADHAN :
Will the Minister of IRRIGATION be
pleased to state:

(ar the circumstances under which
ad-hoc sharing of the Teesta river waters
was made with Bangladesh ; and

(b) the reasons why the final decision
has not been taken in the matter?

v

THE MINISTER OF STATE OF
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA)
(a) India and Bangladesh recognised
that sharing of the Teesta waters will need
to be based on intensive scientific studies
which were agreed to be completed before
1985 end. Pending completion of scientific
studies, ad-hoc sharing of the Teesta flows
during the dry season was agreed to in a
spirit of friendship and good neighbourli-
ness.

(b) The final decision on sharing of
Teesta flows can only be takem after the
scientific studies are completed.
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Decline in per Capita Availability and
Production of Pulses ' :

4237, SHRIMATI MADHURI SINGH :
Will the Minister of AGRICULTURE
be pleased to state :

(a) whether it is a fact that the pro-
duction and per capita availability of pulses
~ bave declined in our country;

(b) the details about the production of
pulses and per capita consumption of
pulses in India and its comparison with
other countries; and

(c) the steps proposed to increase the
sultivation of pulses being, the source of
proteins to a large section,of our people?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): (a) No, - Sir.
The production and per capita availability
of pulses is picking up in the country
since 1981,

(b) Statements giving (i) Production of
Pulses in India and major producing
countries since 1980; and (ii) Per Capita
Availability of Pulses in India since 1980
are attached. Per capita availability of a
* commodity during a period depends on
production, exports, imports, changes in
stocks, etc. and the population, It has
not been possible to calculate per capita
availability of pulses in different countries
of the world in the absence of information
on all the above items.

(¢) The steps taken to boost the pro-
duction of pulses include :

(i) Iatroduction of pulses crops
in irrigated farming system;

(ii) Bringing additional area under
short duration varieties of urad,
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moong, etc. in rice fallows by
utilising the residual moisture in
rabi season; and in summer
season with irrigation after oil-
seeds, sugarcane, potato and
wheat;

(iii) Inter-cropping of arhar in
soyabean, bajra, cotton, sugarcane
and groundnut, both under
irrigated and unirrigated condi-
tions;

(iv) Multiplication and use of improv-
ed pulses seeds;

(v) Adoption of plant protection

measures,

(vi) Use of phosphatic fertilizers and
rhizobial culture;

(vii) Public policies .including pricing
. and marketing of pulses;

(viii) Improved post-harvest technology;
and

(ix) Organisation of ‘Pulses crop
villages’ in various blocks both in
irrigated and rainfed areas in
order to promote an integrated
approach to production, procure-
ment and marketing of pulses
crops on the best available
know-how.

In addition to the above, efforts for
cultivation of summer moong have been
intensified in various States. For 1983-84,
a new Scheme for assistance to small and
marginal farmers has been introduced
under which 200 minikits of pulses along
with fertilizers are being supplied to the
farmers in each Block.

. Statement I .
Production of Pulses—World and Important Countries

(Million tonnes)

1980 1981 8 1983

1 2 3 4 5
World 40.1 42.5 4.6 45.0
India 8.6 .106 1.5 11,6
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1 2 3 4 5
Mexico 13 1.8 1.4 1.3
USA 1.5 1.7 1.4 1.2
Brazil 2.0 24 3.0 24
USSR 6.4 5.6 6.5 7.0
China 6.7 6.4 6.7 N.A.

Source : Figures of production of pulses for world and other countries ‘except India’ have
been called out from -‘Food Outlook™ issued by the FAO.

N.A. —Not Available.

Statement II

Per Capita Availability of Pulses in India

Grams/day

Year Kgs, Year

1980 1.3 30.9
1981 (P) 13.6 37.2
1982 (P) 143 39.2

(P) — Provisional

National Agriculture Extension Project

4238. SHRI B.V. DESAI :
SHR1 DIGAMBAR SINGH :
DR. KRUPASINDHU BHOI :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether the Pianning Commission
and his Ministry have cleared a proposal
for setting up a new umbrella programme
called the National Agriculture Extension
Project with financia! and  technical
assistance from the World Bank;

(b) if so, whether the World Bank
has committed a total financial aid of
about Rs. 200 crores fcr implementation of
the NAEP;

(c) whether the new national pro-
gramme will replace the present piecemeal
State-wise farm extension projects;

(d) whether at present 13 States have
been individually implementing the pro-
jec!s under the supervision of World Bank
for transferring® appropriate agricultural
technology from “Lab to land’’ programme
in their States; and

(e) the main objects of the new
umbrella project to complement NAEP?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) The quantum of financial aid is
still under discussion with the World
Bank. )
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(¢) It will not replace but sustain and
strengthen the ongoing World Bank aided
Extension Projects being implemented in
13 States

(d) Yes, Sir.

(¢) (i) To sustain and strengthen
ongoing Training and  Visit
System of Extension in 13
major States by filling in void
and deficiencies experienced in
ongoing projects

(ii) To lend support in establishing
Re-organised Agricultural Exten-
sion in remaining un-covered
districts in some of the States and
cover additional areas like horti-
culture, animal husbandry, etc.

(iii) To provide Institutional framework
for suppcrting professional agri-
cultural extension on based on
the review of the existing projects’
achievements and to strengthen
the organisational set up of the
State Departments of the Agri-

culture  and the Extension
Directorate/Central Ministry of

Agriculture.

(iv) To concentrate on certain func-
tional components of T & V system
such as strengthening the training
infrastructure, etc.

Provision of Drinking Water Facilities to the
Viflages in Maharashtra

4239. SHRI UTTAM RATHOD : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) how many villages in Maharashtra
have been provided with drinking water
facilities and how many still remain without
. such facilities; and

(b) what are the plans drawn up and
being implemented to provide drinking water
facilities to the villages which have no such
facilities at present in the State ? -
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF;:
(a) Out cf the total 12935 problem villages
identified in Maharashtra as on 1.4.80, 9428
problem villages have been covered by
provision of drinking water facilities (includ-
ing partial coverage) by the end of
September, 1983. 3507 problem villages
still remain to be covered.

(b) The target for coverage for 1983-84
is 3563 villages (against which 1509 villages
have already been covered till end of
September, 1983) and the balance of 1453
villages are proposed to be covered in
1984-85. Water supply being a State
subject, the schemes are drawn up and
implemented by the State Govt,

Execution of Kelo Irrigation Project

4240. KUMARI PUSHPA DEVI1
SINGH : Will the Minister of IRRIGATION
be pleased to state :

(a) whether Government have taken
steps to expedite the execution of Kelo
Major Irrigation Project in Madhya Pradesh;

() if so, the amount of Central
assistance earmarked for the execuiion of
the above mentioned major irrigation
project in Madhya Pradesh; and

(c) the progress made in implementing
the execution work of that project ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (4) to (c) The
report of Kelo Major Irrigation project
estimated to cost Rs. 17.81 crores was
received in the Central Water Commission
from Government of Madhya Pradesh in
November 1979 for technical scrutiny and
obtaining approval of the Planning Commis-
sion. The comments of the Commission
»n various aspects of the project were sent
to State Government from time to time.
In the Annual Plan of the State for 1984-85
it has been indicated that the Project Report
is being modified keeping in view 1he
comments of Central Water Commission.
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Irrigation is a State subject and irriga-
tion projects are to be funded for execution
by the State Governments themselves. The
Government of Madbya Pradesh have not
proposed any out-lay for this project during
1984-85.

Increasing Crushing Capacity of Bijnor
Sugar Mill

4241. SHR1 MANGAL RAM PREMI :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether a project to increase the

. crushing capacity of Bijnor Sugar Mill (U.P.

. State Sugar
i Bijnor) from 2500 tonnes to 4500 tonnes

Corporation Limited Unit,
daily is under consideration of Government;

(b) if so, the total amount to be spent

, on this project and the amount to be shared

by Central and State Governments separately
therefor;

(c) whether the approval of Indian
Finance Corporation and  Industrial
Development Bank of India is required
therefor; and

(d) if so, the action being taken in this
regard and if there is any difficulty therein,
the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD

AND CIVIL SUPPLIES (DR. M.S.
SANJEEVI RAO) : (a) No. Sir.

{b) to (d) Does not arisc.

Utilisation of Stadia for Sports

4242, SHRI RAVINDRA VARMA :

SHRI MOTIBHAI R.
CHAUDHART :
SHRI BAPUSAHEB
PARULEKAR :

Will the Minister of SPORTS be pleased
to state :
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(1) whether there are many stadia in
Delhi for making proper arrangements for
sports with a view to promote them; and

(b) if so, the dates on which each of the
stadia was utilised for imparting training to
players or for promoting the sports during
the last one year indicating the details
of utilisation made in respect of each of
them ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : (a) Yes, Sir.

(b) A statement showing the utilisation
of the following stadia in Delhi for sports
purposes during 1983, was laid on the table
of the House.

| Placed in the Library. See L.T. No. 7466/83]

Jawaharlal Nehru Stadium
Indraprastha Indoor Stadium

—

Yamuna Velodrome

Talkatora Swimming Pool
Tughlakabad Shooting Ranges
Talkatora Indoor Stadium
Shivaji Stadium

® N w N

National Stadium
Hauz Khas Lawn Tennis Stadium

o

Performance in Tennis

4243. SHRI R.Pr GAEKWAD : Will
thc Minister of SPORTS be pleased to state :

(a) whether a review had been made of
tennis after our dismal performance in the
Asiad;

(b) whether it is a fact that coaching
facilities and training is not generally
available for tennis in schools and no
attempt has been made to spot talent and
pick potential at University level;

(c) whether it is also a fact that while
in other countries teenage girls are perfor-
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ming nicely in world tennis tournaments our
country is at a low performance; and

(d) the measures proposed to be taken
to improve prospects of tennis in future in
our country ?

THE MINISTER OF PARLIA-
MENT ARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : (a) India won a silver medal in
team event in the IX Asian Games. The
performance of Indian team thus cannot,
by any means, be said to be dismal.

(b) to (d) Coaching and iraining
facilities are not generally available for
tennis in schools in view of the expenses
involved and teenage girls do neced improve-
ment in their performance. The All India
Lawn Tennis Association have lauached, in
this connection, <Talent Development
Programme™ which envisages selection of
such boys and girls in the age group of 12
to 16 years from various coaching centres,
who have reached a certain stage of
proficiency and have potential to become
champions. These boys and girls are given
intensive coaching and training under
qualified coaches. Besides, for spotting talent
and picking up potential at university level
the Association of Indian Universities
conducts annually Inter-University Tennis
Tournaments for boys and girls. Combined
Indian Universities teams including the
tennis team are also sent for participation
in World University Games,

Animals Slaughtered in the Country

4244, DR. VASANT KUMAR PANDIT :

Will the Minister of AGRICULTURE be .

pleased to state :

(a) the total number of (1) cows, (2)
bovine cattle, (3) Sheep-goats and (4) pigs
slaughtered in the country during 1980, 1981,
1982 and 1983 (October ending);

(b) whether in response to the Prime
Minister’s letters to Chief Ministers of
States (except Kerala and West Bengal) how
many States have amended the Cr. P.C. to
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include cow slaughters as a cognizable
offence or made suitable legislation;

(c) the total figures of (1) live animals
(2) beef and (3) mutton exported during
1980-81, 1981-82 and 1983 (October ending);

(d) the total production of (1) beef and
{2) mutton tallow in the country and the
manner in which it is distributed and to
whom; and

(e) whether Government are considering
to include *‘cow slaughter” in the'Concurrent
List as committed by the Prime Minister
to Late Acharya Vinoba Bhave ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) to (e)
Information is being collected and will be
placed on the Table of the House.
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Fall in Sugar Output

4246. SHRI M.V CHANDRASHEKARA
MURTHY

SHRI P.M. SAYE!LD :

SHRI CHINTAMANI JENA :
SHRI MADHAVRAO SCINDIA :

SHRI K. MALLANNA :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a8) whether there will be 20 percent
fall in the sugar output in the next sugar
season commencing from 1 October;

(b) if so. whether India has been the
largest producer of sugar ir. the world since
1981-82;

(c) what are the main reasons for
shortfall of sugar production during 1983-84;
and

(d) the action Government propose to
take in this regard?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJERVI
RAO) : (a) and (b) Considering the figures
of sugar production of various countries
for the calendar years 1981 and 1982 which
are available, India with 8.4 million tonnes
of production during 1981-82 season, had
emerged as the largest produccr of cane
sugar. In 1982-83 season alsv near record
production of 82 million tonnes was
achieved and the comparable figures of
production for other countries are not yet
available, However, sugar production in the
current year 1983-84 season is expected to be
about 7.5 million tonnes which would be
lower as compared to last year’s production
by about 7 lakh tonnes or 8 5% only.

(¢) and (d) The main reason for
estimated decline in sugar production in
1983-84 season is the expected fall in
sugarcane production in  States like
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Maharashtra, Tamil Nadu, Andhra Pradesh
etc. due to drought conditions, However,
the estimated 7.5 million tonnes of sugar
production in 1983-84 together with a larpe
carryover at the beginning of the season
would be more than sufficient to meet the
domestic needs and requirements for export.
Government are ensuring payment of
remunerative cane prices by the sugar
factories to the growers to maintain the
production at desired levels.
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1982-83 33,84 4,365
1983-84 8,874 1,625
(30.9-83 aF)

Support Price of Rice

4248. SHRI P. RAJAGOPAL NAIDU :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Andhriy Pradesh Govern-
ment had informed Central Government
about their intention 10 give Rs. 10/- more
than the support price fixed by Central
Governmen! this year for rice; and

(b) if so, the reaction of Union
Government thereto?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANIJEEVI]
RAO) : (@) and (b) Andhra Pradesh
Government have imformed the Central
Government that the State Govermmen!
would only request the milling industry
and the Cooperative to pay the farmers an
amount of Rs. 10/- per quintal above the
prices notified by the Government of Indis
for purchase of paddy and that there would
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be no compulsion in this regard. As
paddy is purchased under price support and
the millers are free to pay prices higher
than the support price fixed, and there is
no compulsion involved, Government of
India did not have any objection to the
proposition. Support price is fixed for
paddy and not for rice.

Redevelopment of Leased Lan(is in Zones
D-11 and D-12, New Delhi

4249. SHRI K. RAMA MURTHY:
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) the recommendations made up by
the official working group set up by his
Ministry for giving guidelines for integrated
redevelopment of Government and privately
leased lands in Zones D-11 and D-12 of
New Delhi; and

(b) the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) and (b) The recommendations made by
the Official Working Group in their
interim report on redevelopment  of
Government and privately leased land in
Zones D-11 and D-12 and the Government
decisions thercon are given in the
Statement attached. The Government have
brought the recommendations and the
Government decisions thereon to the
notice of Land and Development Office,
Delhi Development Authority and the
Delhi Administration for necessary action
oa pending applications for group housing
in this area.

Statement

Recommendation of the Working Group

Government’s Decision

1. The Working Group is, therefore,
firmly of the view that the 1974
report of the NDRAC in which
provision of community faci-
lities is made on Government land

Accepted
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Recommendation of the Working Group

Goverament’s Decision

should form the basis for
redevelopment on group housing
basis of private and Government
land in this area and for the
further exercises to be done by the
Working Group. This has an
added advantage that the lower
redensification recommended by
the 1974 report will not be found
objectionable by the planners or

. conservationists.

. The Group, therefore, recommends

that while the community facilities
may be located on Government
land the opportunity cost of land
required for providing community
facilities (calculated at current
residential rate) should be recovered
from the lessees in proportion to
their plot area. This payment
should be stipulated by the L & DO
as one of the conditions on which
conversion of lease to multi-sto-
reyed group bousing will be
permitted. This works out to about
390 sq. yds. per acre of private
plot area.

. The Group also recommends that

pending detailed exercises to be
done by the Design Group,
elsewhere recommended by it, and
its final recommendation, the 1974
report may form the broad frame
work on the basis of which the
more pressing requirements of
group housing could be considered
by the concerned Government
agencies on the basis of 20
dwelling units per acre and FAR
of 75. In the case of the height
restriction (45 feet) stipulated in

"the 1974 recommendation, however,

relaxation upto 80 ft. may be
permitted in cases where the urban
form exercises have been carried
out and the DUAC have approved
the same.

. The Government may tﬁerefore

issue suitable policy guidelines to
the Dethi Admn. that they should

Accepted subject to the condition
that the overhead charges for Govern- .
ment land required for locating
community facilities may be
recovered from the lessees by the
L & DO while granting permission
for conversion at the residential
rate current on the crucial date
applicable to each conversion case,
for 390 sq. yds. of land for every
acre of private land allowed to be
converted to group housing.

Accepted '

(i) Accepted in cases where group

housing plans have already been
cleared by the DDA/L & DO/
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Recommendation of the Working Group

Government’s Decision

impose the following additional
conditions while granting exemp-
tion under UL (C & R) Act, 1976
for group housing scheme :—

(i) The re-development should be in

(i)

accordance with the 1974 report
of the NDRAC and the final
decision that the Government may
take on re-development of the
area that they should obtain the
revised sanction for building plans
from the NDMC/DUAC

The party should pay propor-
tionate cost of Govt. land on
which community services are
proposed to be located, calculated
in accordance with para 6 above.

The Working Group is, therefore,
firmly of the view that a wmulti-
disciplinary design group  with
expert town planners, engineers,
architects, urban form designers,
etc. should be sanctioned. by the
Government immediately.

The Group would recommend
the creation of a Design Cell
under the overall charges of a
Chief Architect with the same
strength as was sanctioned by the
Government for earlier Cell

The Design Cell should be
supported adequately by surwey,
drawing and Ministerial staff.

The Design Cell may be sanctioned
initially for a period of two years
and its tenure may be extended
depending upon requiremeats.

Although the Design Cell
recommended by the Working
Group may cost about Rs. §/-
lakhs per annum, this is worth-
while and the pay-offs in the form
of quicker redevelopment  will
more than off-set this expenditure.

NDMC/DUAC  but exemption
under the UL (C & R) Act, 1976
has not been given.

(ii) In such cases, the L & DO should

recover the overhead charges from
the lessees concerned by a
supplementary demand.

A Design Cell under a Chief
Architect has been created to
prepare  detailed redevelopment
models/plans on the basis of which
the Working Group will formulate
its final recommendations.
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Amendment of Urban Land Ceiling Act

4250. SHRI T.R. SHAMANNA : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether the delay in giving a final
shape to the urban land ceiling legislation
has caused great hardship to many and is
also giving scope for misuse of urban land;
and

(b) whether Government propose to
take early steps to give an effective enact-
ment regarding urban land ceiling, if need

‘be after consulting concerned, State Govern-

ments ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AMD HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) and (b) The Urban Land (Ceiling and
Regulation) Act, 1976 is in force with effect
from the 17th February, 1976 in the States
of Andhra Pradesh, Gujarat, Haryana,
Himachal Pradesh, Karnataka, Maharashtra,

Orissa, Punjab, Tripura, Uttar Pradesh
and West Bengal and in all the Union
» Territories  Subsequently the  Act was

3

adopted by the States of Assam, Bihar,
Madhya Pradesh, Manipur, Meghalaya and
Rajasthan. Proposals for amending the Act
with a view to removing the difficulties in
its implementation are in process and the
amending bill will be introduced as soon as
the requisite formalities are completed.

Sale of Adulterated Fertilizer

4251. SHRI CHIRANII LAL SHARMA :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that most of the

! Fertilizer dealers were found guilty of sell-

ing adulterated and sub-standard fertilizer;

(b) if so, whether any action has been
taken against such dealers; and

(¢} if not, the reasons thereof ?
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THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) No, Sir,
During 1982-83 39548 samples drawn from
dealers/manufacturers etc. and were analysed
in State and Central Fertiliser Quality Con-
trol and Training Institute Laboratories and
4113 samples were found sub-standard and
18 samples were found adulterated.

(b) 335 prosecution cases were launched,
in 2621 cases action was taken under the
Fertiliser (Control) Order, 1957 and in the
remaining cases departmental action was
taken during 1982-83.

¢) Question does not arise.

Sale of Asian Games Village Flats to
Non-Resident Indians

4252, SHRI NAWAL KISHORE
SHARMA : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) the total number of flats in Asian
Games village complex which are proposed
to be sold to non-resident Indians and
others;

(b) the price fixed for these flats;

(c) whether the brochure for the sale of
these flats and the application forms have
been sold;

(d) the extent of response to the DDA s
offer of these flats so far;

(e) the reason for
and

the slow response;

(f) the reaction of
thereto ?

the Government

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
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(SHRI MOHAMMED USMAN ARIF):
As reported by DDA.

(a) 599, as per the latest decision.

(b) The price ranges between Rs. 7,20,000/-
to Rs 15,65,600/- depending upon the size
and type of flat. The price is inclusive of
the cost of the fixtures, furniture, garrage,
servant quarters, etc. to the extent provi-
ded.

(c) The brochures for disposal of these
flats are on sale and last datc for the sale of
brochure is 30-12-83.

(d) to (f) Since the last date for receipt
of application is 30-12-83, it is premature to
make any assessment of the response.

Scheme for Better Return to Banana and
Orange Growers in Maharashtra

4253. SHRIMATI USHA PRAKASH
CHOUDHARY : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether the National Agricultural
Cooperative Marketing Federation of India
has prepared schemes for better return to the
growers of bananas and oranges in various
region of Maharashtra;

(b) if so, the details thereof, and

(c) the help and benefits to accrue from
these schemes to small growers of fruits in
the State and when it would come into
operation ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) (a8) The
National Agricultural Cooperative Marke-
ting Federation of India (NAFED), has a
programme for marketing of bananas,
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oranges and other fruits, The programmr
extends to Maharashtra also.

(b) NAFED’s programme covers prc
curement of fruits appropriately graded am
packed, quality control, transport, cok
storage and marketing of fruits at Delhi.

(c) NAFED, being a national Ileve
organisation, operates mainly through loca
cooperative societies in the States. NAFEL
will be dealing with the local cooperative:
in Maharashtra for purpose of procuring
bananas and organges from the growers
Operations of the NAFED are intended tc
provide better return to the fruit growers.

Rise in Prices of Coconut Oil

4254. SHRI M. RAJASHEKHARA
MURTHY : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to state

(a) whether Government's attention had
been drawn to the unprecedented high level
of prices of coconut oil in the country;
and

(b) the steps proposed by Government to
control and increase the availability of this
common edible oil in the market ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) Yes, Sir.

(b) Apart from the steps being taken by
the State Governments, the major thrust of
the Central Government policy is to increase
production. A Coconut Development Board
bas been set up with head-quarters at
Cochin to look after the development of
coconuts. As a short term measure the alloca-
tion of imported palmolein to all the

“ Southern States under the Public Distribution

System bas been increased since April,
1983,
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Unremunerative Prices of Oranges, Bananas,
Maltas etc in Maharashtra

4255. DR. PRATAP WAGH : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Government are aware
of the difficulties being experienced by gro-
wers of oranges, bananas, maltas etc. in the
realisation of reasonable prices in region of
Maharashtra; and

(b) the steps proposed by Government
to protect the growers from exploitation by
the middlemen and their malpractices ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (2) Availablce
data on wholesale prices of bananas in
Bombay, Nagpur, Jaigaon and Bhusaval
indicates that the prices of bananas in recent
months have been consistently higher than
last year by a margin of 33 to 80 percent.
As regards oranges, the available data from
Bombay shows that during August to October
the prices were higher than last year but
during November and December they are
lower than the corresponding period of last
year. The latest price data for 2nd December
indicate that the price of superior oranges
in Bombay for 12 dozens was Rs. 10§ as
against Rs. 114 a year ago.

(b) It has been decided to set upa
National Horticulture Board which will
include representatives of the growers for
integrated development of horticulture. The
Board will provide incentives to the growers
including post harvest handling and marke-
ting facilities so that the growers are assured
of better return.

Ffeaont fagre & faard gfaww
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Blocks Covered Under IRDP in Orissa

4257. SHRI MANMOHAN TUDU : Will
the Minister of RURAL DEVELOPMENT
be pleased to state :

(a) the number of blocks in Orissa
covered under the Integrated Rural Develop-
ment Programme during 1980-81, 1981-82
and 1982-83;

(b) whether steps have been taken for

strengthening and expansion of coverage of
IRDP;



137 Written Answars

(c) if so, the amount allocated for
the year 1983-84 for this programme in
Orissa; and

(d) the details of the measures proposed
to be taken to review the achievement of
the LR.D Programme in Orissa ?

THE MINISsTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) and (b)
The Inteyrated Rural Development Pro-
gramme (IRDP) has been extended to all
the 314 blocks in Orissa with effect from
2.10.1980. The Sixth Five Year Plan target
under IRDP is to cover 600 families on an
average per block per annum

(¢) Central share of allocation for
IRDP during 1983-84 is Rs. 1256.00 lakhs.
An equal amount is also to be provided by
State Government.

(d) The programme is constantly
revicwed through periodical reports, discus-
sions with Siate Government officers and
visits of senior officers to the State. A
Central tram visited Orissa from 23 to 25
June, 1983. The findings of the team have
been brought to the notice of the State
Government.

Lowering the Rates of Daily Wage Workers
in C.P.W D. and their Regularisation

4258. SHRI KRISHNA CHANDRA
PANDEY : Will the Minister of WORKS
AND HOUSING be pleased 10 state :

(a) whether rates of daily wages of
casual painters, carpenters ctc, of Centrai
Public Works Department have been lowered
from Rs. 20/- to Rs. 16/- recently;

(b) if so, reasons therefor;

(¢) whether Government have received
memorandum from daily wage earners of
C.P.W.D,, inter alia, to restore the rates
of daily wages from the date they were
lowered;
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(d) if so, decision Government have
taken on it;

(e) the criteria for regularising the
services of casual workers on daily wages;

(f) whether there are casual workers of
C.P.W.D, in Parliament House and
Parliament House Annexe who have
rendered more than two years service but
have not yet been made regular;

(g) if so, the number thereof, category-
wise; and

(h) the likely date of their being made
regular, category-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIP):
(a) and (b) It was found that the CPWD
categorisation of work charged establishment
was not being followed in certain CPWD
Divisions. The same category of muster
roll employees were being paid different
rates General oeders were, therefore, issued
to bring uniformity of payment according to
existing CPWD  categorisation of skills.
This has naturally resulted in lowering the
rates in some categories of same Dividion

(¢) Yes.

(d) The Government does not propose
to change the CPWD categorisation of skills
and, therefore, question of restoring rates
of daily wages paid erroneously does not -
arise.

(¢) The criteria for regularising services
of casual workers on daily wages is as
follows :

(i) a worker should have rendered at
least 240 days of service in preced-
ing two consecutive years;

(i) should be within the prescribed age
limit;

(iii) should be in possession of the
requisite educational qualifications;
and
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(iv) if the worker was engaged after
March, 1979, his name should
originally have been sponsored by
the Employment Exchange.

(f) Yes.

(g) Beldar 60
Upholster 1
Painter 9
Carpenter 4
Fitter/Asstt.p Fitter 3
Mason I
Khallasi 12

(h) Regularisation being a continuous
Srocess, eligible Muster Roll employees are
Yeing regularised on the basis of vacancies
:lrising.

Self-Sufficiency in Agriculture under 20-Point
Programme

4259, SHRI CHINTAMANI
PANIGRAHI : Will the Minister of
AGRICULTURE be pleased to stale :

(a) the various measures taken or
proposed to be taken by Government to
become self-sufficient in agriculture under
20-Point Economic Programme;

(b) the State-wise progress made in this
regard; and

() by which year the country is expected
to become self-sufficient ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) (a) to (c)
Self-sufficiency in  foodgrains and other
agricultural products has been an important
objective of Government policy envisaged in
our successive Five Year Plans. As a
result of the high priority being given to the
achievement of this objective, India has made
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conspicuous progress in agricultural produc-
tion. By and large, the country has achieved
self-sufficiency in foodgrains, except when
there is a sharp decline as a result of acute
and widespread drought as in 1979-80 and
in 1982. It is only in exceptional cases that
some imports of foodgrains have to be
arranged to augment buffer stocks which
have to be maintained as a measure of food
security against future shortfalls and as a
check on excessive price rise. Within the
foodgrains group, the growth in the produc-
tion of pulses has been rather slow and there
is a need for improving the growth rate. In
the case of sugarcane and cotton, India is
not only self-sufficient but is exporting some
proportion of production. In the case of
oilseeds, the supply is short of the fast
cxpanding demand of edible oil which is
being met through imports. However, every
effort is being made to reduce imports and
to eliminate them as soon as possible by
taking special measures to accelerate the
growth of internal production of oilseeds.
The New 20-Point Programme is aimed at
focussing special attention on somc of the
problems requiring high priority {rom
national angle. So far as agriculture sector
is concerned, special attention has sought t:»
be focussed on expansion of irrigation,
development of dry farming, accelerated
efforts for production of pulses and oilseeds
and afforestation.

State-wisc progress in the Agricultural
Items concerning Department of Agriculture
and Cooperation was laid on the Table of
the House.

[Pluced in the Library See No. LT-746783)

Fulfilment of Conditions Regarding Setting
up of Regency Hyatt Hotel

4260. SHRI DALBIR SINGH : Will
the Minister of WORKS AND HOUSING
be pleased to state :

ta) whether during the setting up of the
Regency Hyatt Hotel, the Asian Hotels Ltd.
have fulfilled all the terms and conditions
stipulated separately or jointly by DDA,
DMC, NDMC, Delhi Administration and
Government of India;
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(b) whether these terms and conditions
have been compiled with within the stipulated
time limit;

(c) if not, how much adjustment was
made in the time-limits; and

(d) efforts being made to see that all
the terms and conditions agreed to are being
compiled with by the Asian Hotels Ltd. in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) to (d) The information is being collected
and will be laid on the Table of the Sabha

Availability of Chemical Fertilizer in Orissa

4261. SHRI NITYANANDA MISRA:
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether efforts have been made by
Government to make availability adequate
quantity of chemical fertilizer in the country
in 983-84;

(b) if so, the steps taken by Government
to make chemical fertilizers available
adequately to promote larger off take and
for judicious application of those chemical
fertilizer in the fields of Orissa in the above
year; and

(c) the details thereof ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) Yes, Sir.

(b) and (c) For Orissa, the total net -

requirements for the year 1983-84 were
assessed in consultation with the State as
102.60 lakh tonnes of nutrients. Against
this, an allocation of 106.91 lakh tonnes of
putrients from the indigenous manufacturers
and imported material has been made. The
actual availability as against the actual
demand is kept under constant review for
all the States.
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Parmers are constantly educated through
various extension agencies about balanced
and efficient use of fertilizers by them.
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Award of Works Contracts by D.D.A.
Ignoring Normal Procedure

4263. SHRI RAJESH KUMAR SINGH :
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether work under the sub-head
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sAdditional facilities of sewage’” in Mayour
Vihar (Trilokpuri) was awarded to contra.-
tor without inviting tenders and ignoring
the normal process required to b followed
for awarding the construction work by the
DDA;

(b) whether construction work in Block-
18 of Kalyanpuri and at other places such a
Janata Colony, Vivek Vihar, Khicharipur.
etc., has also been awarded to a contractor
by the DDA without following the procedure
required for awarding of such works;

(c) if so, the circumstances under which
the construction works were awarded with-
out following the normal procedure of call-
ing tenders; and

(d) action proposed to bc taken by the
Government for non-adherence of the requi-
red formalities in this case ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) : (a)
and (b) No.

(c) and (d) Question does nt arise.

Seminar on Irrigation in Arid Lands

4264. DR. KRUPASINDHU BHOI :
Will the Minister of IRRIGATION be
pleased to state :

(a) whether the Seminar on Irrigation in
Arid Lands held on 24 November, 1983 in
New Delhi has made any recommendation
to Government ;

(b) if so, the details thereof; and

(c) the action proposed to be takan by
Government;

THE MINISTER OF STATE OF THE
MINISTRY OF. IRRIGATION (SHRI RAM
NIWAS MIRDHA) : (a) to (c) With a view
to highlight the special problems faced with
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when irrigation facilities are extended’to Arid
and Semi-arid areas and to examine the
improved technology that could be adopted
for deriving maximum benefits from irriga-
tion facilities, a Seminar on ‘Irrigation in
Arid Lands™ was held at New Delhi on 24-
25 November, 1983. The Seminar was atten-
ded by specilists from various disciplines of
State Irrigation Departments,'__} Agricultural
Universities, Central Government Depart-
ments, Rescarch organisations and others
Papers on related subjects were discussed
with a view to exchange ideas and technology
on the subject. The Seminar also made a
number of suggestions and recommendations
vide details mentioned in the Statement.

The various recommendations will be
taken note of by the different Central Depart-
ments, State Governments, Department of
Agricultural Universities, Indian Council of
Agriculture Research etc. in the planning
and implementation process of irrigation
projects both from surface water and ground
watcrs in the  Arid and Semi-arid areas of
th: country. There is no specific action as
such to be immediately taken by the Govern-
ment in this regard. ’

Statement

Recommendations of Seminar on *Irrigation
in Arid Lands”

1. In the planning of water resources
utilisation for arid lands a number of com-
petitive demands for consumptive use such
as drinking water-supply, needs of the live-
stock etc., apart from agriculture develop-
ment will have to be optimally considered.

2. Since land is not so much a limiting
factor, scarce water will have to be carcfully
allocated and utilised without wastage lead-
ing to “conditions of waterlogging and its
attendant problems.

3. Bxtensive irrigation to cover as
much area to benefit as many farmers as

possible "should be adopted in place of
intensive irrigation,
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4. High irrigation technology such as
sprinklers and drip irrigation should be
adopted with medium agricultural technology
and the Government subsidy available for
such methods of water application should be
encouraged to be availed.

5. Slightly deficit irrigation without
any appreciable reduction in crop yields
should be aimed to cover as much area as
possible, by providing irrigation to crops
during critical stages of growth.

6. The statistical analysis of the rain-
fall data should be carried out for under-
standing of meteorological conditions in the
desert area and should be utilised to select
appropriate crops which are drought resis-
tant and which require less water and also
to decide when to provide irrigation to the
crops.

7. The water requirements of crops
should worked out scientifically and irriga-
tion intervals worked out on moisture
tension principles.

8. The morc appropriate technology
for Rajasthan Stage-1I should be adopted
taking note of experience from Rajasthan
Project Canal Stage-I.

9. Lining of water distribution system
must be given importance to save water for
additional areas and also to increase yields
through improved opcrational facilities.

10. Rotational water distribution to
bring discipline amongst the farmers for
better use of scarce water should be imple-
mented.

11. In view of the scarcity, reuse of
water in agriculture should also be consi-
dered. if it can be developed cconomically by
using the return fiow which may contain
some salinity. Such saline water could be
utilised for social forestry and fooder crops
which can stand some salinity.

12. Environmental impact due to irri-
gation projects in arid arcas should be
assessed fairly in advance and should be a
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part of the project report before taking.up
the irrigation in desert arecas so as to main-
tain the ecological balance,

W qme sitc amda ¥ FroRogo
FIU FATY 1T WHTAT W WY

265 =Y fira weor awt
st s fag ¢
sft 7w fewv
i TSAATY @IAHT ATENT

#11 fauto ot v @51 98 9
& 971 3 o

(%) a1 i @17, af oot § faesft
famra mifaw<or gran face a9 g %
HAAT I TG AFA T o7 [F  T09
gig gare wq¥ faaifwa fear agr 2
safe Idt g7 § DT T adg ¥ gy
FIFAT F AATT qATT T AHAT KT qeq
8z wr@ oy faatfa fear mar §;

(@) #a1 add § @ dwA F
FAT FAQ A A AFAN & qeq 7 {6
gfg &3 &1 faarr @ =T afe &f, a
A% FAT FILO F FIT gegIE AU
&

(T) #41 FIFIT *7 ¥ "FEAT &
fara 7aT AT fbew ¥ FITU gART JHS
&7 F@ &7 faTiT 2;

(%) #r A7 9% § 3@ A9ET F
FFANA AT 0 AFW FiEHEI: 7
safsqal &1 eafes feg ag &, S



147 Written Answers
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Self-Financing Flats in Janakpuri, Pocket ‘B’

4266. SHRI KESHORAO PARDHI:
Will the Minister of WORKS AND
HOUSING be pleased to refer to reply given
to USQ No. 1281 on 28 February, 1983
regarding self-financing flats in Janakpuri
Pocket ‘B’ and state :

(a) whether the progress of construction
of these flats since February 1983 has been
practically nil, if so, how and on what
basis was the undertaking to complete thesc
flats by December, 1983 given;

(b) whether responsibility for abnormal
delay in construction and consequent loss to
the allottees has been fixed if so, the results:
and

(c) special steps now being taken/or
proprsed to be taken to make up for the
loss of time in constructing these flats and
by what time they are likely to be handed
over 10 the allottees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) The DDA has reported that the
date of likely completion of December, 1983
was indicated in February, 1984 on the basis
of progress made till than and after calcula-
ting further time required for completion the
remaining work. Lateron thg progress had
been slow because of the restricted supply of
cement and acute shortage of coarse sand.

DECEMBER 19, 1983

Written Answers 148

(b) The DDA have issued notices for
taking penal action against the contractor.
They would pay interest @ 7% per annum
for a period beyond 24 years till the flates
are offered for possession.

(c) The DDA has reported that the
contractor has started reorganising the work
and all out efforts are being made to get the
work completed at the earliest and the
question of allotment will arise only after
completion.

Construction of Self-Finance Flates of D.D.A.
in Phase 1V, Ashok Vihar

4267. SHRI ZULFIQUAR ALI KHAN:
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) by when D.D.A. proposc to start
construction of flats in Phase IV, Ashok
Vihar for allotment to persons who have
already deposited two to three instaiments
under the Self-Financing Scheme; and

(b) the likely period involved for the
completion of the construction of above
flats ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) : (a)
The DDA propose to start construction of
flats in Phase IV, Ashok Vihar in February,
1984. The DDA has collected only first and
second instalmént from the allottees.

(b) The DDA has reported that the
flats are expected to be constructed within
one year as per the schedule. )

Rise in Water Level in Faridkot and Muktsar,
Punjab

4269. SHRIMATI GURBRINDER
KAUR BRAR : Will the Minister of
IRRIGATION be pleased to state :
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(8) whether it is a fact that the two
towns of Punjab namely Faridkot and
Muktsar are sinking due to abnormal rise
' in water level;

(b) whether it is a fact that rise in
water level is causing great danger to the
lives and property of the residents of these
towns;

(c) whether Government have made any
inquiry into the matter and if so, what are
the details in this regard; and

(d) what steps Government have taken
or propose to take to check the rise in water
level and safeguard the lives and property of
the residents of these towns ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA): (a) and (b) In and
around the towns of Faridkot and Muktsar,
a continuous rise in ground water levels has
been observed during the recent past. This
rise has been on account of excessive
application of suiface walter through surface
irrigation systems  Due to this continuous
and abnormal rise in the water levels, it has
been observed that foundations of buildings,
roads and drainage system has been affected.

(c) The Central Ground Water Board
. and a Commitice of Punjab Agricuiture
" University, Pun jab State Tubewells Corpora-
tion besides the State Drainage, Public
Health and Public Works Department have
studicd the problem during the recent past.

The Central Ground Water Board has
esimated that in Muktsar area, after the
" introduction of canal irrigation, about 6.00
million cubic metres of surface water is
being recharged to the ground water body
annually. As a result of this, a rising trend
in the ground water levels has set in. The
average rise of water level has been
calculated as 0.7 metre per year. The water
levels now rest within 0.17 to over 5 metres
below ground level. Within 10 km. radius
of Muktsar town, an area of 400 sq. km.
has been affected due to this rise in water
level.
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In Faridkot area also, a rising trend has
been observed and the water levels were
within 3 metres below ground level in 1978,

(d) On the recommendations of the
Central Ground Water Board and various
study teams of Punjab Government, the
State Government have taken several
steps to remedy the situation These include
extension of the existing drains to carry the
excess water 1o the streams, construction of
shallow wells and lining of canals. To lower
the water table, 285 shallow wells have been
recommended of which 46 have already been
installed by the Punjab Governmeant. To
observe the behaviour of the water-tabie as
a result of the implementation of various
remedial measures, construction of a net-
work of 290 piezometers in Faridkot and
170 in Muktsar areas has been planned.

Fuel Costs of Fishing Operations

4270. SHR1 D.P. JADEJA : Will the

Minister of AGRICULTURE be pleased to
state :

(a) whether Government are aware that
fuel oil comprises nearly 50%, (percent) of the
operation cost of a deep sea fishing trawler;

(b) the steps being contemplated to
bring down such costs through subsidies,
etc.;

(¢) the details of such proposals;

(d) the steps being taken to curb further
increase of shrimp trawlers in view of falling
shrimp catches; and

(e) the details of financial reliefs granted
to shrimp trawlérs in the last two years ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) and (c) A scheme is in operation
at present for providing rebate on Ceatral
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excise duty on HSD oii for fishing vessels
which are not less than 13 7 metres in length
and fitted with engines of not less than 150
HP. This scheme provides for - -

(i) A general rebate of 509, of the
excise duty on diesel; and

(ii) an additioral rebate of 509 of the
excise duty on each 1.08 KL of
diesel for every ton of prawn
exported.

As 100% relief is already available
subject to some stipulations, there is no
proposal to modify the scheme

(d) As per the Public Notice issued in
December, 1981, deep sea fishing vessels
other than shrimp trawlers are preferred for
acquisition.

(e) Government have agreed for ihe
extension in the period of repayment of loan
sanctioned by the Shipping Development
Fund Committee from 8 vears to 16 years
in respect of shrimp trawlers imported from
Mexico.

Budget Estimates of ICAR Institutes

4271. DR. A.U. AZMI : Will the
Minister of AGRICULTURE be pleased to
refer to reply given to Unstarred Question
No. 968 on 2Ist November, 1983 regarding
budged estimates of ICAR Institute and
state

(@) whether ICAR attaches any impor-
tance to process of plan budgeting as instru-
ment of planning and how it explains actual
expenditure in  1982-83 exceeding both
budget plan and revised estimates at IISR,
Lucknow, CTRI, Rajahmundry, CTRL,
Bombay, CIRG, Makhdoom and even IARI,
New Delhi and under which sub-heads these
excesses occurred at each; and

(b) the action ICAR headquarters took
against continucd excessive rate of expen-
diture at CIRG, Makhdoom even during
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1983-84 upto August and September, 1983
proportionately and similarly at CPCRI,
Kasaragod with sub-headwise amounts
sanctioned/spent at each ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b)
The ICAR attaches considerable importance
to the plan budgeting in the various
Institutes. The Plan budget is thoroughly
scrutinised at the ICAR Headquarters on
receipt of detailed itemwise estimates from
the Directors of the Research Institutes.
The estimates are finalised with the approval
of Finance after the annual plan allocations
are discussed thoroughly in the Planning
Commission. During the course of the year,
the expenditure is sometimes not proportionate
at some of the Institutes in view of the fact
that either the estimates for the Buildings
for which provision was made in the budget
have not been received or the equipment for
which orders were placed have not come.
Such eventualities are taken care of at the
various reviews conducted at the head-
quarters of the ICAR and the savings of
same Institute are made available to other
Institutes  depending upon their actual
requirements. [t may also be mentioned in
this connection that while expenditure on
recurring items like establishment expenses
and contingencies would be proportionate,
expenditure on capital items like Buildings
and Equipment will not be proportionate as
expenditure  on these latter items are
generally incurred in the 2nd half of the
year.

The actual requirements of the Institutes
are revised at the RE Stage in consultation
with the Directors of the Research Institutes
and the progress of expendilure with
reference to the position in the R.E. is
monitored every month by the ICAR
Headquarters. In case some savings are
still noticed in any Institute during review,
the same arc diverted to other Institutes
depending on their actual requirements.

As already indicated in reply to the
Unstarred Lok Sabha Question No.%.968
dated 21.11.1983, the D.G., ICAR is compe-
tent to re-appropriate funds from one
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Institute to the other according to needs,
provided the overall sanctioned budget
estimates are not exceeded. Since the overall
expenditure under Plan during 1982-83 was
within the sanctioned budget estimates. the
question of taking action against the ICAR
Institutes for incurring expenditure in excess
of the sanctioned estimates does not arise.
Moreover, the ICAR is an autonomous body
and is functioning on the block grant
system.
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Delay by CWC in Clearing Baghalati Medium
Irrigation Project of Orissa

4273. SHRI GIRIDHAR GOMANGO :
Will the Minister of IRRIGATION be
pleased to state :

(a) whether his Ministry has received
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the reply from the Government of Orissa
regarding the gqueries made by thc CW.C.
on Baghalati Medium Irrigation Project in
Ganjam District;

(b) if so, the steps taken by the C.W.C.
for technical clearance of the project
therefor;

(c) whether the Government of Orissa
have included this project in Sixth Five
Year Plan and made provision for execution
of the project; and :

(d) if so, the details thereof and when
the C.W.C. is going to submit the project
report for clearance from the Planning
Commission as per the time schedule ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) to (d) The
Central Water Commission have completed
the Technical scrutiny of the Baghalati
Project on the basis of clarifications received
from the State Government of Orissa and
the same after being considered by the
Advisory Committee of the Planning
Commission in its meeting held on 1.12.1983
is under consideration of the Planning
Commission.

The State Government have not included
this project in their Sixth Plan.

Conference of State Sports Ministers

4274. SHR1 UTTAMBHATI H PATEL :
Will the Minister of SPORTS be pleased to
state :

(a) whether it is a fact that some
recommendations have been made by State
Sports Minisfers in the conference held in
Detlhi;

(b) if so, the details thereof;

(c) the action taken by Government on
such recommendations;
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(d) how many of them have been
accepted, rejected and are under consideration;

(e) the action taken to implement the
said recommendations; and

(f) what other discussions were held and
decisions taken in the said conference ?

THE  MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : @ to (f) A conference of
Ministers of Sports of State Governments
and Union Territory Administrations was
held in New Delhi on the ist September,
1983 :—

(i) The Conference considered and
endorsed with some amendments
the Draft Resolution on National
Sports Policy placed before it by
the Department of Sports.

(iiy The Conference generally agreed
with the Union Government’s
proposal to set up the Sports
Authority of India.

(i) The Conference unanimously
welcomed the establishment of the
National Welfare Fund for
sportsmen.

(iv) The Conference welcomed the
United Nations Resolution for
designating 1985 as the International
Youth Year and responded
positively to the steps taken by the
Department of Sports to celebrate
the year in a befitting manner in
concert with the State Governments
and Union Terittory
Administrations.

(v) The Conference generally favoured
the suggestion made by the
Consultative Committee of
Parliament attached to the Depart-
ment of Sports to transfer the
subject of ‘Sports’ to the concurrent
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list of the Constitution from the
State list. A few States expressed
reservations about it,

2. The Conference was in the nature of
consultations and exchange of ideas and was
called mainly to consider the draft National
Sports Policy which it endorsed. The Govern-
ment have already set up the National
Welfare Fund for Sportsmen. The establish-
ment of Sports Authority of India has also
been accepted by Government.

Change in Scientific Staff in ICAR Goat
Tnstitute

4275. SHRI B.D. SINGH : Will the
Minister of AGRICULTURE be pleased to .
refer to reply given to Unstarred Question
No 4488 on 22nd August, 1983 regarding
change in Scientific staff in ICAR Goat
Institute and state the particulars of each
of the six scientists reported having changed
positions from 1981 to 1983 with duration,
date-wise, every post held by each of these
Scientists from time of their entry into ICAR
service, Institute from which shifted and
post in ICAR Goat Institute to which
shifted ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE : (SHRI
YOGENDRA MAKWANA) : A Statement
showing particulars of the Scientists who
changed their positions at Central Institute
for Research on Goats, Makhdoom, during
the period from 1981 (o  30-6-1983 s
enclosed.

Plywood Factory at Little Andaman

4276. SHR1 MANORANJAN BHAKTA :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Andaman & Nicobar
Forest Plantation  and Development
Corporation started operating from April,
1977 and its project for plywood factory at
Little Andaman in joint sector has not
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materialised so far, if so, the reasons
therefor;

(b) whether Government have
abandoned the idea of plywood factory at
Little Andaman, if not, when factory will be
installed;

(c) whether for North Andaman
Project the Corporation has sent proposal
and even their proposal for clearance of
1445 hectares of annual cut was restricted
by 700 hectares by Department of
Environment and EFC memo revised and
submitted on 16-8-1983 and no action has
been taken yet;

(d) whether Government have abando-
ned the idea for having industries in North
Andaman, if so, the reasons therefor, if
not, when the project will come into being;
and

(e) the present functions of the Corpo-
ration?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) The proposal for a plywood factory
is under consideration of the Government,

() The revised proposal for North
Andaman Project has been changed toa
Public iavestment Board memorandum and
is under consideration of the Government.

(d) No, Sir. The Government will
consider this project.

(¢) The present functions of the
Corporation are logging and marketing of
timber, raising natural and artificial
regeneration, undertaking Red Oil Palm
Plantations, managing Katchal Rubber
Plantations and developing infrastructure.

Natiounalisation of Ramugger Cane and
Sugar Company Ltd.

4277. SHRI AJIT BAG: Will the
Minister of FOOD & CIVIL SUPPLIES be
pleased to state :

(a) whether he had received a
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memorandum dated the 10th November,
1983 from Anderson Wright & Co.
Employees® Association, Calcutta urging
for nationalisation of Ramugger Cane and
Sugar Company Ltd ;

(b) . hat are the salient points of the
memorandum; and

(c) what is the reaction of Government
to their proposal for nationalisation?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANIJEEVI
RAO) : (a) Yes, Sir.

(b) The salient points of the memoran-
dum are :—

(1) non-payment of salaries to the
staff;

(2) some instances of malpractices
allcgedly indulged in by the
management: and

(3) the nationalisation of the
Company.

(¢) The Central Government has advised
the West Bengal Government to look into
the working of the Company’s sugar unit.
Under the authority and power given to
State Governments through various Acts,
the State Government of West Bengal is in
the best position of taking further action in
the matter.

Complaints about Selection of Badminton
Team

4278. SHRI E. BALANANDAN : Will
the Minister of SPORTS be pleased to
state :

(a) whether Government have received
any complaints about the selection of the
badminton team for the international
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tournament like Bombay Masters, Thomas
Cup and ABC at Calcutta;

(b) if so, from whom and the details
thereof; and

(c) steps taken over the same?

THE MINISTER OF PARLJAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
(a) Yes, Sir. .

(b) A representation from a regident of
Trivandrum was received in respect of his
son. It was stated that he had not been
included in the Indian Badminton team
because of his inability to attend the East
and South Zone major tournaments.

(c) The representation was brought to
the notice of the Badminton Association
of India.

Provision of More Funds Under the
IRDP

4279. SHRI RAM SINGH YADAYV :
Wwill the Minister of RURAL
DEVELOPMENT be pleased to state :

(a) whether it is a fact that Integrated
Rural Development Programme, upto the
completion of 6th Five Year Plan, would
benefit 1,50,000 families below the poverty
line and would improve their per-capita
income; and

(b) whether keeping in view the
laudable achievements of the Programme,

Government propose to provide more funds
therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA): (a) The
target for 6th Five Year Plan under Integ-
rated Rural Development Programme is to
assist 1% million families to improve their
economic status.
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(b) There is no proposal under
consideration at present to increase the
original outlay for this programme.
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Indravati Project in Kalahandi, Orissa

4282, SHRI RASABEHARI BEHRA :
Will the Minister of IRRIGATION be
pleased to state :

(a) whether Upper Indravati Multi-
purpose Project of Kalahandi, Koraput of
Orissa is in progress;

(b) the details of the percentage of
works completed up to date, and the
allocation made for this project during last
two years, year-wise;

(c) whetler the World Bank finance
have stimulated the work progress;

(d) if so, give details alongwith work
progress;

-

(e) whether in first phase ten thousand
acres will be irrigated as  proposed
previously; and

(f) if so, the details thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA) : (a) and (b) The works
on Upper Indravati Multipurpose Project
which was approved by the Planning
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Commission in May 1978 at an estimated
cost of Rs, 208.14 crores arc in progress.

The infrastructure works and geological
investigations on the dams have been almost
completed. 589, of excavation of Indravati
Dam has been done. Earth work of 12%
in left Dyke-111, 38% of right Dyke-I, 41%
of Dyke No. I1, 64% in Head race tunnel
and 34% of Power House have been done.
The electrical works also have been taken
up and are in progress.

The expenditure incurred during the
last two years on the project, including
electrical works are as under :

(Rs. in crores)

1981-82 13.61
1982-83 10.02

(c) and (d) Recently in June 1983 an
Agreement has been concluded with the
World Bank for a credit of SDR 156 00
million (US & 170.00 million) and a loan of
US § 156.40 million under the Power
Sector for this Project. The Irrigation
component of this multipurpose project has
also been proposed for World Bank
assistance and is included for appraisal by
the Bank in the pipe-line of Fiscal Year
1985.

With the availability of World Bank
assistance the project will have to be
executed by the Statc according to the
schedule agreed to with the Bank and the
works will therefore get accelerated, utilising
the additionality of funds available outside

the plan.

(e) and (f) The project on completion
envisages to create an irrigation potential
of 1.86 lakh hectares annually. No irrigation
potential has so far been created. Centre
is not aware of any first phase of the

project.
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Central Funds for Increasing Irrigation
Potential in U.P.

4283. SHRI ARUN KUMAR NEHRU :
Will the Minister of IRRIGATION be
pleased to state :

(a) whether there is any proposal to
increase the irrigation potential in U.P. from
major and medium projects upto December
1984; and

(b) if so, what matching monetary
allocation is proposed to be made by the
Centre to the State:!

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA): (a) Yes, Sir.
An irrigation potential of 55,000 ha. is
targetted to be created from major and
Medium irrigation schemes in  Uttar
Pradesh during the year 1983-84 (from July,
1983 to June, 1984).

(b) Irrigation is a State subject and
outlays for them are provided by the States
from their own resources. Central assistance
to the States is in the form of Block Loan
and grants and is not tied to any scheme or
sector of development.

Proposals by States for Import of Fishing
Trawlers

4284. PROF. P.J. KURIEN : Will the
Minister of AGRICULTURE be pleased
to state :

(a) the names of States which have sent

proposals to the Centre for importing decep
sea fishing trawlers;

(b) whether permission has been given
to any or all of them;

(¢) if so, how many of them have
imported such trawlers; and

(d) the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) to (d)
Application was received from the Andhra
Pradesh Fisheries Development Corporation
through the Government of Andhra Pradesh
for import of two factory trawiers. The
Fishing ~ Vessel Acquisition ~Committee
cleared the proposal subject to certain
stipulations on the valuation certificate
and the mode of payment. As the State
Government was no longer interested in
pursuing the case, the same has been closed.

The Orissa Maritime and Chilka Area
Development Corporation also applied for
import of two shrimp trawlers from the
Netherlands. They subsequently dropped
their proposal to import them.

The Government of Tamil Nadu
requested the Central Government for the
purchase of two 23 metre shrimp trawlers
and two 25 metre stern trawlers by the
Tamil Nadu Fisheries Development Corpora-
tion Ltd. in Septembter, 1983. The Govern-
ment of Tamil Nadu has been requested to
forward full particulars of the vessels. Reply
from them is still awaited.
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Losses due to Floods in Eastern U.P.
and Bihar

4285. SHRI RAJNATH SONKAR
SHASTRI : Will the Minister  of
AGRICULTURE be pleased to state :

(a) the extent of loss suffered by
various districts/district-wise in  Eastern
Uttar Pradesh and Western Bihar due to
recent floods;

(b) whether instructions have been
issued to the State Governments to stall
recovery of land revenues students’ fees and
loans etc.; and

(c) if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) The
district-wise details of extent of damages
caused due to recent floods in Eastern Uttar
Pradesh are given in Statement-] and of
Western Bihar in Statement-1

(b) and (c) No such iestructions have
been issued by Government of India as the
subject matter falls within the authority of
State Government alone,

Statement 1

Flood Affected Districts of Eastern U.P,

Name of the

Population Cropped arca No. of Human Cattle
district affected affected Houses lives head
(in lakh) (in lakh ha) damaged lost lost
(fully &
partially)
1 2 4 5 6
1. Gonda 4.58 — 1 —
2. Baharaich 7.16 14071 14 48

3. Pratapgarh —
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1 2 3 4 5 6
4. Faizabad 3.58 0.32 313 3 2
5. Sultanpur —_ — 1 1 —
6. Barabanki 2.46 0.55 23976 —_ 12
7. Azamgarh 1.04 0.20 76 _ —
8. Basti 3.9 0.64 — - —
9. Deoria 0.90 0.12 182 2 —
10. Gorakhpur 2.14 0.32 135 4 1
11. Ballia 3.19 0.12 901 2 —
12. Gazipur 3.713 0.17 17 1 2
13. Mirzapur 3.83 0.36 — 8 25
14. Jaunpur 0.19 0.005 — — -
15. Varanasi 1.50 0.19 15 10 —
Statement II
Flood Affected Districts of Western Bihar
Name of the Population Cropped area No. of Human Cattlc
district affected affected Houses lives head
(in lakh) (in lakh ha) demaged lost lost
(fully &
partially)
1. Motihari 0.47 0.24 237 — —_
(East Champaran)
2. Betiah 1.48 0.20 6262 — —
(West Champaran)
3. Bhojpur 47 0.43 310 NR NR
4. Chhapra 1.98 0.16 136 1 2
(Saran)
S. Siwan 0.27 0.05 100 NR 15

NR—Not Reported.
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Funds to Kerala for Supply of Drinking
Water

4286. SHRI XAVIER ARAKAL : Will
the Minister of WORKS AND HOUSING be
pleased to state whether it is a fact that the
Kerala State have used fully and demanded
for more funds so that the drinking water
supply can be extended to the whole
State?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
Water supply being a State subject, funds
are provided under the Minimum Needs
Programme of the State Sector for
implementing water supply schemes. From
1977 onwards, funds are also being provided
under the Centrally sponsored Accelerated
Rural Water Supply Programme (ARP) to
supplement the States efforts. As far as
Kerala is concerned, adequate plan funds
are still available to the State for implement-
ing drinking water supply schemes.

During the Sixth Plan period, an amount
of Rs. 45 crores under the M.N.P. and an
amount of Rs. 27.22 crores under the A.R.P.
have been provided. The funds released
under the ARP and the allocations approved
under the MNP during the years 1980-81
to 1983-84 are as under :

{Rs. in lakhs)
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the new incentive scheme based on perfor-
mance.

Against the above, the utilisation by
the State has been as follows :—

(Rs. in lakhs)

Year ARP. M.N.P.
1980-81 328.00 382.00
1981-82 526.00 569.00
1982-83 641.00* 611.00*
1495.00 1562.00

Year Funds released
under ARP Approved allocation

under MNP
1980-81 330.08 694.00
1981-82 529 53 676.00
1982-83 643.20 741.00
1983-84 1121.00 711.00

(tentative aliocation)

In addition, an amount of Rs. 7.5 lakhs
has been released to Govt. of Kerala under

TrrEeT # o Wi areRe # fewrd
fod WA A A OIS AT ®
IO Q¥R AT ANTR

4287. =t fazar v gwafon . w0
feraré W ag aam F1 FA1 FIF fF

(%) #a1 afesw e & d9T
A qreAx o=t & &9 @41 f1 fa=wrd @
g afg o usq @A § aEEr age
&1 T {91 €T FQTE;

(&) sar9g7 frg ac aqwwr &
FYATT AHAT AZT FT &I FAT T@H
39 1 faat & afus @x & faarf s
#1 fa=rear;

(7) afegi, AavFR FMagR ¥
W F FAT &G & gra-9  § 9T §TH
a1 &1 fawre &; o

(%) w9 grare § wRT AT ?

*Expenditure figures of 1982-83 are tentative figures furnished by the Govt. of Kerals.
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ferard wrarerg & Trewaeit (ot oW
frarm fawf) : (F) & (9) a#ar a«-
farg agrarfasTor 7 oud gu1e ¥
qweqd Treq &1 faurd syaear & fag
aigr #1 0.50 fafwas owe ge S
mafea fpar § st AT 9X gErUE ®)
grare g0ra wf@raar § fasay  arer
FamyT AgT & Jf@A TSy A W 97
feqr sma g 1 mAmfaswo & ST
#ar 9T AgT F1 QF ATqfT &I 131 §E
grar ot fraa fear &1 Ammfasr 1
qa1 a9a1 afew arw AW usA 97
H1agHT § 98 qgqare waifaa fear o
AT @I | ARG I A HFX HT
QI @I F1 JHa & qafea o=
g fafag fog s ar wearfam & &Y
greafas avor &1 gfrg §7@ gy ad
ox qfearsar fqid weqga #@ §

Damage to Crops in Amravati due to
Spurious Seeds

4288. SHRI M. RAMGOPAL REDDY :

SHRI SATISH AGARWAL:

Will the Minister of AGRIC!JLTURE
be pleased to state :

(a) whether Government have seen the
press report appearing in the Blitz dated
22 October, 1983 wherein it has been
stated that widespread damage has been
caused to the crops in Amravati District
due to the sowing of spurious seeds
allegedly sold by Gujarat State Seed
Corporation resulting into loss of crores
of rupecs to the farmers;

(b) whether it is also a fact that such
spurious seeds have been supplied to the
farmers in other State also; and

(c) whether Central Government
propose to inquire into such matters
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throughout the country and if not, the
reasons thereof?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): (a) and (b)
The Govcrnmznt of Maharashtra has
indicated that only one complaint of poor
germination of two lots of Hybrid Cotton-4
Seeds from one cultivator of District
Amarvati in Maharashtra was received by
them, The State Government enquired
into the matter, took samples and found
that these two lots were having lower
germination, These seeds were supplied by
a private seed grower. According to the
Gujarat State Seeds Corporation Ltd., they
supplied only certified seeds and no
spurious nor sub-standard seeds were
supplied by them to Maharashtra or to any
other State.

(¢) The Government of Maharashtra
is already enquiring into the matter, as the
enforcement of the quality of the seeds
has been entrusted to the State Governmcnts.
The Central Government, therefore, do not
propose to enquire into this matter.

High-Rise Buildings in Rajpath

4289. SHRI A. NEELALOHITHA
DASAN NADAR : Will the Minister of
WORKS AND HOUSING be pleased to
state :

(a) whether Government attention has
been drawn to the general reaction to
their decision to permit high rise Buildings
around Rajpath (H.T. 20.11.83); and

(b) if so, whether Government will
re-consider this decision?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) Yes, Sir. However, the Government
and privately leased land in Zones D-11
and D-12 are carmarked for redensification
and the New Delhi Redevelopment
Advisory Committee has also submitted



175 Written Answers

certain reports on the subject in 1974 and
1976. As difficulties were being experienced
in the absence of an approved zonal
development  plan, the Government
decided, on the basis of an interim report
of an Official Working Group, that pending
applications for group housing may be
cleared on the basis of a FAR of 75, a
density of 20 dwelling units per acre, ground
coverage of 25% and a height of 45 ft. (to
be relaxed to 80 ft. in cases where DUAC
has already approved the building with
a height more than 45 ft.). The Govern-
ment will take a final decision on the basis
for redevelopment after receipt of the final
report of the working Group.

(b) There is no need to reconsider
the matter as the area is already meant
for redepsification on the basis of 75
persons per acre for the major part and
60 persons per acre in a smaller part of
this area.

Opening a CPWD Electrical Divigion in
Kerala

4290. SHR1 A. NEELALOHITHADASAN
NADAR : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether there is any proposal to
open & C.P.W.D. Electrical Division in
Kerala;

(b) if so, the details and the action taken
thereon;

(c) whether the Director General of
Works, C P.W.D., New Delhi has issued an
order on 3 September, 1982 for the closure
of Madras Central Electrical Division
No IIl at Madras and the utilisation of the
above Division at Trivandrum; and

(d) if so, details and the reasons for the
non-implementation of that order ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
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(SHRI MOHAMMED USMAN ARIF) : (a)
and (b) No. The question does not arise.

(c) and (d) Yes. Orders closing Madras
Central Electrical Division III at Madras
and opening an Electrical Division at Trivan-
drum were issued vide office order No. 488
of 1982. Subsequently, on review of work
load both at Madras and Trivandrum, it
was decided not to implement the above
orders.

Implementation of Land Acquisition Act

4291. PROF. NARAIN CHAND
PARASHAR : Will the Minister of RURAL
DEVELOPMENT be Pleased to state :

(a) whether Government are aware of
the difficulties in the implementation of the
Land Acquisition Act, if the concerned
State Government are unwilling to coope-
rate;

(b) if so, whut are the powers of the
Union Government to acquire land for any
Central project like a Railway Line, P& T
installation etc. in case the State Govern-

ment refuse to acquire land for the Union
Government; and

(¢) if so, the steps taken proposed to be
taken to overcome this snag ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) to (c)
The Land Acquisition Act, 1894 provides
for acquisition of land by the appropriate
government  viz. the Central Government in
relation to acquisition of land for the pur-
poses of the Union, and the State, Govern-
ment in relation to acquisition of land for
any other purposes. By virtue of Article 258
(1) of the Constitution, the functions of the
Central Government under the Act are
entrusted to the State Governments for
acquiring land for purpose of the Union
within their respective territories. The Central
Government may exercise the said functions
should it deem fit to do so, in any case.
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Building of Storage Godowns in Himacha
Pradesh .

429z. PROF. NARAIN CHAND
PARASHAR : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) whether the: Food Corporation of
India proposes to build godowns for the
storage of foodgrains in Himachal Pradesh;

(b) if so, the names of the places for
which any demand has been received in this
regard and the Government response to the
demands;

(c) the likely date by which any decision
would be taken ia this regard, including the
names of the places which are under the
consideration of Government for this
purpose; and

(d) whether the location would be
decided keeping in view the claims of the
places which are on the borders of the State
of Himachal Pradesh with Punjab and
Haryana ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANIJEEVI
RAQO) : (a) to (d) The Food Corporation
of India and the Central Warehousing
Corporation propose to build godowns at
Chamba, Kangra, Simla, Maudi and Solan
in Himachal Pradesh. The Food Corporation
of India had received a request for construc-
tion of godowns at Gagret in district Una,
Nadaun in district Hamirpur and Bilaspur
or Swarghat in district Bilaspur. The
Corporation has considered the request in
consultation with the Government of
Himachal Pradesh and come to the con-
clusion that the godowns at Gagret and
Nadaun may not be of much use. The
request for conmstruction of godown in
district Bilaspur is under the consideration
of the Corporation and a decision would be
taken at the ecarliest possible. The exact
location of the godown would be decided
keeping in view the availability of land and
other operational considerations.
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Allocation to Hill Regions for Green Cover

4293, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether Government propose to
consider the claim of the hill States/regions
for special allocation of funds so as to
enable them to bring larger area under the
green cover by preparing, developing and
cultivating new Forests in their jurisdiction;

(b) if so, the naturc of the demand
made by any hill State;in this regard and
the response of the Union Government
thereto; and

(c) if not, whether Union Government
would suo motto offer any such inventive
to the hill States so as to extend the green
cover to larger areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b)
Government is already allocating funds
under Centrally Sponsored Schemes of
Social Forestry including Rural Fuelwood
Plantations and Soil, Water and Tree
Conservation in the Himalayas
(Operation SOIL WATCH) for extending
green cover in hill Siates/regions and
preserving the fragile Himalayan ecology.
During 1980-81 to 1983-84, funds amounting
to Rs. 2026.42 1akhs have been allocated to
hill States under these schemes.

(¢) Question does not a-sse.

Alleged Manipulation in Operation Flood.

4294. PROF. NARAIN CHAND
PARASHAR : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether the attention of Goverament
has been drawn to an article “Operation
Flood The White Lie” published in the
Hlustrated Weekly of India in November,
1983;

r
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(b) if so, whether Government have
noted the report which alleges serious mani-
pulations and grave underhand practices on
the manufacture provisions and distribution
of milk in the various parts of the country
and the serious damage caused to the health
of the nation as a consequence; and

(¢) if so, what are corrective measures
adopted/proposed to be adopted in this
regard or whether the charges are false ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) to (c) Yes,
Sir. Prima facie it appears that this article
does not indicate a correct picture. However,
it has been decided independently to evaluate
the working of Indian Dairy Corporation/
National Dairy Development Board as also
the projects implemented by them by a few
Experts.

Representation Regarding Shortage of
Drinking Water in D.1.Z. Area,
New Delhi

4295. SHRI N. E. HORO :

SHRI SONTOSH MOHAN DEV :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether the Welfare Association of
Sector “D” Mandir Marg, New Delhi (DIZ
Area) have been moving his Ministry regar-
ding the acute shortage of drinking water
supply in that area;

(b) whether the residents of second and
third floor, always face acute shortage of
water as the water is supplied only for half
an hour twice in the morning and sometimes
after 9 A.M. there is no supply at all; and

(¢) if so, would the authorities con-
cerned pay a surprise visit on the spot and
find out some remedial measures for the
relief of the Government servants residing in
that area ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
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(SHRI MOHAMMED USMAN ARIF) : (a)
Yes.

(b) Water to all the floors of the quarters
in Sector “D" Mandir Marg, is supplied for
four hours in the morning between 4 A.M,
to 9 A.M. Water is again supplied for half
an hour between 11.30 A M. and 12 A M.
and for 34 hours in the evening between
4.30 PM. and 9 P.M.

(c) Surprise visits are being paid."

Production of Coarse Grains

4296. SHRI MOHANLAL PATEL:
Will the Minister of AGRICULTURE be
pleased to state :

(a) the commodity-wise production
of coarse grains in the country during the
years 1980, 1981 and 1982;

(b) whether it is a fact that produc-
tion of coarse grains is declining year after
year,

(c) if so, the reasons therefor; and

(d) steps being taken to increase the
production of coarse grains in the country ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) A State-
ment is enclosed.

(b) and (c) No, Sir. The production
of coarse grains is not declining year after
year but because coarse grains are being
grown mostly under rainfed conditions the
production fluctuates depending on variation
in weather and rainfall.

(d) Steps being taken to increase the
production of coarse grains include, inter-
alia:

(i) popularisation of high yielding
varieties and improved seeds;
(ii) distribution of minikits of

and fertilisers;

soeds

(iip) research on development of suitable
varieties and extension and adoption
of appropriate dry farming techniques

including  water harvesting and
development of  micro-watersheds;
(iv) remunerative support/procurement

prices etc.
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All-India Production of Coarse Grains

(Million tonnes)

Commodity 1980-81 1981-82 1982-83
Jowar 10.43 12.06 10,68
Bajra 5.34 5.54 5.13
Maize 6.96 6.90 6.28
Ragi 2.42 2.96 2.61
Small millets 1.58 1.64 1.24
Barley 229 1.9 1.86
Total Coarse Cercals 29,02 31.09 27.80

Dug Well Programme

4297. SHRI MOHANLAL PATEL:
Will the Minister of IRRIGATION be
pleased to state :

() whether the Centrally sponsored
Dug Well Programme is proposed to be
launched in some States during the year
1983-84;

(b) if so, the names of the States
proposed to be covered under the above
programme;

(c) whether the programme is likely to
be launched in Gujarat also;

(d) if so, the names of districts of
Gujarat likely to be covered; and

(e) the amount allocated for implement-
ing the programme in Gujarat in 1983-84 ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) There is no
specific Centrally Sponsored Programme of
construction of dug wells in the States.
However, to assist the small and marginal
farmers, Union Ministry of Agriculture have
sanctioned a Centrally Sponsored Scheme
during 1983-84 with a total cost of Rs. 250
crores. This amount will be equally shared
between the Centre and the State Govern-
ments, Under this scheme an outlay of
Rs. 5.0 lakhs per block has been provided
out of which Rs. 3,50 lakhs will be available
for Minor Irrigation Schemes which include
dug-wells also,

(b) All States and Union Territories
except Rajasthan have accepted the Scheme.
The Union Territory of Dadra and Nagar
Haveli accepted the programme but needed
no funds four this scheme.

(c) Yes, Sir.

(d) The scheme is being implemented
in dll the districts in Gujarat State.
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(e) An outlay of Rs. 763 lakhs at the
rate of Rs. 35 lakh per block has been
allocated to the State of Gujarat for the
Minor Irrigation works under the scheme
The Central share is Rs. 381.50 lakh, Two
instalments of funds amounting Rs. 163.50
lakh for the first and second quarters ending
June and September, 1983 have been
released as central share of Gujarat State to
Minor Irrigation works including dug-wells.

Loan for Providing Drinking Water Facility
in Scarcity Areas of Gujarat

4298. SHRI MOHANLAL PATEL :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether Gujarat Government have
urged the Central Government to release
joan for providing drinking water facility in
scarcity areas of Gujarat State;

(b) if so, the amount demanded for the
current year; and

(¢) the amount sanctioned by the Centre
for the purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) No request for Central Government loan
has been received from the Gujarat State for
provision of drinking water in scarcity area,
as part of Central assistance for drought
during pre-monsooh period 1983-84.

(b) and (c) Do not arise.

Sale of Seeds by ICAR Institutes/
Universities

4299. SHRI K. MALLANNA : Will the
Minister of AGRICULTURE be pleased
to state :

(a) whether it has come to the notice

of Govt. that breeder seeds and certified
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ceds produced by ICR InstitutesAgriculture
Universities are sold to private firms;

(b) if so, the details of such sales during
the last three years indicating the parti-
culars of purchasing firms/individuals;

() whether any rules/guidelines are
in force for such sales and if 8¢, the details
thereof?

(d) whether it has been noticed that
there is shortage of good quality seeds and
breeder seeds which necessitated sale of
even Karnal Bunt infected wheat as seed
by F.C I. last year; and

(e) if so, the reasoas for export of
rice seeds?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE : (a)
The breeder seed produced by the 1.C.A.R.
Institutes is not sold to private firms/agencies
except in case of cross pollinated varieties.
LC.A.R. Institutes do not produce certified,
seed. However, Agricultural Universities
located in States of Maharashtra and
Rajasthan did scll breeder and foundation
seed to private firms as per the guidelines
framed by the respective states.

(b) Details of breeder and foundation
seed sold to private firms by the Agricul-
tural Universities of Maharashtra and
Rajasthan are given in the Statement laid
on the Table of the House.

[Placed in Library. See No. LT-7468/83]

(¢) Guidelines framed by the
Maharashira State for sale of breeder and
foundation seeds are detailed in the S.atement.
Ministry of Agriculture and Irrigation,
Govt. of India had also liberalised the sale
of breeder seed of cross-pollinated crop
varieties to private firms on experimental
basis for a period of one year w.e.f. 15th
July, 1983. A Statement is laid on the Table
of the House,

[Placed in Library. See No. LT-7468/(83]
(d) No Sir, there is no shortage of

breeder sced except in groundnut, castor
where rate of multiplication is low During.
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rabi, 1981-82, the production of wheat
seed was affected, due to adverse climatic

conditions. In order to meet the require-

ments of seed in rabi 1982-83, some of the
State Govts. lifted good quality wheat.
grain which was used for seed purpose.
The concerned Statc Governments before
lifting these grains satisfied themselves
ab: ut the suitability and  existence of
Karnal Bunt. Incidently, the tolerance limit
of the diseasc in certificd wheat seed is
0.5%.

(¢) According to the existing policy of
export determined by the Ministry of
Commerce, rice seeds are exported in Open
Genera!l Licence basis.

Grant of Subsidy against Soil
Conservation Scheme in Andaman and
Nicobar Islands

4300. SHR! BABURAQ PARANIJPE :
will the Minister of AGRICULTURE be
pleased to refer 10 the reply given to
Unstarred  Question  No. 4489 on 22
August, 1983 reparding grant of subsidy
against Soil Conservation Scheme in
Andaman and  Nicobar Islands and
Staie :

(a) whether o November, 1980, his
Ministry had received a proposal from the
Andaman and Nicobar Administration
for grant of subsidy to individual and
cooperative socictics which were availing
loan facility for soii conservation work,
planting and maintenance;

(b) when did his Ministry  ask  the
Andaman and Nicobar Administration to
furnish  a  compleic  proposal 1n  this
regard;

(c) what furiher details have been
asked to be fuinished in  the complete
proposal; and

(d) the progress made so far in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) Yes,
Sir. ’ '
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(b) The Andaman and Nicobar
Island Administration was requested to
furnish a complete proposal in the month
of May, 1981.

(c) and (d) Further details of the
Scheme under operation along with the
consolidated proposal were called for
during June. 1983 which were furnished by
the Andaman and Nicobar Islands
Administration in  October, 1983, This
matter is being processed.

World Bank Assistance for National
Agriculture Extension Project

4301. SHRI K. PRADHANI : Will the
Minister of AGRICULTURE be pleased to
state :

(a) the financial and techuical assistance
expected to be made available by the World
Bank for implementation of the National
Agriculture Extension Project (NAEP) during
the next five years to complement a similar
World Bank aided umbrella programme
called tne National Agricultural Research
Project (NARP);

(b) the amount of further aid to be
made available to Orissa, which has already
completed its five-year programme, from the
World Bank for sustaining the momentum
already generated through the programmes;
and

(¢) the highlights of the new umbrella
programme (NAEP) ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI1
YOGENDRA MAKWANA) : (a) The matter
is under consideration ot the World Bank,
who are at present appraising the Sub-
Projects of the States of Orissa, Madhya
Pradesh and Rajasthan, as well as ihe
Directorate of Extension, Ministry of
Agriculture.

(b) The Orissa NAEP sub-project is
being appraised by the World Bank.

() (» To sustain and strengthen ongoing
Training and Visit System of
Extension in 13 major States by
filling voids and deficiencies
experienced in the (.ngoing projects.
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(i) To lend support in establishing
re-organised Agricultural Extension
Projects, in some States which were
not covered so far under the
Agricultural Extension Project.

(iii) To cover additional functional
areas like  horticulture, water
management, dry farming, etc. in
the country.

Aild from World Bank for Water Management

4302. SHRI K. PRADHANI : Will the
Minister of IRRIGATION be pleased to
state :

(a) whether the World Bank has recently
committed to aid some pilot projects in the
area of water management;

(b) whether it includes Hirakud in

Orissa also; and

(c) if so, when it is expected to be
launched and what are the broad outlines of
this projects and whether it will be entrusted
to the State Government of OQrissa ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) to (c) The
World Bank has not committed aid for
Water Management recently. However, the
Water Management team of World Bank
has studied some of the projects which
include Upper Krishna Project (Karnataka),
Hirakud (Orissa), Nagarjunasagar (Andhra
Pradesh) and a few projects in Gujarat,
and have prepared an analytical paper on
the subject.

In view of the above, replies to question
(b) and (¢) do not arise.
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Short Fall in Storage Capacity

4303. SHRI K. PRADHANI : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether ho recently inaugurated
the All India Conference of Chairmen and
Managing Directors of State Warehousing
Corporations and pointed out that the
creation of storage capacity had fallen
short of the target in the first three years
of the plan period; and

(b) if so, the additional storage capacity
being constructed by Central Warchousing
Corporation in Orissa during the Sixth
Plan and the places selected for the purpose
and when the work is likely to start?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANIJEEVI
RAO) : (a) While inaugurating the All-India
Conference of Chairmen and Managing
Directors of the Central and State
Warehousing Corporations on the 24th
November, 1983, the Minister of Food
and Civil Supplies had mentioned that the
Warehousing Corporations had not been
able to achieve fully the targe; set during
the first three years of the Sixth Plan.

(b) In Orissa, during the Sixth Five
Year Plan, the Central Warehousing
Corporation has constructed a capacity of
10,000 tonnes at Berhampur, 8,000 tonncs
at Paradeep, 4,000 tonnes at Sambalpur,
3,700 tonnes at Cuttack and 2,000 tonnes
at Paradeep Port so far Besides, the Ccntral.
Warehousing Corporation plans to construct
a capacity of 5,000 tonnes at Jaypore in
Orissa, which is likely to be completed
during the Sixth Plan.

Grants to States for Rural Development

4304. SHRI K. PRADHANI : Will the
Minister of RURAL DEVELOPMENT be
pleased to state :
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(a) the amount of grants, given to each
State, particularly to Orissa on account of
rural development during the last five years;

(b) the details regarding the progress
achieved through these Central grants in
that State; and

(c) whether some amount is lying unuti-
lised or has been used for other purposes in
the State and if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) State-
ments (A) to (D) showing State-wise funds
released for the major programme of rural
development of the Ministry are laid on the
Table of the House.

[Placed in Library. See LT No. 7469/83]

(b) Statements (E) to (G) showing year-
wise progress achieved under the major
programmes of the Ministry being implemen-
ted in Orissa are laid on the Table of the
House.

| Placed in Library. See LT No. 7469/83|

{c) The unspent balance in Orissa as on
1.4.1983 was Rs. 65.50 lakhs under the
Drought Prone Area  programme and
Rs. 1341.14 lakhs under the National Rural
Employment Programme. The States are
allowed to carry over the unspant balance to
the next financial year, This Ministry has
no information about any funds haviog
been utilised for other purposes in the
State.

Survey of Land Area Under Forestry in [ndia

4305, SHRI G. Y. KRISHNAN : Will
the Minister of AGRICULTURE be pleased
to state :

(8) whether Government have conducted
any survey regarding the land area under
forestry in India;
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(b) whether Government are giving
adequate attention to improve the plywood
industry; and

(¢) if so, the number of people working
in forestry including plywood industry?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) Yes, Sir.

(¢) On an average 240 million mandays
employment is generated in  Forestry sector
including plywood industries per year,

Setting up of Mushroom Complexes

4306. SHRIMATI JAYANTI PATNAIK:
will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government have a propo-
sal to introduce schemes under which Mush-
room complexes are  propoed to be set up
in some States;

(b) whether any such scheme has been
introduced or proposed to be introduced to
set up mushroom complexes in Orissa;

(c) if so, what specific steps have been
taken by the Ce:ntre for the growth of
mushroom in Orissa; and

(d) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI1
YOGENDRA MAKWANA) : (a) At present
there is no proposal to introduce Central
Sector;Centrally Sponsored Schemes for
mushroom cultivation in the States. How-
ever, a proposal for the developinent of
mushroom cultivation in the States of
Uttar Pradesh, Himachal Pradesh, Jammu
& Kashmir and Karnataka with the collabo-
ration of Netherlands is under negotiation.
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®) No, Sir.

(c) and (d) Question does not arise.

Transferring Some Trans-Yamuna Colonies
from the Control of DDA to MCD

4307. SHRI ATAL BIHARI
VAJPAYEE : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether the DA is going to
transfer Laxmi Nagar-Shakarpur and adjoin-
ing colonies of Trans-Yamuna arca of Delhi
to Delhi Municipal Corporation;

(b) if so, the rezsons therefor and when;
and

(c) whether Government would provide
necessary financial assistance for the develop-
ment of these colonies, if so, to what
extent?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) : (a)
Not for the present.

(b) Does not arise.

(¢) The beneficiaries in the regulariscd
unauthorised colonies are required to pay
development charges as determined by the
DDA and MCD for development of these
colonies.

National Extension Projects

4308. SHRI ANANTHA RAMULU
MALLU : Will the minister of AGRICUL-
TURE be plcased to state :

(a) whether it is a fact that Central
Government have proposed Rs. 500 crores
for National Extension Projects to the
States to provide benefits of the agricultural
research and technology to the farmers; and
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(b) if so, the details regarding the pro-
grammes so far made in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MACWANA) : (a) and (b)
Government of India has posed the National
Agriculture Extension Project to the World
Bank. The total cost of the project is yet to
be finalised.

Group Housing Programme at Prithvi Raj
Road. Mansingh Road and Aurangzeb Rosd
New Delhi

4309. SHRI CHINTAMANI JENA :
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether Government have accepted
the official working group recommendation
regarding  ;roup housing programme at
Prithv:  Raj Road. Mansiogh Road and
Aurangzeb Road, New Delhi,

(by ‘whether instead of decongesting the
Cagpital, it wouid do the opposite;

(c) whether it would not destroy the
green character of the Capital;

(d) in view of the above, whether
Government would reconsider their decision;
and

(¢) 1f not, the reasons therefor?

THE DEZPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) : (a)
‘The Government has accepted the recommen-
dations made by the official Working
Group on redevelopment of Government
and privately leased land in Zones D-11 and
D-12, in their iuterim report, that pending
Government decision on taeir final report,
pending  applications for group housing in
this area may be cleared on the basis ¢f a
FAR of 75, a density of 20 dwelling units
per acre, ground coverage of 259 and a



193 Written . inswers

height of 45 ft. (to be relaxed to 80 ft in
cases where DUAC has already approved
the building with a height more than 45 ft )

(b) The area in question has a low
residential density and hence the Master
Plan provides for redensification of the area
at 75 persons per acre for the major part
and 60 persons per acre for a small part of
these Zones. Hence the question of conges-
tion does not arise,

(©) No, Sir, as the existing three studded
character would be preserved to the maxi-
mum extent possible,

(d) and (c) Does not arise in view of
answers to (a) to (c) above.

Set Back to Sunderbans Fisheries Project

4310. SHRI SANAT KUMAR
MANDAL : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether the Sunderbans Fisheries
Project has had a set back for want of funds
and other techaical assistance from the
Centre; and

(b) if so, the steps proposed to be taken
to develop this project which has got an
important bearing on the day-to-day life of
the residents of this area?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI

YOGENDRA MAKWANA): (a) and (b).

Information is being collected and will be
placed on the Table of the House.

Construction of Houses for Weaker Sections

4311. SHRI P. K. KODIYAN : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether any progress has been made
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in implementing the Sixth Plan schemes for
construction of houses for the weaker
sections;

(b) if so, the details thereof with State-
wise break up;

(c) the total expenditure incurred by
Centre in this respect;

(d) whether the Sixth Plan target for
construction of houses for the weaker
sections is likely to be achieved; and

(e) if not, the expected shortfall and the
reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) : (a)
and (b) Yes, Sir. There are two schemes for
housing for the Weaker Sections i.e. House
Sites-cum-Construction Assistance for Rural
Landless Workers and Houses for Econo-
mically Weaker Sections in urban areas. The
State-wise achievement of Rural House
Sites-cum-Construction Assistance Scheme
for Landless Workers upto 30.9.83 is given
Statement 1. The details of achievement of
Economically Weaker Sections from 1.4.82
to 30.9.83 are given in Statement II,

(c) The Sixth Plan envisages Rs. 353 50
crores for Rural House Sites-cum-Construc-
tion Assistance Scheme (Rs. 170 crores for
house-sites and Rs. 183.50 crores for cons-
truction assistance) and Rs. 485 crores for
Houses for Economically Weaker Sections,

(d) and (e) : The Sixth Plan envisages to
provide house-sites to all the 68 lakh
families which is the target and construction
assistance to 25% of the total eligible
families under the Rural House Sites-cum-
Construction Assistance Scheme The target
of WS (Housing) under the Sixth Plan is
16 52 lakhs units. The reasons for shortfall
are being looked into,
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Statement I

Progress under the Rural House Sites-cum-Construction Assistance Scheme for Landless
Workers upto 30.9.83

State/UTs ROUSE SITES CONSTRUCTION ASSISTANCE
Target Achievement Target Achievement
VIth Plan 1980-81 to Vith Plan 1980-81 to
30.9.83 30.9.83
1. Andhra Pradesh 11,10,000 9,062,628 4,90,000 3,68,411
2. Assam 2,30,000 17,092 70,000 20,047
3. Bihar 16,00,000 60,263 6,00,000 40,777
4. Gujarat 2,00,000 2,83,563 1,53,000 98,472
s. Haryana 1,20,000 78,220 80,000 4,975
6. Himachal Pradesh neg. 739 — 747
7. Jammu & Kashmir 10,000 1,431 5 000 1,232
8. Karnataka 3,30,000 2,89,331 3,00,000 1,87,813
9. Kerala 2,70,000 12,361 90,000 7,338
10. Madhya Pradesh 3,50,000 46,497 2,78,000 1,35,334
11. Maharashtra 90,000 1,52,272 1,13,000 1,07,556
12. Orissa 3,20,000 40,779 1,28,000 8,232
13, Punjab 60,000 4,930 88,000 25,478
14. Rajasthan 1,90,000 2,232,768 2,35,000 42,164
15. Tamil Nadu 13,20,000 10,47,980 4,60,000 91,872
16. Tripura 20,000 15,705 13,000 6,494
17. Uttar Pradesh 3,70,000 4,26,215 4,03,000 38,627
18. West Bengal 60,000 4,039 85,000 1,14,434
UNION TERRITORIES
1. A & N Islands neg. 2,550 933
2. Dadra & N. Haveli — 76 Already completed
3. Delhi 10,000 3,655 3,000 699
4. Goa, Daman & Diu — 1,516 —_— 293
5. Pondicherry 10,000 4.687 3,000 . 4,203
67,70,000 36,29,287 35,97,000 13,06,131

Note : The Scheme is not being implemented by the States of Manipur, Meghalaya,
Nagaland and Sikkim and UTs of Arunachal Pradesh, Lakshadweep and

Mizoram. Progress about the scheme in Chandigarh is not significant,
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Statement II
Progress under the Scheme of Houses for Economically Weaker Sections
States/UTs Target Sixth Plan upto 30.9.83
Achievement
1980-81 and 1.4.1983 to
1981-82 30.9.83
1. Andhra Pradesh 54,000 Details are 15,639
2. Assam 19,333 not readily 2,699
3. Bihar 68,133 available 10,581
4. Gujarat 1,05,267 in the 8,169
S. Haryana 41,767 Ministry 2,297
6. Himachal Pradesh 21,700 511
7. Jammu & Kashmir —_ 110
8. Karnataka 96,867 15,078
9. Kerala 69,333 19,519
10. Madhya Pradesh 56,267 5,990
11. Maharashtra 1,74,000 16,998
12. Manipur 8,133 —
13. Meghalaya 5,800 88
14, Nagaland 22,233 No Scheme
15. Orissa 25,133 23,025
16. Punjab R7,646 85
17. Rajasthan 38,867 12,120
I8. Sikkim 5,833 nil
19, Tamil Nadu 1,57,400 21,478
20. Tripura 14,500 31
21, Uttar Pradesh 1,79,033 21,804
22. West Bengal 90,867 il
UNION TERRITORIES

1 A & N Islands 2,600 3
2. Arunachal Pradesh 1,40,000 -
3 Chandigarh —_ 134
4, D & N Haveli — —_
5. Delhi 1,40,267 2,131
6.  Goa, Daman & Diu 14,500 278
7. Lakshadweep 2,033 M
8. Mizoram —_ -—
9. Pondicherry 10,867 27
16,52,379 1,78,750
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Shortage of DMS Ghee

4312. SHRI DIGAMBAR SINGH : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether there is at present an acute
shortage of DMS Ghee; if so, the reasons
therefor;

(b) the steps being taken to increase
production and meet the shortage;

(c) whether imported butter oil is also
used in the manufacture of this Ghee; if so.
in what proportion; and

(d) what are the other ingredients used
in the manufacturing of DMS Ghee ?

THE MINISTER OF AGRICULTURE
RAO BIRENDRA SINGH) : (a) High
demand for DMS Ghee because of its low
price as compared to other varieties brands
of Ghee has resulted in the present shortage
of DMS Ghee.

(b) Delhi Milk Scheme is progressively
stepping up the production of Ghee.

() No, Sir.

(d) DMS Ghee is manufactured from
the cream abstracted from raw milk.

National Agriculture Extension Project in
Uttar Pradesh

4313, SHRI DIGAMBAR SINGH : Will
the Minister of AGRICULTURE be plezsed
to state :

(a) whether Uttar Pradesh, which had
not so far joined the individual State-wisc
extension programmes, would now be cover-
ed by the new umbrella of National Agri-
culture Extension Project; and

(b) if so, the highlighfs of the new
National Agriculture Extension  Project
programme to be implemented in Uttar
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Pradesh and its impact .on agricultural
development ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a! No, Sir.

(b) Does not arise.

Enquiry against Executive Engineer of Indoor
Stadium under DDA

4314 SHRI BHIKU RAM JAIN : Will
the Minister of WORKS AND HOUSING
be pleased to stale :

(a) whether it is a fact that enquiry has
been instituted against the Executive Engi-
neer of the Indoor Stadium under DDA;

(b) if so. the findings thereof: and

(c) action taken or proposed to be taken
by the Government ?

THE DEPUTY MINISTER IN THE
MiNISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) to () The Delhi Development Autho-
rity have informed that the Chief Technical
Examiner of the Central Vigilance Commis-
sion inspected the works at Indoor Stadium
on different dates and observed certain
irregularities. Wherever vigilance angle was
involved, the Vigilance Department of DDA
called for explanations which arc now being
examined and processed by them.

Amount Incurred on Various Schemes for
Slum Improvement

4315. SHRI ANANTHA RAMULU
MALLU : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether it is a fact that a scheme
was framed with solid programmes under
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the instructions of the Planning Commission
regarding the improvement of slum areas;

(b) if so, the details regarding the
amount incurred so far for the slum
improvement programme, State-wise; and

(c) whether there have been instances
that the amount which was granted for the
slum improvement has been linked by certain
States to employment generation and other
purposes and the slum dwellers who wanted
to take advantage of the sites improvement
programme remained blank ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHR1 MOHAMMED USMAN ARIF):
(a) The scheme of environmental improve-
ment of slums in urban areas is in the
State sector and is being implemented by the
State Government through outlays made in
their annual plans and no assistance is
available in the Central budget for this
scheme. The Sixth Five Year Plan envisages
an outlay of Rs. 151.45 crores in the State
Plan to ensure that 10 million slum dwellers
are covered by March, 1985 by providing
basic services. Major schemes for the
Environment Improvement of Urban Slums
are taken up by the States as part of the
State Plan under the Minimum Needs Pro-
gramme. Under this scheme, basic amenities
like water supply, sewer, storm water drains,
community baths and latrines, widening and
paving the existing lapnes and street-lighting
are provided in the identified slum areas.
One of the objectives of the Sixth Plan is
also to promote integrated devclopment of
small and medium towns in order to reduce
the rate of migration to metropolitan cities.

(b)!A Statement showing at(Pages 203 to 206)
the expenditure incurred by different  States
and UTs and physical targets achieved during
the first three years of the Sixth Plan is
enclosed.

(c) As explained in part (a), thescheme
is entirely implemented in the State Sector
and the question of diversion of Central
funds does not arise. However, a sum of
Rs. 15 crores has been provided in the
Central budget in 83-84 to be released to
the State Governments as incentive grants
for achieving additional coverage of slum
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population over and above the approved
annual plan targets. A sum of Rs. 404 lakhs
has been released on 2.12.83 on adhoc basis
as first instalment of the Central incentive
grant to selected State Governments on the
basis of additional proposals received.
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Shortage of Fertilizers in Gujarat

4317. SHRI NAVIN RAVANI : Will
the Minister of AGRICULTURE be pleased
to state

(a) whether it is a fact that there is a
shortage of fertilizer in Gujarat State;

(b) if so, what are the main reasons for
thie shortage of fertilizers;

(¢) what measures are being taken by
Government to meet the demand of the
country and the requirement of fertilizers of
each State; and

(d) what is the approximate requirecment
of fertilizer of each State annually?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) No Sir,
Adequate arrangements have been made to
meet the requirement of fertilizers in
Gujarat.

(b) Does not arise.

(¢) The requirement of fertilizers has been
assessed State-wise and season-wise in consul-
tation with the States. Arrangements have
been made to meet  these requirements
through indigenous production and by arran-
ging for adcquate guantities of fertilizers to
be imported.

(d) A Statement indicating the require-
ment of fertilizers as per target of consump-
tion for each State for 1983-81, is enclosed.
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Statement

(In lakh tonnes N+P-+K)
State Target of fertilizer
consumption in 1983-84

Andhra Pradesh 7.65
Kerala 120
Karnataka 4.62
Tamil Nadu 4.90
Gujarat 4 60
Madhya Pradesh 2.85
Mabharashtra 5.75
Rajasthan 1.80
Haryana 2.95
Punjab 9.22
Uttar Pradesh 16.88
Himachal Pradesh 0.23
Jammu & Kashmir 0.37
Assam 0.20
Bihar 2.58
Orissa 1.02
West Bengal 293
Others 225

Total 72.00

am gfoem felteqz sw wtww dow
TAHAE AR 99 TF OF TEAW

4318. =t WEWAT FAATX WEAT °
#11 frator YT wrate ol ag aar
o & fa

(F) F0 97FTT F1 o017 7137 U,
€ feedht 7 amm sfoear srdige aw
AHT GO NATFE AN Y A @ O
qeqm &1 A1V feaiar war g, Fagwr am
wira &73 qrar &, #ifF wew g
A ag aifqr =t 0 oF AET dow
ngREe faam g,



209 Written |nswers

(@) afz gt, N @ TEAEW F FWIT
Fr Jifa w1 &; W

(7) w1 frdly @ @eard 7 A aqq
| & qqq{E q8 FrgA A Fyafa @
#rg?

frator sitr stre wesTEw & 99 WY
(st Mgemg I afes) ¢ (%) S,
g

(=) ag At faarusa g

() s, &

Sick Sugar Units in West Bengal

4319. SHRI R.P. DAS: Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether all the three sugar units in
West Bengal are sick;

(b) if so, who are the persons responsi-
ble for this sickness; and

(c) whether Government are in a posi-
tion to take over the management of these
units and help restore their former health?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (DR. M.S. SANJEEVI RAO) :
(8) to (¢) The two units at Ahmedpur and
Beldanga are owned by the West Bengal
Sugar Industries Development Corporation
Ltd., which is an undertaking of the Govern-
ment of West Bengal. The third unit at
Plassey is owned by the Ramnagar Cane
and Sugar Co.

AGRAHAYANA 28, 1905 (SAKA)

Written Answers 210

2. The unit at Beldanga has not worked
for many years. During 1982-83, the other
two units worked as follows :—

Crushing Cane Sugar

Season crushed produced
(No. of (in (in
days) tonnes) tonnes)
Ahmedpur 127 45,502 3,814
Plassey 121

62,161 5,250

3. In the current year, as per informa-
tion available, only the Ahmedpur unit has
started cane crushing.

4. As stated above, two units are
already in the public sector. Regarding the
third, no proposal has been received from
the State Government for the take over of
management.

Centra) Scheme for Urban Sanitation

4320. SHRI ANANTHA RAMULU
MALLU : Willi the Minister of WORKS
AND HOUSING be picased to state :

(a) whether the Central Government
have formulated any scheme in consultation
with the State Governments for providing
better urban sanitation;

(b) if so, the details thereof;

(c) the amount needed for the urban
sanitation programme; and

(d) progress so far made for ensuring
better urban sanitation under the Central
Government project in the metropolitan
cities?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIPF) : (a)
Yes, Sir.
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(b) Urban Sanitation Schemes have been
taken up in the context of the International
Drinking Water Supply and Sanitation
Decades which is being observed from 1981
to 1990. As against the existing 279, coverage
of the wurban population for adequate
sanitation facilities, the Government
envisages to achieve a target of 809, cover-
age in respect of urban sanitation by the
end of the Decade.

(c) About Rs. 3150 crores (at 1980 price
level) would be required to achieve the decade
target.

(d) Sanitation being a State subject, the
monitoring is done by the State Govern-
ments,

Freezing of Sugar Prices as per
Recommendation of BICP

4321, SHRI R.P. DAS : Will the Minister
of FOOD AND CIVIL SUPPLIES be pieased
to state :

(a) the validity of the recommendations
of the BICP that sugar prices be frozen for
three years frrespective of the fluctuation in
the duration of the season and recovery
1ate of sugar; and

(b) whether the cane price can alone be
frozen when the prices of food crops rise?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO): (a) The recommendations of the Bureau
of Industrial Costs and Prices which made a
fresh study in cost structure of the sugar
industry, are being examined and views of
Government on the various recommendations
bave yet to be formulated.

(b) In view of (a) above, no comments
can be offered at this juncture.
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aar fafa=r aeh=l & gaew & s 3,
*Y fafer ammer mfew § o (ii)
FTAFTET AT T.F Az a91 9% 99-
¥aw S fofma sdad ( smaw F
groneat ¥ 39 Aven ¥ gafas fafaer
sl ) FftEa oF arfesfas 3 €Y fawr-
for 1 Nt & T geaa: Sa sAATTE
F art ¥ $o el afgy swEE F
g1 wuarfal & € v aeng o ¥ gwrar
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T gy w59 & Ag I3ar | awifa, 4g9
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Meat Processing Unit at Bhivandi
Mabarashtra

4323. SHRI J1.S. PATIL : Will the
Minister of AGRICULTURE be pleased to
state :

(a) the total number of cattle and other
types of animals which will be slaughtered
at the meat processing unit, Bhivandi in a
year when it reaches its full capacity;
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(b) the names of the districts and the
States from where these cattle will be
brought to the slaughter houses;

(c) whether any estimate was made by
the authorities about the likely pressure on
the already strained road and rail services
in the area for bringing the animals to the
slaughter houses, for providing them with
food, shelter and water etc. and returning
the rejected ones or those not allowed to be
slaughtered; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN iTHE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) to (d).The
information is being collected and will be
placed on the Table of the Houses.

Implementation of Centrally Sponsored Rural
Development Programmes in Orissa

4324, SHRI BRAJAMOHAN
MOHANTY : Will the Minister of RURAL
DEVELOPMENT be pleased to staté :

(a) how many rural development pro-
grammes sponsored by the Department
directly are under implementation in Orissa;

(b) details of such projects; and

(c) how many projects of Orissa are
awaiting clearance at Ministry level?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHR1 HARINATHA MISRA) : (a) The
major rural development programmes
being implemented in Orissa are the Integ-
rated Rural Development  Programme.
National Rural Employment Programme and
Rural Landless Employment Guarantes
Programme,

(b) and () Out of these programmes,
only projects prepared under Rural Landless
Employment Guarantee Programme come
to the Central Government for clearance.
Six projects have been received from the
State Government on 1.12.1983. The detils
of these projects are givom in the Statement.
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Statement

Rural Landless Employment

Guarantee Programme

Name of the Project

Estimated cost of the Project

Project relating to Improvement of Rural
Roads, Renovation of Tanks and Improve-
ment of Minor Irrigation Projects in 13
districts of Orissa.

Project for Construction and Improvement
of Rural Link Roads and Rural Roads in
Orissa.

Project for construction of School Buildings
for non-government primary schools and
upgraded middle schools in Orissa.

Project relating to Social Forestry, Cons-
truction and Improvemen! of Forest Roads
and Excavation of Nursery tanks in

Orissa.

Project for construction of Water-harvesting
structures in four districts of Orissa.

Project for Constructing Lift Irrigation

Schemes in Orissa.

Rs. 121,54,775/-

Rs. 116 87,836/-

Rs. 45,82,500/

Rs. 25,50,000/-

Rs. 21,00.000/-

Rs. 274,43,000/-

Total : Rs. 605,18,111/-

Cooperation Soaght from Rural Workers

Organisations in the Implementation of
Rural Development Programmes

4325. SHR1 P.K. KODIYAN : Will the

Minister of RURAL DEVELOPMENT be
pleased to state :

(8) whether Government have sought

the cooperation of rural working organisa-
tions in the implementations of various rural

development

programme at the national

level;

(b) if so, the names of the urganisations

which have been asked to cooperate;

(c) whether any forum has been created

at the Centre to facilitate such cooperation;
and

(d) if not, whether Government would
consider setting up of any such forum?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARINATHA MISRA)
(@ to (d) The major programmes
of this Ministry are being implemented
through State Governments district rural
development agencies/village panchayats/
gram sabhas Under the National Rurai
Employment Programme (NREP), the views
of gram sabhas are obtained in ascertaining
the felt-needs of the village people and the
representatives of the workers are free to
give their advice, if any, at that time. Execu-
tion through workers, cooperatives has not
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been considered as they tend to function on
a contractual basis, which is not permitted
under NREP. There is no question of setting
up a forum in this regard.

Growth Rate of Rice and Wheat

4326. SHR1 CHITTA BASU: Will the

Minister of AGRICULTURE be pleased to
state

(a) whether it is a fact that while wheat
production increased from 11 million tonnes
in 1967 to 42.5 million tonnes in 1982,
the output of rice improved only to 57
million tonnes from 35 million tonnes over
the same period; and

(b) if so, the specific reasons for such
slow growth rate of rice production?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): () The
production of wheat in the country has
increased from 11.39 million tonnes in 1966
67 to 42.5¢ million tonnes in 1982-83. The
pioduction of rice was 30.44 million tonnes
in 1966-67. It reached the maximum level of
53.77 million tonnes in 1978-79, Thereafter
it stabilised at around 53.5 million tonnes
except in 1979-80 and 1982-83 which were
the severe drought years.

(b) The main reasons responsible for
slow growth rate of rice production are
given below :—

¢i) In wheat the area increased from
12.84 million hectares in 1966-67
to a maximum of 23.15 million
hectares in 1982-83 while in case of
rice it increased from 35 2 million
hectares in 1966-67 to a maximum
of 40.7 million hectares in 1981-82;

(ii) Rice crop is more vulnerable to
vagaries of monsoon like floods
and drought;

(iii) Lesser area under irrigation;

(iv) More vulnerability of the crop to
attack of pests and diseases;
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(v) Lower consumption of fertilisers;
and

(vi) Poor drainage and submergence of
crop in a sizeable area.

Implementation of RLEGP

4327. SHRI CHITTA BASU :

SHRISUBHASH CHANDRA BOSE
ALLURI :

Will the Minister of RURAL DEVE-
LOPMENT be pleased to state :

(a) whether Government have recently
launched a programme called Rural Land-
less Employment Guarantee Programme
(RLEGP);

(b) if so, objective of the programme;

(c) the amount so far allocated for the
implementation of the programme for the
current year;

(d) its implementation in different States:
and

(¢) how does it differ from the
N.R.E.P.?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT

(SHRI HARINATHA MISRA) : () Yes,
Sir.

(b) The programme has the following
two basic objectives :

(i) to improve and expand employment
opportunities for rural landless with a view
to provide guarantec of employment to at-
least one member of every landless labour
household upto 100 days in a year;

(i) creation of durable assets for streng-
thening the rural infrastructure, which will
lead to rapid growth of the rural economy.

(c) An amount of Rs 100 crores is
proposed to be allocated to the various State

and Union Territory Governments during
1983-84
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(d) 39 project proposals under the
RLEGP were received before the 16th
November, 1983 from the State and Union
Territory Governments. The project propo-
sals were considered by the Central
Committee on NREP/RLEGP in its meeting
dated 17.11.1983 and 23 projects were

approved.

Subsequently more than 75 project
proposals have been received. These are

being examined.

(¢) The main difference between the
RLEGP and NREP are indicated in the
Statement.

Statement

The main differences between the
RLEGP and the NREP are as follows :—

(1) While the objective of the RLEGP is
to improve and expand employment oppor-
tunities for rural landless with a view to
providing guarantee of employment to at-
least onc member of every landless labour
household upto 100 days in a year, the
objective of the NREP is generation of addi-
tional gainful employment for the unemp-
loyed and under-employed persons.

(2) The expenditure under the RLEGP is
fully funded by the Central Government
while under the NREP the expenditure is
shared between the Central Government and
the State Governments on 50 : 50 basis.

(3) Under the RLEGP, the State and
UT Governments are required to prepare
specific work projects which arc to be sent
to the Ministry of Rural Development for
approval and sanction by the Central
Committee. However, under the NREP, the
shelf of projects and annual action plan is
to be prepared and approved by the DRDA.

(4) While under the RLEGP, allocations
are made to the States and UTs on the
basis of 75% weightage being given to the
number of agricultural workers and marginal
farmers and 25% weightage being given to
the incidence of poverty, there is no dis-

trict-wise allocation of funds. In the case of
WBED tha Ctetee ara rennired to make
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furt_her allocations to the districts on the
basis of this criteria.
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(s gfera fawr) @ (%) o fasrg
¥ eifegw sriard #1 agrar X #1 8
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famafafaa @1 qewl & fag ¥ @
& Jra & —
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Tt gy av @t fawor; § frar
nar g | ¥ grer & aoft faeig agmar
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quesl/ga% AUSH F1 gYF FAN ¥
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(Fr| &9 &)
1. qUEE 0.09
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3 LiE 0.22
4. ALY 0.12
5, fasrew 0.24
6- qife 0.20

™ ' 1.01 s1E
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¥ oy ) faulor &7 47 7@ qar @9
arfag &= gra agifera gasat & Al
& SR @ A-AI]G & AEY @ STar g )

w7 ggarr & st aofwsang
g€ W F fao wer awwdiqe i

A I GAN FY TE AU a2 7
& adt &) ST gAY wfaq & w
ra qfemigaei & ar at @iy qgar
wfsas dUsHl & AR § W FT
qHT & | gUSAl & WY &7 AT TW
FHIFG FIT A @ F@Ar 8 |

faazw-2

83 T97dTg 9reAT & A 57 agaw & waifiw ofasaen €1 @w &
yeana Areer faF wewEy g USy A #1 &feq fafaar

FH Fo TIST AT A q99¥9Y, 83 B

g% w1 7 afafafaa’ &1 aeq
dfea gaafa
1 2 3 4
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4 CEIC 10.00 digat wved WA F1 fagho
3. afqaarg 012 maggifas §7F w1 Frato
qI5 CORY

Wheat Procurement Officers in Foreign
Countries

4330. SHR1 MOOL CHAND DAGA :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state names of the
countries where we have posted wheat
procurement officers on regular basis?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : No Wheat Procurement Officer has
be¢n posted on regular basis in any
country.
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e fafia amacuwia afeal g ag



227 _Written Answers

wfasaarely 47 F1 faear & sryfAl-
0 FET N gE Far g

(4) W@ gFR R q@ AT a9 R
A IWT R, qfeEw dT HIT qEw
¥ a1 waw Ffaat F fAg WG qTQqT &
HIEqY ¥ ¢ €A & qIA FG LE
frar g st aog @I § a6 dam
frawe avp 5@ ¥ faq segw wHA
R $ & N FIA9 FHaT g

DECEMBER 19, 1983

Weitten- Answers 228

(5) a1g ¥ grt aret bl ¥ apd
U & A @Y T AW &R A 1976
& e arg srrEv 71 e fwan | A
¥ oot fadd 1980 F owega w1 @
geax warady afefaal gra ol ax
fa=re fwar mar ot anieel fagia &k
Fdm dar feu ag ok «F fafa=
ST FIFTY AR a7 a7y gofaar s
aa & fewifml 1 e swifEe
s@ ¥ fa fogras, 1081 & a1 far
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saTfaa gurfaa gfqaes 7wl qasl  qaw quEl A
ag SAG T gEE wafeal ®Y 1 q&ar

(s=) G &I q&t

(vre gRTT) (9| ¥)

1981 309.1 32.2 7.48 1033 45588
1982 633.3 56.83 32.16 1818 258218
1983 444.25 76-96 14.25 2077 131307

vaT sam § frwforeitnr ferard
afeatomTg
4333.  swat sfen qead
st w fag -
st aelew evaw fag :

Fa1 fgad w0 uyg s@ N FAO
I fF .

(%) a1 ¥ & fafws il & 9%
fawat afeqrorars} &1 19 99 @1 §;

(@) afe g, @ warag av g fw
ga 3w ¥ fAgtordya faerd ofc-
grerarg A 9 F; Ak

() afz g, @1 5@ g9 § Freafaw
feafo ar 3 7

faretd weoow & va AW (s Tw
fram fawt) @ (%) Y, &0

(&) & (7) ST FTHIT F 1984~
85 ¥ wifew aiswr wearEl & seq &
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FYETX JUT NPT F @ qor ¥ 9@y
# 32 ¥gT a9 25 weAw fawiorda
e § foas fou &t aQYorar & ofeg
wfiga feg 1q & 1| 9% afafom &
Aot § efipa afesg ot ¢ ggq aqr
12 7egm af @y § agmifaa sa
§9T 37 9T g =37 F frary arwr faaoor
IYTE"H QF q9T &7 & ®7 § 9T 92 X
o fay g

[gewTea & @& ) Aaq gEm g o
#o 7470/83]

gy afcitvmrell M wwar &1 IEwmw

4334. sitwat wfwer FwaR
st 3w fay -
st qEw Amufay
wi fearf @0 ag T g
w3t
(%) 7 ag 9= § fF 2w & fafsy
it § fafae age aftaara & qof
qwar &1 Inr A fear o @ g

(=) afz gf, @ qeEaeY s " R

(r) war swI W F fafwd age
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Wﬁﬁawm’fﬁgufmmmmf‘&t'
T TT §; AR

(%) afz afY, & sa% *ar w1eor §?

fewrf waem & o W= (s
W frara fawt): (%) ik (®) sy
HEE §W9q. 9g w1 Aga § fown
gfua A wf quf faard e W
9T IGNT fHAr W7 W@r & 1 g

" oafydl & dTm 1982-83 A% qgA a@r

wean ofciwaret gra efeg & ok
19.4 fafegs adwz & agmfa
faarf @mar & ¥ 146 fafemw
AT w1 vear fear omm g
g a1 wsgw  qf@iswml @iw A,
1983 a% gfag Fearf ewar aar
3% Iww F1 faw atAar USA-AR
faacor gEm &

(7) vu% SR ¥ q@gq awr AW
faaré ofrearni gra gfm  fearf
wwar & S & 1.4 fAfagT gt e
qATE |

(v) =@ wwdwr & s wt.
Fron I8 gfarer T & afew @-
o, ¥g afedf fe M &t & o7 &
g1

fawon (%, &)
A, 1983 % qgq aur wegq fawrg qfnrsamt grar g a8 af qur
. ITqvr Y aw§ Faar avvar w feary wvan faaor

%o o U wuar qYIETSTA
1- qig N2 1493 1130*
2. ¥aw 134 85
3. fgr 2300 1573

‘ﬂ'rfom!ﬁol{oﬂom.mmﬁ'mmmﬂﬁml
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1 2 3 4
4 T 1080 665
5. gfamon 1413 1254
6- fenrss R_w 6 3
7. S I HEIT 91 80
8. FATEH 874 853
9. = 343 323
10. qey N3W 1173 694
11. HEIUSy 1277 534
12.  wfrge 26 16
13. ECICD — —
14 AN E — —
15. S 1066 1066
16 qera 1213 1199
17. TSI 1331 1102
18- fafeww _
19. afaemTg 319 307
20. frgar — —
21. ITT T2 4142 2737
22. qfggw Fae 1105 993
7 e AT 19386 14614
g9 ST dY 19 13
T : TUST 9T 99 UG 9
ISy 19405 14627

Performance in Tennis

4335. SHRI SONTOSH MOHAN DEV :
Will the Minister of SPORTS be pleased to
state :

(a) whether it is a fact that our per-
formance in tennis has not shown any
improvement since the last year’s Asiad; and

(b) the steps proposed by Government
for intensive training and introduction of

the games in schools?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, SPORTS AND WORKS AND
HOUSING, (SHRI BUTA SINGH) : (a)
No, Sir. India has won this year
East Zone Davis Cup Championships.

(b) Coaching and training of tennis
players is the responsibility of the All India
Lawn Tennis Association and that Asso-
ciation has launched a ‘“Talent Development
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Programme” which aims at development
of promising juniors. Under this programme
boys and girls in the age group of 12 to 16
years are selocted from various coaching
centres and are imparted intensive training
in the game.

Article ““Operation Fiood : The White Lie”

4336. SHRI BHERAVADAN K.
GADHAVI : Will the Minister of AGRI-
CULTURE be pleased to state :

(@) whether Government are aware of
the article in Illustrated Weekly of India,
October 30-November 5, entitled *‘Operation
Flood : The White Lie”;

(b) whether Government appreciates
that such articles are tending to discourage
the cooperative movement in milk and milk
production of the nation;

(c) if so, whether Government propose
to rebut such propaganda by way of appro-
priate replies and publication;

(d) whether it is a fact that some private
vested interests in the fleld of edible oil
production and milk production are un-
happy, because of the activities of National
Dairy Board and National Dairy Develop-
ment Board and as such they indulge in
false  propaganda to run-down such
institutions;

(¢) what Government propose to do in
this regard; and

(f) whether National Milk Grid is
serving the interest of consumers and pro-
ducers of milk and milk products?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) to
(¢) Prima facie it  appears that
this article does not indicate a correct
picture, Indian Dairy Corporation has
recently brought out a booklet entitled
‘Operation Flood— A reality’ indicating facts
in their correct perspective.
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(d) Government is not aware.
" (e) Does not arise.

(f) The National Milk Grid is in
operation as a part of Operation Flood
Programme for off-setting the regional and
seasonal imbalances in milk production and

supply.

Establishment of a Farm by the S.F.C.L
in Gujarat'

4337. SHRI MOHANLAL PATEL : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether the State Farms Corporation
of India has decided in principle to esta-
blish one farm in each State;

(b) whether S.F.C.I. have established any

- farm in Gujarat; if so, the details thereof;

and

(c) if not the reasons therefor and
whether Government will consider to esta-
blish one farm in Gujarat? .

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE : (SHRI
YOGENDRA MAKWANA) : (a)
The Corporation proposes to set up
one farm in each State. But so far no final
decision has been taken in this respect by
the Board of Directors of the Corporation.

(b) No, Sir.

(¢) The Corporation has not received
any offer from the Gujarat Government for
setting up of a farm in the State, However,
the proposal to set up a farm in the State
would be considered if a suitable site is
offered.

Construction of Warehouses to Moet the
Pianned Target -

4338. SHRI GHULAM MOHAMMAD
KHAN : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state’:

(a) whether it is a fact that many States
had failed to fulfil the target of construction
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of ‘warehouses and spent the money on
other activities;

(b) what is the planned target of storage
capacity for both the Central and State
Warehousing Corporations and the present
progress of the construction; and

(c) the steps proposed to gear-up and
improve the performance to achieve the plan
targets?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S, SANJEEVI
RAO): (a) and (b) The target for construction
of storage capacity during the Sixth Five
Year Plan period for Central Warehousing
Corporation and the 16 State Warehousing
Corporations was 14.50 lakh tonnes and
25,00 lakh tonnes respectively. Against this
target, the achievement during the first three
years of the Plan by the Central Warehousing
Corporation and the State Warchousing
Corporations was 5.88 lakh tonnes and 9.52
lakh tonnes respectively The construction
of storage capacity by the State Governments
themselves and their agencies other than
State Warehousing Corporations does not
come within the purview of this Ministry.

(c) The progress in conmstruction of
capacity by Central Warehousing Corpo-
ration is monitored by the Central Govern-
ment from time to time and the Corporation
advised/assisted in taking appropriate
remedial measures., The progress in the
construction of capacity by State Waic-
housing Corporations is ~monitored ULy
Central Warehousing Corporation. The
Corporation has been asked to study the
problems of the State Warehousing Corpo-
rations carefully, guide them in tackling the
problems and monitor the progress closely.

Uneven Distribution of Food in the World

4339, SHRI P.M. SAYEED : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state : '

(8) whether India had expressed concern
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at the uneven distribution of food available
in the world;

(d) if so, whether India pointed out
that despite record global food grains
production in the past two years, abnorma]
food shortage haunted scores of countries;

() if so, whether India has also pointed
out that bulk of the surplus food stocks
concentrated in a few big countries only;

(d) if so, what are the other suggestions
made by India; and

(e) to what extent they have been consi-
dered?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (DR, M.
SANJEEVI RAO): (a) to (e) India had
occasion in various international meetings
to share concern on the unsatisfactory food
situation in various develdping countries and
also draw attention to the lopsided distri-
bution of the world foodgrains stocks as bet-
ween the developed and developing countries.
India has all along been supporting the
concept of world food security. The imple-
mentation of the plan of action in this
regard is reviewed from time to time at the
international meetings.

Setting up of National Agriculture Research
Centres

4340. SHRT MANOHAR LAL SAINI ;
Will the Minister of AGRICULTURE be
pleased to state :

(ay whether national agriculture research
centres with eminent scientists were to be
established during the Sixth Plan to streng-
then the research;

(b) if so, whether the samec have been

‘established and whether it has enhanced

capabilities of agricultural universities in the
agro-climatic zones; and if so0, the details
thereof:
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(c) whether linkage between dcvelopment.
department and agricuitural universities has
been strengthened;

(d) if so, with what results; and

(¢) whether any agricultural university
in Jammu & Kashmir has been established
to deal with the problem of temperate fruits,
sericulture, goat husbandry etc.?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (S‘HRI
YOGENDRA MAKWANA) : (a) and (b) The
question presumably relates to the establish-
ment of Research Centres under the National
Agricultural Research Project launched by
ICAR from 1.1.1979 for strengthening regional
research capabilities of Agriculture Univer-
sities on the basis of agro-climatic zones.
Under this Project, so far 65 sub-projects
one each for am agro-climatic zone have
been sanctioned for operatian in 16 Agricul-
tural Universities for setting up or strengthen-
ing of Regional Rescarch Stations. These
sub-projects are in various stages of operation
and have contributed to the strengthening of
research capabilities of these Universities to
undertake location specific and problem-
oriented research in a particular agro-climatic
zone. The sub-projects provide for building
up of permanent infrastructure at these
Stations in the form of staff, equipment,
fuactional buildin gs, etc.

(¢) Yes, Sir.

(d) A specific mechanism for linkage
between research station (s) of the university
and the State Department of Agriculdture in
the concerned zone has been laid down for
strengthening and promoting spedeytransfer
of technology. This is achieved through six-
monthly workshops organized regularly as
per pre-arrang ed schedule which is attended
by Research Scientists/officers of the State
Government and selected farmers. This
mechanism has helped to improve the quality
of technical programme by completely re-
orienting the objectives to ensure that
research problems are increasingly matched
with the actual fleld/farmers problems.
Further, the scientific staff of the research
station also serve as resource persons
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for the monthly workshops organised
under the Training and visit system for offi-
cers of the Deptt. of Agriculture to acguaint
them with the latest advances in technology.

In addition to above, systematic proce-
dures have been esiablished to promote and
strengthen necessary linkages by having
periodical meetings of research extension
staff, special technical coordination commi-
ttee, monthly workshops crop seminars, etc.,
where recommendations aimed at production
and research programmes, are determined’
and refined.

(e) Yes, Sir.

fasreft  werd aTst e & forg
qgT ATEA (T & AT N aqqW

1341, =Y wAATT AgwE : AT fawr
") A ATR FT FOT O fF e

(%) #ar T FWL X WA
gt & fasel § F97 AW NA®
awrd zgass ¥ fag yfa d 1500 e
qrzy Az fasd Y awg a9 $ww 200
argaT 300 MY 91T FEA fawrd & fag
w1 gy o fag E;

(®) afc 7, @ sSUT REO.I
Tredt # Jar fEm S & war wre g

() FAF SIFTY TJEAN FIA FATT
qT F g g3 A G g A qof
faard 1 giaftag & & fog @z
grr 341 S9rg w7y & fa=re §;

() ¥ FE TR I WRW HT
ey g A pfw gwe g @ar & w1
FH-I-T OF FIETY TG &rer T
¥ fag andw AW, - afe g, &) w7 M@
¥fr I\ ey &= A
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(%) afz agi, @1 9% T FIW
§ o W wedl ¥ Ffgwaw  faand
gfaeng 3% & frg e g #aT AW
g3 1 faar g; %

(%) fm &5 s ¥ Aadd
ZZAAT AN FV 1T FT L0 AT AT

37

famé nermg & wsg @t (R
T faara faal) ¢ (F)a(®) o, 98
eI ggT AT gra fagifa difq s

‘w€, 1980 § wdl g A, ¥ sy famw
% qf@IFAT & FeaTa FIHQ ATHT
4000 M2 o Vo o qIIT ATZH T4l
AT 6000 T T+ F=A1 qq Arferal
¥ qry fafaa fog sra 2 ) QT ®19E
¥ qang gIETA ATHI F 1600 HeX
AT qFHT  [A[9IZT ATIA AT FANTA
1600 HYeT &Y we=t T & a1y g fwan
ST gaT & 1 aufy, sw fafaw &
Iqasq g F AWA ¥ FfAq q@H
FAFd ¥ FW ¥ FW 200-300 e
FEfl qFEY AT qAT 3000 HIET T
F3A1 [ gt F0fgT 1 AT 1300 ¥ 1400
T qF AT 9560 AT A1 A fAw{g
aq &, w3 gavia ggasy &, qu fan
AT T E |

(7) F&ETQ AFHT F JgIAT ITAIT
& foq feg o W Sr@t & 7§ wifaw &:
(1) wdfsa srafasar we gy saraml
& fag qatq faga & goard s,
(2) ¥gax faawor wyomeit Y sqaeqr
HFEAT

(%) a1 (%) : =g fa=nrd s,
foad g -'-THﬂE"ff 1 wfassrqgq F@T
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Tifae §, qUa: U I § & Tfuawie
& grar ¢ waifs qfaem & cow” oW
Teg-faug )

(7) SaT s Fa%9 fava &% wr-
W (Shr-at) o geg fadmar ag g O
AT A AR 2200 TAHAN F1, FA® &
4000 ¥1ZT FY fro Fo Ho qIEY ATEA
qAT 6000 T F=41 Hlew FA91 ¥ &9
frwfor wxar mfea &0 @ Asge qnaw
25 F9%qT ¥ g9 7 fafna 3§ avfaa
g X g% fau aawey fagst <z v
sgaEYT F1 AT §

feeeit wew frww wafen
grew fafedn qragdl & ak &
afx®T @& 659/1975

4342. = AT wgae : A1 fante
QT Wrat® 96 4g  AF19 1 PN FA
fa: ‘

(%) feoeit onm =@ sraifea
gr3q fafeew Arargdt & safug arfaswr
w&ar 659/1975 #) Adraaw feafa 7ar g;

(=) fear safwaal 1 azemar @
fegeeit So9 satarad T AIEEY w@Y
yo-q afafs @ fo Oifew fear & sk
frad gaed) &Y qeegar & wad fa=r-
ot & aife qewadY qur saar A ;

(7) z@ S| F fEEd oA
faeelt e aaft foeelt & fafuer wrafowl
i fagrud § AR aadt  qdwaw
feafa #ar §;
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(ﬂj foa szell M wgewmar dw
aifga &t o1 ¥ @ s wWmifadia
e Fiafed sun & fag guwre &1 w0
HIgag) $I §7 fawre §; A

(%) T8 g A 7€ wae afafq
¥ 937 & fac &7 a7 FHIE A}
st ?

famtor st graE s § I wEH
(=it Wigerg SewTA ifew) : (F) Fa1 f*
qaH1T, agwrdy afafa, feeat gra aqm
war &, faeelt T A9d ST ST
fafeeq #rargdt & gafea feo arfawr
dY> Teego Yo HEaT 659/75 faeelt I
ageg § faafag adt 9@ g€ &)
qarfa, gaR f@ aifasr @o geego do
q®qT 659/77 I=9 AT ¥ Afraqa €Y
g€ & 1 gward ¥ FusAt ardE 13-1-1984
4

(¥) 9awix & gfaa fear R fe
feest gs9 sararad gTU Ao THYo o
TeqT ¢59/77 § afafg & gaeq) «1 w@wa
AET A 692 AEATTF HIX 299 H-HATTH
2| gAF ¥ 7 AFTITHY AT 4 TTASATIHT
7 A9 T@a: qqgue 93 gfafa & weAy
aqAt gaufa qag 9 @ g

qgegY ®1 qREY HT AWSA FW A
94 fgeslt I=9 ~qag q Agq feaiw
16-5-1980 & WIRW & ar=aa qor &V
T qrefy wfagy v fraifa & oY)
620 TEATYHY AT 251 FL-AAIIHT ¥ &
aat w1 g fisar

for @5 gewl & Swgw o O
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T A ¥ A T Wro wwgo Yo wwAT
659/77 & aga feeet Ssw ~EE &
HHE FIAT AT T AT FT W@ S )

A% fafer 43 srsamawl aR 24
iT-wegradt & 0 fafaw fafew (dogmo
qwe) ¥ fusr o wego o Femw
659/77 ¥ feedt w=q ugTHG ¥ WA
AIN-HIA 1T TrAT 57 § 1 43 rsqTIMY
F q1Aet ¥ §, fooel 9% qaew ¥ 6
mAAl ¥ qai ® 9gT i w@ & famn
g

() zo afafg & a ¥ fesa? ok
af feeat & fafwer gareaY & afaoffa
9% U AW ¥ F@ gEar 1  gWIfow
gaa1 ggwrd afafa & qofiwre & qi@
STy AF 3 '

(9) feeelt SS9 Amgew @@
10-9-1982 ®t @& fow g Rwl &
HIFIT 9T I d19 & fAQ e qiFes
F # AEY 13-9-1982 F1 frwrely 7€
o foregiy Tw adw AN 77 gO W« o
ARA ST FASAT ST QST FT AA
feay wa1 | g AHAT ARINAT HIF &
FII0T, 5 AFT A JEFET F A A
#1§ #1Lare FAT qEWT TG |

(5) affa ¥ waww afafy W
AT FI §T FTUT FIT T . &=,
. gear 659/77 & fafaw fafas dem
5074/82 & & T foar § 1 g wrwen
rata 7 F wreor, feedt v =van-
w7 ¥ afaw frda e 7 & qewma
srarf ® srgEh :
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figdt aforwr wiftes & fast &
X et srwaAy

4343. st wawre wgwe - |1 foard
RPN I ary &) FIT TN .f$ :

(%) fasrg darmm 1 @ T A
fet Awrfas afxwr # s@s W9T §
g wfaat swifaa Gt & AN ITH &
fegaY g gidy St & aar fEad
FA It E

(@) afawr & Q) dew) § wrd-
@ sHafel A afawifal & 9w
afga qfasra ¥ gt 9T qIfeF g
foadt awafa &= gt & s 399
feh & afes oot swed QAT &

() #=r fedt afawr cwsfrg” Y
fasy ¥ aaug FragY gt § T 4T 4
ga § fs wfg ad ga% wwT A1 €7 9%
aame T FAFE & 397 9T @A A
e gaufy & g8 gFIIT A AT
a%d §; AN

faao |
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(%) afe g, @ sa1 I
fa1T o WET TEAE A" FW AR
W wee gwré v sAufy § ggaAw
sy &1 &; afs adff, @ Trir FAT HITO0
g ?

faarf s & wem A (S
ww frare fewf) @ (%) & (W)
afaag SrAFTd daw fago (Sara )
# &t aar

() a (w) T T fed
cqirzg” afawre & gwrEw F O
T g ew # fawr§, @ig-fagww
aqr gafaa fagal & @7 & e 9%
fraraga qar fawm @ oF faad &
TATY F I ATARIL AT & | AT &9
qfaFrel & gH@T A FE@ FT AT
gaar T & 3 quel sy & FEAT GG
gy @ 1w afawel & ST &)
sreq foar a1 <@ @ W FAF GFEET FY
7 HIA FT H1E GWT AL G |

1081-82 F A wiitw (fet it stirsht) & qaor qur faft & qwaew &
sTYTT 3 Frar fagwo

wq & ofFsr &1 T gEwa g 9 gw SHITT &Y afa®r @
ar fan  sfeat  faafa  awdew fafy &
FIrT A HEqr  FY A% A g1 gaAr
sfaat (=t §) e
Y (i &)
a1
1. Wi A 10,175 3,290 6,730 90,000.00  8,225.00
2. whmmafr B 5915 2508 3292 6600000 273400
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famzor 2
wirew (fgt aty srioht) afrail & fag afawifcal st sdaifal & dawl

A 4

a3 frg g aifew sqg 7 afy fewd aren o

o & qfrsr &7 A qTST Faat qv feu @ Fifs A A
wtag wfw (Tray #)

1. i g 87,600.00

2 wiirg qfwr fgdr 89,472.00

Target and Achievement of Minor Irrigation

4344 SHRI AX. ROY: Will the
Minister of IRRIGATION be pleased to
state :

(a) whether his attention has been drawn
to the news item in the ‘Statesman’ dated
1 June, 1983 under the caption ‘‘call to
accelerate minor irrigation scheme™ as the
target unlikely to be achieved in the Sixth
Five Year Plan;

(b) if so, target and achievement of
minor irrigation in each year of the Sixth
Five Year Plan;

(c) names of the States falling behind
the target fixed for minor irrrigation;

(d) whether he is aware that in South
Bihar all the minor and lift irrigation
schemes have been stopped as the money
has been diverted clsewhere; and

(e) if so, steps taken thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) (a) to (c) Yes, Sir.
A Statement showing (at page 247-48)physical
targets and achievements, statewise from
Minor Irrigation Schemes for the 1st
3 years of the Sixth Plan (1980-85) is given
in the annexure. The States where there is
shortfall have been identified and shown
there. The Sixth Five Year Plan (1980-85)

envisages a target of creating 8 million
hectares of additional irrigation potential
from minor irrigation schemes, There may
be a shortfall of about 0.8 million hectares
by the end of the Plan period.

(d) and (¢) As‘reported by the State
Government no funds for Minor Irrigation
have been diverted for any other purpose.
The Minor Irriration flow and lift irrigation
schemes have not been stopped in the State

. of Bihar.

Guidelines to States Regarding Land Reforms

4345. SHR1 A.K. ROY: Will the
Minister of RURAL DEVELOPMENT be
pleased to state :

(a) details of the last guideline to States
regarding land reform;

(b) extent of implementation of that
guideline by different States; if so, details
thereof; and

(c) whether there is any proposal to
issue a fresh guideline and if so, details
thereof? .

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) to
() No fresh guidelines on land
reforms have been issued. The Sixth Five
Year Plan document contains the basic
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guidelines for this purpose. However, on the
basis of the coatinuous monitoring and
periodic evaluation of the performance of
the States, the shortfalls and deficiencise in
the performance are pointed out and
remedial measures suggested. The Minister
for Rural Development also writes from time
to time to the Chief Ministers of the States.
The Minister for Rural Development has
recently addressed a letter to the Chief
- Ministers of the States requesting them to
eosure speedier implementation of the land
ceiling measures to secure quicker disposal
of cases pending in the courts by taking
appropriate steps for this purpose as well as
to draw up, in appropriate cases, a time-
bound programme for updating the record
of rights for landholders, specially those who
belong to the weaker sections of the society.

Sagarcane Price in U P.

4346. SHRI AMAR ROY PRADHAN :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether it is a fact that Uttar
Pradesh Government have fixed sugarcane
price at Rs. 21.50 a quintal for the western
and central regions and Rs. 20.50 a quintal
for the eastern region;

(b) if so, the details thereof;

(c) whether it is a fact that a statutory
minimum price of sugarcane varies from the
Uttar Pradesh Government’s sugarcane price;
and

(d) if so, the details thereof and the
reasons therefor?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR M.S. SANJEEVI
RAO): (a) to (d) The Uttar Pradesh Govern-
ment have directed the sugar factories in the
Public and Cooperative Sectors and- ‘under
Receivership in Western and Central Uttar
Pradesh to pay cane price at the rate of
Rs. 21.50 per quintal and those in Eastern
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Uttar Pradesh to pay at the rate”of Rs. 20.50
per quintal. For the 1983-84 season, the
Central Government have fixed the statatory
minimum price of sugarcane payable by
sugar factories at Rs. 13.50 per quintal
linked to a basic recovery of 8.8 percent,
keeping in view. among other factors, the
cost of cane production as worked out by
the Agricultural Prices Commission. This is
only a floor price below which no sugar
factory can pay and which protects the
farmers from exploitation The cane prices
announced by the State Government of
Uttar Pradesh are mutually agreed prives
between Government, growers and factories
and has no statutory standing under the
Sugarcane (Control) Order.

Facilities in Villages for Improviag Sports
Standard

4347. SHRI ARJUN SETHI : Will the
Minister of SPORTS be pleased to state :

(a) whether Government are aware that
swimming, wrestling, shooting, kabaddi and
even football etc., are our natural talents;

(b) whether itis a fact that villages
lack necessary infrastructure, training and
nourishing food;

(c) whether Government would like to
provide facilities in the villages for maintain-
ing and improving sports standards in the
country; and

(d) if so, the details regarding the plan
of Government in this regard?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : (a) to (d) A Statement is laid on
the Table of the Sabha,

The Government are aware of the exis-
tence-of natural talent of our people in
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swimming, wrestling etc. The Government
are also aware of the need for providing the
necessary infrastructure and training facilities
in rural areas.

2, Sports being a State subject the
primary responsibility for providing necessary
infrastructure and training facilities for
maintaining and improving sports standards
not only in villages but also in urban areas
rests with the State Governments. However,
with a view to supplementing efforts of the
State Governments in this direction the
Central Government within their constitu-
tional and financial limitations, are imple-
menting a number of Schemes as under :—

(i) financial assistance is made avail-
able to the State Sports Councils/
State Governments for setting up
rural sports centres, holding of
anpual coaching camps, develop-
ment of playfields, purchase of
sports equipment of non-expendible
nature, construction of stadia,
swimming pools, sports complexes,
etc,

(ii) 800 State level scholarships of the
value of Rs. 600 - per annum each,
and 400 National level scholarships
of the value of Rs. 900/- per annum
each, are awarded through the
" :taji Subhas National Institute of
Sports, Patiala every year to the
school students all over the country,
talented in sports.

(iii) 100 scholarships of the value of
Rs. 1200/. per annum are awarded
through the NSNIS, Patiala every
year to university/college students
all over the country, talented in
SpOrts.

(iv) financial assistance through the
University Grants Commission and
the Association of Indian Univer-
sities for promotion of sports in
Colleges and Universities, for deve-
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lopment of play fields, construction
of Gymnasia, holding of university
level coaching camps, combined
university coaching camps, and
intcruniversity tournaments.

(v) holding annually of rural sports
tournaments at natioral level and
giving assistance to State Govern-
ments for holding such tournaments
at block, district and State levels.

(vi) holding of National Sports Festival
for Women annually and giving
assistance to State Governments
for holding sports competitions
for women at block, district and
State levels.

(vii) grants to National Sports Federa-
tions/Associations  for holding
coaching camps, passage cost for
the teams visiting abroad, finanoial
assistance for foreign teams visiting
India, National Championships,
salary of  Assistant Secretaries,
purchase of sports equipment etc.

(viit) Arjuna Awards are given to out:
standing sportsmen and women on
the basis of their performance every
year,

(ix) Organisation of low cost games and
sports in rural arcas is one of the
activities of the 194 Nehru Yuvak
Kendras functioning in the country
in various districts. Each Nehru
Yuvak Kendra is provided not only
funds but also a trained coach for
its sports activities.

Assistance to Orissa for Commsand Areas

4348. SHRI ARJUN SETHI : Will the
Minister of IRRIGATION be pleased to
state : '

(a) the amount provided to Orissa
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during the- last three years for the develop-
ment of command areas;

(b) what are the targets of irrigation
net work in the command arcas of Orissa
during the above years; and

(c) the achievement made in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF TRRIGATION (SHRI RAM
NIWAS MIRDHA) (8) The State
Government of Orissa is being
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Centrally Sponsored Scheme of C' mmand
Area Dovelopment Programme. Three major
irrigation projects have been included under
this scheme. These are Hirakud, Mahanadi
Delta and Salandi Projects.

The year-wise expenditure under Plan
sector during last three years(1980-81, 1981-82
and 1982-83) is given in Statement-I.

(b) and (c) The targets and achievements
of main items of work taken up under the
programme during last three years (1980-81,
1981-82 and 1982-83) is given in theShw-

given Central Assistance under ment-II attached.
Statement-I
Year-wise Expenditure
(Rs. in Lakhs)

S. No. Particulars 1980-81 1981-82 1982-83
1. State Sector Expenditure 19193 - 134.83 141.90
2. Central Sector (Relcases)

(i) Grants 38 42 $9.19 125.97

(i) Loans 10.00 152.70 243,40

Sub Total (i)+(ii) 68.42 211.89 369.37 -

Grand Total 260.35 346.72 s11.17

——
Statement-II
Targets and Achievements
S. Item 1980-81 1981-82 1982-83
No. Target Achicvement Target Achievement Target Achicvement
1. Construction of Field 10.0 6.90 15.00 19.02 20.00 27.80
Channels ’
2. Land Levelling NIL 0.72 NIL NIL NIL NIL
Warabandi NIL NIL NIL 7.94 20.00 NIL
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Implementation of ERRP in Orissa

4349. SHRI ARJUN SETHI : Will the
Minister of RURAL DEVELOPMENT be
pleased to state :

(a) whether it is a fact that scheme,
known as ERRP, is being implemented
in Orissa by approtioning some quantum of
funds out of Integrated Rural Development
Programme, Special Component Plan for
Scheduled Castes and Tribal sub-plan etc.;

(b) if so, whether this approtionment
conforms to the guidelines issued by his
Ministry; and

(c) if so, the number of families which
have crossed the poverty line with assistance
of ERRP?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) and
™ The Economic Rehabilitation
of Rural Poor (ERRP) is a State
plan scheme. There is a provision under the
Integrated Rural Development Programme
for dovetailing of assistance under state plan
schemes provided the subsidy limits under
IPDP is not exceeded. The Government of
Qrissa have also been utilising funds from
the special central assistance to the special
component plan and to the Tribal sub-plans
to supplement the ERRP which is in accor-
dance with the guidelines issued by the
Ministry of Home Affairs.

(c) The progress under Economic Reha-
bilitation of Rural Poor (ERRP) is not
monitored by the Government of India.

Import of Edible Oils

4350, SHRI B.V. DESAI: Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether his Ministry has asked the
State Trading Corporation to introduce a
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ncw strategy in its edible oil purchase policy
to break the international cartels operating
in oil markets;

(b) if so, whether his Ministry has asked
the State Trading Corporation to import
more edible oils in view of the continous
shortage of the same in the country;

(c) if so, the quantity of edible oils
asked to be purchased during 1983-84;

(d) whether the cost of edible oils is
increasing and the possibility of reducing the
edible oil prices in country has failed; and

(e) if so, the main reasons thereof?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. MS. SANIJEEVI
RAO) : (a) S T.C. was asked by the Govern-
ment to examine the possibility of entering
into short-long term contracts vis-a-vis spot
purchases for supply of edible oils. However,
the actual purchases were left to the commer-
cial judgement of the State Trading Corpo-
ration within the parameters of the guidelines
laid down by the Government in this regard.

(b) and (c) The quantity of edible oils
to be imported during the current oil year
1983-84 (November-October) will be decided
by the Government from time to time taking
into consideration factors like demand for
and production of indigenous oils in the
couatry, availability of foreign exchange
and price trend in national and international
markets etc.

(d) and (¢) The cost of imported edible
oils issued for direct consumption through
the Public Distribution System and to the
vanaspati industry for manufaciure of vanas-
pati has not been increased by the Govern-
ment since February, 1982. The price of
vanaspati is also stable. There has, liowever,
been some increase in the price of indige-
nously - produced oils on which there is no
Government control. As a shori-term
measure more imported oils is being
allocated to the States for public distribution
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gsystem and to the vanaspati industry for
manufacture of vanaspati at a pro-deter-
mined price with a view to relieve pressure
on the price of indigenous oils.

Release of Pending Quota of Rice to the
State of Karnataka

4351, SHRI B.V. DESAI : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) the total quota of rice and wheat
supplied to Karnataka during October and
November, 1983;

(b) what were the reasons for delay in
supplying the rice quota to the State during
October and November, 1983;

(c) whether the Deceinber, 1983 quota has
also been forwarded to the State; and

(d) what were the actual demands made
and to what extent they have been met?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE  MINISTRY OF FOOD
AND CIVIL SUPPLIES (DR. M.S.
SANJEEVI RAO) : (a) Against the allocation
of 40,000 tonnes of rice and 74,000 tonnes
of wheat to the Government of Karnataka
during October and November, 1983, the
reported offtake is 39,200 tonnes of rice and
63,400 tonnes of wheat.

(b) The monthly allocations of rice for
October and November, 1983 were made
available within the validity periods which
expired on 10th of November and 10th of

December, 1983 respectively.

(c) Yes, Sir.

(d) Against the demand of 40,000 tonnes
of rice, 10,000 tonnes of wheat for Public
Distribution System and 40,000 tonnes of
wheat fcr Roller Flour Mills, 20,000 tonnes
of rice, 15,000 tonnes of wheat for Public
Distribution System aad 22,000 tonmes of
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wheat for Roller Flour Mills have been
allotted to the Government of Karnataka for

December, 1983.

Merger of NREP AND RLEGP

4352. SHRI B.V. DESAI: Will the
Minister of RURAL DEVELOPMENT be

pleased to state :

(a) whether the National Rural Employ-
ment Programme (NREP) and the newly
launched Rural Landless Employment
QGuarantee Programme (RLEGP) are pro-
posed to be merged in the Seventh Plan;

(b) if so, whether the funding arrange-
ments to NREP is being financed by the
Centre and States on a 50:50 basis while the
new programame is wholly financed by the
Central Government;

(c) if so, whether his Ministry bad
sought the approval of the Planning Commi-
ssion and the Finance Ministry for the
merger of the two schemes in the Seventh
Plan so that the Centre is directly involved
in implementing the full programme;

(d) if so, whether Government have
agreed for the same; and

(e) to what extent the amount will be
set apart for this programme in Seventh
Plan?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARINATHA MISRA) : (a)
to (¢) The Seventh Plan has yet to be
formulated. It is, therefore, not possible to
say at this stage asto what will be the
shape and allocations of this programme in
the Seventh Plan. During the Sixth Plan
NREP and Rural Landless Employment

" Guarantee Programme (RLEGP) are two

separate programmes. NREP is financed by
the Centre and the States on 50:50 basis
while RLEGP is fully funded by the Central
Government. .
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Opening of Krishi Vigyan Kendras in States

4354, SHRI K. MALLANNA: Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether it is a fact that Union
Government have opened Krishi Vigyan
Kendras in different States;

(b) if so, the number of such Krishi
Vigyan Kendras that have been opened so
far, State-wise;

(c) whether Government are satisfied
with their performances;

(d) whether Government propose to
open more vocational training Centres in
agriculture for farmers in the country; and

(e) if so, the number of such Krishi
Vigyan Kendras proposed to be opened in
different States before thc end of the current
financial year?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) Sixty-two Krishi Vigyan Kendras
have been opened so far. The State-
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wise number of Krishi Vigyan Kendras so
far opened are as follows :—

. Andhra Pradesh

. Arunachal Pradesh
Assam

Bihar

Goa

. Gujarat

Haryana

Himachal Pradesh
. Jammu & Kashmir
Karnataka

I - NV R T

—
— 0

. Kerala

. Madhya Pradesh
Maharashtra
. Manipur

. Meghalaya

. Mizoram

. Nagaland

. Orissa

. Pondicherry
. Punjab

. Rajasthan

. Sikkim

. Tamil Nadu
. Tripura

. Uttar Pradesh
. West Bengal
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(c) Yes, Sir.
(d) Yes, Sir.

(e) Twenty-eight new Krishi Vigyan
Kendras are proposed to bo established in
the different States during the remaining
period of the Sixth Five-Year Plan (1980-85).
Duing the current financial year, 15 Krishi
Viyan Kendras are expected to be estab-
lished The locations of the Krishi Vigyan
Kendras are decided by the Visiting Teams
already constituted for different States.
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Harmful Effects of Posterior Pituitayy Extract
Injection on Cows and Buffaloes

4355. SHRI K. MALLANNA : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether any harmful effects have
been noticed in the injection called the
‘Posterior Pituitary Extract’ t .ng adminis-
tered indiscriminately to cows and buffaloes
for extracting more milk;

(b) whether this method of extracting
more milk from the animals violates the
provisions of the Prevention of Cruelty to
Animals Act, 1960 as amended in 1982;

(c) whether such milk is harmful for
human consumption especially for persons
suffering from heart ailments and also for
pregnant women; and

(d) if so, the action Government propose
to like to stop this cruelty to animals?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (&) No such
complaint has come to the notice of the
Government.

(b) Yes, Sir,

(¢) No, Sir.

(d) Appropriate action will be taken
under the relevant Provisions of the Preven-
tion of Cruelty to Animals Act, 1960 as
amended in 1982, whenever such cases are
reported to the concerned authorities.

Storage in Mettur Reservoir
4356. SHRI RAM VILAS PASWAN :
SHRI SATISH AGARWAL :

Will the Minister of IRRIGATION be
pleased to state :

(a) whether Government have seen the
press reports appearing in the Hindustan
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Times datgd 26 November, 1983 wherein it
has been stated that Tamil Nadu has been
facing the grim prospects of another lean
year on the food front with the unusually
long dry spell and poor storage in the
mettur reservoir and other places, mainly of
delta irrigation;

(b) whether it is also a fact that stand-
ing crops have been damaged heavily for
want of rains; and

(c) whether Tamil Nadu State Govern-
ment have approached the Central Govern-
ment for necessary help and reaction of
Central Government there to?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) to (c) The
press report referred to express an
apprehension about damage to crops in the
Cauvery delta. However, during the last
week of November, there has been wide
spread rains in the Cauvery Delta area,
ranging from 56mm to 133mm in a matter of
3 days in the region and this, it is reported,
will benefit the paddy crop and also mini-
mise the incidence of pests.

South-West monsoon in the Cauvery
basin catchment arrived some what late this
year. However. due to good rainfall amaximum
storage of 76TMC was built in the month of
September 1983 in Mettur Reservoir. Pre-
sently the Reservoir is reported to be having
a useful storage of about 24 TMC and with
the recent rains and the present storage
available, it is expected that the difficulties
could be tided over. Tamil Nadu Government
have not so far reported about specific
damage to standing crops and also not
approached for any aid in the post-monsoon
season this year.

Setting up of Projects for Recycling of
Drinking Water

4357. SHRI RAM VILAS PASWAN :

Will the Minister of WORKS AND
HOUSING be pleased 1o state -

(a) whether there is any proposal under
consideration of Government to set up
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projects for recycling of water for drinking
water in the country;

(b) if so, broad outlines of the proposal;
and

(c) funds allocated for the purpose, if
any?

THE DEPUTY MINISTER. IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) : (a)
No, Sir.

(b) and (c) Do not arise.

Financial Relief for Fishing Industry

4358, SHRI K.A. SWAMI : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Government have received
representations for financial relief for the
fishing industry:

(b) the measures being taken by Govern-
ment to provide assistance; and

(c) the measures of assistance imple-
mented in 1983?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGEDRA MAKWANA). : (a) Yes, Sir.

(b) and (c) The Government of India
have agreed to the cxtension in the period
of repayment of loan sanctioned by the
Shipping Development Fund Committee.
from 8 years to 16 years in respect of the
Mexican trawlers.

The Government of India also announ-
ced grant of subsidy on indigenous
construction of fishing vessels @ 33% of
the cost price of a fishing vessel with certain
stipulations.
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Targets Set for Social Forestry Programmes

4359. SHR1 K.A. SWAMI : Wil] the
Minister of AGRICULTURE be pleased to
state :

(a) the reasons for the inability of
Government to achieve targets set for social
forestry programmes;

(b) whether it is a fact that Andhra
Pradesh has been unable to fulfil such
targets; and

(c) if so, the details of short-falls in
1981-82, 1982-83 in Andhra Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Govern-
ment have exceeded the targets under Social
Forestry Programmes. As against the target
of 3.39 lakh hectare achievement made is
3.75 lakh hectare during 1982-83.

(b) and (c) The targets and achievements
under Social Forestry are given below :

Area (in hectares)
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Name of Yeur Target Achieve-

State ment
Andhra 1981-82 10,300 12,380
Pradesh 1982-83 29,000 28,388

Policy for Supply of Essential Commodities

4360. SHRI K.A. SWAMI : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state : )

(a) whether there is any uniform policy

throughout the country about supply of

essential commodities;

(b) whether he is aware that in A.P.
rice is not given under ration to employees
drawing above Rs. 600/- while at Delhi and
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many other places people were provided rice
and wheat at cheaper rates through fair price
shops;

(c) whether his Ministry propose to
advise A.P. Government to continue the
distribution system as in Delhi or will it
take remedial measures to mitigate the suffe-
rings of middle class; and

(d) whether his Ministry will lay uniform
guidelines throughout the country in this
regard?

THE DEPUlY MINISTER IN THB
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO): (a) to (d) Under the scheme of public
distribution systém of essential commodities,
the Central Government assumes responsi-
bility for supplving of certain essential
commodities, including wheat and rice,
meant for public distribution to the State
Governments. The actual distribution of
such commoditics to the consumers, in-
cluding yuantity fixed and the category of
consumers covered falls within the purview
of the respective State Governmenis. In
fixing such quantities from time to time, the
State Governments take a variety of factors
into consideration including local conditions,
tastes and income of consumers, size of
allocations of foodgrains to the States etc.
The Central Government does not consider
it appropriate to adopt a uniform policy
for issue of cereals throughout the country
because of variations in the circumstances
existing in the respective States/U.Ts. More-
over, in a system like public distribution,
which runs on coordination between the
Centre and the States, a certain measures
of autonomy and freedom of action to the
States is most essential for the successful
implementation of the system. In view of
this, the Central Government does not
propose to advise Andhra Pradesh Govern-
ment to adopt the public distribution as is
operating in Delhi.

Reconstitution of National Dairy Development
Board

MOTIBHAI R.
Minister of

4361. SHRI
CHAUDHARI : Will the
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AGRICULTURE be pleased to state :

(a) whether there is any proposal to
reconstitute the National Dairy Development
Board;

(b) if not, what steps have been taken
to meet the criticism of National Dairy
Development Board for its inapt planning
and running down in production; and

(c) the details thereof?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) At present
the Board of Directors of National Dairy
Cevelopment Board has been renominated
till further orders. A final decision about its
reconstitution is yet to be taken,

(b) and () Do not arise.

Implementation of Land Ceiling Law

4362. SHRI BHOGENDRA JHA : Will
the Minister of RURAL DEVELOPMENT
be pleased to state:

(a) the steps being taken to ensure time-
bound implementation of land ceiling,
tenancy, homestead, distribution of surplus
land to the landless and Jland hungry,
protection of community lands and other
land laws in various States and Union
Territories and steps for securing homo-
genity;

(b) the latest State-wise position of the
holdings owning below one acre, between
one acre and one hectare, between one and
two hectares, between two and four hectares
and above four hectares of land and what
specific steps are taken to stop the alienation
of marginal and small farmers; and

(c) what specific steps are being taken to
ensure stoppage of illegal usury throughout
the country?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
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(SHRI HARINATHA MISRA) : (a)
All  the States except Nagaland and
Meghalaya and certain Union Territories
have enacted laws for imposition of ceiling
and are implementing it in accordance with
the national guidelines, As a result of imple-
mentation of these ceiling laws, 14.39 lakh
returns were filed by surplus land-holders, of
which 14.14 lakh have been disposed of leaving
only 24,000 returns to be disposed of. 43.56
lakh acres have been declared surplus, of
which 29.63 lakh acres have been taken
possession of, 20.40 lakh acres have been
distributed to 15.02 lakh beneficiaries. '

The tenancy laws have been made in
extensive areas of the country providing for
conferment of ownership rights on tenants
or allowing cultivating tenants to acquire
ownership rights on payment of reasonable
compensation to the landlord. As a resuit
of these measures, more than 7.7 million
tenants have been conferred ownership rights
in respect of 5.6 million hectares.

The number of families eligible for
house-sites by the end of the Sixth Five
Year Plan is estimated at 14.5 million. Upto
September, 1983, 11.3 million families have
been covered. There are either legal or
customary provisions for maintenance and
protection of community land in various
parts of the country.

{(b) A Statement giving the State-wise
position of land-holdings is annexed. There is
no general instruction on transfer of land by
small and marginal farmers as such. How-
ever, restrictions exist in the laws of many
States, where land is held by tribal land-
holders, against alienation of land by them
to non-tribal persons. Besides, the laws of
many States provide for regulation of frag-
mentation of holdings.

(c) The subject of money lending and
agricultural relief is in the State List of the
Seventh Schedule to the Constitution. On

" the advice of the Government of India, State

Governments and Union Territories have
enacted legislations for imposing moratorium
on repayment of debt, interim scaling down
of debts owed by small farmers, total
discharge of debt liabilities of certain weaker
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sections of the rural society. These measures
apply only to debts outstanding against non-
institutional sources,

Information received from 19 States
show that 4.27 lakh beneficiaries have
obtained relief and the amount involved is
Rs. 21.08 crores.

Assent to Bihar Land Reforms (Amendment)
Bill, 1982

4363. SHRI BHOGENDRA JHA : Will
the Minister of RURAL DEVELCPMENT
be pleased to state :

(a) whether Bihar Land Reforms
(Amendment) Bill, 1982 had been pending
President’s assent for the last one year;

(b) if so, salient features of the Bill, its
financial implications on the State exchequer
and the total number of owners of land,
houses and factories to be turned into
sub-tenants of the Tatas thereby;

(c) whether President has already accor-
ded assent to this Bill seeking to restore
intermediary (Zumindari) rights to Tatas
with retrospective effect since 1950; and

(d) if so, propriety thereof and reasons
for not refusing assent?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARINATHA MISRA) : (a)
to (d) The bill had been sent by the Govern-
ment of Bihar to the Government of India
in August, 1982 and President’s assent to it
was communicated to the Government of
Bihar in September, 1983.

Statement I outlining the salient features
of this lJaw is enclosed.  Statement II gives

the details of the leases granted to various

AGRAHAYANA 128, 1905 (SAKA)
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institutions, undertaking and pc;rsons by the
Tata Iron & Steel Co. (TISCO) pribr to
June, 1970. :

Under the arrangements worked out by
the Governments of Bihar with the TISCO,
the latter will continue to provide municipal
services and civic amenities to the entire
town of Jamshedpur. For this purpose,
TISCO is stated to be incurring considerable
financial losses; but no compensation will be
provided to it. The Government of Bihar
will charge rent for the lands being used by
TISCO for various purposes including provi-
sion of civic amenities. The rent will vary
between Rs 200/- per acre per year and Re.
1 per acre per year depending upon the use
to which the land will be put. Rest already
be deposited
with the Government subject to the fact that
it will charge 5 per cent of this collection
as its commission.

Statement

Under Section 70 of the Bihar Land
Reforms Act, land held by the TISCO for
industrial purposes and provision of civic
amenities was deemed to have been settled
with it by the State. Under the amendment
this land will bc treated as having been
leased out to it retrospectively.

Under Seciion 7E, land earlier leased
out by the TISCO to other industrial under-
takings, institutions, persons, etc., was
treated as having bezen leased by the State
to these latter bodies and individuals, Under
the amendment all such land will be treated
as having been leased by the State Govern-~
ment to the TISCO and the present lessees
will be the sub-lessees of the TISCO,

Under the Amendment act, rent and
other terms and coaditions of the sub-
leases, being given by the TISCO, will be
determined by the State Government.
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Statement I
Allotment made' Prior to 22nd June, 1970
Sl Nature of Allotment Total No. Area involved
No. of holding A B
1 2 3 4 5
1. Residential leases 959 149 876
2. Total number of leases granted to Associated
companies on factory leases 59 1445 543
3. Total number of leases granted to Associated
companies for housing purposes n 1780 769
4. Total number of leases granted on shop-cum-
regidential lease 138 23 821
s Total number of leases granted for Clubs and
Associations 97 295 940
6. Total number of leases granted for religious
institutions 39 24 750
7. Total number of Licences granted 60 123 182
8. Total number 5f monthly tenancy holdings
(Residential + Markets) 7457 180 696
459
9. Total number of shop-cum-residential holding
(monthly tenancy) 455 46 714
10, Monthly tenancy holdings to Associated
Compeany (Telco) 4 40 515
11, Total number of leases granted to house building
3 17 340

society for residential purposes

(Rajandranagar— 2
Kagalnagar — 1)
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Target of Production Set by Nationa) Seeds
Corporation

4364. SHRI RAMAVATAR SHASTRI :
Will the Minister of AGRICULTURE be
pleased to state :

(a) what was the target of production
set by the National Seeds Corporation for
the year 1982-83 and what was achieved; and

(b) the reasons for shortfall and action
taken to achieve the target?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The pro-
duction targets of foundation and certified
seeds for National Seeds Corporation and
their achievements during 1982-83 are

AGRAHAYANA 28, 1905 (SAKA)

indicated below :
(Quantity in Quintals)
Kind of Seed Target Achievement
(Anticipated)
Foundation seed 113,464 89,026
Certified seed 755,332 570,159

(b) The reasons for shortfal) in produc-
tion of foundation seed of sorghum were
carry-over stock and non-availability of
breeders seeds of some varieties and that of
potato was heavy incidence of scab disease
resulting in heavy rejection at seed stage.

The production of certified seed of paddy
suffered due to drought and that of jute and
wheat, on account of unseasonal rains. The
production of bajra seeds also suffered due
to rejection during certification.

The National Seeds Corporation have
started production of breeder seeds at their
own farms. A quaatity of about 150 quintals
of breeder seeds has been produced during
1982-83,

et § qw ¥ W
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Allocation to States Affected by Floods

4367. SHRI M.V. CHANDRASHEKARA
MURTHY : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) the total amount so far sanctioned
to the States affected by floods for relief
measures and how much is still due to them;
and

(b) whether all the affected States have
utilised the funds for the purpose for which
it was alloiied?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI1
YOGENDRA MAKWANA) : (a) A ceiling
of Central Assistance of Rs. 105.56 crores
has already been sanctioned to the States of
Andhra Pradesh, Maharashtra, Gujarat
Himachal Pradesh, Haryana, Karnataka,
Meghalaya and Tripura. The request of
Central Assistance for flood relief from the
States of Assam, Madhya Pradesh, Sikkimn,
Rajasthan, Uttar Pradesh and Pondicherry
and for additional assistance of Andhra
Pradesh, Himachal Pradesn and Maharashtra
arec under processiug.

(b) Since the assistance has been sanc-
tioned recently, the utilisation report is
expected after 31.3,1984,
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U.S. Aid Offer to H.D.F C.

4368. SHRI B.V. DESAI

SHRI M V. CHANDRASHEKARA
MURTHY :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether the Housing Development
Finance Corporation has been offered a
further { 60 million by the U. S. Agency for
International Development;

(b) if so, whether thc agreement has
alrcady been reached and the amount recei-
ved; and

(c) if so, how this amount will be uti-
liced for development of the housing activities
in the country during 1983-84?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) : (a)
The Housing Development Finance Corpo-
ration Ltd. (HDFC) has received an offer
from the U.S. Agency for International
Development for its willingness to guarantee
under the US Housing  Guarantee Pro-
gramme, a loan amounting to $ 60 million
from private sector.

(b) No, Sir.

(c) Does not arise.

Amount Released to Maharashtra for
Provision of Drinking Water to Villages

4309. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether it is a fact that on
5 lapuary, 1983, the Government of
Maharashtra had requested for Central
assistapee of & sum of rupees 27.41 crores

AGRAHAYANA 28, 1905 (SAKA)
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for the period 1982-83 and 1983-84 for provi- -
ding drinking water (o 11,472 villages which
were facing acute drinking water difficulties;

(b) whether State Government have also
requested that a Central team should be sent
to assess the situation, but no such team has
visited the State so far;

(c) whether keeping in view the fact
that Government are committee to provide
drinking water to the rural poor, what
steps have been taken by Central Govern-
ment to meet fully the financial requirements
of providing the aforesaid funds to the

‘Government of Maharashtra to help them to

solve the drinking water problem of the
rural areas of Maharashtra; and

(d) by what time tnhe full amount will be
released to the State Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIPF) : (a)
In January, 1783, the Government of
Maharashtra had submitted a supplementary
memorandum secking additional Central
assistance of Rs. 27.51 crores for the years
1982-83 and 1983-84.

(b) to (d) In 1982-83 a Central team had
visited Maharashtra on the basis of the
likely expenditure figures upto 31.3.1983 and
the requirement of funds upto June, 1983, as
projected by the State Government, a
ceiling of assistance of Rs. 6.60 crores
Rs.2.67 crores for 1982-83 and Rs. 3.93 crores
for 1983-84) was sarictioned to the Govern-
ment of Maharashtra for drinking water
supply programmes. Another memorandum
was submitted by the State Government in
September, 1982 seeking Central assistance
of Rs. 14.3 crores for drinking water for
1982-83 and Rs. 22.55 crores for drinking
water for 1983-84, as drought relief measures
for the pre-monsoon period of April-July,
1983. This request of the State Government
is being processed by the Ministry of
Agriculture.
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Engineers on Deputation in CWC

4370. SHRI R.P. DAS : Will the Minister
of IRRIGATION be pleased to state :

(a) how many Engineers have so far
been inducted into the Centra! Water
Commission services from the State pool on
deputation;

(b) the reasons thereof; and

(¢) whether such induction into the
CWC services has caused any flatter among
the Engineers of the Commission which
narrows down their promotional opportuni-
ties to the next higher cadre?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA) :(a) There are at present
22 Engineers of the various State Govern-
ments working on deputation in the various
grades in the Central Water Engineering

Services.

() and (c) The Service Associations of
the Central Water Commission officers have
been representing against appointments on
deputation of State Government officers in
the Central Water Engineering Service Since
irrigation is a State subject and Irrigation
projests are being executed by State Govern-
me..: Engineers, it has been considered
desirable that the officer cadre of the
Central Water Commission should have some
representation of State Government officers
possessing field experience and experience
of local conditions in various States.
Accordingly, in the Central Water
Engineering (Group A) Service Rules,
certain percentages of he post in various
grades have been earmarked for being filled
up by deputation from State Governments

officers.

Bifurcation of Existing Sugar Zones in the
States

4371. SHRI R.P. DAS: Will the
Minister of FOOD AND CIVIL SUPPLIES

be pleased to state :
(») whether some of the sugar producing
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States have been suggesting for further
bifurcation of some of the existing sugar
zones; and

(b) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) Yes, Sir.

(b) This is for getting better levy prices
for factories situated in areas in the existing
zones which are having lesser recovery and
duration than the average for the zone.

Telugu Ganga Project

4372. SHRI P. RAJAGOPAL NAIDU :
Will the Minister of IRRIGATION be
pleased to state :

(a) whether the Andhra Pradesh Govern-
ment sent Telugu Ganga Project for clear-
ance;

(b) whether it is a fact that injustice has
been done to Chittoor District by allocating
smallest portion of Krishna waters to that
district; and

(c) if so, the action taken by Govern-
ment to correct the injustice?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHR1 RAM
NIWAS MIRDHA) : (a) The Telugu Ganga
Project Report has been received recently on
5.12.1983 in the Central Water Commission
from the Government of Andhra Pradesh for
technical examination and obtaining approval
of the Planning Commission.

(b) and (¢) Krighna Waters Dispute
Tribunal have allocated 800 TMC of waters
of Krishna basin to Andhra Pradesh. Irri-
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gation is a State subject and utilisation of
allocated waters for different areas entirely
comes within the purview of the State
Government. However, the Telugu Ganga
Project envisages irrigation benefits of 3.05
lakh acres in Nellore and Chittoor districts
of Andhra Pradesh. The Government of
Andhra Pradesh have also stated that irri-
gation in Chittoor district beyond Somasilla
river would be done by utilising flood waters
in Pennar River.

Expansion of Fair Price Shops

4373. SHRI K. LAKKAPPA : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pieased to state :

(a) whether there is a scheme to expand
the fair price shops net work so that there is
one shop for every 2000 units of foodgrains;

(b) if so, the progress made in the
matter; and

() when the above target will be
achieved?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) to (c) Guidelines have bezn issued
to the States/Union Territories to the effect
that in the opening of fair price shops, a
general criterion of 2000 units per shop may
be followed. According to reports reccived,
15 States out of 31 States/Union Territories
have alieady reached this norm while the
remaining are doing their best to achieve it
in the light of local conditions obtaining in
their respective areas. However, the primary
responsibility for administration and super-
vision over the public distribution system
rests with the State and they are expected
to fix their own targets in this regard.

Housing for Weaker Sections in Delhi

4374. SHRI CHIRANIJI LAL SHARMA :
Will the Minister of WORKS AND
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HOUSING be pleased to state :

(a) details of stens taken to bridge the
housing gap to provide houses to weaker
sections of the society in Union Territory of
Delhi; and

(b) whether Industrial and salary linked
Housing Schemes will be given priority with
a view to bridge the housing gap between
high income, medium income and low in-
come schemes?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(@) and (b) Information is  being
collected and will be laid on the Table of
the Sabha.
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Aduiteration of Beef Tallow in Vanaspati
4377. SHRI NAWAL KISHORE

SHARMA : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased 1o state :

(@) whether there is a fear in the minds
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of the people in regard to the adulteration
of beef tallow in vanaspati; and

(b) if so, steps taken to ensure that the
products conforms to the specifications laid
down by Government and this thing appears
on each container supplied in the market so
that the fear in the minds of the people is
allayed?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) The production and despatches of
vanaspati during the year, which is also
indicative of the consumption of the product,
has not shown any significant fall. There
does not therefore appear to be any such
fear,

(b) The Government are keeping a
constant and strict vigil on the quality of
the vanaspati produced in the country by
carrying out inspections of the factories and
drawing samples from all the vanaspati units
regularly to ensure that the product complies
with the specifications faid down and only
permitted oils are used. The State Govern-
ments have also been requested to draw sam-
ples from the markets, get them analysed and
take appropriate action, wherever necessary
under the PFA Act. The import of tallow
has also been banned. The Government is,
however, contemplating to make it compul-
sory for the manufacturers to indicate the
names of the vegetable oils used in the
manufacture of vanaspati on the label of the
container. :

Performance of Hockey and Cricket Teams

4378. SHRI G.Y. KRISHNAN : Will the
Minister of SPORTS be pleased to state :

(a) whether Government are satisfied
with the performance of hockey team
and cricket team, in view of the recent
defeat of teams; and

(b) what special arrangements are being
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made by Government for maintaining and
improving sports standards in the country?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI
BUTA SING) : (a) Our national
teams in Cricket and Hockey are among the
top few teams of the world in these sports,
As between these top teams our national
teams sometimes win and sometimes lose.
This being a necessary ingredient of any
sport there is no ground for dissatisfaction.
Government feels that this is a temporary
phase through which teams generally pass.

(b) Government continue to take steps
for maintaining and improving sports
standards in the country as mentioned in
the Annual Report of the Department of
Sports for the year 1982-83 laid on the Table
of the Sabha during the ]last Budget Session.

Central Legislation for Cooperative Societies

4379. SHRI G.Y. KRISHNAN : Will
the Minister of AGRICULTURE be pleased
to state : ’

(a) whether there is any proposal under
consideration of QGovernment to enact
Central legislation like the Companies Act
for the co-operative societies in various
States in the country; and

(b) if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) {a) and
(b) s“Cooperative Societies” s a
State subject. Accordingly, each State
Government has enacted its own cooperative
legislation in the light of local requirements.
However, cooperative socicties with objects
not confined to one State come within the
legislative and executive jurisdiction of the
Central Government, Such societies are
governed by the existing Multi-Unit Co-
operative Societies Act, 1942, which is only
an enabling legislation. There is a proposal
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to have a comprehensive Multi-State Co-
operative Societies Legislation, in place of
the existing enabling Act.

Welfare of Cooperative Employees

4380. SHRI R.N. RAKESH : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether it is a fact that the majority
of cooperatives have failed to look after
employees® welfare despite receiving massive
direct and indirect help from Government
(B.S. 20.10.83); and

(b) whether Government propose to
make a case study of one of the largest
receivers of Government aids/grants/loans
the Kaira Dairy Cooperative which has
tarnished the image of cooperatives by
neglect of all employees welfare?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): (a) and (b)
No, Sir. '

Assessment Regarding Working of S.F.D.A.
and M.F. and A.L.A. in Orlssa

4381, SHR1 LAKSHMAN MALLICK :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) whether Government have made any
assessment regarding the exteat to which the
Small Farmers Development Agency and the
Middle Farmers and Agricultural Labour
Agency have been able to improve the lot of
the rural poor particularly in the State of
Orissa;

(b) the details regarding the amount
set apart for these agencies and how much
amount was actually utilised by them during
the last three years;
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() whether the State Government of
Orissa has approached Central Government
for additional amount in this regard; and

(d) if so, the reaction of Central Govern-
ment thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a)
Some studies have been made of the
Small Farmers Development Agencies scheme
in Orissa,

(b) The Scheme of Small Farmers
Development Agency was merged with the
Integrated Rural Development Programme
since 2.10.1980. Hence, there is no question
of their utilising any funds for S.F.D.A.
during the last three years.

(c) and (d) Do not arise, in view of the
position stated at (b) above

UNO Scheme to Protect Interest of Fishermen

4382. SHR1 LAKSHMAN MALLICK :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether United Nations Organisation
has launched some schemes to protect the
interests of fishermen in the country;

(b) if so, the schemes going to be imple-
meated or started in Orissa; and

(c) the details of the steps taken by
Government for fishermen’s welfare by
implementing these schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, sir.

(b) The following Schemes are in
operation in Orissa :

(i) Intensification of fresh water fish
culture, research and training;
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(ii) Aquaculture Hatchery Consultants;

(iii) Development of Small Scale
Fisheries in the Bay of Bengal;

(iv) Aquaculture development Coordi-
nation Programme.

(c) Important steps are :—

(i) Under Intensive Fresh Water Fish
Culture and Aquaculture Develop-
ment Coordination Programme,
various projects have been under-
taken at Dhauli (Orissa) by the
Central Inland Fisheries Research
Institute for  development of
aquaculture technology.

(i) Under  Aquaculture  Hetchery
Consultants for Inland Fisheries
Project with World Bank assistance,
Hatchery consultants sponsored by
FAO have been extending their
expertise as and when required in
Orissa.

(iii) Under the Scheme of Development

of Small Scale Fisheries in the Bay -

of Bengal, the Government has
been able to train IS fisheries
extension officers in Sri Lanka in
1980-81. Steps have also been taken
to impart non-formal primary
education to the children of tradi-
tional fishermen. Fishermen have
been trained in modernising tradi-
tional craft and gear thereby
increasing their fish Catch and in-
come under this Scheme the FAO
has also supplied improved beach
landing craft.

Damage to Forests due to Flue-Curing of
Tobacco in Andhra Pradesh

4383. SHRI ANANTHA RAMULU
MALLU : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether Central Government are

AGRAHAYANA 28, 1903 (SAKA)

Writien Answers 24

aware that flue-curing of tobacco hag led to
extensive damage of forests in Andhra
Pradesh;

(b) if so, the details of damage; and

(c) the steps Central Government have
taken to prevent such damage?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b)
The Government of India are aware that
flue-curing of tobacco requires firewood.
Andhra Pradesh, being a leading producer of
tobacco, requires large quantities of firewood
for curing the tobacco.

(c) There is a significant gap in the
demand and supply of firewood in the
country. The Government are taking
steps to increase the availability of firewood
in the country through various plantation
programmes like Social Forestry, Rural
Fuelwood, Afforestation and Free distri-
bution of seedlings. The Forest Research
Institute has been asked to examine if
curing of tobacco can be effected by any
other means. The Ministry is also in touch
with our Embassy in Bulgaria for designs of
a furnace developed in that country.

Sanitation System in the Villages

4384. DR. PRATAP WAGH : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether it is a fact that lack of good
sanitation system is a great hinderance in
the development of villages and improve-
ment in the quality of life in the rural
population;

(b) the existing modes of sanitat
s§stems in the villages;
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() the estimated cost of the new and
improved sanitation system per house in
village;

(d) the assistance available at present
for construction of the new sanitation
system; and

(e) efforts made to identify the reasons
for absence of improvements in sanitation
system in villages and improvements
suggested in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHR1 MOHAMMED USMAN ARIF) : (a)
Lack of a good sanitation system is one of
the factors affecting the improvement in the
quality of life of the rural population.

(b) Based on the particulars available
from the State/UTs, it has been assessed
that only about 0.59 of the total rural
population in the country have proper
sanitation facilities.

(c) The estimated cost of one unit of
a low-cost water seal pour flush latrine
designed with the assistance of the UNDP
is between Rs. 650 and Rs. 850 depending
on local conditions.

(d) The State Plan Sector envisages an
outlay of Rs. 19.13 crores for the Sixth Plan
Period for sanitation. The Housing and
Urban Development Corporation advances
50% assistance mainly for schemes regarding
conversion of dry latrines into sanitary ones
at 5% interest for economically weaker
sections and lower income group families
and 10% for other categories. Under the
Centrally Sponsored Integrated Development
of Small and Medium towns scheme Rs. 15
lakhs for each town are sanctioned over and
above the existing Rs. 40 lakhs for low
cost sanitation schemes.

(e) Provision of low cost water seal
latrines to rural house hold would improve
sanitary condition in the villages.
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Financial Assistance by IDA to Orissa for
Foodgrain Storage

4385. SHRIMATI JAYANTI PATNAIK :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the financial assistance provided by
International Development Agency provided
for the implementation of N.C.D.C. Project-
III the second phase of the foodgrain storage
project in Orissa;

(b) whether Central Government propose
to make allocation of funds for the comple-
tion of the construction of the above
project;

(c) the expected time of the completion
of the above project;

(d) the number and storage capacity
under construction in that project; and

(e) the progress made so far?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) to (e)
The NCDC-IIT Project is still in the
appraisal stage and is yet to be sanctioned
by the World Bank. One of the components
included in the draft project report is
construction of about 7800 Godowns by
Cooperatives with a total storage capacity of
about 1369 lakh tonnes in 6 States in-
cluding 1225 Cooperative Godowns with a
storage capacity of 2.62 lakh tonnes in
Orissa. The project, when cleared by the
World Bank and Government, is expected
to commence sometime during 1984-85.

Stagnation in Rice Crop

4386. SHRIMATI JAYANTI PATNAIK :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the various steps taken to remove
stagnation and instability in rice crop;
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(b) what are the various high yielding
varieties of paddy crops introduced to
increase the production;

(c) what are the technological changes
taken shape in Indian agriculture therefor
during the Sixth Plan; and

(d) details of the steps taken to bring
revolution in rice?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) to (d)
The requisite information is being collected
and will be placed on the Table of the
Sabha as soon as it is received.
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Expenditure on Research on Karakul/
Karakul Cross Breed Sheeps at CSWRI
Bikaner

4388, SHRI VIRDHI CHANDER JAIN :
Will the Minister of AGRICULTURE be
pleased to state :

{a) the total expenditure incurred on the
research into Karakul /Karakul Cross Breed
Sheep at the Central Sheep and Wool
Research Institute, Bikaner, from financial
year 1975-1976 till todate with year-wise
breakup; :

(b) how much revenue has been edrned
during the same period;

(c) what 7esults have been achieved by
way of propagation of this industry;

(d) how many Karakul lamb/Karakul
cross breed pelts have been imported since
inception of the project; and

(e) the places where the Karakul/Karakul
cross breed sheep research centres and farms
are located in India and whether any new
ones are contemplated?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI1
YOGENDRA MAKWANA): (8) The
Institute does not maintain separate account
for each Research Project and therefore it
is difficult to give the expenditure incurred
on Karakul and Karakul cross breed,

(b) The Institute does not maintain
separate account for revenue earned for each
Research Project and therefore it is difficult
to give the revenue earned from the Karakul
and Karakul Cross Breed Sheep.

(¢) The performance of Karakul Sheep
imported from USSR has been tested at
the Division of Carpet Wool and Karakul
Pelt Production, Bikaner as pure breeds and
has been found satisfactorily in terms of
body weights, survivability, reproduction,
peit quality and greasy fleece weights. The
crosses of Karakul with extremely coarse
and hairy breeds e.g., Malpura and Sonadi
and medium quality wool breed i.e,
Marwari have shown excellent promise for
creating crossbreeds producing acceptable
lamb peits. The 3j4ths of Karakul with
these brecds are almost as good as Karakul
in pelt quality. There are a number of
colour variants in crosses. There is also
improvement in wool production and
quality. There are also other advantages of
pelt production in arid areas which would
make the new enterprise economically more
viable,

For development of Karakul crossbreed
sheep industry in small sector, earlier
Karakul rams were made available to sheep
breeders at one of the Operational Research
Centre of this Institute, subsequently in
collaboration with Sheep and Wool Depart-
ment, Government of Rajasthan programme
for crossbreeding of Karakul Sheep for pelt
production was initiated at Manoharpura
and Saiwad villages in Jaipur District. The
Institute is making available rams to Sheep
and Wool Department, Government of
Rajasthan at book value. The rams are
located in the villages and supplied to the
flock owners during the breeding season. An
appropriate programme has been drawn for
this purpose in collaboration with NABARD,
Pepartment of Sheep and Wool, Government
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of Rajasthan and Rajasthan Sheep and Wool
Marketing Federation. The Imstitute is
helping in grading and processing of pelts
purchased by the Rajasthan Sheep and Wool
Marketing Federation, who buy the pelts
from the farmers in the above-mentioned

villages.

For propagation of cross breeding with
Karakuls 65 Karakul rams have been distri-
buted to the farmers in Rajasthan through
the Rajasthan State Sheep and Wool Depart-
ment and S rams have been supplied for
developmental work in Lahaul and Spiti
area of Himachal Pradesh.

(d) Karakul male lambs are being r..i . !
for use as breeding rams for improveni it
of pelt production through cross-breedin_.
The pelts from crossbreed lambs are used
in homomarket for manufacture of caps.
No Karakul animals have been exported from
the Institute. However, we have supplied
animals to a Government Farm in Jammu
& Kashmir State which is mentioned in (e)
below,

(¢) Karakul/Karakul cross breed sheep
research centres and farms located in India
are as uonder :—

(i) Division of Carpet Wool and
Karakul Pelt Production, Bikaner,

(i) Kumbathang Cattle and Sheep
Breeding Farm, near Kargil Ladakh
District, J & K State.

A small flock of about ten Karakul
ewes and a few fams is being maintained at
the CSWRI, Avikanagar and Division of
Fur Animal Breeding, Garsa to find their
adaptability in these regions.

Development programmes on breeding
Karakul for pelt production are in progress
at Manoharpura and Saiwad villages near
Shahpura in Jaipur district in the Rajasthan
and in Jammu & Kashmir State.

There is no proposal at present for
opening of new Karakul Sheep Breeding
Farm/Centre. ‘
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Rige in Prices of Edible Olis

4389. SHRI NAVIN RAVANI : will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether it is a fact that there is an
overall shortage of edible oils in the country
and the prices have shot up within these two-
three months;

(b) if so, the main reasons;

(c) whether it is also a fact that this
shortage is due to less consumption of
vanaspati oil;

(d) if so, the reasons therefor; and

(¢) what steps are being taken by Govern-
ment to check the rise in prices of edible
oils in the country 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (DR. M. S. SANJEEVI RAO) :
(a) and (b) There is an imbalance in the
demand for and supply of edible oils which
by and large is made good by imports, There
was a substantial fall in the production of
oilseeds in 1982-83 as a result of which there
has been pressure on supplies and prices of
edible oils in the country. Some further
pressure was added due to the lean period
May-October, 1983. During the last three
months the wholesale price indices of vanas-
pati, groundnut, gingelly and cottonseed
oils have declined while the wholesale price
indices of mustard and coconut oils have
moved up.

(¢) No, Sir. No change in the consump-
tion pattern of vanaspati has been noticed.

(d) Does not arise.

(e)Apart from the stops being taken by
the State Governments, the major thrust of
the Central Govt. policy is to increase pro-
duction of edible oilsceds and to tap non-
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traditional sources of oils to the extent possi-
ble 5o as to reduce the gap between demand
and supply of edible oils. Import of edible oils
is being continued as a short term measure.
The allocation of imported oils to the States
and Union Territories for  distribution
through fair price shops is being maintained
at much higher level than that of last year.
During October, November and December,
1983 an allocation of 2.18 lakh tonnes of
imported edible oils has been made to States
and Union Territories for issue through
Public Distribution System as against an
allocation of 1.33 lakh tonnes in the corres-
ponding three months in 1982. The distri-
bution of imported edible oils in small packs
has been extended from 4 centres in Septem-
ber, 1983 to 7 centres in October, 1983 on-
ward. Also against an allocation of 3,700
tonnes in August, 1983 for sale of imported
oils in small packs, 7,200 tonnes was alloca-
ted in September, 8,000 tonnes in October,
7,300 tonnes in November and 7,000 tonnes
in December, 1983. These steps have helped
in stabilising the price of edible oils in the
country to some extent.

Funds for Development of Hyderabad

4390. SHRI ZAINUL BASHER : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether Andhra Pradesh Govern-
ment have submitied any scheme to develop
old city of Hyderabad,;

(b) if so, the detail of the scheme and
the amount proposed to be spent;

(c) whether the Government have
approved the scheme; and

(d) if so, the amount which is expected
to be shared by Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) : (a)
No, sir.
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(b) to (d) Do not arise.

Loss due to Floods in Uttar Pradesh

4391. SHRI CHHANGUR RAM : Will
the Minister of AGRICULTURE be pleased
to state :

(a) when the Central team had gone to
Uttar Pradesh to assess the loss caused by
floods during the last four years and the
extent of the loss assessed by them and the
amount recommended to be given by Central
Government;

(b) the amount of Central assistance
provided to Uttar Pradesh in connection with
floods and drought during the last four years

indicating the dates when this amount was
given; and

(c) the total amount estimated to be
spent on construction embankments etc. to
present floods in castern districts of Uttar
Pradesh?

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE (SHRI

YOGENDRA MAKWANA): (a) The
information with regard to Dates of visits
of central teams, central assistance sanctioned
and extent of loss due to floods during
the last 4 years in Uttar Pradesh is given in
Statements |

(b) Information is given in Statement II.

(c) The administration of relief expen-
diture is primarily the responsibility of the
State Government. The Central Govt.
sanctions the assistance to the State for
taking relief measures in the affected areas.
The State Government in-turn allocates the
funds to various districts on the basis of
gravity of the situation. The Central assis-
tance sanctioned, includes the repair/re-
construction of public properties damaged by
floods including embankments, etc.
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Statement 1

Year Dates of visits Dates and amouat Extent of damage
of Central of central Popula- No.of Cropped No.of No. of
teams for assistance tion Houses area human cattle
Floods sanctioned for affected damaged .affected lives lost
flood (in lakhs) (in lakhs) (in lakh lost
(Rs. in crores) hect.)
1 2 3 4 5 6 - 7 8
1980-81 I Team :
6-8 August, 1980 79.05 303.5 19.23 30.9 1309 5244
Il Team : 1.12.80
29-30 Sept. 1980
1981-82 21-23rd August 1981 45,46 146.3 4.91 16.4 427 1356
20-21st Nov., 1981 4.2.82
1982-83  20-24 Sept., 1982 66.82 233.00 10.18 33.00 562 2517
74.11.82
1983-84 10-13 Oct, 1983  Central Team's 153.27 3.89 24.02 51 1835
and between Report is under
17th and 25th Oct., 1983 processing
Statement 1I

Detail of Central Assistance Sanctioned and Dates of Issue of the Sanctions—Uttar Pradesh

(Rs. in crores)

Year Floods Drought
1980-81 79.05 47 52
1.12.1980 26.11.1983

1981-82 45.46 NIL
4.2,1982

1982-83 66.82 NIL
24,11.1982

1983-84

Central Team’s report for flood/drought relief is under processing.
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Government Quarters to SC/ST Government
. Employees

4392. SWAMI INDERVESH : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) is there any rule for allotment of
Government accommodation to Schedule
Caste/Schedule Tribe people employed in
Central Government Offices;

(b) if so, thre criteria adopted/fixed
under the rule with regard to these
employees for accommodation;

(c) whether any roster system is main-
tained for the allotment to accommodation
in case of SC/ST and the percentage of
reservation of accommodation for these

people;

(d) how many SC/ST employees are
there who have completed more than three
years service in various departments of Central
Government who are not yet given Govern-
ment accommodation; and

(e) the reasons for not providing Govern-
ment accommodation to these cmployees
despite completion of three years service or
more?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHR1 MOHAMMED USMAN ARIF): (a)
Executive instructions provide for reservation
of allotment of General Pool accommodation
in Delhi in Types A,B,C and D to Scheduled
Caste/Scheduled Tribe employees.

(b) and (c) 5% of the clear vacancies
in Types C and D and 10% of such
vacancies in Types A and B are reserved
for allotment Lo Scheduled Caste/
Scheduled Tribe employees entitled to these
types. There is, however, no such reservation
in higher types of accommodation Necessary
roster for the purpose is maintained.

(d) The figures are not readily available,
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() This is on account of acute shortage
of General Pool accommodation.

Alternative Plots in Lieu of Land Acqguired ia
Village Mohammadpur, Munirka, Delhi

4393. SHRI MANIK RAO HODLYA
GAVIT :

SHRI M. RAMGOPAL REDDY :
SHRI SUBHASH YADAV

SHRI G. M. BANATWALLA :
SHRI RAM VILAS PASWAN :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) wbether Delhi Administration
acquired sometime in 1957 land belonging
to Sunlight lnsurance Company Ltd. in
village Mohammadpur, Munirka, Delhi;

(b) whether the 28 plot holders of the
acquired land were allotted alternative plots
in Masjid Moth in South Delhi by his
Ministry after losing the case in the court
of law;

(c) whether plot holders of plot No. 29
and 30 in the so called Sunlight Estate
new named as Bhikaji Kama Bazar were left
out of the alternative aliotment even after
having been given assurance for allotment of
alternative plots and if 80, the reasons for
delay; and

(d) whether Government propose to
give alternative plots to the plot holders of
plots No. 29 and 30 of so called Sunlight
Insurance Company and if not, the reasons
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) : (a)
and (b) Yes, Sir.

(c) and (d) Plot holders No., 29 and 30
were not among the first 28 plot holders’
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who were given alternative plots. The question
of allotment of alternative plots to plot
hoiders Nos. 29 and 30 has already
been taken up with the DDA for identifying
suitable plots

faeelt s snqfar sty ww sw
HEUTA § quAT & wwT Awm

4394. 7t fagm fag : war fawior
&Y wrarw F°A) ag AT Y FO FWA
fi -

(%) = faeelt o angfa s "=
sqae drard #§ v @ alw, 9 @R
oF af ¥ & 71T qwTAT 9 F s
¥ gaufa feaet &;

(%) Sugwa wafedt § @
TwTaT Tfr F AT AT AGH T FW I
T FW E; AR

(7) v safgaal &1 A5 wwl &7
&Y #1r g @ 1000 T & wfaw Y
wfer awmar 7

faafer X @AW dTEE § 9w
wot (st Wigewa SEAm wifew) ¢ (F)
feeelt e qfT aaT wa T deqrA A
gfwa fipar & i s w1 &1 awm
fazafafaa ar : —

1. 1-4-78 Y 354.08 AT T F
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627.35 AT A H
736.17 9T® Y ¥

2. 1-4-80 F1
3. 1:4-83 &

T¥ oA g femr T & 7T
faaor was & far mar @

(F) deary & gfow femr @ &
1-4-83 TF 99 YW & A FwraT A
¥ 611.78 ATE To AIFTA/AT AWHTA
faarl & @aT A9 124.39 ATH T ¥
Twrar Ufe 47 qaw@wrd IeareTal ¥
avafrag & 1

58 deara A gfaa frar & v awwrdy)
az s fawrml 9T S wwdd
F I%19T F graey § IAF 1Y FATE

AT @]

WET AT AT-TIHTA  ITNFITHT qT
I I & aFAT FT g §, @
weqra 7 faa fear @ s aget & fag
AMfew ardt oy v § R wmam F
fe @17 92 ar Y F FAFWA WY wT fA¥
a1y § 1 ag Favar wrar § 5 Sugw
saard & w1 4y faelly ad % w
32.14 ATE &4 agd fHy ¥ & awr
5099 & FAFF FIE AY §, [
FHIE N g F faq gewrT qru w@m_
Frar@ &

(T) T GHAT THT F 7T § a4
JAT 92 9T @ & JATXH |

oY
awrgr ufag? w fware feafy

%o @ FT ATH 1-4-78 B THTAT  [-4-80 FT IHTAT 1-4-83 #Y THET
geqr Y Y Y

1 2 3 4
1. &0 I oA 29,80,685.94 53,34,243.41 31,10,005.52
2. fafaw sres & 38.05,738.63 54,82,770-44 40,77,571.719
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1 3 3 4
3. qftw &5 27,68,388.78 22,88,709.68 23,91,568.55
4. TUTEIT &7 05,68,133.43 15,31,791.96 06,08,643.03
5. WEN dx 32,48,974.95 | 47,62,309-24 37,91,439.25
6. TAX, TSN &1 20,74,999.45 34,60,434.58 17,69,553.34
7. THo¥ToTHo & T 56,03,320.26 70,57,979.78 36,89,435.80
8. AT HY 02,79,837.78 03,10,395.08 01,76,427.75
9. WE &Y 03,03,256.34 07,47,081.28 03,59,525.74
10. qeATHT 1,37,75,155.76 3,17,59,457.25 5,36,43,413.91
Sl 1,54,08,491.32 6,27,35,172.70 7,36,17,584-68

Self-Reliance in Indigenous Milk in
Metropolitan Cities

4395. SHRI NEELALOHITHADASAN
NADAR : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that instead of
making 4 metropolitan cities self-reliant in
indigenous milk under Operation Flood-I,
the four cities are consuming more imported
milk powder than ever before as also butter
oil which was never imported before and if
80, the reasons for this dismal picture;

(b) whether it is a fact that several
speakers at the IDA’s Seminar held on 31
October, 1983 at Delhi challenged the claims
of Indian Dairy Corporation/National Dairy
Development Board/Government of India
regarding increase in milk production; and

(c) whether Government propose to
institute an inquiry on various false claims
and other anti-national activities of Indian
Dairy Corporation/National Dairy Develop-
ment Board, Chairman and as a first step
put these Government of India Organisations
under a Chairman, answerable and
responsible to Government norms?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): (a) Though
the overall milk production in the country
has increased progressively, it has, however,

not been able to keep pace with the growing
demand in the country. While efforts are
being made by the 4 metro city dairies to
augment procurement of fresh.milk, there
has been increase in the use of skim milk
powder and butter oil for recombination
purposes due to increased throughput of
milk.

(b) Government is not aware of the
details.

(c) There is no such proposal at present.

Collapse of Milk Production

4396. SHRI T.S. NEGI: Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether it is a fact that none of the
major aims of O.F-I and Il have been
fulfilled leading to collapse of milk produc-
tion and further gift of commercial imports
under Operation Flood III Project on the
pattern of PL-480 wheat imports;

(b) whether it is also a fact that the 35
years Anand Model has not been replicated
in any other State so far since 1970 despite
outlay of over Rs. 1000 crores under the two
Dairy Projects; and

(c) whether it is also a fact that
““Success” of Amul is due to manufacture of
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high-profit products such as chocolates,
cheese, baby-foods UNICEF extrusion pro-
ducts apart from other loans, grants and
transfer of imported milk products from
Operation Flood for Baby-foods etc.?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) No Sir.

(b) Dairy Cooperatives are being orga-
nised on Anand pattern under Operation
Flood and also under the three IDA assisted
dairy projects in other States.

(c) No, Sir.

Serious Menace to Human Survival
Arising from Deforestation

4397, SHRIT.S NEGI: Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Government’s attention has
been drawn to serious menace to human
survival arising from decforestation in India
(Economic Times 11,9.1983); and

(b) if so, whether Government will
undertake corrective steps on a war footing ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b)
No such news item could be located either
in the “Economic Times” or any other news-
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paper published from Delhi on the date
mentioned, However, the Government are
taking all possible steps to improve the tree
cover in the existing forest areas and extend
tree planting activities to areas outside
forests.

Cows in ICAR Dairy Institute, Karaal

4398. SHRIMATI GEETA MUKHERIJEE :
Will the Minister of AGRICULTURE be
pleased to state:

(a) the month-wise number of cows in
milk, those dry, average milk yield daily per
milking cow genetic-group-wise at ICAR Dairy
Institute, Karnal from 1.1.1981 to 1.12.1983
with reasons for yields if lower in 1983 and
corrective steps taken; and

(b) whether deterioration in productivity
had set in due to staff dissatisfaction at this
Institute; if so, the corrective steps taken by
Director General, ICAR ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The infor-
mation regarding the month-wise number of
cows in milk, those which are dry, average
milk yield daily per milking cow, genetic
groupwise, at ICAR Dairy Institute, Karnal
from 1.1.1981 to 1.12,1983 is presented im
Statement I and II. There was no apparent
decline in the yields in the year 1983.

(b) In light of the reply to (a) question
does not arise.

Statement I
1981-83

Average cows in milk/day

Average dry cows/day

Average milk yield daily
per milking cow (kgs)

Month 1981 1982 1983 1981 1982 1983 1981 1982 1983
January 165 141 148 58 40 40 11.8 124 114
February 185 162 159 45 34 40 12.8 12.8 12.7
March 197 176 168 33 27 38 13.3 12.2 136
April 188 184 176 21 14 24 119 11.4 129
May 193 194 181 2 15 23 10.1 103 11.6
June 190 192 176 r’) 23 3 9.8 9.6 10.7
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1 2 3 4 5 6 7 8 9 10
July 178 186 177 38 34 35 90 . 9.2 10.6
August i 185 179 44 36 32 7.6 7.9 10.3
Sept. 164 180 175 38 k]| 26 8.0 79 8.9
Oct, 168 153 161 38 33 27 8.0 85 9.6
Nov. 139 144 37 40 8.5 9.1
Dec. 139 142 38 43 11.5 10.1
ANNUAL 171 170 36 31 10.3 0.1
Statement II
1981-83

Average cows in milk

Average dry cows/day

Average milk yield daily
per milking cow

Month 1981 1982 1983

1981

1982 1983 1981 1982 1983
January 179 186 203 3 3 133 140 123
February 199 209 226 a 28 B 136 145 131
March 202 24 226 2 25 » 137 137 134
April 179 a9 21 35 2 2 133 122 125
May 178 20 207 % 30 3 16 1.5 113
June 173 207 193 45 48 5 113 106 106
July 169 197 192 53 58 58 107 104 98
August 181 198 195 47 59 5 97 94 95
Sopt. 175 197 189 s 51 4 103 89 82
Oct. 165 186 186 P A 106 106 92
Nov. m s 4 4 107 114
Dec. 1 189 % 4 136 120
ANNUAL 178 201 37 40 e 117
IaT qiw ¥ aufeq qrtor fawrg x® @ S ¥ AT CF GEHA § wW
wriww & g gE W ufw e wafa & dax gzt whr & d% & sm
wa faen v

4399, st gOW TAA : T gy
fawra 7 ag a1 Far #3075 -

(%) =1 39 s3@ %wmﬁqqﬁ
fusrad ma g€ 2 & adfeq ardfior
- fawre s F arwifen) & 9w g

0 F fag gt o1 @r g Wt owT H
&9 faq A T aney www i ¢

(@) afg adl, @ 398 gwwg &@n
FAHY FH H IE W X ITT NRw QA
faat & & feelt & ot armfed & §w
Fral &1 AfwT v w) dAc E; Ak

(m) =g gffeaa w1 &g fir smaifeq
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A U wE wrwH & ararfent &
aigor /gt fwar straT @, w0 awTd AW
IS 1A & famie B 7

wretor fawre et & T WY
(s gfearg fam) : (%) oY, A

(&) seT aff Izar

(7) FTEFT F FrATIAA T GIGT
farar qrefror fara woifaat qur 91 qrar
gew &7 & fomr smar &1 &R qf%-
weafaal st a9 § ganfoa fFar snar 3
tad gar afes afgwifal § &N
@ U & fafysy wen & ang-wmg 9%
TR FW@ § 3 FE%7 & wraivamT w7
TR AiFT FG & | dAT g g Fwry
g frsay Sy F1iATE ¥ ST AEHIT
% ywew feg STa €

Soviet Helicopters called for to Clear
Debris of Collapsed Building at Bangalore

4400. DR. VASANT KUMAR PANDIT:
Will the Minister of WORKS AND
HOUSING be pleased to state :

(@) whether Soviet helicopters were
acquired to clear debris of the building
which recently collapsed at Bangalore, as
published in the **Statesman’’ dated 18-9-1983;

(b) if so, the number of such helicopters
obtained, terms and conditions and how
much time was taken by the helicopters to
clear the debris;

(c) how much expenditure was incurred
on them and the share between the central
and Stat Governments and how it was paid;
and

(d) the
which the h

ympelling circumstances under
opters were called for ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) : (a)
to (d) The information is being collected and
will be laid on the Table of the House.

Coas{ uction of Dam in the Teosta on
Bangladesh Side

4401. SHRI CHITTA BASU : Will the
Minister of IRRIGATION be pleased to
state : .

(a) whether Government are aware of
the fact that Bangladesh Government have
already started constructing a dam in the
Teesta on Bangladesh side;

" (b) whether Government are also aware
of the fact that construction of a dam on
the Bangladesh side would retard the imple-
mentation of the Teesta Project undertaken
by the Government of West Bengal; and

(c) if so, steps taken to fulfil the objective
of the Teesta Barrage Project ?

THE MINISTER OF STATE IN THRE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA) : (a) to (c) As per infor-
mation available with the Government of
India, Bangladesh Government have not
planned or started construction of any dam
across the river Teesta, in their territory but
have taken up a Barrage project on the Teesta,
which is not expected to retard the implementa-
tion of the Teesta project undertaken by the
Government of West Bengal.

Compost Technology

4402. DR. AU. AZMI : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether it is a fact that during the
Sixth Plan, steps were to be taken to use on

a large scale the technology of composting
on locally available materials including the
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designing of simple and low cost composter
for rural areas, research work was to be
conducted to improve the quality of the
compost by enriching it with plant nutrients,
steps were to be taken to use sewage and
sullage on a large scale for soil productivity;
and :

(b) if so, the details of progress made
and results thereof ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) and (b)
During the Sixth Plan, no project was envis-
aged to adopt on large scale the technology
of composting of locally available materials
through simple and low cost compostor.
No new schemes on sewage/sullage utiliza-
tion were taken up during this period.

The Indian Council of Agricultural
Research through All India Coordinated
Research Project on Microbiological de-
composition and recycling of Farm and city
waste, has been working on the aspect of
improving the quality and nutrient content
of compost. The studies so far, have
indicated that inculation of suitable micro-
bial inculants and addition of powdered
rock phosphate improves the quality of
compost.

Gudelines Issued to States Regarding
Rural Developmeat

4403. SHR1 G. Y. KRISHNAN : Will
the Minister of RURAL DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the guidelines
issued by Government regarding the Rural
Development Schemes in different States are
almost same being applied for the imple-
mentation of the programmes;

(b) if so, the outlines of the Rural
Development Schemes in respect of Karnataka
and what machinery has been cet up by
Governmerit to seek co-operation;
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(¢) whether any Central Supervision is
also there indicating the progress and use of
the fund as per Central guidance; and

(d) If so, the details of Government’s
plan in respect of electricity, post offices,
health care, education etc., in rural areas
alongwith the budget allocations for all these
purposes ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA): (a) Yes, Sir.

(b) Outlines of major Rural Development
Schemes are given in the eaclosed
Statement,

(c) The progress of the schemes is
monitored and periodical reports are
obtained from the State Government.

(d) This Ministry handles only Rural
Development Schemes, details of which are
given in enclosed Statement.

Statement

The schemes of Integrated Rural Develop-
ment and National Rural Employment
Programme are being implemented all over
Karnataka as in the rest of the country
Under the Integrated Rural Development
Programme, 600 poorest families are identi-
fied in each development block and helped
to cross the poverty line, Under National
Rural Employment Programme, wage
employment is provided to labour in
rural areas and durable community assets
are also built.

In the Drought Prone Areas Programme,
selected areas of the State have been taken
up for development,

Under the scheme of Training of Rural
Youth for Self-employment, 40 youth are
selected in each development block and
enabled to set up ventures of self-employ-
ment after imparting training in identified
skills and crafts.
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District Rural Development Agencies
have been set up in different districts in
various States to deal with Rural Develop-
ment programmes.

fagre & fafedrg st gard am
forstt & aforfoaw st agwrfeaT
dwi w anfaw agmar ¥ i

4404. ft Qu &w ya@ awi ;- _&AT
uriey fawrg @ 3 SqTY WY T HWN
% :

(%) ¥ fagr & fafedig o gord
arr faet & @y arforfeas ok agwifar
&Y ®Y qrftor famw wrdww AT 20-ge
AT & deaId EFA AMYF  qgEAT
& s FTH aE §; AR

(=) afx g, @Y A= ol F @
¥ srnfeag QI e /N A gEEr |@r

2 o' waF Tve i oAga ar fawE

ST A §F gl w1 fgEwr |
2 &Y< w1 R IET AT F faar
AT § Aqar A, AR FEI N AR AT

87

queer fawTe PTG & TR WOt
(sft gt fam) : (F) gufrag gy
fagra w1 & fog 391 £ 1§ Svgm
¥ 7Y &1 qwfy, g anree fagiat
¥ wgmy, gufaa anfor fase qr-
N & fag wegm * s\l s =
grftor fasra Goifeal & am ¥ @ @
N I9T §F ATAT F A/ FOAT AT § )

(=) anfag arfror fawre wrdow
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¥ gie wfe aww wfr o s 600
afear<t #t agrar agarf wrt & 1 A
ad & aw s & fagwwr gy sf
U g ATE TIY KT HTEET § | TF HTER
93, 91 a¥ & R fafchg qar gardy
ary fael ®) wow: 144 W@ WY qEr
192 9T® 94 &7 ArveT fogr S |
I ¥ & fg AW 10800 T9T 14400
qfeart w1 areafas weq g

FARIAT, 1983 TF & 9 ¥
56.56 ¥TE TWA 9T 26,05 & WA T
s foar mar @1

qfal & amaEr s a1 sfaes

4404-%. st gw. §. @Y : FT W™
sre amfes of w0 ag 9@ & ¥
F fa

(%) 71 ¥=hg e gra afay
F qrger YR 9T yfaaw a0 & IR
# faar aar favig, foa@ samarfor S &
weafas faoar gf &, ddiwaas a8 §;
L 4

(w) afz g, @t 3@ @39 § PR
siAfesalrem g7

e faam § am W st
amfen Qi woTea § 99 /e (o qHo
gRo et Tw) (¥) AT (@)
qeEq SO & §9v fga B s § @@
gq, foad gt 7Y fegt w@a &Y awr
anfaer §, ¥4T qXHI ¥ qeww e ¥
et @r =TT qX sfaEw W s
fvka frar ar
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12.00 hrs.

DR. SUBRAMANIAM
(Bombay North East) : Sir, I have
given a Calling Attention Motion on
the Agricultural Research Institute resigna-
tions...

SWAMY

(Interr uptions)

MR. SPEAKER : Not here, you come to
me,

DR. SUBRAMANIAM SWAMY : You
have not decided Sir ?...

( Interruptions )

MR. SPEAKER : It is under my consi-
deration,

DR. VASANT KUMAR PANDIT : Sir,
there are enable resignations of the National
Dairy Development Corporation emp-
loyees...

(Interruptions)

The Minister is here...

(Interruptions)

MR. SPEAKER : g% #§ #tqw &1, @
N & FE q@ FAAT )

You give me some motion, 1 will consi-
der it.

DR. SUBRAMANIAM SWAMY : I have
given a motion, Sir. The Agriculture
Minister is here, he might want to respond
right now...

(Interruptions)
SHRI KRISHNA CHANDRA HALDER
(Durgapur) : Sir, through you I draw the

attention of the Minister...

(Interruptions)

MR. SPEAKER : Under what rule ?
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SHRI KRISHNA CHANDRA
HALDER : Sir, this is my submission...

(Interruptions)

MR. SPEAKER : No question of sub-
mission. Is their any Point of Order 7...

(Interruptions)**

MR. SPEAKER : Yes, Mr. Kabuli, you
want to say something...

(Interruptions)**

MR. SPEAKER : Don't try to take away
the time of the house. Mr. Halder don’t try
to over awe.

(Interruptions)**
MR. SPEAKER : Not allowed This is

irregular.  You are a very seasoned Parlia-
mentarian and you are doing it unnecessarily.

(Interruptions)**

MR. SPEAKER : It is not going on
record, I do not like this. You are consi-
dered to be a responsible person.

(Interruptionsy* *

= A, &1, faz (wA9R) © Agaa
FE@qHET  FITTIAT FY I HTAATEY 9T
Tt gy Frfem

SHRI ABDUI RASHID KABULIL...**
MR. SPEAKER : Not allowed...

(Interruptions)*™

MR. SPEAKER : Mr. Kabuli you are
transgressing, you arc over ruled.

(Interruptions)**

MR. SPEAKER : Not a word of yours

**Not recorded.
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is going on the record. What is the point
in this.

(Interruptions)**

MR. SPEAKER : This is most unfortu-
nate that you are disrupting the proceedings
of the House.

(Interruptions)**

PROF, RUP CHAND PAL (Hooghly):
More than once I have drawn your attention
to a serious matter regarding the Unit Trust
of India. They are discriminating...

(Interruptions)

MR. SPEAKER :We have found out
the facts. There is nothing. I have got it
There is nothing...

(Interruptions)

MR. SPEAKER : Not based on facts.
You cannot say it.

Now Shri Buta Singh.

12.03 hrs.
PAPERS LAID ON THE TABLE

Review on the working of the Housing
and Urban Development Corporation Ltd.
New Delhi for 1982-83 and Annual Report
of the said Corporation for 1982-83, Annual
Report of and Review om the Working of
Gandbhi Samriti Samiti, New Delhi for 1982-
83 and Punjab Water Supply and Sewerage
Board (Conduct of Business) (Second Amend-
ment) Rule 1983.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING ( SHRI BUTA SINGH ) :
I beg to lay on the Table—

(1) A copy each of the following
papers (Hindi and English versions)
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under sub-section (1) of section
619A of the Companies Act, 1956:—

(i) Review by the Government on
the working of the Housing
and Urban Development Cor-
poration Limited, New Delhi,
for the year 1982-83.

(ii) Annual Report of the Housing
and Urban Development Cor-
poration Limited, New Delhi,
for the year 1982-83 along
with Audited Accounts and
the Comments of the comp-
troller and Auditor General
thereon,

[Placed in Library. See No. LT—7422(83]

(2) (i) A copy of the Annual Report
(Hindi and English versions)
of the Gandhi Smriti Samiti,
New Delhi, for the year 1982-
83 along with Audited
Accounts.

(ii) A statement (Hindi and
English versions) regarding
Review by the Government on
the Working of the Gandhi
Smriti Samiti, New Delhi, for
the year 1982-83.

[Placed in Library. See No. LT—7423/83]

(3) A copy of the Punjab Water Supply
and Sewerage Board (Conduct of
Business) (Second Amendment)
Rules, 1983 (Hindi and English ver-
sions) published in Notification No.
G.S.R. 87/P.A. 28/76/S.71/Amd(2)/
83 in Punjab Government Gazette
dated the 10th November, 1983
under sub-section (2) of section 71
of the Punjab Water Supply and
Sewerage Board Act, 1976 read
with Clause (c) (iv) of the Procla-
mation dated the 6th October, 1983
issued by the President in relation
to the State of Punjab.

[Placed in Library. See No. LT—7424/83]

Review on the Working of and Annual
Reports of West Bengal Agro-Industries

*#Not recorded.
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Audited Actounts and the
comments of the Comptroller

and Auditor General thereon.

Corporation Ltd. Calcutta for 1979-80, Orissa
Agro Industries Corporation Ltd. Cuttack
for 1978-78 and. Tamil Nadu Agro Industries
Corporation Ltd. Madras for 1977-78, 1978-79
and 1979-80 etc. etc. [Placed in Library. See No. LT—7426/83]

*Review (Hindi version) by
the Government on the work-
ing of the Tamil Nadu Agro-
Industries Corporation Limited
Madras, for the year 1977-78.

THE MINISTER OF STATE IN THE ©) (@)
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : On behalf of
Shri Arif Moh, Khan, 1 beg to lay on the

Table—

(ii) *Annual Report (Hindi ver-
sion) of the Tamil Nadu Agro
Industries Corporation Limited
Madras, for the year 1977-78
along with Audited Accounts
and the comments of the

(1) A copy each of the following
papers under section 619A of thc
Companies Act, 1956 :—

(8) (i) Review (Hindi and English .
versions) by the Government Comptroller and Auditor
on the working of the West General thereon.

Bengal Agro-Industries Corpo-
ration Limited. Calcuttn, for [Placed in Library. See No. LT—7427/83]
the year 1979-80.
(d) **Annual Report (Hindi version)
(i) Annual Report (Hindi and of the Tamil Nadu Agro Industries

English versions) of the West
Bengal Agro-Industries Corpo-
ration Limited, Calcutta, for
the year 1979-80 along with
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.

[Placed in Library. See No. LT—7425/83]

(b) (i) Review (Hindi and English
versions) by the Government
on the working of the Orissa
Agro-Industries Corporation
Limited, Cuttack, for the year
1978-79.

(i) Annual Report (Hindi and
English  versions) of the
Orissa Agro-Industries Corpo-
ration Limited, Cuttack for
the year 1978-79 along with

(e)

0]

Corporation Limited, Madras, for
the year 1978-79 along with Audi-
ted Accounts and the comments of
the Comptroller and Auditor
General thereon.

**%Annual Report (H indi version)
of the Tamil Nadu Agro-Industries
Corporation Limited, Madras, for
the year 1979-80 along with Audi-
ted Accounts and the comments of
the Comptroller and  Auditor
General thereon.

(i) Review ( Hindi and English
versions ) by the Government
on the working of the Tamil
Nadu Agro-Industries Corpo-
ration Limited, Madras, for
the »ear 1981-82.

(ii) Annual Report (Hindi and
English versions) of the Tamil

*EBnglish version of Review and Annual Report were laid on the Table on 27th
March, 1980,

*#Review, both in Hindi and English and English version of the .Annual Report were
laid on the Table on the Ist December, 1980.

**¥Review, both in Hindi and English and English version of the Annual Report were
laid on the Table on the 27 April, 1980.
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Nadu Agro Industries Corpo-
ration Limited, Madras, for
the year 1981-82 along with
Audited Accounts and the
comments of the Comptroller
and Auditor General thero;on.

(2) Six statements (Hindi and English ver-
sions) showing reasons for delay in laying
the papers mentioned, at (a) to (f) of
item (1) above,

[Placed in Library. See No. LT. 7427/83]

Review on and Annual Report of Water
and Power Consultancy Services (India) Ldd.
New Delhi for 1982-83 Annual Report of
National Institute of Hydrology, Roorkee for
1982-83 and a Review on the Working of the
said Institate for 1982-83.

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA) : 1 beg to lay on the
Table—

(1) A copy each of the following papers
(Hindi and English versions) under
sub-section (1) of section 619A of
the Companies Act, 1956 : —

(i) Review by the Government on
the working of the Water and
Power Consultancy Services
(India) Limited, New Delhi,
for the year 1982-83.

(ii) Annual Report of the Water
and Power Consultancy Ser-
vices (India) Limited, New
Delhi, for the year 1982-83
along with Audited Accounts
and the comments of the
Comptroller and Auditor
General thereon.

[Placed in Library. See No. LT-7428/83]

) (1) A copy of the Annual Report
(Hindi and English versions)
of the National Institute of

Hydrology, Roorkee, for the

year 1982-83 along with
Audited Accounts.
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(i) A statement (Hindi and
English versions) regarding
Review by the Government on
the working of the National
Institute of Hydrology,
Roorkee, for the year 1982-83,

[Placed in Library. See No. LT—7429/83)

Explanatory Statement giving reasoms
for immediate legislation by the Punjab
Panchayat Samitis and Zila Parishads
(Temporary Supersession) Amendment Ordi-
nance,

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : 1
beg to lay on the Table an explanatory
statement (Hindi and English versions)
giving reasons for immediate legislation by
the Punjab Panchayat Samitis and Zila
Parishads ( Temporary Supersession) Amend-
ment Ordinance, 1983.

[Placed in Library. See No. LT—7430/83]

Delhi Sales Tax (Third Amendment)
Rules, 1983 and Notifications under Central

Excise Rules, 1944.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : 1 beg to lay on the
Table—

(1) A copy of the Delhi Sales Tax
(Third Amendment) Rules, 1983
(Hindi and English versions) pub-
lished in Notification No. F. 4
(96)/83—Fin (G) in Delhi Gazette
dated the 28th November, 1983
under,_ section 72 of the Delhi Sales
Tax Act, 1975.

[Placed in Library. See No. LT—7431/83]

(2) A copy each of the following Noti-
fications (Hindi and  English
versions) issued under the Central
Excise Rules, 1944 :

(@ GS.R. 91 published in
- Gazette of India dated the 3rd
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December, 1983 together with

"an explanatory memorandum
making certain amendment to
Notification No. 117/82-CE
dated the 13th March, 1982 so
as to relax one of the condi-
tions for availment of the
excise duty exemption which
stipulates that the exemption
on air-conditioner, refrige-
rators and water coolers
under that notification should
be availed of by a ‘privileged
person’ within four months
from the date of his arrival
in India.

(ii) G.S.R. 902 published in
Gazette of India dated the
3rd December, 1983 together
with an explanatory memo-
randum seeking to invoke the
provisions of section 11 C of
the Central Excise and Salt
A:t, 1944 for remission of the
Excise duty liability on certain
iron and steel products for
the period from 20th January,
1979 to 8th April, 1979.

(iii) G.S.R. 903 published in
Gazette of India dated the
3rd December, 1983 together
with an explanatory memo-
randum seeking to extend the
facility of proforma credit
under Rule 56A of the
Central Excise Rules, 1944 to
recory players, record playing
decks or record changer decks
and paits thereof falling under
Item No. 37A of the Central
Excise Tarifl,

[Placed in Library. See No. LT—7432/83 .

Annual Report of Development Council
for Super Industry for 1982-83 and Review on
the working of the said Council for 1982-83,

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR M. S. SANJEEVI
RAO) : I beg to lay on the Table—

(1) A copy of the Apnual Report
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(Hindi and English versions) of the
Development Council for Sugar
Industry for the year 1982-83 under
sub-section (4) of section 7 of the
Industries (Development and Regu-
lation) Act, 1951.

(2) A statement (Hindi and English
versions regarding Review by the
Government on the working of the
Development Council for Sugar
Industry for the year 1982-83.

[Placed in Library. See No. LT~ 7433/83]

12.05 hrs.

COMMITTEE ON SUBORDINATE
LEGISLATION

Twenty-third Report

SHRI R.S. SPARROW (Jullundur) : 1
beg to present the twenty-third Report (Hindi
and English versions) of the Committee on
Subordinate Legislation.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Reported discovery of an international gane
engaged in printing fake Indian currency notes
at Bangkok

SHRI MOHAMMAD ASRAR AHMAD
(Budaun): I call the attention of the Minister
of Finance to the following matter of urgent
public importance and I request that he may
make a Statement thereon :

“The reported discovery of an inter-
national gang engaged in printing fake
Indian currency notes at Bangkok and
the steps taken by Government in the
matter.””

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
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JANARDHANA POOJARY) : Mr., Speaker
Sir. The Calling Attention Notices seem to be
based on the news item which appeared in
the Hindustan Times dated the 12th
December, 1983.

2, According to the information received
from the Bombay Police, the Sahar Police
Station, Bombay had arrested a gang of six
persons allegedly connected with the film
industry on 21st November, 1983 for posses-
sion and circulation of forged currency notes
of Rs. 100 denomination and registered a
case against them under Section 489 (B) and
(C) of the Indian Penal Code. Earlier, on
19-9-83 and 24-9-83, the Crime Branch, CID,
Bombay had arrested four persons, of whom
one is film actor, for possession and circu-
lation of forged currency notes of Rs, 100
denomination amounting to Rs. 4,24,200. A
case against them has been registered under
Section 489 (B) and (C) read with Section
120-B of the Indian Penal Code. Since June,
1983, the CBI has also registered 8 cases of
counterfeiting of currency notes of Rs. 100
denomination. Investigations into all these
cases are in progress.

3. 1t is believed that the source of manu-
facture of the counterfeit currency notes
detected by CBI since June, 1983 and one of
the cases being investigated by Bombay Police
is somewhere in Thailand. These cases are
being investigated in collaboration with
INTERPOL.

4. 1 wish to take this opportunity to
allay the apprehensions of the Members about
the existence of a large number of counterfeit
100 rupee notes in circulation in the country,
Cases of counterfeiting of currency notes are
detected from time to time by the CBl and
Police Departments of the State Governments
and prosccutions are launched wherever
necessary. The Reserve Bank of India have
cautioned their Offices and Currency Chests

_to exercise greater care while examining 100
rupee notes No efforts will be spared in
conducting effective and expeditious investiga-
tion into these cases and prosecuting those
guilty of any offence.

5. In conclusion, I wish to assure once
again the Hon. Members of the House that
Government fully share the concern of the
Members of the House about the counter-

feiting of currency notes of 100 rupee denomi-
nation and are taking all necessary steps to
complete investigation against the persons °
guilty so that prosecutions may be launched
against them.

5t AT AT qgHT - A
HERy, €l § @ g T8¢ Famar 1I|r
R 5 9q ax frad dew T v W
T AT Feguuw T & | fad awad v
% fhar mar & o 9% ary & ot #g7
war 3 fs 3edtimm & @ 2, swele
F3 gt ag A8 ATYA | 7€ I3-a8 g
¢ agi 5 &% AT I § AT a7 gwy
&, 9% graed W g9 waade, gfraa
AT a1 12T waAAde ¥ faw 1983 ¥
TS A ZfE 100 WA F &F AT
IAF AT A0 qFE A FfEw SR
FT-FTT FEIE g, @F TR § §9
agt sgraar & |

12,07 hrs,

[MR. DEPUTY SPEAKER in the Chair)

T ag Wt oitdwa & fF BT gan
g7 ) § arAar Agar g fe oag s
oY & frad waddz &) ag aqrar fr
IGT SAIRT I A &, PTG Gw
MeE A 9T w &, Rvad 1 g9y @I
SYTET WRWIT g grar Ifgn ? 7 guy
ag aqrar 14T g & sradt ool ¥ o
gt fasft &t @ & ag aarar w ¢ s
ALY 3 qF  FIqEIE g Uy ?
q5 AERT T ral HY Fq@rd ar § g

g an|

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI1
-JANARDHANA POOJARY) : We
have already meationed in the main reply ’
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about the seizure and how many persons

- were arrested. The arrested persons were
released by the court. Even though it is
a non-bailable offences the court has got
the discretion, and it has released them,
in spite of the fact that we opposed the
bail. So far as the number of cases is
concerned, I can give the figures right from
1980. 1In 1980 the number of cases reported
was 1,075 and the number registered and
investigated was 813, The number of pieces
secized was as follows :

Rs, 100 notes ... 10,338

Rs. 50 ,, .. 1047
Rs.20 ,, .. 2,780
Rs. 10 ,, ... 4,445
Rs. § 0 e 67
Rs. 2 e 4,025
Re.1 ,, .. 21

In the year 1981 the cases reported were
802 out of which 756 cases have been
registered and investigated. The details of
the number of pieces seized are as follows :

Rs, 100 notes ... 8,263

Rs. 50 s .. 382
Rs, 20 ,, .. 2,757
Rs. 10 ,, ...2,679
Rs. § . 132
Rs. 2 ,, .. 316
Re. 1 ,, 10

In 1982, 1,338 cases have been reported.
The number of cases registered and investi-
gated is 1,065. The details of the number
of pieces seized are as follows :

100 Rupee notes . 12,225
50 . 42
20 . e 5,077

10 - o 2,284
5 . 34
2 ” 76
1 . 4

*

In the year 1983, so far, as on 30.11.83
for the last 11 months, 1,124 cases have

been reported. Cases registered are 536.

100 Rupee notes seized ... 11,404 pieces

50 " . 370 ,,
20 ”» .. 1,582 ,,
10 » - 2,028,
5 . 58 ,,

" . 124,
1 " 2,

In the year 1983 the cases that have
been registered have come down in
numbers,

MR. DEPUTY SPEAKER : Very good,
they have not gone up.

s} SgERT ARUT AR T AN
M &7 TEA FsguaT FAE T4 qF
gga 1y 3 ) fafreer g & sy g fe
AT F1¢ SUIT Eeed Ag AW W, W
fau Fra71 ®1 qq4qA I ATAGFAT ALY
g1 afew o°% s & gaT A A
#1 A121% AT YU AT §T T FS
gza gy an &1 fafaeex arge 7 ag aff
aarar ¢ fe faaq afaw AT g, |
gai ¥ fedy & gom g€ aradi ) ac
gufet #1 @&q awr faad, @) a8@q
oy ¥fawr & w7 iy, afwes F Fg TQ

g1

SHRI JANARDHANA POOJARY : Sir,
the value of the pieces seized in the year
1982 is Rs. 12,57,920. In thej year 1983,
so far, for 11 months the value of the
pieces is Rs. 12,10,790.

Regarding the convictions, even if a
case is reported in the year 1983, the person
concerned will be convicted or acquitted
after one or two years. 1 can say here
some of the cases about conviction.

In -the year 1980, one person was oon-
victed for 7 years, rigorous imprisonment
and another person was convicted for six
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months’ rigorous imprisonment and a fine
of Rs. 500/-. In another case a person
was convicted and fined Rs. 300/-. In
another case one person was convicted for
2 years with rigorous imprisonment and a
fine of Rs. 500/-, in default of fine, 2 months,
rigorous imprisonment. Similar cases are
there.

SHRI MOHAMMED ASRAR AHMAD :
In how many cases people were convicted
and how many cases were registered ?
When there are thousands of cases registered
and investigated, the persons convicted were
only 1or 2or 3or 4 during these five
years,

MR. DEPUTY SPBAKER : It is all
right. Now Mr. Vikram Mahajan—absent.
Mr. Harish Rawat—Absent. Mr, Virdhi
Chander Jain.

st AT AW APRA : AR FATA
&1 srqra Ot fasan srfga

MR. DEPUTY SPEAKER : He has
already replied.

SHRI MOHAMMAD ASRAR
AHMAD : He has not replied.

o afaw o freid g€ wawNIT gu
T FaF wrgma fweE faa wf, afss
ot fad e aiw Hfawr ¥ g awmr
afger &1 a1 gar ? Far A wew X f¥u
7T ?

MR DEPUTY SPEAKER: Can he

interfere with the judiciary ? It is left to
the judiciary to commit people.

SHRI MOHAMMAD ASRAR AHMAD :
But we must have the information.

MR. DEPUTY SPEAKER : He has
already given you something. Yes,
Mr. Virdhi Chander Jain.

(Interruptions)

MR. DEPUTY SPEAKER : He cannot
interfere. Conviction is left to the court,
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and he has said something, as some infor-
mation is available. 1f you want full details
of people coavicted...

SHRI MOHAMMAD ASRAR AHMAD :
No, no. I want to make this clear. Out
of the cases investigated, in how many cases
conviction took place ? That is the question.

SHRI JANARDHANA POOJARY :
Sir, the Hon. Member will appreciate that
this information has to come from all the
courts throughout the country and it is left
to the discretion of the court. So far
as the Government is concerned, if it is a
law and order case also they have to prose-
cute with seriousness, they have to take a
lot of interest in the prosecution, ~they

-should also take a lot of interest in leading

the evidence. After all, the judgement is to
be given by the court after evaluating the
evidence. We cannot interfere so far as
conviction is concerned.

And so far as numbers are concerned
in how many cases conviction is secured and

MR. DEPUTY SPEAKER : You can
collect information from the States and
send it to him.

it gfg wer ¥ (ITTAR) : SaTEAE WERT,

qgi I Y SATATHIT SEATE &G far
2 ag 12 frawa< 1983 & fegwam argew’
# 7ga F AT 9% far qay § ) WA
gt S ¥ agf g A w919 fear & A
Y egve § f aga wfas a@r & 100 ®9Q
% i FAY Agw gafaq § 1 w9 ag
Rrrg ot § ¢ fF fraa et Aizw owd
g | & st argar § fE S dieE A
q%E ST W@ &, S9% gr¥a g § §f wEH
fag s @ & st ot sfama g @ g
W AR ¥ |1 A JrAwrd g 6 ag
waif Wi frg Tqmw 9T awTg oA § ? W
g W1 AT §TEAT AT & A I9W
I1awT FA1 qwear sra g€ ?
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A aa & ag W AT wgan g
f& st WRAfetsm aar ¢ & sEE
WA fFU 91T g e wrsAET asd
qAE § WIT FWT & a1 adf ? &1 07
fog 9 & sA% 50 9w wfawma g
g ar 40 9§ FHar &, graifs gawr
frora gRfmadt s g, 9v+g aft se-
AR FIFE A AE ¥ FIST FV H5e
gl ®var g a1 €Y. wa. §f. vy, 9. &1 @
& gfaw snfesv aru afz gateeiam ad
graT & O SE¥ F@ @UT g %3 § A
wlagws 98 g1 T AT T@ graew §
AT F1 qAIAUT qaeqT FT W@ L 7

drad a@ & ag sraar gar 4
gad fHd 1% qraT 1 grw Q1 ag & ?
gt fe smard W g i g, gad
THTH, ATEHE, ATSAT & 319 qAIGr 747
&1 a1 B GRT qTEeq 9FE Ag g Ay
99 W F AT ST { ST § F I I8AT
TG FT @ g fMeAY awg @ aqy @
wsE diga # wmafawr @ @ @
aiffea @, 9 & & ggT B4l §-3Id
gy § W1 I q §Ewd

|IgATI

@y WY fegfa ¢ fa smawr &
FrArEa. T gae &l 1 fe-wfamgy
fean sTg AT fEATR T &1 4FE ® AT
STE, @ FE ALATEC. 4T UE fedr gadr
QY F g 3T FST AIZH FOGIU TW
2 Y wqenarr 1 fe-@famay a@
FT s9g 7@ fFar wr @ g ¢ o
grasg ¥ ot & w= @gizg & amsd
AT E |

THH qra-a1g § ag W fadeq w0

wrar g fv za 2w § wgt 7c afeeg
A osEFER AS 2, ww yrafaal &y

FAdt AT FAAN &7 FQAFT AR
7 & 1 & S wIgaT § gTeTT A sraeht
MNT qgqmT & IR & w747 ofswfad &
& tean, fafasT a1 agard & wreaw
¥ 7 graey § wuy ofeafed g€ @ ?

& qg $ga1 g g e sqa argw
afewfad 1 wifgq fe fem swre
gt diz grat &« qfy . ofewfad
®LIR E O Sgd ey Fr wafa B
g?

¥ ag M ams T § R
TegFmd ¥ fadt qaAde afefoae
ar frod 5 aifefaas ar fed) sa9-
M wFargw A 27 fag gwe
F a2 A AT FEIE N G R,
ar sa% faars ag FuwAw fasnfet
uFe &1 qf g geArd wid & 7 afe
197 IF FqT F fAars A & B,
a1 @ feas FAq 2, f9a¥ s
FIAIE T §

T I 8, M g3 A gE g,
IAFHT A G S 79 39

SHRI JANARDHANA POOJARY :
Sir, so far as the involvement of foreign
nationals are concerned, two Thai nationals
were involved according to the investigation.
But no power is involved. Thai Government
is not involved. This is the involvement of
criminals or we can say counterfeiters.
These notes have been brought from
Bangkok, Thailand to India in collaboration
with the criminals of that country. So, I
want to allay the apprehension and I want to
clear the doubt in the mind of the nation or
in the minds of the Hon. Members or people
that there is no involvemen: of foreign hand.
So far, the investigation disclosed no involve-
ment of foreign hand. That is what I want
to make very clear.

So far as the involvement of Reserve
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Bank officials and Government officials
is concerned, the investigation disclosed no
involvement of Reserve Bank officials and
also the Government officials, At the same
time, I want to make it very clear that -if

there is any involvement, we are not going

to suppress the fact from the House and
from the nation also. We would give the
details. But so far, there is no such involve-
ment. That should be made clear and I
want to repeat it also.

So far as publicity is concerned, more
publicity is going to be counter-productive
also. If we give more publicity on TV or
radio or newspapers also, then it will create
panic in the minds of the people that more
counterfeit money is in circulation. But it
is not like that. We cannot give exact
. number of counterfeit notes in circulation.
But at the same time, we can say from the
seizures made and the cases reported that
the number of counterfeit notes in circula-
tion is not big and it is not in good number
also. That is why I can say that about the
publicity, it is better not to keep on harping
on that and too much publicity would go
into counter-production also.

So far as the National Security Act is
concerned, we are examining it. But at the
same time, I can tell the Hon, Members that
here only in this House at the time of
passing the National Security Bill, the
Opposition came stating that we should not
apply. Any way, in these cases and in the
criminal cases, we are considering and
examining it So far as the number of
cases reported is concerned, I have already
given the number and also stated the
number of seizures that have been made in
the course of investigation, in the particular
casc and also in the earlier case.

So far as the number of cases that
ended in conviction is concerned, I can say
that as far as the Government side is
concerned, we are taking a lot of interest.

We are seriously concerned with the
development of the case in the court also
and we have to keep in mind the fact that
the cases are being registered in the States
also. That is State subject. In such cases,
1 appeal to all the State Governments also
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to take interest in the prosecution and also
to take interest in the investigation.

So far as the CBI is coacerned, it is
manned by people of integrity and efficiency.
They are competent people and they are
looking after that. We are proceeding with
seriousness so far as the investigation
and prosecution is concerned.

So far as the conviction is concerned,
we are securing the. conviction. After that,
you know, in a criminal case, if some body
creates doubt in the mind, a reasonable
doubt, that is sufficient to acquite the cases.
So, it is left to the discretion of the court
and it is for the court to look into that.

1 do not think that other points are left.
1 have covered many of the questions raised
here.

MR. DEPUTY SPEAKER : Now we
take up legislative business.

12.26 hrs.

LIFE INSURANCE CORPORATIONS
BILL*

SHRI JANARDHANA POOJARY :
1 beg to move for leave to introduce a Bill
to provide, with a view to the more effective
realisation of the objectives of nationali-
sation of life insurance business, for the
dissolution of the Life Insurance Corpo-
ration of India and for the establishment of
a number of corporations for the more
cfficient carrying on of the said business
and for matters connected therewith or
incidental thereto. ;

MR. DEPUTY SPEAKER : Motion
moved.

«That leave be granted -to intro-
duce Bill to provide, with a view
to the more effective realisations of
the objectives of nationalisation of
Life Insurance business, for the
dissolutions of the Life Insurance
. Corporation of India and for the
establishment of a number of

" *Published in Gazette of India Bxtra ordinary Part II Section 2 dated 19.12.1983,
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Corporations for the *more efficient
carrying us of the said business and
for matters connected therewirh
or incidental thereton.”

Shri Sunil Maitra.

SHRI SUNIL MAITRA (Calcutta North
East) : Sir, I rise to oppose the introduction
of the Bill.

My first ground of objection is that it is
beyond the legislative competence of this
House to go in for having enactment of this
piece of legislation.

Clause 64A of the Bill states that :

“An employee of the Corporation
shall not be a member of or be
otherwise associated with any poli-
tical party or any organisation
which takes part in politics nor
shall he take part in, subscribe in
aid of, or assist in any manner,
any political movement or activity,”

Then, in the Explanation part, it has
been stated :—

“The display by such person, on
his person, vehicle or residence, of
any electoral symbol shall amount
to using his influence in connection
with an election within the meaning
of this Section.”

I think that the Hon. Minister is not
aware of the fact that previously the staff
regulation of the Life Insurance Corporation
of India used to have a particular regulation
which was meant to prohibit the employees
from becoming members of political parties
or indulging in political activities, or indul-
ging in electioneering or in election campaign,
Subsequently, there was the case which went
up to the Supreme Court of India. The
case was between Shamlal and All India
Insurance Employees Association V. Union
of India wherein the Supreme Court of India
had given the judgment that Life Insurance
Corporation employees were the employees
of the statutory corporation and were fully
entitled to be members of the political party
and to take part in electioneering.
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This particular provision in the Bill
which is being sought to be introduced
today unequivocally and unashamedly flouts
the judgment and the decision of the
Supreme Court. This House cannot arrogate
to itself the right to subvert or flout the
judgment of the Supreme Court of India.

Therefore, this House does not have the
competence to go in for the enactment of
this particular piece of legislation.

My second ground of objection is that
in this Bill it is said that Life Insurance
Corporation of India has beeome too big
and it is not manageable. Therefore, they
want to split or break up the Life Insurance
Corporation into five independent corpora-
tions so that they can manage.

You are aware that the Life Insurance
Corporation of India today has only 940
branch offices whereas the State Bank of
India today is having 6,047 branch offices,
If with 6,047 branch offices the State Bank
of India can be deemed to be a manageable
unit or a manageable institution, why on
earth does the present Government think
that w'th merely 940 branch offices the Life
Insurance Corporation of India is not a
manageable unit ? Therefore, the excuse that
has been doled out is a lame excuse. 1
think, the Life Insurance Corporation of
Ind‘a is being managed very efficiently and
it has not become unmanageable. Therefore,
there is absolutely no need to split up the
Life Insurance Corporation of India. There-
fore, on this ground also 1 oppose the intro-
duction of this Bill.

Thirdly, in the Bill it has been stated...

SHRI MOOL CHAND DAGA (Pali):
He has only to question the legislative com-
petence under rule 72...

MR. DEPUTY SPEAKER : He started
with that. You were not here.

SHRI SUNIL MAITRA : Thirdly, it
has been stated in the Bill that splitting up
the Life Insurance Corporation into five in-
dependent units will enable each Corpo-
ration to intensify the rural business. So
far as L.I.C. is concerned, when it was
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formed in the year 1957, the amount of

rural business of the Life Insurance Corpo-
ration was less than five per cent and as per
the 1981-82 Report of the L.I.C., rural busi-
ness has gone up to 32 per cent, and when
the 1983-84 Report comes, I am sure it will
be round about 38 per cent, Therefore,
this excuse is also a lame excuse and I
object to the introduction of the Bill on this
ground also.

My fourth point is, they say that some
element of competition will be injected if
instead of one Corporation it is split up into
five Corporations. There are umpteen
number of institutions in this country, inclu-
ding government departments against whom
the Life Insurance Corporation has to
compete in order to get one single life insu-
rance policy. It is the policy of this
Qovernment to invest about 90 per cent,
89.4 per cent to be precise if we take the
1981-82 Report and accounts of the Corpo-
ration and 89.4 per cent of the total inves-
tible funds of the Life Insurance Corpo-
ration has been invested in the public sector
or in the cooperative sector whose return
is...

SHRI MOOL CHAND DAGA : Sir,
Rule 72 does not permit him to say all this.
I am on a point of order, Sir, What does
rule 72 say ? He is making a speech...

SHRI SUNIL MAITRA : I am making
a brief statement of points.

SHR1 MOOL CHAND DAGA : Rule
72 reads :

“If a motion for leave to introduce
a Bill is opposed, the Speaker, after
permitting, if he thinks fit, brief
statements from the Mcmber who
opposes the motion...

Provided that where a motion is
opposed on the ground that
the Bill initiates legislation outside
the legislative competence of the
House, the Speaker may permit...”

Only this point can be raised, Why is
he making a speech ? :

SHRI SUNIL MAITRA : What is
pinching you ?

MR. DEPUTY SPEAKER : You read
the proviso fully :

“Provided that whero a motion is
opposed on the ground that the
Bill initiates the legislation outaide
the legislative competence of the
House, the Speaker may permit a
full discussion thereon.”

I have not permitted a discussion. First,
he started with legislative competence...

SHRI MOOL CHAND DAGA : He
has taken more than seven minutes.

MR. DEPUTY SPEAKER: 1 will
ask him to be as brief as possible,

(Interruptions)

SHRI MOOL CHAND DAGA : He will
have the chance of making long speeches.

SHRI SUNIL MAITRA : Don't doubt
my capacity. I can make a long speech and
I will if and when it comes up. I am only
touching the points now.

MR. DEPUTY SPEAKER : You must
know that Mr. Sunil Maitra was an
employee of the LIC. Therefore, his views
have got to be respected. 1 want to hear his
speech also. He was a worker in the Life
Insurance Corporation. Therefore, special
preference has to be given to him.

SHRI SUNIL MAITRA : Out of the
total investible funds of the Life Insurance
Corporation of India, as per the 1982-83
account of the L.I.C. 89.4% was invested in
the public and cooperative sectors. Out of
the 829 of the earnings, for the year 1981-82,
the interest earned was 8.55% whereas in
the banking sector, it was more than 15%.
It is because of the Government's policy.
So, if the Government wants to give better
amenities to the policyholders, then, their,
investment policy should be changed. But
Sir, I am one with the Government and the
Governmental policy that the L.LC.
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investments are for a social purpose. For
drinking water, sewerage and so on, they
are doing that. Therefore in terms of invest-
ment, the policyholders are getting less
bonus. Therefore, the policy of the L.I.C is
not to reduce the premium. The amount on
the L.I.C. return to the policyholders is
less. Therefore, that the L.I.C. should be
split into five zones to give more amenities
to the policyholders is bogus. On this
ground, also, I oppose the introduction of
the Bill.

Now, Sir, the Government of India had
invested Rs. 5 crores when the L I.C. was
born. Out of this investment of Rs. 5 crores,
Government of India has already received
Rs. 97.14 crores by way of valuation
surpluses and in the biennial valuation
ending on 31-12-1983, Government of India
is going to receive not less than Rs.3S crores.
That means on an investment of Rs. §
crores, in the month of January, 1984,
Government of India will be receiving round
about Rs. 130 crores on an investment of
only Rs. 5 crores. If today the Life Insurance
Corporation of India is to be split up into
five zones then, invariably, this valuations
surplus would go down. If this goes
down, each Corporation will be having
separate bonus rates for the policyholders
say, the bonus will be Rs. 2§ for an endow-
ment policy in the Eastern Zone Corporation
Rs. 33 in the western zone corporation and
Rs. 38 in the Scathern zone corporation.
That means, ultimately, the Government
will come to the conclusion that because
zone (a) and (b) of the Corporations
out of five zones of the Corporation
are not as much profitable as zones
(¢),(d) and (e) Corporations, zone (a)
and (b) of the Corporation should be
dismantled as a nationalised institution. Sir,
I have a lurking suspicion in my mind that
this Bill has been introduced to ultimately
destabilised and denationalise the L.I.C. if
not wholly, at least, in part. If out of the
five corporation of the LIC formed after the
split, two or three are in the red or they
do not show as much profits as the other
corporations, then a cry will be raised from
the private sector that because these two
Corporations are not as profitable as the
rest of them, these may be handed over to
the private sector. Again this cry will be
raised let there be a competition between the
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private and public sectors. This is the first
step towards dismantling the nationalised
institution,

Therefore, Sir, I oppose the introduction
of this Bill and 1 shall go on opposing it tifl
the last ounce of my strength and the
strength of my party as also the strength of
the working class and on the basis of the
strength of the L.1.C. employees.

MR. DEPUTY SPEAKER : Prof.
Dandavate—not present. Shri Ramavatar
Shastri. I think you can sit and speak You
are still not well. Though I am not a
doctor, I can understand that. You can sit
and speak. I know you will be very short
in your speech.

SHRI RAMAVATAR SHASTRI
(Patna) : Sir, this will be my very short
speech.

§ dfreg m frm fadas & gu
wfra %% F1 @ fade @ g
#1f% qi7 feeal ¥ fanfom s73 3, @@
I B W afy @R ) gz faquw
qATAAF, HZLEST, Ffaywqe, sAaifre
qUAAT 9T T FIE amer, I ON
qAATT AN ArgaT F IARY arE,
fram fade, ftar s a=d & e
TT SEIFE AT, F1AAT gfer ¥ waenre
aifas A% 4717 q1ar  q9r UsAgET
w1 AT F FAA F7 AT ) TN
foa 3g8sai Al 9ot a% o€ § <% ox
#1 Y qf 7y vl afew 9ed T 3w
u qqifa F1 qE@EAYT EF FAT ok
ATHIT AT A ¥ IV 98 IFY | wEerAa
& A AT 9T F FEAR T g9t oy
siaw ) g ¥fwar w4 AN fawifo
FT TEU AFT FTHTT AAT FE®T AT
21 9wy fadas &% sa% fagdq 2,
vFT FA 7 w4 N Q@ @Y sar g e
g o fom ) qofa: gaw wy
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fear o¥ | 7o fagaw @1 g@ oW W
ST F§ ®W KW I 45 AT
FHAIE X AT FE@T & TE@F GV
s anifgs @REst & afawe @
g% S7g qarat #1 feafs § amwx
war g aey fegai & fag 3 frelt @
A IF T F THAd

staw T fow &1 qigw Wi E
giex &1 fade @1 1961 ¥ owWE
F4d1, 1968 ¥ wamafaw gme afafs
FT FARTA T AT 1969 H FHET AT
FHREA 7 TN FEAT JE o
o Wo HT AFY & | AT & A, A
& #¢ facg #f@Y sk wae a@=
qfveq JqTET AT AgE W T AFTT &
quETETa F gWEl H1 §aT H @I *T
qF ¥ 79 1979 9% feet W RS A
9 JET qE FT g4 FF o ar

The Era Sezhiyan Committee has
opposed the formation of five independent
Corporations competing with one another
through out the country which would add to
the cost.

AF W TFT F WA AT
€T §F ¥ gvgw gofeqa gd @ Fagsr
fraao gad 99 1973 # ®We dF A6
gfogar uae, (955 § GAIEA FW FT
ferwr | avwrT dyaq @91 F197 1956 §
W YA garya ®& 333 #r wifa
W aFAl § ) o §Wowesl & @y faw
qAY ¥ AW a@’ﬁa g & Ig 39 9A-
faeY fagas &1 amg FT I AT I
F1€ W FFAE 77 F 9g9 39 fadas
QT JARd grg F7A ¥ fog @ gqifee
FE |

SHRI ANANDA PATHAK (Darjecling) :
Mr Depl..nty Speaker, Sir, I oppose

this Bill tooth and nail. The reason for
that has already been stated by Mr. Sunil
Maitra. This Bill is against the interests of
our country, the interests of the employees
and also the policy holders. Therefore, 1
oppose this Bill tooth and nail.

SHRI P.K. KODIYAN (Adoor) : Mr. Deputy
Speaker, Sir, I oppose the introduction
of this Bill because this Bill will not achieve
the aim for which it has been introduced.
In the Statement of Objects and Reasons it
has been stated that the insurance coverage
should be spread to the rural areas in a
larger measure but the splitting of the
Corporation into five separate corporations
will lead to intensive competition among the
units, Those units will go on concentrating
more and more in the urban areas because
there is more scope for attracting more such
business in the urban areas. Naturally this sort

of intense competition among the units will
be only at the cost of insurance work in the
rural area. Insurance in the rural area
entails heavy expenditure. Naturally there-
fore this competition between these five units
will result in utter neglect of this insurance
work in the rural area. There is also
another danger. There will be competition
between the various units not omly in
canvassing the Life Insurance Policies in
their respective areas. For various reasons,
each zone will have the right to canvass
policy not only within the jurisdiction
of the zone but they can canvass
in all part of the country. Even
the Era Sezhiyan committee has not recom-
mended such a thing. It has opposed any
kind of competition among units, if such
units are set up as a result of its recommen-
dation. So, it goes against the spirit of the
recommendation of that committee. Their
recommendations are actually being distor-
ted. Also Section 68 of the Bill overrides
previous agreements, awards and settlements
on industrial disputes between the manage-
ment and employees. The Central Govern-
ment is being given this power. This
overrides all previous Acts, awards, settle-
ments etc. This entirely eliminates the
process of negotiation between management
and employees under industrisl disputes
enactment, the facilities which . are available
to’all the other employees of the public
sector undertakings. Therefore, it discrimi-
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pates against these employees. It takes
away the right of collective bargaining,
collective benefit to the employees. So, in
that respect, it is an anti-labour measure. It
will only lead to more and more of indus-
trial temsion, This will not help in the
smooth functioning of the corporation.
This will not help in discharging its main
responsibility, that is, canvassing more life
insurance business.

Therefore, this Bill goes against the very
aim of increasing the life insurance business,
which the Hon, Minister wants us to
believe.

Therefore, I oppose the introduction of

this Bill.

SHRI KRISHNA CHANDRA HALDER
(Durgapur) : May 1 say something? I
wish to make a submission.

MR. DEPUTY SPEAKER : Not now.
You may speak when your turn comes to
speak on the Bill. You may speak when
your party likes you to speak.

Now, the Hon. Minister.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : Sir, at this
juncture we have only to sce whether
Parliament is competent to undertake this
legislation or not. Now, if you kindly
look into the subject-matter of this Bill, you
will see that the subject-matter of this Bill
is relatable to Entries 43, 44 and 47 of LWI
of the Seventh Schedule of the Constitution.

I do not think, it is necessary to refer to
the Constitution.

SHRI SUNIL MAITRA : What about
the Supreme Court, judgement ?

(Interruptions)

SHRI JANARDHANA POOJARY :
We can decfinitely say that Parliament is
competent to enact this legislation; there is
no doubt about it.

A number of points have beea raised by
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the Hon. Members about the spliting up of
the Corporation and whether this legislation
is beyond the scope of this Parliament.
Further, it was also stated that the decision
of the Supreme Court has been flouted, and
the contention that things are unmanage-
able, as it is, is not correct. A reference was
also made to the State Bank of India, and
it was stated that the rights of the workers
have been taken away and that it is against
the interests of the workers.

At the out set, I may state that the
present legislation is in the interest of the
employees of the Life Insurance Corporation
as also the policyholders. I do not
know, why the Hon. Members who have
been advocating decentralisation, are
advocating centralisation today.

(Interruptions)

Before nationalisation of the Banks,
there were 8262 branches in the country.
After nationalisation, the number has gone
up to 43,000, The branches have been
opened in the rural areas and consequently,
more employees have been employed;
promotion avenues have naturally increased.
It is obviously in the interest of the
employees; of course, it is not in the interest
of the union leaders. That is what I can
say...

(Interruptions)

Till 1980, there were 90 districts which
have aot been touched by the Life Insurance
Corporation, now the position is that only
57 such districts remain. We have not
reached the district of the Hon. Member so
far, We have not reached so many districts;
there are 30 many talukas where the life
insurance message has not reached, forget
the villages. The intentiomof the Govern-
ment is that the message of life insurance
should reach the villages and the rural
areas. If there is expansion of the activi-
ties of the Corporation, and a nunfber of
branches are opened, naturally it will be in .
the interest of the employees.

It has been said in the Parliament and
there have been a number of editorials also
about the standard of service h.avina gone
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down extremely. The policyholders are
pot getting the service as they should. The
Era Sezhiyan Committee had considered
this question in detail and made certain
recommendations. The Committee on
Public Undertakings of Parliament has also
gone into the matter in detail and made
certain  recommendations.. Both  these
Committees have recommended that this
organisation should be reorganised in the
interest of efficiency of the organisation as
also in the interest of the policyholders,
These are the clear recommendations of the
Era Sezhiyan Committee...

(Interruptions)

SHRI1 SUNIL MAITRA : This
Committec has rejected all these ideas,

SHRI JANARDHANA POOJARY :
It may not be palatable to you, but the
country will receive it gladly.

After all it is the duty of the Govern-
ment also to satisfy the people as well as
the employees. It is not the duty of the
Union leaders alone. It is the duty of the
Government also to clear the doubts of the
employees and we are doing it in the
interest of the employees. We want to make
it very clear.

SHRI SUNIL MAITRA : Mr. C. D.
Deshmukh rejected the idea. Sir, the Hon.
Minister is completely ignorant of Life
Insurance affairs. That way they are not
strengthening Life Insurance.

SHRI JANARDHANA POOJARY :
When the right time comes you will see
whether we are destroying it or strengthen-
ing it. Now, let me reply.

(Interruptions)

MR. DEPUTY SPEAKER : You must
allow him to reply. Hear him please.

SHRI SUNIL MAITRA : What is his
reply to the Supreme Court Judgement ?

MR. DBPUTY SPEAKER : You have
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raised many points. He is replying to them
one by one.

(Ihtcrruptions)

MR. DEPUTY SPEAKER : Let the
Minister reply. No interruptions please.
Should the Minister not say why he waants
to introduce the Bill? Should he not
justify the reasons for introducing the Bill
in the House ? You are opposed to the
introduction of the Bill. Should he not
from the Government side justify as to why
he is introducing such a Legislation ? Please
listen to him. I don’t like any interruption.
You have opposed the introduction for 35
minutes. Let him reply. I can’t ask him
to reply the way you want a reply.

SHRI JANARDHANA POOJARY :
Sir, I gave an example of the banks. When
the spectacular expansion in banks has taken
place, there has been an opportunity for the
Bank employees to get promotion. Now
within six to ecight years they are getting
promotion. Only in exceptional cases they
may not get one, but that opportunity has
been made possible because of the expansion
that has taken in the banking sector.
Similarly, if the Life Insurance Corporation
goes to the villages, there will be more
branches and opportunities will also be
more for its employees to get promotions.

Sir, in the Editorials and Letters to the
Editor columns of the newspapers there was
a criticism about the Policy Holder Service.

(Interruptions)

MR. DEPUTY SPEAKER : Mr. Maitra,
the Minister is not yielding, and you are
not going to solve amy problem.
You allow him to reply. You have got every
chance.

SHRI JANARDHANA POOJARY : Sir,
there was a criticism from the Opposition
parties and also the Era Sezhiyan Committee
stated that the Policy Holders’ Service is
deteriorating and that there is a need for
improving its efficiency. That is the recom-
mendation and it has been clearly stated in
the report of the Era Sezhiyvan Committee.
Shri Bra Sezhiyan is mot from the
Congress Party.
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MR. DEPUTY SPEAKER : For your
information Mr. Era Sezhiyan was an
employee of the Life Insurance Corporation
of India like Mr, Sunil Maitra.

SHRI JANARDHANA POOJARY : That
is an additional point for us. Not only that,
but also a responsible Committee of Parlia-
ment --the Public Undertakings Committee—
recommended its reorganisation. They also
stated that the Government should come
forward with a scheme to improve the
efficiency in its service. So, we have intro-
duced this Bill. Since it is going to be
referred to the Joint Committee of the
Parliament, all these points could be raised
there also.

Sir, my Hon. Friend has stated about the
Supreme Court judgment. In this connec-
tion I would say no specific provision was
there in the Life Insurance Corporation at
that time. That is why the Supreme Court
had given a judgment like that. Now, when
there is a specific provision iatroduced in
this Bill...

SHRI SUNIL MAITRA : There was a
specific provision.

SHRI JANARDHANA POOJARY : We
are not flouting the judgment "of the
Supreme Court,

(Interruptions)

wrHd WTEW | (AAAY) AR
¢ geoft ArFe AgY & | HIGA AGAY |
w7 & &, AT AIGFT FA S FT FATT W
AL TS |

(sammT)

SHR1 JANARDHANA POOJARY :
What has the Supreme Court Stated ? The
Supreme Court has already stated that the
Government would have the power to deter-
mine the terms and conditions of the service
of the employees. So, we have incorpo-
rated it. So, I don’t think there is any
substance in the arguments or contentions of
the Hon. Members. If at all they are
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interested in the improvement of the service
conditions of the employees and if at all
they are interested in the interests of the
employees and that of the policy holders, 1
I don’t think there is any material or sube-
tance to oppose it.

MR. DEPUTY SPEAKER : Th= ques-
tion is :

“That leave be granted to introduce
a Bill to provide, with a view to
the more effective realisation of the
objectives of nationalisation of life
insurance business, for the dissolu-
tion of the Life Insurance Corpora-
tion of India and for the establish-
ment of a number of Corporations
for the more efficient carrying
on of the said business and for
matters connected therewith or
incidental thereto.”

The Lok Sabha divided :

AYES

Division No. 2
13.13 brs..

Ahmed, Shri Gulsher
Ankineedu Prasada Rao, Shri P.
Azad, Shri Bhagwat Jha
Bairwa, Shri Bansari Lal
Bhagwan Dev, Acharya
Bhoi, Dr. Krupasindhu
Bhuyan, Shri Bhubaneswar
Birender Singh, Rao

Buta Singh Shri

Chennupati, Shrimati Vidya -
Daga, Shri Mool Chand
Dalbir Singh, Shri

Doongar Singh, Shri

Gehlot, Shri Ashok

Gogoi, Shri Tarun

Jain, Shri Virdhi Chander
Jamilur Rahman, Shri

Jena, Shri Chintamani

Jha, Shri Kamal Nath
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Kamla Kumari, Kumari
Kuchan, Shri Gangadhar S.
Kurien, Prof. P J.

Lakkappa, Shri K.
Mahendra Pradad, Shri
Mallanna, Shri K.
Mallick, Shri Lakshman

Mallikarjun, Shri

Misra, Shri Harinatha
Mohanty, Shri Brajamohan
Naik, Shri G. Devaraya
Narayana, Shri K.S.

Nurul Islam, Shri

Padayachi, Shri S$ S. Ramaswamy
Pandey, Shri Krishna Chandra
Panigrahi, Shri Chintamani

Patel, Shri Uttambhai H.
Patil, Shri Uttamrao

Pattabhi Rama Rao, Shri S.B,P.
Phulwariya, Shri Virda Ram
Poojary, Shri Janardhana
Potdukhe, Shri Shantaram

Prasan Kumar, Shri S.N.
Quadri, Shri S.T.

Raju, Skri P.V.G.

Ramamurthy, Shri K.

Ramulu, Shri H.G.

Ranga, Prof. N.G,

Rathod, Shri Uttam

Reddy, Shri K. Vijaya Bhaskara

Reddy, Shri P, Venkata
Sajjan, Kumar Shri

Sethe, Shri Vasant

Scindia, Shri Madhavrao
Shastri, Shri Dharam Dass
Shiv Shankar, Shri P.
Shivendra Babhadur Singh, Shri
Singh, Dr. B.N.

Soren, Shri Harihar
Sreenivasa Prasad, Shri V.
Sultanpuri, Shri Krishan Dutt
Suryawanshi, Shri Narsingrao
Swaminathan, Shri R.V.

Tariq Anwar, Shri
Thorat, Shri Bhausaheb
Tytler, Shri Jagdish

Vijayaraghavan, Shri V.S.
Yadav, Shri Ram Singh

Zainul Basher, Shri

NOES

Bag, Shri Ajit
Balan, Shri A.K.
Bhoopathy, Shri G.
Datta, Shri Amal

Giri, Shri Sudhir
Halder, Shri Krishna Chandra
Hasda, Shri Matilal

Jagpal Singh, Shri
Khan, Shri Ghayoor Ali
Kodiyan, Shri P.K.

Maitra, Shri Sunil
Misra, Shri Satyagopal

Modak, Shri Bijoy
Mukherjee, Shri Samar

Ngangom Mohendra, Shri
Pal, Prof. Rup Chand
Pathak, Shri Ananda’
Rajesh Kumar Singh, Shri
Riyan, Shri Baju Ban
Roy Pradhan, Shri Amar
Saha, Shri Ajit Kumar
Saha, Shri Gadadhar,
Shastri, Shri Ramavatar;
Shejwalkar, Shri N. K.
Singh, Shri B.D.

Sinha Shri Nirmal.

MR. DEPUTY SPEAKER : Subject

to Correction* the resuit to the division is

as follows ;
AYES : 68
NOES : 26

The motion was adopted,

SHRI JANARDHANA POOJAR

Introduce **the Bill. :

* The following members also recorded their votes.

Ayes : Sarvashri G.P Anuragi, Seth Hembiram, K. Kunhambn, Amarsingh Rathawa, Sobeng
Tayeng, Bishnu Prasad and Bajubon R. Kharlukhi.

Noes : Shri Kalapnath Sarkar.

-

*% Introduced with the recommendation of the President.
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13.03 hrs.

MATTERS UNDER RULE 377

MR. DEPUTY SPEAKER : Now we
take up matters under rule 377. Mr. Harish
Rawat is not here. Mr. V.S. Vijayaraghavan.

(i) Need to protect the interests of ‘Janata
Dhoti® weavers of Kerala.

SHRI V. S. VIDAYARAGHAVAN
(Palghat)* : The 20-Point Programme of our
Prime Minister lays great emphasis on the
development of the handloom sector.
Accordingly, the Government has formula-
ted a number of schemes to provide for
their economic development. It was with
this in view that the manufacture of Janata
dhoti was entrusted to the handloom sector.
There is a provision. for the Ceatral subsidy
to the tune of Rs. 1.0 per square meter.
However, the benefits of this scheme have
not reached thousands of poor weavers
workiag in the handloom sector in Kerala.
As a matter of fact, 90% of the Janata
dhori in Kerala is produced in Palghat
district. The primary cooperative societies
are engaged in the manufacture and the
Apex Society in marketing it. Unfortunately,
the Apex Society is not giving any benefits
to these primary societies. For instance
inspite of the fact that the scheme provides
for the supply of yarn at controlled rate,
and advance payment of wages, the Apex
Society has not given it during the last six
years, What is more, it is learnt that this
Society does not even pay for the goods
received from the societies. Thus, these
primary societics of poor weavers are
grouning under the burden of heavy debt.
On the other hand, statistics show that the
Apex Society has been earning a profit of
10% every year.

Therefore, 1 request the Government to
look into this matter and take mnecessary
steps to protect the interests of the poor
weavers of Kerala.
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(Ii) Declaring Trivandrum
International Airport.

PROF. P. J. KURIEN (Mavelikara) :
Trivandrum airport is one of the important
airports in the country. Besides a large
number of domestic flights being operated
daily from this airport, as many as 16
international flights are operated from here
every week. As a matter of fact, the maxi-
mum traffic to and from the Gulf countries
is from Kerala. However, the Trivandrum
airport has not so far been declared as an
international airport. The reason for not
doing so is said to be that this airport can-
not take bigger aircraft like B-747. DC-10
etc, But, the developmental works like
extension of runway, installation of approach
lights and telecommunication equipments
for night landing facilities etc, are being
carried out there. Thus, very soon, the
Trivandrum airport will be in a position to
take international aircraft of any type,

Airport as an

Besides, if the Trivandrum airport is
declared as an international airport, the
Malayalees working in Gulf countries will
be able to use the direct flights to
Trivandrum and thus escape the inconveni-
ence at Bombay airport. There is great
prospect of increase in the volume of traffic
at this airport.

Therefore, [ would request the Govern-
ment to take immediate steps to declare the
Trivandrum airport as an international
airport.

(iif) Demand for Selling up of a Ganga
Board to Control Floods.

SHRI ZAINUL BASHER (Ghazipur) :
Unlike the past, the floods in river Ganga
have become a regular feature. From 1978 to
1983, there were three devastating floods in
river Ganga, of the same magnitude as was
witnessed in 1916 and 1948. The floods
rendered millions of people homeless and
destroyed crops worth crores of rupees in
U.P. and Bihar. The floods, along with
the regular drought is the main factor
contributing to the economic baclk-wardness
of U.P. and Bihar, particularly eastern
U.P. and parts of Bihar. If the floods in
Ganga are controlled and if huge water

*The original speech was delivered in Malayalam.
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resources are developed for irrigation and
power purposes, the States of UP. and
Bibar will also seec economic prosperity.

No serious effort appears to have been
made by the Central and the State Govern-
ments for flood control. In fact, the flood
control measures would have cost less than
what the flood relief measures have cost
%0 far.

I urge upon the Government to set up
Ganga Board on the lines of Brahmaputra
Board which has been set up under and Act
of Parliament for preparing a comprehensive
master plan for the control of floods in
Brahmaputra Valley and development of
its water resources. River Ganga affects
much larger number of persons than the
river Brahmaputra. By setting up such
Boards, millions of people in U.P. and
Bibar will cross over the poverty line, and
the region will become economically
prosperous.

(lv) Demand to refix the eligibility age at 28
years for U.P.S C. Examinations.

st @Yo dto fag (HAT) : JTemE
qg1za, W F JFAGEAT FT ATHT 75
wfggs wr aiat & wgar 3 0 WH
qqET ¥ Tiai ®Y FF wenrd @, i
& dagas) F1 @ gyarafas danet &
qg=¥ &1 ¥ favr, 37 I w4t F) gfee-
A @I T 1978 § FATT FIHIT 7 4
@& &3, AT gra wrgifaa sarafas
g1t #Y qdersyi  gfenfam @7 &
fag afasaw g a1 26 & agrET 28
a9 T & 41 | 399 fAAwwET g sigT
& Fxgasi w1 aQee § aftufaa @7 &
afex aggr faw «x ¥ 1 aifaw
wfsargal & 120 grafror Fagaw foer &
&% § weafew free gu & 1 wigi § qraw
wa afes Jrg & srA 93 e
o wW § | gah afafem srowe

fasafaaraal & ax ot age & afrafua
I wW & 1 qfeqmess &
AT e T JifE ghara H W F@
aw fadwsT qraftor Aggael & a1y w6
FMF It &1 ) gI At w®
gfserg T@d gu @9 1% dar Fran
qderat & afeafag 257 & o afasaw
A1g AT 26 AG & TFIHT 28 T T T4
A | 9T qFAIT AIFIT T NG 22 HHLAT
F1 oF J3W ya1fea w@& gar Afasan
Aqrg A1 28 T ¥ GAIFT 26 A FI I AN
1985 & q97T ITUT g4 AT qAM AT &
wATeY iy | 39y falrgsw< Ao siEe
¥ qagast & a§t faaar g€ &

qaus & wradg g @A § fadza
e f& o9 $O1F 7 AT A aELA
qaerat & fa sfewan 13 @ o
TFIHT 26 aY & 28 I & A

(v) Financial Assistance to hailstorm
suffers of Meghalaya.

SHRI BAJUBON R. KHARLUKHI
(Meghalaya) : In the month of May this
year, a very severe hailstorm hit the border
areas of the Khasi Hills in Meghalaya
causing unprecedented damage to potatoes,
oranges, betelnuts and other standing crops.
The extent of damage was such that the
people were forced to take to other menial
jobs with very uncertain income causing
thereby great economic hardships to them.
Some of them had even shifted temporarily
Shillong and other urban areas in search of
whichever works are available pending the
arrival of another farming season in 1984.
The damage was estimated at several lakhs

of rupees.

The border people of Meghalaya have
been economically hardpressed since the
partition of India and the State of Poverty
is practically beyond the reach of our
imagination, :
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The nalural calamity which took place
this year has been yet another most horrible
experience and the seriousness of the
situation is such which calls for most
effective and immediate remedial measures
to help the border people tide over the
hardships they are presently in.

1 would, therefore, fervently urge upon
the Central Government to provide the poor
border people with adequate financial
assistance.

It would be most appreciated if such
financial assistance is made available before
the month of March, 1984 as would enable
the people to meet the expenses involved in
restoring the farming plots so affected by the
hailstorm.

\
i)

(vl) Sufficient Funds needed for setting up
of a captive Power Plant at Haldia
Unit of HF.C.

SHRI SATYAGOPAL MISRA
(Tamluk) : Haldia Fertilizer Project has
been limping for production after 11 years
of construction and commissioning activities,
and spending over Rs. 330 crores from the
Government exchequer But all the pros-
pects of commercial production from the
factory have suffered a serious set back very
recently when two of the three oxygen
compressors of the Ammonia Plant were
badly damaged. The first incident took place
on 18.10.1983 causing the damage to one
compressor. But it is surprising that the
management tried to run another compressor
without investigating the causes of the
first incident. In the process the second
compressor went down on 9.11.1983. Now
all the production activities of the project
have come to a standstill and a heavy invest-
ment is necessary to repair both the
compressor Moreover, tne burden of lean
and interest is very much there.

Government have taken a decision to set
up a 30 MW captive power plant in the
project but the construction works have not
yet started because necessary funds bave not
been allocated. The preventive maintenance
of the plant is also very poor and any
portion of the plant may break down any
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time, Therefore, I urge upon the govern-
ment to release sufficient funds for setting up
of a 30 MW captive power plant repair of
damaged compressors for maintenance of
the plant, proper monitoring system should
be introduced to have a close watch on the
project for early commercial production.

(vii) Central assistance to Bihar for Drinking
Water Supply Schemes for Patna, Ranchi
and Dhanbad.

= WA wre (EAT) A Ay
fEF i mat #97 a5 gz dg
ST T cmFeqr A g1 @& & gEW
A & gge o difeq @ | gra: T anx
afesrst & @9 & I & qet @
guE g fog afs ¥ o wed &1
fama grgrdsaafa ¥ & qt
w1 smFeqr Ty B 91 @ &

qear fagix & usgrAY § R s
qYT 4741 € WG g &  AATAT ST
¥ wyga Aifrs @ W g A
&3t &1 fawrg W a@ G F qw G
WL 39T qA & Tg T A EHE
G AT G & WA Foqwra 7 Al
#1 qarfagl &1 FFWA AMAT AT TFHAT
g | FACATT ITH HFAT &I gl WY
wrIfas g |

fagiz aw®wix 7 q@ar, <€t Rk
97 S¥ 7Y ATA F @ @ AN
sgaeqr #37 & foU 70 FUT w9C &Y
oF ATAr dare At & vy § v agh
F &R A1TAT agIqar § fd4Q Iuq
TIFAT FT AT G@ET F 93 w7 Wt
TF 2

FIEITR AT 39 § 5 ag gw
grsar &1 e rarfafs & g o
AHT ®T g0 Fgiaar »
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(vlii) Setting up of a Super Zinc Smeltor Plant
in Chittorgarh

st ofy wx = (IEWR)
ety rafos gfee & 2w w1 foger
@T 31 TS F ANERFHW §F FeAy
(R AT agasa g

TS ¥ =% afvwr aaral &Y agegar
sy ¥ faw & Fu Here fad § foaw
g N g a wmh  afenww
T ST T §Y q@ N qAF o7

™

ST & Jeaw=t ¥ ¢q H17@n 8
T 8 Juadfa Awar & oW
W F fqU QAT JravT 0F FeE I
7 fasrfea € ¢

q: I AW ¥ AR ®
frdze & f& oo & aefas fawra a0
gfer ¥ ga fas? wig ¥ ot daadfq
ays § v & gegasdy @ fagrfor &
g faleg fao & goe fas
FHEEX FY EQIGAT 1 S |

(ix) ‘Uvatt Irrigation Project in Assam.

SHRI BHUBANESWAR BHUYAN
(Gauhati) : The ‘Uvati’ Irrigation Project
over Batha rive in Rampur Development
Block, Kamrup District, Assam was cons-
tructed in 1974. But the said project became
a total failure due to defective planning.
The canals from the Irrigation Project have
all dried up long back and no water flows
through them , This has also caused loss of
soeveral lakhs of rupees and led to the
frustration and consequent resentment
among the people of the area, who are
mostly extremely poor people of the Rabha
Community of the plain tribals and
Rajbanshis, Besides poor people, whose
land bad been acquired by government for

the project have not yct been paid their due
compensation. Now the project stands as
an epitome of bad planning and an eye-
sore to the people.

Nevertheless the Project <Uvati’ can be
revived and revitalised and thereby the hopes
and aspirations of the people of the area
can be fulfilled to a great extent if the
proposal for a small scale multi-purpose
project by constructing & dam over the
Kulsi River near Kulsi Forest Inspection
Bungslow is accepted. The water will then
be kept in reserve in the famous “‘Chanddubi
Bill” wherefrom the water for irrigation
purpose may be drained out through the
‘Uvati’ Irrigation Project. If the scheme
is executed water will be available through-
out the year through the canals of the
*Uvati’ River Irrigation Project,

I would like the Government of India
to consider the matter in all its aspects and
take on early decision.

(x) Demand for an Electronic Telephone
Industry at Bhubaneswar.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : The State Government of
Orissa has been requesting the Government
of India for setting up a unit of Electronic
Telephone Industry at Bhubaneswar for a
long time A site selection team of the
Government of India had gone round
various areas at Bhubaneswar for finalising
the site.

The Electronic Industry is conspicuously
absent in the eastern region and particularly
in Orissa. The Government of India have
taken a decision to tremove the regional
imbalances in respect of setting up of
electronic industry in the country. The
setting up of a telephone industry at
Bhubaneswar will go a long way in removing
this regional imbalances. Bhubaneswar is
ideally suited for tbhe location of the
telephone industry. It has not only got all
infrastructural advantages, but its clear
climate is immensely suitable for setting up
any type of electronic industry. The State
being industrially backward in general and
with ‘regard to the electronic industry.in
particular, the setting up of this industry at
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PBhubaneswar will help in establishment of a
large number of ancillary and downstream
electronic units around it and help growth
of industrialisation in the nuclecus industrial
complex in Chandakar area.

In view of this, I request the Govern-
ment of india to make all possible efforts to
expedite the implementation of the proposal
so that the Electronic Telephone Industry is
set up at Bhubaneswar before the end of the
Sixth Five Year Plan.

13.25 hrs.

PUNJAB PANCHAYAT SAMITIS
AND ZILA PARISHADS (TEMPORARY
SUPERSESSION) SECOND  AMEND-
. MENT BILL

As passed by Rajya Sabha

MR. DEPUTY SPEAKER : Now we
take up the Punjab Panchayat Samitis and
Zila Parishads (Temporary Supersession)
Second Amendment Bill.

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : I beg to
move

«That the Bill further to amend the
Punjab Panchayat Samitis and Zila
Parishads (Temporary Supersession)
Act, 1978, as passed by Rajya
Sabha, be taken into considera-
tion ™’

I would like briefly to relate the circums-
tances in which 1 had to come up with this
proposal to this House. As you know, Sir,
the Panchayat Raj institution is a subject in
the State list of the Seventh Schedule to the
Constitution. It is the state legislature which
enacts the necessary laws for the establish-
ment and fuactioning of the different tiers of
the panchayati raj institution in the State.
This is what has taken place in Punjab too.
Thus in August 197§, elections to the
gram panchayats, were held by the State
Government. Unfortunately the subsequent
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Supersession) 2nd Amdst. Bill
process, that is, election to the Panchayat
Samitis and Zila Parishads, could nmot be
completed on account of exceptionally
difficult circumstances. The State legislature
had, therefore, to enact a law entitled the
Punjab Panchayat Samitis and Zila Parishads
(Temporary Supersession) Act, 1978 in order
to supersede the then panchayat Samitis and
zila parishads.

The one year period of supersession,
originally provided for in this law, had to
be extended from time to time, in view
of the fact that the State Government was
examining the restructuring of the panchayati
raj set up in the State. Several other contin-
gencies also necessitated further postpone-
ment of these elections.

The State Government was very keen to
see all the tiers of the panchayati raj system
duly elected and take their rightful place in
the rural society of Punjab. With that
obj:ctive in view, the gram panchayat
elections were conducted in September,
1933 on expiry of the five-year term of the
gram panchayats elected in August, 1978.
It was cxpected that this would be followed
by elections to the paachayat samitis and
zila parishads. But in order to take this
follow-up measure, it was necessary first to
complete all the formalities associated with
the election of the gram panchayats. Thus
the oath-taking by panchas and sarpanchas
as well as co-option of panchas had to be
completed for every gram panchayat before
effective measures for election to the panchayat
samitis and zila parishads could be taken. As
you know, Sir, under the principal law, 16
members for each panchayat Samiti are to
be elected from amongst the elected panchas of
the gram panchayats falling within the
jurisdiction of the samiti. Two members
representing the co-operative societies and
one member representing the marketing
committee were also to be elected in order
to constitute the Panchayat Samiti. These
members would have elected from amongst
themselves four representatives to the Zila
Parishad from each Panchayat Samiti. One
of these four members has to be from the
scheduled castes. In addition, there is
provision for co-option of four women
members and two members from the back-
ward classes, should the requisite number
be noi elected by the panchayat samitis,
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According to the schedule drawn up by
the State Government, it was contemplated
that all formalities required for the holding of
clections to the panchayat samitis would be
completed by November 3, 1983, But since
the period of supersession of the Panchayat
Samitis and the Zila Parishads was going to
expire before that date on the 11th October,
1983, an ordinance had to be promulgated
to extend the period of supersession for
another six months beginning from October
12, 1983, This period was intended to enable
the State Government to complete the
elections to the panchayat samitis and zila
parishads.

Sir, I need oot relate here the circums-
tances in which Piesident’s rule had to be
promuigated in the State necessitating the
supersession of the State Legislative
Assembly. Therefore, an ordinance had to
be promulgated by the Governor of Punjab,
with the approval of the Government of
India, extending the period of supersessions
of the Panchayat Samitis and Zila Parishads
for a period of six months beyond October
11, 1983. Since the promulgation of the
Ordinance, the formalities required to be
observed after the clection of gram
panchayats have been completed. But it is
considered that the condition in the State,
as obtaining now, may not permit a free
and fair election to the panchayat samitis
and zila parishads. We have, therefore, been
compelled to seek further extensicn of the
period of supersession of the panchayat
samitis and zila parishads for a period of
six years beginning from the 12th October
1978. 1t is our earnest hepe that conditions
in the State would soon return to normal,
S0 as to enable the elected panchayat bodies
to come back to their own and function
normally. I would, theiefore, commend the
Bill to your most sympathetic consideration
and to approve it unanimously.

MR. DEPUTY SPEAKER : Motion
moved :

“That the Bill further to amend the
Punjab Panchayat Samitis and Zila
Parishads (Temporary Supersession)
Act, 1978, as passed by Rajya
Sabha, be taken into consi-
deration.””

Shri Digamber Singh.

(Temp. Supersession) 2nd Amdt. Bill

st foreag fag  (wq@) : Sersaw
wgrgy, & @ fadas &1 faiw w@W &
fareergeng a0 o &1 & «@
9T #TqT g AR AgwT Far g fe
Ig Y faw var § ag IAHT  ArIAIHY
# faqda 21 38 9 a9 &7 qae A
O f5 i F SN w1 A AT WY
gfgwre 7 fod, af|m &1 fad=fsor 7
g 1 & orgwa w3 g § ag M el A
it § fF g@ oT 35 FT wnwt ag A
A FLAAT N A GAHAT § )«
T § frad sast gdf o @ ) 9gy
A AgwE & guy ANwfgmg Ok
oA % AgY auwd ¥ fF aadt &
€T & org ) Afew g fF gETea W
ot & @ra &3 gu' ¥ 3% ag femra
T gf, sw AT QU A N Af g ¥ 9«
fraeer grea% ¥, fs ag wga Y@
1 g1 W\

IR grIa Aar wgrent Ty faia
ggegraTfr A} w8 § wid W H
FE AR QA = AW & fasg
qfeq JAET I IS, FW@T 924,
WYATAT AL FATH HIATE, IT AT § gt
9y a3 & faar aid) s Y goor ¥
qifesm @ 2 faar

VG gATA a8 &) 9T & KA fpew
FIqAT F7 1% TgWT ofET F@F
fo sgar g a1 qaeT guwar ¢ fF &
fy= aff $< awaqr, dwrs & qm @
ST gFar, afeq e & fa¥ I aw
w3Ar qear § | g@fag gat T Qe
2 fa®r afar @7 98ar )

¥ owiw w1 U W@ qFT § oWwA
FIQELEH 7 IR a4 at o
qurae Wit St Wy ¥ Wy A W
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A a i AR WA aw v § IR
#t o agy W@y € F gueT =g
g fr agi qamral & gA T@w #Y W
qEAWSIT g ? W AN T F fod
WwrafsaaRE @1 ot F A
T TE wOw ?

wTeor UsHIfaw § | STANTET a9
s gt & &l fear a1 § fe oo
AR A o Ay § 5 oar @
fasrd &1 oI faar s )

aaw § 5 g qare g, foen
qfe¥ TR A I qg A A wEy
Y @R F 9| § &, gafey I FEr
AT W) SAINRT {F M a3d @
QT & | gEHESN ¥ AT F A1HT ggEy
¥ qara w33, Ffeq 917 7§ g fowrd
fear fe fa=r aftwg & @au @ gwar &
@I & & & 01 g @AY ay
gu® ST @F fRar ) Agas o ¥
frga & fe g7 O =Y aIw 7 91d, aid
st &1 Y fagra & fadeiweor &1, 3a#
AT A a6 Q1T | gGfAd A9 GH14T
& AT FUE, I g1 dfad, Zrax A
wifaa ¥t F@ & ?

A ST AgT g8 AEEIT F G
gq §, s wwfas IR ¥ I
FQ §, AT A9T AAA qg ¢ F910F
¥ WY 59 1952 & qA@ AT AT Q@IE,
g T ag x@a § 5 g4 A & OF
Wt AT 7 mvm @ s wu WS,
A gEA A AT X A 3T ag ¥
#awwar g 5 da@ & A & qear
FI&, ¢F A fgrg 1T oF qI% 99QIY,
IAH WAFY P q 0F F I faw
H1aw, Jg) 9e8 Dfey | § s o
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afi ®gnr  wgar, Ffew asfa
T - fifaw sgdw & wif Y fw oy
AT ST |

aft afi, agrarea § gfasst Afs
AT A, gAY Qo A gy, wer
®) qar P}, o oiw wgrefeal
1 ¥ & wa faan | oo TR
wafer  gewtww  wgeme §,  foegiy
arelt 1 wrEr T ATU, HIA FHT Ag
e, far &1 fawier fear | wsww,
o sgd EfF oW ww ¥, SE
Fe ¥ S1 qrelt War w1 arg TEr faaw,
afer gt 9x 57 a1 7w ®1 qmg far
AN F quAr AT §

gafew g & ot g6f ox gar, & W
3 are s &1 sfafafa wr g, &0
I Ar9r & A s qH SN QEd
grhafr fageitfag sg wgrg fe
gaf F gzar §, I A5 ard wgar )
& 741 Ay § fadzg s®w 5 Ff
wora w, fea sfagm gdmr a@m
W@ar ¢ A9 Ay fawreara safsa, foaw
IR ¥ gaw At ¢ fv faddtecor &
TR &, ATT AFIEAT TIET & TIH VT §,
H1q TN A A Algar & fadg 7 FE
frast a7g & 4 &, wx & Sawr
Ade &, afvs «g§ f& § fagas w
qifyg dar g, & wiet S A wrEwT °
aada FIT 3T IATT FAATE |

F% T17 g@F qaud g % §, Wy
St A s a8 w21 & awmw wmEw
AT A gI@A AZY ¥, afdw gAR
4gT OF & qIT TF ASAIIT Ay J0A &
aifeariz & fod s w19 = @ g8
T &, 3% fog A1 faweq a1 &, Afew
AR qaET F1 w17 A ffwg |
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¥ arawy ag W aqEAr =Wngan gEfw
WgT AT W g, AG G #
AAG & A9 §2 TAM H SAQT AW
q 0 A T g9 ag § A9y H )y
AHE G WY a8 N w9 § a@d
¥ifF enfia qATT gAY 1 WA ¥
AR IAH AT FIGA |

qE F, CF OO aag fe
TE WA B &, Wt w9 a|, d69g
qIE FY7 a4 1| T TH AT J1q 3 fw
sAar &1 fga 3 g, W A g FY
g, 3w Y q g § @ a@
aawal g fe ogr af|r w1 fadafeor
ad &1 w1 &, ufwa gwfaa ) o1 @@ §,
FAPaIE@FTH W T ¥ o
AT UAGIT qT T @ &, WgHq 5@
I, g@ AT W& 9 owaArr, g9 qar
QT §, g @1 AG! a1, T HEAT
FA E, AZOFPN A WA E, N uud
Y §, W §W §, IgHN ®Q@ &,
2 F) I FW & qg wEgH 7 @A\

@A & fe wxwx 97 w1 F
fasea FXdt §, s 9T & fg@ @ &
g% 98 ¥g4 ¥ faQ @wi &, aqife
ga®r agam™ fagw g g adf §, avF
waY, sfxal AT dag aral & W@H 9
ff ag T aW § q8 grEEA fa|
7Y arar ot @ &, 9 5 e & fga
girwmaAar & fgg § g, 48 A
fear ST @r &

& weoft wga & wg fe ag ag
faqr qrg $TA & Fog gu@ ¥ g9ES
afafedl e famr ofeedd & qaw
sag | & g fawarg feamr g &
g F@ ¥ agi N qTHFE F qJPIQ
gl D, afew ag vz gl Hiw feafa

(Temp. Supersession) 2nd Amdt. Bill

, dguwgm ) swak fgg fawst

AT TN H EFEL &7 a0 Hq )

& argan g fo 5ot e wudww
@Y ¢ fasas & 9@ 7 FUT /K
R aa ST« |

st qoww I (TI4T) ;- SaTSw
wERT, AT gre ¥ it fagim @k
WY ST A A R, g @ aga
FeSt § | I aga =S A W
wiR 9% gfs ¥Q 9 war &1 Afew
AT SRR A § R oW qorra &
¥ feafar § 1 gt s it &Y, agi
¥ ? gaR gfawry ¥ ag sqaeqr o wf
& fr weardw oft &y feg o @wd §
R feafa &, wafe ot & fag grer
adt g, AT A FAY TQ, q I X
I F TIE T TEHT qrIwAT A
Tl | g% arer @ e faw ofcfeafa &
oA agizg 7 ag faqqw <&r &, saw
gfz & @y gy amdT s w@w
qife 3 AT gad O wewa Far )
FIW |

afe st wfea & & ag fadew
s WigwT g 5 aowe qwraal Wik
faar qfcwst & amg aga faqgae © w@r
g2 ¥ Swgifsw IFigar AEIT W
FraT § 1 Q=T faeew & aaa w§
§7g TATaSt F AT A ¥ &1 16-30
faamae & ovwen & foar § :—

‘Panchayats are ritually bound by
the string of bureaucratic regu-
lations. It is logical that these
should be given more freedom.
Panchayats being at the mercy of
the Government Departments can
hardly deliver the goods. Making
Panchayats more autonomous is the
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need of the hour. The members
and the President being local resi-
dents can fairly make out the needs
and requirements provided they
enjoy the necessary discretionary
powers.”’

HTIdT & IR § FY €T FHAAAT
fgaT 7 2@y 91, ag @A agy gaAn g
AT A & gIGT w7 F1E FR-TAA
aff ar & 1 JErgEl # Jfgw gwA
TG UT § | U Fwaer oY
Feqrst 9T 1e%r AT & 1 T A &% avg
¥ a9 wdlY, @ gWTO @rwAET Y AE
q®@ & & I qrUAT | WA AgRy
ATERATT & 5 gqrgd) § $§ 7€ a0
HHY AT | HIWHT A ¥ w1 fw
g ArcAT AW A @A § AT AW
TRATAT AT AFGT HT AT § )

#§ 9g ¢91Aat § g Ag g,
€ g faer afeed afi &, a=aq
gfafar a8 & &Yt gw@ sHIA
qgi gt g1 g &, Arwand gy & g
2 1 o21ad wifas &7 ¥ §F qa7 98 §
Tafy st ¥ fa7 71 ag faug 7& 2. =g
& wraar g afea Jamaai &1 1 saw gay
@1 971 g I7 A g @7 & T gA@ifeo
ZHT o FrwAe € oag W QO 9@
A% ALY g 91 & § 1 I qFEq
Ffger av @ g€ sy Trfzd wfwa gw
@Y g fF ot TETAT WeITHIT ®T AL
g9 € § ¢ wQA K qgi F1§ q@Ar A&
& 1| wEreAr widY A wgr 97 o & q@ woR
#1 armaret g wafs s ghaa
afgelt 1@ W F usgafs & 97 ox
et gl | AT F19 gHEAl FT 0w
U A @ @ & | fow feafe & e
g fagas agt T wiq § SawT & gaga
v g A1k @ qR" #1 qF Wy
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sHtafgag W dwE Vfew 3w @
faw ox @] aff @rft | zofag @ fawr
w qrfea fear snar wfge |

ot gfeae faw : Satsaw wEEw,
A H Fa A fawe d i ) WA
A% fra1d # sarAgEs g g 9w
& gt < §31 F@T 91, TG T A9 43
g, ot asgT ware § A3 fax w7
& %7 ®7A1 91 fiv a9 agy a1 fed AN
GYE & F § WX 9T qiz 0 Gar
a¥ IgF1 IeeT FW@ ¥ g= fax fx
gr9=x gue < fag fg gav.

(sawsm)

feg & 2@ <gr § & IFPT At
fawrT g8t o wwe foo, ag fedt oidf
) gIE ¥ g, qfeat ¥ F97 ITHT 4FT
fog &1

fameaz fag st & wu afwg gufy
TG O AAA & gAT ¥, 9 TIHAN
fam7i 7 ¥ g g &Y £, 33 9@ g
g 1 317 Fg1 f& g9radl ¥ Iq19 9=-
q-qez g7 Tifzu ) g9d z9 arg &1 w49
fear 2 f& qar7 & &t gmrc mg w29 X
TeRT% few sRErZgsia & 3% gra4 W
s Y x| & gfus ang 7
AHT 9T &) qqeEr agar g v 1978
# oo § wida (qrf) A AR A
Ui

AFIY HI F7ar DA w1 faaTET
FIFI IA1E TrAT 47 ( I I A T
JEd, 1978 H ATH GHATT F AT KU
fadr | 373 awd faaed A< qaXamifaar arg
& ggi $5%T ITE) ATNAAT TG FTAC AFAT



377  Punjab Panchayat Samitis AGRAHAYANA 28, 1905 (SAKA) and Zila Parishads 378

g, ¥ wrw davaat w1, g afafadi
wi T foar afeedd &1 gma st @R
AR FHW FE A Y KW AT qY
U T FT § AqEWG &1 9 A@

¥ T dqraE H LTI FU AT ¥ aw
wg & et @1, ag A% & af, fored e
guigq afafaq) stx foar ofedd w1
AT ag § a%7 | qgi 9% s 99 Fuw
a qwiga gfafear o foer ofend o,
IAET N geeEE w7 faar w@r o @
wiafagas & ¥ fog w@ gww oW

fagaws qrfee fear aar  doma wig &

11 &R arx AT o grad &, foraer

A g F fag flarg 1+ IT IS

ag T @Y, ag) foear = gk st sy

feafa &1 =0 a% @7 74T | 4G AT AT

¢ fr widw (W) € g fyew

Aqex g g fag ot w1 @ W,

ag 1980 ¥ € | FfEw Haga gwHTI IV

ot gara & faw aq ¥, faae) aafa giw

19 WY, 37 & qiw giw § fog @A femr
MNT IAN 91 F1W & K@y | q@
wafq Faed, 1985 § anr@a g€ qQ@IT
Y fag ®r gwerT A faasay, 1983 &

¥ gy w7 foq | Afwd g & ot |-
dz-areT W feafy @ 3, vawr § fadrw
qoi A HAT AEATE |

usgafa e agi @y gar, s @)
. qiX & AgE §F mer @ Fefaw
& fawrfer frar fe gu oy S feafir &
&, Iu¥ guraa afafaay w1 st e ofead
& qara 7 w7 a%6d § gwlay @ wfi
T g | qufy agi ©: T 9g¥ 1978
¥ gg ®TF 919 AT 971 AfwT U W &7
qFawy T § 11 FwETT 1984 ¥, Yleww
¥ g A DA Ay W@ § 1 T awedr §
Y w7 Fegfly arareor @) o, foradl fir ow

(Temp. Supersession) 2nd Amds. Bill
wny amraey & gfafsqt &, fer
afie®i & qA1a § 9%, Y g9 ug AW
a1 § f aw & agd< ow qaw fefeT-
fame fafaw awde a7 wagafeasg fafaw
ade §f aff &, afew 0w s §

A% gUANAAT W oH-¥-gw 7
gT &, ¥ e @ ¥y aweTe ¥ ug
fawrfor 3 st =g awre & gad
Feas ga=ar grn fr sAaw fawrd ¥
ggwa %7 Fgi o) AfEn S g 9§
qU U g aife a7 wg-wE Aww A
TRfew eAqa aw w@ aR wHw@
@ 917 FITFH AT ¥ qafy g
o1 741 J ag T 48 TN fe waw
& g &1 fad o1y arfe ag fawifawr
Ty Fraw

T QF arq g TE IO N wm
@ W 5@ & gwa W T e
SR agare i § fogw
anew A § g guvad o o wEew
g anfz g2t w) 8F | vy @ g ® AR
# ag fawrosile g & wofod & ot
SE®T IR AT Al wrgar § K qwwAr
Xar & fadzg fear 41 w9 TEW
TRy AW FI Ak gg fagasw W
afgeafs ¥ qifa &3

MR. DEPUTY SPEAKER : The
question is :

“That the Bill further to amend
the Punjab Panchayat Samitis and
Zila Parishads (Temporary Super-
session) Acts, 1978, as passed by
Rajya Sabha be taken into consi-
deration **

The motion was adopted.

MR. DEPUTY SPEAKER : The House
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will now take up clause by clause consi-
deration. The question is :

“That clauses 2 and 3 stand part
of the Bill.”

The motion was adopted.

Clauses 2 and 3 were added 10 the Bill

Clause 1, the Enacting Formula and the title
were added to the Bill.

SHRI HARINATHA MISRA : 1 beg
to move :

«That the Bill be passed’’.

MR. DEPUTY SPEAKER : The
question is :

“That the Bill be passed”.

The motion was adopted.

13.58 hrs.

PUBLIC FINANCIAL INSTITUTIONS
(OBLIGATIONS AS TO FIDELITY AND
SECRECY) BILL

MR. DEPUTY SPEAKER : The House
will npow take up the Public Financial Insti-
tutions (Obligations as to Fidelity and
Secrecy) Bill for which two hours have been
allotted.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : 1 beg to
move :

“That the 3ill to provide for the
obligation of public financial insti-
tutions as to fidelity and secrecy,
be taken into consideration.”

13.59 hrs.
[SHRIR. S. SPARROW in the Chair]

As the Hon. Members are aware, obli-
gation as to maintenance of fidelity and
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secrecy waa for the first time, placed on a
statutory basis by the State Baok of India
Act, 1955. Later; such provision was also
incorporated in the State Bank (Subsidiary
Banks) Acts, 1959 and the two Bank
Nationalisation Acts of 1970 and 1980. Thus
in so far as the public sector banks are con-
cerned, they are enjoined by the respective
statutes governing them to maintain secrecy
in respect of information relating to the
affairs of their constituents except when such
information is required in accordance with
law or in conformity with the practices and
usages customary among bankers. Some
of the other enactments, governing public
financial institutions, like the Industrial
Development Bank of India, the Export
Import Bank of India and the National
Bank for Agriculture and Rural Development
also contain provisions enjoining these insti-
tutions to maintain secrecy in regard to the
affairs of their individual constituents. On
the other hand, public financial institutions
like the Industrial Credit and Investment
Corporation of India and the Industrial
Reconstruction Corporation of India are
not required to maintain secrecy in regard
to the affairs of their constitucats. Thus,
there is a manifest dichotomy in regard to
maintenance of secrecy by various public
financial institutions. The Bill seeks 10
remove this dichotomy.

Basically, the need to maintain secrecy
in regard to the affairs of the individual
constituents arises out of the special con-
tractual relationship between the banking
institutions and its borrowing clients.

14.00 brs,

This need has been universally accepted.
The institutions also have a moral responsi-
bility to ensure that they do not divulge
any sensitive information which might in
any way jeopardise the credit worthiness of
their borrowing constituents. The insti-
tutions should be especially careful in regard
to the affairs of sick units assisted by them
as disclosure of any sensitive information
relating to these units could prevent compe-
tent technical jand managerial personnel
from being attracted to the service of the
unit besides adversely affecting its market.
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These factors might defeat the efforts of
the agencies attempting to rehabilitate
these sick units. It would, therefore, be
accepted that disclosure of unit-wise infor-
mation, particularly in regard to sick indus-
trial units, would not be in the larger
public interest.

In order to ensure that the provisions
of the Bill are not misapplied, we have
taken care by bringing within the ambit
of this Bill only the public financial insti-
tutions. We have also taken this opportu-
nity to make the provisions as to obligation
of secrecy and fidelity contained in enact-
ment like Industrial Finance Corporation
Act, 1948, and the State Financial Corpo-
ration Act, 1951, more comprehensive by
incorporating certain amendment so as to
bring the provisions contained in these
enactments on par with similar provisions
in other enactments.

With these remarks, | commend the Bill
for the consideration of the House.

MR. CHAIRMAN : Motion moved :

‘““That the Bill to provide for the
obligation of public financial
institutions as to fidelity and
secrecy, be takem into consi-
deration.”

Now, Prof. Rup Chand Pal will speak.

PROF. RUP CHAND PAL (Hoogly) :
Mr. Chairman, Sir. It is a thin House and
it scems to be a very ‘innobuous’ Bill for
which only two hours have beea earmarked.
I also would not have any objection to it
because already there are such provisions of
obligations as to fidelity and secrecy in
respect of nationalised banks and some
other financial institutions. But, Sir, what
nocessitated such a Bill at a time when a
serious controversy has been raised inside
this House as also the whole country
regarding the functioning of the role of the
public financial institutions ? Very recently
a non resident Indian, who has become very
famous these days, Mr. Swaraj Pal, has
made many comments; I am referring to one
comment made by him in his address in
the Press Club at Delhi. He said that 11
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large houses are controlling more than
Rs. 27,000 crores of public money, where
their own investment is sometimes to the
tune of only 2 or 4 per cent, and they are
holding our economy to ransom. They
are doing whatever they like to do with all
these things and this controversy is going
on in the dailics, weeklies and other journals
also. All serious people, economists and
others, have come out with suggestions
regarding the functioning of these public
financial institutions.

Sir, on numerous occasions in this
House serious charges of misuse. manipula-
tion, misappropriation and fraud have
been made in respect of the nationalised sector
of Banks and other Financial Institutions,
as you know, in this very House it has been
divuiged that in a particular period Rs. 130
crores were involved by way of fraud while
the total amount in relation to dacoity
and robbery was merely to the tune of
Rs. 1 to 2 crores. Some Committees also
have made some serious Comments regarding
the functioning of the public financial insti-
tutioas.

(Interruptions)

Sir, as two hours are allotted and there
are not many speakers, and as I have said
that it is a very important Bill, I seck your
indulgence to take more time.

Besides these charges of rampant
corruption, it has come out that the
borrowers, most of whom are large houses,
have diverted money, shiffoned off money—
and this is not our saying; the other day
when the 13 textile mills, take-over Bill was
discussed, our Hon. Commerce Minister
said as to the amounts due to the financial
institutions from these 13 textile mills which
were being taken over. And some of the
amounts are due from large houses including
one Tata cloth mill.

Sir, when we discussed about 26,000
sick units or something like that and a
number of units of large houses becoming
sick, we had seen how the representatives

_of the public financial institutions on the

Board of Directors of. these large houses
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did not care to be vigilant enough when
deliberately a large number of industries
were being made sick by way of deliberate
diversion of funds and shiffoning of funds. This
is not our comment. The Tiwary Committee
had made serious comments about it, the
RBI has come out with serious comments
on all these things. Sir, there was a
persistent demand for a thorough probe into
the role and functioning of these financial
institutions and very recently the Hon.
Finance Minister, Mr. Pranab Mukherjee,
had made one such assurance that a
Committee would be going into all the
aspects of the financial institutions and so
far as I know, a Committee headed by one
former Finance Secretary, Mr. Narasimham,
was"set up to go into all the public financial
institutions. In his statement mnot long
ago, but very recently, on the 16th of this
month, the Finance Miaister admitted in

this very House that a large chunk of the
loan given by the financial institutions went
to the large houses to the Tatas, the Birlas,
the Mafatlal Group, to J. K. Singhania,
etc. who received bulk of the loins granted
by the public financial institutions in the
past three years. A total loan of Rs. 184.59
crores was sanctioned as loan to 20 top
industrial houses in the country in 1980-81.
The amount sanctioned in 1981-82 to the
large houses was Rs. 114.45 crores and in
1982-83 the loan sanctioned was Rs. 137.78
crores to these houses. What was the
amount of return ? This is very important.
This is according to the Finance Minister’s
statement --1 am not depending on any
other statement, but only on the Finance
Minister’s statement. On 3rd Aogust 1983
in the Rajya Sabha he said that out of 123
units, only 8 units have returned their dues
to the IFCI and on that day Rs. 44.82
crores were due from Tatas. This is a
very conservative estimate, I think it is far
more than that, I shall come to that later.

Tatas and Birlas together owe to the
IDBI and IFCI over Rs. 100 crores. The
Hon. Finance Minister said after
that :

““We know the record is not good and
a Committee would be appointed
to look into the matter which
should cover not only IFCI, but
other financial institutions.”
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What has come of that Committee ?
When the Report is coming, when the
action is going to be taken ? We have to
look deeper into the matter. There is a
serious comment by the Comptroller and
Auditor General of India. When you are
investing money from the public financial
institutions in any company and if your
share is more than 509, should you not
look into it that it comes within the juris-
diction of the Comptroller and Auditor
QGeneral of India ?

The Government has admitted as on to-
day there are 53 such companies where the
Government is holding more than 50% of
shares. The company Note, say, it is about
115. Y would like to know from the Hon.
Minister what are the real figures?
Normally one should expect in a demo-
cratic set up that the Government would
enlarge the area of public accountability.
When Government fund, public financial
institutions fund to the order of hundreds
and hundreds croros of rupees are involved,
they should come to public accouatability,
but strangely enough when there is obliga-
tion to the employees—officers, Directors
and others which have been proposed here
as to fidelity and secrecy —what are the obli-
gations being fulfiiled by these companies,
by the Public financial iastitutions ? Govern-
ment of India have sought to reduce its own
role and allow public assets to be managed
by private individuals with no public
accountability . I have not got enough time,
otherwise I could have read a list of
the names of big companies where the
public sector share is more than 50%, where
it is more than 40% and where it is more
than 33%, where it is more than 25% and
how many of these over the years have
been deliberately made to grow sick.

There is a serious comment that in more
than 52 organisations, public financial insti-
tutions have more than 33% of shares.
What does the Board of Directors do, that
is a different question. There is contro-
versy going on. Iam not going iato it.
But there is no scrutiny by the Comptroller
and Auditor General of India. But what is
the provision ir the Companies Act ? Under
Section 619 B of the Companies Act it has
been said in which there is more than 517
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equity share held singly or jointly, By one
or more State Government and the Central
Government companies or Corporations
these have to be treated as deemed Govern-
ment companies. Deemed Government
Companies come within the jurisdiction of
the CAG. As on 1982, there are 53 such
companies. I am not going to dispute
whether they are 53 or more than that.
Have the accounts for 1980-81 in the case
of these companies been received ? That
is an important question. In how many
of these $3 organisations, Government
have more than 519 of shares? Iam not
saying 50.29, 50.59 in equity shares, these
are different questions. By saying only
that the Government or public finaacial
institutions jointly or singly there have
been 50.29, they are left out, because the Act
says 51%. Technical view—the Companies
Affairs Ministry is taking. I am not going
into that. Out of these 53 companies,
audited accounts have come of only 35.

Reports have come that there are
companies, large houses with more than
51% of Government share. We know
Auditor has been appointed in consultation
with CAG 1 have a list. Out of 12t
has been shown one. One has submitted the
information as regards the accounts and all
that. Taking for granted that eleven large
houses controlling more than 27000 of
public money with small investment are
holding the whole country's economy to
ransome, what is the Government doing ?
Denotifying, bringing financial institutions
out of the purview of the Comptroller and
Auditor General—this is what has been
dome. It is a serious comment. I would
like the Hon. Minister to reply to it.

Following comment has been made in
CAG Report 1980 Part I—Introduction,
Union Government Commercial :

s«Industrial Finance Corporation of
India and Industrial Credit &
Investment Corporation of India
Ltd., which were originally noti-
fied as institutions owned or con-
trolled by the Central Government
were subsequently de-notified by
the Department of Company
Affairs.”’
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These are under the Control of his
Ministry, but Company Affairs Ministry is
denot:ifying, bringing it out of the purview
of the Comptroller and Auditor General.

In the case of FERA companies, in the
case of MRTP we have guidelines. If you
look into the RBI’s guidelines, it is under-
stood that if you have got more than 25%
of equity shares, they should be subject
to some scrutiny, some control. The State
Corporation is holding 49% of sbares,
Some Central Government Corporations are
holding 499, of the shares—total comes to
98%. Technically it cannot be called 519
control. That is the technical interpreta-
tion given and in such a way a large number
of houses have becn kept out of any scru-
tiny. There is no public accountability.
This august House, the supreme body, can-
oot know anything. If the employees come
out with just such information that such
and such a Director has wasted such and
such amount, the money is being squandered
away in league with the Private Sector, they
are going to be punished. Is it the action of
the civilised Government ? If the Managing
Director is involved in a fraud, he is
not punished. If retired General is involved
in a league with the existing service
personnel divulging vital secrets to the
enemy country, there is hesitation—hesita-
tion regarding those who are already in
service. These Raghupaties and others in-
volved in Bank fraud are promoted and
rewarded. But if an employees gives that
information saying that 1 am patriot, this
is the Information, according to his bond
he will be punished. Two hours have been
granted and this obnoxious Bill is being
passed.

Please look at the figures of the past
few years regarding the companies where
more than 33% of shares are held by these
Public Sector Institutions.

The reports have come out. There are
no audited accounts. The shareholders are
taken for granted. Mr. Minister, I am not
speaking subjectively. Those who are in
the know of things had officially brought
out these things. They have been published.
Simply resolutions arc passed without invi-

‘ting the shareholders, They are squandering

crores and crores of rupees. As has been
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read out by me from the information
supplied by the Finance Minister himself in
this House and at other places, if you look
at the list, you would be rather surprised.
I also did not know all these companies who
are building temples and calling Birla
temples but whose money they are Controll-
ing ? Public money. Organisations spending
money and saying this is ““Tata Hospital™.
By whose money ? It is public money. 1
also did not know that in Dunlop India
Public Financial Corporations are having so
much of investment. Proper audited
accounts, report of the annual general meet-
ings are not submitted timely. Is it my
comment ? No. It is C. and A. G.'s
comment. But that is outside their pur-
view. In a situation like this, what is to be
done? I am asking the Hon. Finance
Minister. The senior one is not here. But
any-how, the junior one is here. Can you
allow this to continue ?

Sir, in TISCO, more than 40% of the
shares are held by Public Financial Institu-
tion. 1 would say, what authority Tata
has got to say, “This is my family manage-
ment and my organisation; I have supreme
control over it.” To this part, we agree
with Mr. Swraj Paul. But unlike Swraj
Paul, we want that all this should come
within the jurisdiction and within the
scrutiny of the Comptroller and Auditor
General of India so that he can make
comments and the PAC can take up the
report. And the report be submitted to
the supreme House and then we can discuss
it, if necessary. It is not to say only
corruption. It is not to say only joint
sector. It is not necessary that joint sector
is the answer. What was the concept of
joint sector in the beginning. New entre-
preneurs should be encouraged. Small entre-
preneurs should be encouraged. And what
is your joint sector today with Tatas, with
Hindustan Lever, with Birlas with JKs etc.
A long list has been given—not by me—by
the Finance Minister and his own admission,
is that hundreds and hundreds of crores of
rupees are due from these big houses. They
are not returning them. The Minister says,
] am sorry for it. 1 have instituted a
committee.”” Why should you come out
with such things. Let the House be informed
first about the findings of the Narasimham
Committee. What did they say ?
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1 don't say that in the banking industry,
in the financial institutions, discipline should
not be insisted. I also do not say that
internationally accepted practices and good
practices should not be there. But punish
those companies first.  After that, tell your
employees to be disciplined. So, Sir, my plea
would be before subjective the employeesand
others to such obligation as to Secrecy and
Fidelity so that they may not divulge even
correct information to the nation as (o how
money is being squandered away, you should
better do one thing. Wherever the public
financial institutions invest more than
Rs. one crore, it should be brought within
the jurisdiction and scrutiny of the Comp
trollerand Auditor General of India.

It is because your argument of new
entrepreneur does not stand. Your argu-
ment of small entrepreneur does not stand.
Your directors should be asked to take the
responsibility. We would like to know who
are these directors of the financial institu-
tions. All these large-houses have been
deliberately made sick. They are hand in
glove with the private sector and with these
large houses to make these industries sick.
I would like to ask the Hon. Minister that
before coming to the obligations of the
employees, officers and others, will he insti-
tute an enquiry into the functioning of the
public financial institutions in relation to
the whole of textile industry and jute indus-
try ? | am not talking about all the indus-
tries. 1 am not going into TISCO, TELCO
and others. 1 am not going into engineering
sector. I am only asking about textile and
jute industries. Why do I select these two ?
From your own admission, from the admi-
ssion of the Hon. Commerce Minister, it
has come out more than once in the very
House that more than Rs. 200 crores have
been squandered away by the jute managers.
They just befooled the public sector
institutions and the banks.

(Interruptions)

I would like to conclude by saying that
instead of coming with such a Bill, please
come with the report of the Narasimham
Committee and Iet us have a full discussion
on the functioning of the public sector
institutions regarding which role a big
controversay has been raised.
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I hope the Government will agree to my
proposal that wherever these public sector
institutions invest more than Rs. one crore,
it should be brought within the scrutiny of
the Comptroller and Auditor General of
India.

ot qw wey gww  (qre) o @wnfE
@& anft av whma g awd
aws, a8 qrat g safow & arga fw ==
A T AT A FEwwr & @R
weT &Y HTT FE FNF 9T GEAATE X AQ
? fpr g5 e &7 W FE) A fewrA
adY fear & cEAY a cwmgEfadr”
# g fas 3 #¢Y W fewrga gy frarwar
g vgi o K awwarg 7 w1 a1q
wrzfaa) ¥ arge 1At i@ aFx I F1e
¢ aq I A% T8 W JEr ) e ag
@rwt fvg arg & fag & ? & @ gawan
g ag fam sredzgaa & 0 faars g
T FfeR  (38) AN (39) w7 @
JTq &Y IAFI WF qUF 9T :

Article 38 (1) says :

«“The State shall strive to promote the
welfare of the people by securing and
protecting as effectively as it may a
social order in which justice, social,
economic and political, shall inform all
the institutions of the national life

yifes®-38 (2) g1 & f& amasy
grafa® ama afgs JTaTT 9T W gasy
T

Article 38 (2) of the Constitution says :

““The State shall, in particular, strive to
minimise the inequalities in income and
endeavour to eliminate inequalities in
status, facilities and opportunities, not
only amongst individuals but also
amongst groups of people residing

in different arecag or engaged in different

vocations.”’
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g9 fas FEUFAAT F WH FEAT
w1z & yT & f& % ¥ vEw oAy
FIATE AT AT 37 o & ITH "
FAAIZT | gfg ag &1 94 ar wEY
SHIT FT g9 §, AT F19%T ag faw @ 7
T & 9, & Ty Jg A9 faw
F gy adl faet 1 qow faw ¥ ow

aewgrg fx

“The duty of the bankers as to secrecy
concerning their customers’ affairs arises
out of their contractual relationship, It
has been universally accepted as a
customary usage.”

oF AT FF) w1 USFrawor fwarar
gaq o1 91 f& % fodt oF ST Y
T 7 oMY, 7 weg A G @Ak
g AIIHY I8 T §% #q7 H17 @1 |
WF W [A G} AR W oo FTdF
E9 T § S9N FI &

19 1€, 1969 ®I FT AT FT
TSTFTO AT, a7 Fiag ¥ F=ar §
argT ¥ Ar€ | I[A g8 vy w1 N s
e ¥ §F fedt safem & A @Y, ¥
qF AT F FT TGN FIT UST F § ) T
ST & faq at 3w 8 ustawor fEar
TAT | HIT AT FF @ & 5 a8 wLA L |
¥ ag qo1 wgar g 5w fedy wew
F1 FTAT aaFT I & 7 FeEw qvfa
Qfg-fears AN Frqga gar faar sg @
39 a7 &1 qfoner § Iy w@Ar @)
JEX & 1 A T @ Fia @ fF AR
A s fad w@v & ssw@d @ wm
Afgg $NE 7 v@ar §N w9 FA@
wI ? TF TG ATIN T - -

“Whether he has entered upon his duty
as a Director, Member of any Committee
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audit officer or any other employee of

the public financial institution to which

this Act applies.”

g s § f nw 9ng feaw fravg
& W1 @Y §—TawEd 977 WA §—
afred agh @ §— ) 9 9 fave @
et 2 1 a9 AT wEa & H—

“Whether he has entered upon the duty
as such before the date on which this
Act becomes applicable...... within 30
days from which...... then he will have
to make a declaration of fidelity and
secrecy in the form set out in the
Schedule of this Act.”

gy oy § f& dag ar fedr
Y srrg afe F1€ s g A dar @
ar ag qifefade A8 s awar &1 @
mar ¥ 71 g9 A 2 foa faw
1 v fFaT €1 SEY T AR ¥ A
@yar &1 afe gratwe fasd@t N oy
g dar & A FAv A

“Whether he will be debarred from
taking part in the working.*®

gwrafa ft, & sawT A 39 AT
N AW awfos Fow =g g fF
g A Wdww fwar qar 2
"9 gaferes afoasras +3a F Jania
@ & &1 i fag Qar Al m fagy
qraY 1% AW T & AT ZI[H & &e-
LA A &

Tein ® 70 ®1 W FraeE T faar,
LA & F_T qF arg gEr w@ifgd
a ag ag f5 Sqi Iefdwm w1 T
g wifzd arfe sa% AT 715 Nfefe-
&, €, AF-FF, ATEATT AT F1% AT
W fear s @t sawr few e
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gIIY 9T TE@T FFAT F€A g1 | g aR &
A e gafeae afvEww Y aga &
wfaw foy gu g, Ffea o A a9 aw
1983 ¥ uw faq a1 @ § &= gor stram
a1 Fe0 5 gai SAaad &1 g9 @ §ar
a8t grar &, afFT w7 am gaF Ax wrg
FrET fawtAd @ SE IJgF FAAIHE
FUT, qF FJT Fr1T 7

RTY OF FEH 1 F  FUAT I8
g ax qg &iF g fv ag w17 =
Tifgd afes san @x @ ad A
sifgd, a® ¥® Q@1 gAr Wik
fr sa¥ arw feadt Stea @, feadt gt
Blawamag g S5 d W Waga &
g ge g FATF o R &
HIFT FT I T 8971 § -

“Will the Hon. Minister of Finance be
pleased to state :

(i) Details of debts written off by all
nationalised banks in the last three
years.

(ii) The names of persons whose debts
are written off and how many out
of them are income-tax payers.”

This was the question and the answer
was given by the Hon. Minister.

s aigHt fradt Y ww &1 fea-
HTH FT 24T &

“In accordance with the Statutes govern-
ing the public sector bank and in
accordance with the practices and usages
customary among the bankers, the
public sector banks are enjoined upon
by law not to divuige information
relating to or the affairs of their
constituents.”

TAFHT FIA TAqL, FI TGFT TE@ET
w0 & qifvariiz ¥ agsawa 2 @
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1Y ) 9% gWT WA @, g EUEY 9
®@ § #T Ao IeN  #rf feT-oars
F@ & AR Ad quy & f5 sat fea-
s favar @Y sty gawr Fg & ga ad)
Taqra, FAIfE g7 Y G729 F@ &

This is the answer given by Shri
Maganbhai Barot, Ex-Deputy Minister of
Finance :

““In view of the legal position, it is not
possible to divulge information relating
to the amount of bad debt written off
by the nationalised banks in the last
three years or the names and other
details of the persons whose bad debts
are written off.”

a¥fy T8t 9T WX OF i 7 FH
FeBT @ wEr AT gg W wg fw
gg gge fam 3 Hauwadl awr s
ag ¥ gAEE ¥

PROF. RUP CHAND PAL : Apparently.

Wt 9® W wm o F@E 0
wrg€ fadt &, #ar @%ar & wgar A
fee-are #3F AR g7 (B A gawr
afl saarEN.-ag NF AT 1+ Fww
qH-0%F 98 F1 fgara a7 gvvr | & qaAE
@ WY F § 0F TA0T T IGT FAT
qATEAT §—

“Whether it is a tact that P.S. Jain
Complex, Jullundur and Mota Singh
Nagar (Jullundur) Branches of the
Punjab and Sind Bank have purchased
cheques worth Rs. one crore from one
single party which were drawn by non-
existing parties/firms in October/
December, 1981.”

“Whether it is a fact that each of these
cheques was for a large amount and
drawn on local braoches of the Punjab
and Sind Bank.”

and Secrecy) Bill
He says in the reply :

“In accordance with the statutes
governing the public sector banks and
in accordance with the usages and
practices customary among the bankers
information relating to the affairs of the’
constituents cannot be divulged.

w7 wifex § ag qo1 MA@ g
g Famar fE 34 aw wwar o qrfeal

gra fasrar aar

¥ guw § afl smr fF ag
arfegd &1 A% @ A AR ST w1
YT 1T AT K aq §E AG ) o
qg FTA A §, FEA F FA7 qAQA
g wafw g dfqum ag #8 wrad fa
AT IHINATEY qUIS § | 9T qgurw o
1O aR FEIO F ¥ g w9 §T
fear sro ) 7OE ) 9T IIAT JQ
'R I & A9 a9 g
wr ¢! fauar @ fasfawr fay, w
X 9 fasfanr g @ faw
F grar 9ot a1 @ W § | dfqww Wy
NTEAT #T § |

St 1T g & g Fr femr @

fFm Firga st fugle @ Sad S
FHIMT &1 Ig FITAT F1AT & —-

“The obligations of the banks as to the
observance of secrecy regarding the
affairs of their customers.”

“Availability of adequate information
for the credit rating of borrowers.”

“Whether the disclosure is under
compulsion of law.”

“Whether there is | a duty to the public to
disclose.”
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& AMq qY A1 @ q= @ & F -
e, DN dvew A Sr@Ei ) 99 gH
ATGY FATIT HIN A FIGHT AT T
f& ar3 7 faw g A 918 |

T o o< o qifed | 9t g8 &
@1 gwr § 99 R ag WY A
smaeasa WY gt fF ag ot faw aw
AT & TEFT WO AT G ! WD AE
TTgXART AT ATGAE ATTHY AT AT Hgd
g7 ¥ ququare %g 37 § | fggwm
# & 1T g9 @R W Y A FE
W E

FAR FATEA g Y §F  {AEET
o &, ¥ arad @R v ar o adh
qgq ¥ Q¥ g § o qerrar Y &1 S
g1 am @ Af @@ g1 wT IAT &
Tadat F qurdy ) ag 197 0 A
sfg ar wr g afer @ AR
aufea & gw 729 § fr zasr Samard &
qTy ORI F4T gW, Sy g ?
w9 AN suy qfrgHe Y aff @ g @
£ ZaH! FCAHITT I | TAY HTIHT
W wrE A FrE FEq T T L@ F
sre ? F 9 fRaT gar Y G H qF
T E 1 zay wE AgF A wE FY FI
FS § F qFA7T T AT |

According to the information compiled
by the Reserve Bank of India, the total

number of cases of bank frauds in nation-
alised banks is given below :

1978-the total number of cases is 1,072.

1978-1072 cases Amount involved Rs. 619
lakhs approximately.

1979-1031 cases Amount involved Rs. 784
lakhs,

zg fam &1 sst@ £9 931 &) T, U8
uw § A qIa | WY FFEw H AT
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Tl WA £, W WA JEW@ 4%
g€ ? 7 #YE Tad qo w1 NAA § A
AT qraT A W A § |

T gq &ray g9 fa=r g arfgq

PROF. N.G. RANGA : Is there¢ no pro-
vision for punishment?

SHR1 MOOL CHAND DAGA : No,
Sir.

ot smare fag (feerx) @ gwfe
o, 59 fas %7 3@A ¥ ag § g9 faewy
aq agwT g e 7g fam o faeger d@r &Y
¥ S8 fr gat faw wsw @+ agr 43
g 8| 9% UrH QUE Hrewagq H A1E
i fret & anew & a8 ey fF ga faw
F1 ITIW AT E ? IZ@IT I ¥
far &1 1€ &1 39 FE ag e A
foar mar 2 & w@fage Te€zgae
¥ syaifaat g7 ag sfaqg &w@ &Y
Sew@ F4f gt faa w ag qan aifgy
at fr wrzafugs gedegaa & saaifay
N JE § 7 qafaqas 19 fog 1 g,
zafay gw @ fas sraTQ & 1 T@H QAT
§% A8} aarar w71 § 1 fedr am arfe-
fewa smedt &Y Y ag fa=r fewrar sam
dragNzafag sToga Far ow @
fasgd g7 vz fe @@ faw §, wigd-
fraw s&ggaa & w9 FW FIA
A% & s ¥ fegem & &fvefaen
F1 ALY HIA FT FW §T @ §, I8 W
gzt 2@ &1 F19 9g faw s awar g
TqY SATAT F1E FAY FIX AL HT |

F3ft I S 7 gorA Qv faw §F
#T 3218 fear i g@ avg § dag yve
fag &% 7 10-12 s=fF@al &7 A3 Twar
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fear, faqr maas ¥, faar m<A & ) 97w
¥ oy it Rt gt RN ) wA-
foger gedlegae & daE1 AW @
|EAAN Fa1 @ § ; 7@ IR ¥ JorT que
ferds N a=igia & agama ow
ﬁ'ﬂaﬂﬂ'ﬁm‘ﬁi‘ﬁ'%|

gymfa agRa, 9 & A9 TN
wgrgw § sAar Fign fr few wrgAfaae
gEEgus ¥ fee qofiefas & a1 fea
1@ 1 feqar w0 far @ A AT
g <& nar ¢, feadr My Ay o€ 2
at &€ sara ad fadar . aife ag faa
qre g FTTAT |

# oy &1 uF I AT ATRAL
£1 87 & TOW AT AT AERIAT®
forg A AAT AT AT A FEHL TATH
fear ma1 fr e AT w8 gEfag
T 7@ s awar |

PROF. N.G. RANGA : Security is a
must.

st ware fag - 3@ IF oF WA
@z WA F1 ¥ FOLT FGAT S FAT &
AT HIE A ST qWT H U A
garar f& & audl qtT w1 fredhy @
qrgar a1 SR Q1 mzfaat @ fesgfe
[T wigar @ AfEa gn @ g faar
T ST FAR AT fre fawgfdt &
qi ¢, feet MY & qAR, faar g fredt
W gy AT 4 2 fear) g am
arag gzeg ¥ faa wN «0 gast §
78 |

AT qUrg gESAT ¥ ST ;AT
wara fear, soifes & et 9% qewre
wqee ¥ fs 7z qar aifem @ arom

and Secrecy) Bill
rafan qg 37 ®9T wwur S frar ) €@
HR A AR wreAfraw @ RgEE
FFW OFE F gNFE | 3§ T AW
sfoae s sy §, fogd Q7 ggal
&7 ®1§ Y gzer qgT ATHFT ATANT 9Ty
T HT TF 1T 59 W K Y FY I ATH
T @t a% f& feqgar qour fvw gofafa
w1 fear gar @ 1 srgw FAMIfA & FA
AAATX FHMA &1 &9 a7 § fra
aWEg & FEATT I d§ w® S F
ggad g g Kag qer wgar g &
qg T 1O 91 gaT 3T @, 94T A ¥
aw &t fafaed wrf & W sarer @ifaw
AHAT 8| OF FAUT T § Jarar fieedr
W wreEm ar gstefa WY ag wgAwa
£EZIAT G471 AT A I AN qH
& 5 & wrar qrfgg | @y W F NN
Y qar a7 g3 fF et qar fra q's-
gfa &t fear & ? =R q19 9% w9 A
F aF gaq 7SN agm AR A€
s fedt @5 a1 fad geegam
FT FEITN F FIAT qAG T A
AUET T F OF FHT 9T FT I
T THo AT & HAFTAT & TIEHT
a WY TEF IV T T TAANE A%
gfozar &1 § | @TT QI &7 gAY ALY
wer g AT agi 9x 991 awmw F7@r
anga | ag fae g Nefy &1 S Tw
[y F g AR A A AT @ADL @ g,
ag aga & F¥=e1 F1¥ fFar & 1| @Y qar
ar wur g & g safew fee swe @
w¥at q # gofe & wifes 97 43 8
saf IFFY g Faw qiw sfawa @ &
ot s, 48 AT 51 F TFE FY A< sgrAr
qUFT HIT AT AT T @ § | FUT qI
7 fegmm ¥ gofafaat o oY e
FOFT @ N , IAT A9 AT TG
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g | 7o fee g faw 9% A gg
saf g€t WA @ X § £ 9m-
O o gl 7 S | I R FEEHTQ
g fIm & gW $9 g 9T 9= W
fa feqmr qar mae gar & o fan
% § AN X A @= Fwar ar 78 fEar
glagfam @ s @t g s
oA 3 fF oo qm @ mn g,
FHATO gAF! THHETT AE T THA
gafae & W @zA &7 7€ gar @K O |
agi & ot sgAxew § I wafuw €
a9y gasr sfasfag w3 fgar @, sno
ggT & fagdt w2 gww ? & ¥g
FgaT Wgm & aw @A sy
N ARHT F e A7 @ § AN AF AT
¥ |Ye qg9IT &1 & F @ § | 3@ faw
#1 a7 facge q@ 9 #31 afen & qg
A9 g3 & I afqw A AV WA
@ifrgg fazsas @n | goar frgar
T ged & 10 F GA F1 AT T FA
%3 7gT & 9g A1 5q1ar grm, o wiagw
grar =rfgy, a8 o 7% g Tl )

=7 S F1 qar 3w faw #v 9 #w@¥
@A AIE §, @At adq & f5 ¥ =
faw &1 fadre fn itz gl @ @wa g
A FaimFg@ g Fag @ faw N
artfaq & & gwar & 37 7se ST @A
T w71 "rEar -1 Avfra F JaA av
Fg IARI &IF T4 T EY A1q FI0 |

SHRI JANARDHANA POOJARY : Sir,
at thc very outset I may submit that the
Hon. members who participated in the
debate have come up after studying this Bill
very seriously and their suggestions and
criticism are also very effective and cons-
tructive.

In fact, when this Bill was introduced
the objectives were placed before the
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Parliament and today also in my intro-
ductory remarks I have stated as to why
this Bill has been introduced.

Sir, identical provisions have been
placed on the statute in the State Bank of
India Act, 1955 and later it was also in-
corporated in the State Bank (Subsidiary
Banks) Act, 1959 and also in the Nationa-
lised Bank Act, 1970. Subsequently in
the year 1980 identical provisions were
incorporated and these provisions have also
found place in the Banking (Amendment)
Act. So, it is not a new provision that
has been introduced im the Parliament
today or yesterday. Apart from this
identical provisions have been incorporated
in the Industrial Development Bank and
EXIM bank and also NABARD. By virtue
of these provisions statutory protection has
been given to the individual constituents of
the bank. Statutory protection against
what ? Itis in order to safeguard the
credit worthiness and also their business
interests. It is a statutory obligation and
also a contractual obligations between the
customer and the bank. This principle has
been internationally accepting in the
banking sector in order to protect the
interests of the client so far as the banks
and other institutions are concerned. So,
when other institutions are enjoying and
they are prevented from divulging any
information relating to the business affairs
of individual constituent—including to the
Parliament-—and this provision has been
incorporated so far as IRCA, IFCI Siate
Financial Corporations, etc.

15.00 hrs.

By virtue of the provisions incorporated
in this measure, these institutions are also
prevented from divulging any information
of a secret nature . Now, the question
may be asked : By not divulging such an
information are we prevented from knowing
about their performance, about the working
of an institutions ? No. The Public Under-
takings Committee is there, You can table
questions on any aspect and get the answers.
So far as the individual is concerned, this
Parliamentary forum cannot be converted
into an Inquiry body. If individual cases
are discussed in the Parliament, what would
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happen to the credit worthiness of the
individual concerned ? What would happen
to the contractual obligation between the
customer and his bank ? This is the point
which I request Hon. Members to consider.

SHR1 AMAL DATTA : May]I ask a
clarification on this point ?

MR. CHAIRMAN : Not now; later,
after he has finished.

= wrarer fag : 99 dox & wgr o0
T@r ¢ 92 a7 g AT G I AT FIAA
@t fex ag S &1 q@M IR Ia*
qregy § W & qrad sge, 6
A d g @ T ?

MR. CHAIRMAN : Not now. Any
clarification may be asked later on, after
the Minister concludes his reply.

SHRI JANARDHANA POOJARY :
There are many sick units in the country.
Hon Members of the opposite side and
also from the treasury benches are raising
various questions regarding these. There
are criticisms outside Parliament also. They
say, there are so many sick units so many
labourers are affected, so many labourers
have gome out of cmployment and so on :
and they say, these sick units should be
nursed, brought back to health, and rehabi-
litated. Well, if at all we give all the infor-
mation relating to the particular sick unit,
that individual constituent unit, before the
pation what would happen to its credit-
worthiness ? In respect of its rehabilitation
we have to appoint somebody as a technical
expert or a managerial expert for this sick
unit. Now, who would come forward,
if he comes to know about all these things
in detail ? This is a point to be taken into
consideration. Then Hon. Members asked
about this : There are more than 26,000 small
scale units. They say many small scale
units are sick; thousands and thousands of
crores of rupees are locked up in these
units. They may be small scale units or
medium scale units or large scale units. And
f at all we divuige everything about the
affairs of a sick unit, what would happen,
will anybody come forward to serve there,
to work for rehabilitation of the sick unit ?

(Obligation as to Fidelity 402
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This point also we have to take into consi-
deration. If this is allowed, tomorrow,
1 can say something about an Hon. Member
of the House; I can give details of his bank
accounts, details of his financial position and -
8o on. Are such things to be discussed here ?
Not at all. We have to see the far-reaching
consequences. We have to ask ourselves
this question: will such divulging be in the
interest of the nation, in the interest of the
country ? Sir, it is a universally-accepted
principle and custom that such things should
not be divulged. I will pose this question
to you. These financial institutions are
commercial institutions. If tomorrow, these
institutions are required to divulge infor-
mation and details of business, will the
persons concerned continue to be customers
of these financial institutions or the banks?
Will he go to any nationalised bank, or will
he go to the foreign banks for his require-
ments ? We cannot forget that these
financial institutions are commercial insti-
tutions.

In these circumstances, it is for the Hon,
Members to consider the relevance of this
Act. 1 do not say that there is no substance
in their arguments at all. But we cannot
igonore the interests of individual consti-
tuents, we have to safeguard and protect
them.

It all started in the year 1955-56. These
provisions have been incorporated in
relation to certain financial institutions with
some purpose. It is mainly in the interest
of the customers, not that it was done only
with some social objective.

Shri Daga is an experienced legislator and
an experienced politician, and he made very
good points. If there is a specific provision
for preventing from divulging information
to anybody, even if a Minister gives some
information, will he not be hauled up for
privilege motion. Tomorrow, if Shri Daga
becomes a Minister, he cannot also divulge
the information, which he is not required to
divulge under the law. [t is the statutory
provision that prevents us from doing that.

But at the same, if there is a fraud

“and a case has been registered, as per the

law, and in accordance with the Criminal
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Procedure Code, or any other law, certain
information would be disclosed. It has
been provided that in accordance with the
provisions of certain laws, or customs, or
usages, the information can be divulged.
If in the course of investigation, or a case
in the court, certain information is required
to be divuiged, the banks will have to do
that. No criminal will go unpunished,
because of this law, It is not the intention
of the legislation or this Parliament.

PROF. RUP CHAND PAL : They are
going unpunished.

SHRI JANARDHANA POOJARY : It
cannot be. Nobody can go unpunished. Of
course, we have to repose some confidence
in the employess and the management.
We cannot say that all the people are bad, or
all are black sheep. We will have to identify
the deficiencies and identify the culprits.

PROF. RUP CHAND PAL He has
admitted that there are black sheep. How
many of them have been punished ?

SHRI JANARDHANA POOJARY : I
have stated earlier on the floor of this
House as also outside the Parliament, that
there are black sheep in these institutions
also; but 1 have not given their percentage.

The percentage I have not given. It is
the very same people who have opposed it.
When we try to identify and take action
against these people, they oppose it.

PROF, RUP CHAND PAL : How many
have you punished ?

MR. CHAIRMAN : This is an argu-
mentative debate. Questions are different
from arguments. If you want to have any
clarifications, you can put them later on.

SHRI JANARDHANA POOJARY :
Sir, I share the Hon. Members’ concern, I
am grateful to them. And that should be
the spirit. When the frauds are committed,
we have to identify and punish them. 1 have
said this not only on the floor of this House
but outside also. In Dharwar, I was
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‘Gheraocd’, by the bank employees saying I
was maligning them, when the Minister
bad gone on record saying that blacksheep
are there, some percentage of them is there
and we have to identify them.

PROF. RUP CHAND PAL : Sir, 1T am
on a point of order.

MR. CHAIRMAN : Under which rule ?

PROF. RUP CHAND PAL : Under
Rule 376.

MR. CHAIRMAN : This is an infringe-
ment of the Rule. I have told you previously
also. Only clarifications and be asked later.

PROF. RUP CHAND PAL : Just a
point of order.

MR. CHAIRMAN : Don’t mix up point
of order with clarification, for God’s sake.

PROF. RUP CHAND PAL : I am unde:s
Rule 376.

MR. CHAIRMAN : You can raise your
clarification or anything doubtful later on.

PROF. RUP CHAND PAL : But I am
on a point of order.

MR. CHAIRMAN : You should not be
in a hurry. You have enough time. You
should not disturb him.

PROF. RUP CHAND PAL : On point
of order, it is my right.

MR. CHAIRMAN : I know, but that
has to be clear. You address it to me
first.

PROF. RUP CAHND PAL : My point
of order is that the Minister on more than
one occasion has said that there are black-
sheep in the financial corporations and the
nationalised banking sector, but he has
avoided scrupulously my question about
how many of them have been punished.

MR. CHAIRMAN : Under all these six
points it is not given,
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PROF. RUP CHAND PAL : Why, Sir ?

MR. CHAIRMAN : Where is the
infringement of the Rule ? Quote the rule
where infringement has taken place.

PROF. RUP CHAND PAL: He is
avoiding inspite of my repeated questions.

MR. CHAIRMAN: I would not like
to accept this way. Kindly leave it bere.

SHRI JANARDHANA POOJARY :
Thank you very much for your effective
guidance,

Now, so far as the people who bave
been punished already are concerned we
have furnished these figures to the House.

MR. CHAIRMAN : So, has that topic
not finished yet ?

SHRI JANARDHANA POOJARY :
Now, so far as this aspect is concerned, we
have not suppressed anything. The correct
figures have been placed before the House
in reply to so mapy starred questions that
have been asked in this House,

MR CHAIRMAN : Where the Hon.
Member wants the figures, satisfy him later
on,

SHRI JANARDHANA
We can even furnish that.

POOJARY :

Now, so far as the question of punish-
ment to be given is concerned, Shri Daga
has stated there is no punishment for
violation. Here if an employee commits
a violation of the maintenance of secrecy
or other things, departmental action could
be taken and he could be removed also.
Even Director can be removed.

We can, and if the information is dis-
closed or communicated, that would also
be sufficient. He can even be dealt with,
because his action is detrimental to the
interest of the nation. That could also be
done. A beginning has been done. It
could also be reviewed afterwards, i.e. if it
is found tomorrow that some drastic action
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is to be taken, it could also be taken, and
we can come before the House.

Anyway, the Hon. Members are fully
supporting the measure. We can pass this
without any difficulty.

This is the beginning, as far as public
financial institutions are concerned. We have
got past experience, With this experience,
we can go further.

I have answered some points. I am not
going into the details about other points
raised here. But this is not the first time
that we are coming before the House. This
is not the first time that this Government
has come. Earlier also, this Government
has come before the House, and identical
provigions have been incorporated in the
Banking Act and the legislation relating to
other financial institutions.

PROF. RUP CHAND PAL (Hooghly) :
I seek one clarification regarding my
suggestion, viz. that wherever public financial
institutions do have an investment of more
than Rs. | crores, they should be brought
within the scrutiny of C and AG. The Minister
bas scrupulously avoided this question.
Secondly, I asked : how was it that the
Department of Company Affairs had de-
notified certain financial institutions, when
these are within the control of the Finance
Ministry ?

SHRI JANARDHANA POOJARY : So
far as this aspect is concerned, I don’t think
this is a relevant angle, coming within the
purview of this provision. The suggestion
has been put forward by the Member., We
can consider it.

SHR1 SATYASADHAN
CHAKRABORTY (Calcutta South) : At the
overy outset, 1 don’t question the
honesty of the Hon. Minister in
trying to maintain all these things, But from
the facts, one may conclude otherwise, I
would like to know from the
Hon. Minister, if he is equally concerned :
if there are large scale shady deals and huge
amounts, which are people’s money are
written off by the bank managers, what are
they going to do about them ? Parliament
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is the body which has got to scrutimize
things, either through its Committees or
through its individual Members.

Mr. Daga has rightly spoken about this
aspect of secrecy. I had put a question
about the amount involved where the
authorities had written off crores of rupees.
The answer was : ‘“Nothing can be said,
because it is secret. Under the law, we
cannot.”” It simply means that this Parlia-
ment will remain completely in the dark,
and if any honest employee of a financial
institution, as a patriotic citizen, feels it hus
duty to point out or bring to light shady
deals—business can be legitimate or illegiti-
mate; deals can be honest or dishonest and
shady-will the Minister kindly say what is
the mechanism available 1o him to bring it
to notice to—if you debar the employees
and others from giving this information
about shady deals and illegitimate business ?

Another point : he said that people may
go to foreign banks. Who are those people ?
Any honest business man will keep his
book open. But the businessman who
indulges in dishonest, shady deals should not
be able to utilize this provision about
secrecy, to hide things. I would like to
know from the Hon. Minister how these
cases are to be brought to light, and how
the Parliament will deal with them because
we are concerned with people money ?

MR. CHAIRMAN : Before the
Minister says something about it, you cannot
open a fresh debate on the subject nor can
you divide it into questions and answers.
Certainly, you can ask any clarification
that you want on the points raised by
Prof. Pal, Where it is relevant to any
clarification. kindly give it. Whatever is
rele vant in relation Lo the questions raised
where it is a question of clarification, only
that you reply. That is all.

SHRI JANARDHANA POOJARY : So
far as disclosure by the employer regarding
this shady deal is concerned, the Hon.
Member wanted to ask a clarification. When
somebody is working in an institution and
when there is a shady deal, it has to be
brought to the notice of the management
and the management duty is to handle it.
ifitisa criminal case coming within the
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cognisance of the court, that could be
registecred. He has got a duty also, that is
to report to a higher officer, not to an out-
sider. That does not mean that he could
go to the papers, he could go to an out-
sider, it cou d be stated to his higher officer
that here is a shady deal, you take action.
If the management fails, as I said earlier,
a certain degree of confidence, we have to
place on the management also—if the
management fails—it has happened recently,
the government had to remove one Chairman
of a bank recently. Our government had
to terminate his services here also, we have
to take action. Not only the CBI is there,
other machinery is also there. We can take
action. That dcc3s not mean that the power
is given to the employees to go to the press
and to other people. That is the point.

SHRI SATYASADHAN CHAKRABORTY:
Where the management is involved ?

SHRI JANARDHANA POOJARY : Yes,
action could be taken against them.
Government is there. Therefore, I want to
make it clear when there is a management
involved, then the government is there,
government is not sleeping, government
should be alert, vigilant, if the government
fails, tomorrow, the people of this country
can throw the government out of power.

SHRI AMAL DATTA : The Act oaly
seeks to prevent the financial institutions as
is defined in the Act from divalging infor-
mation relating to or to the affairs of its
constituents When we ask a question or
we may ask a question in future about the
financial institutions having given loan to
a particular customer, that will be an affair
of the institution itself or that will be oaly
an affair of the constituent of that particular
institutiong ? Therefore, what I am asking
is this that it may be a common affair,
common information relating to both the
institution and its constituent, and in such
a case, whether on the ground that it also
relates to the affairs of the constituent, the
iaformation as to the affairs of the financial
institutions will not bz given to Members of
Parliament that is my question. Is it clear ?

MR. CHAIRMAN : Please clarify that.

SHRI JANARDHANA POOJARY : The
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Hon, Member is a leading lawyer, I am told.
I do not know how far it is true.

MR. CHAIRMAN : Yes.

SHRI JANARDHANA POOJARY : He
has put a fearsome question, he wants to
cross-examine me and to elicit certain
points. I have made it very clear in my
main reply.

SHRI AMAL DATTA : You are not
able to answer it.

(Interruptions)

MR. CHAIRMAN : Let him finish it.
Anything more on this point.

SHRI JANARDHANA POOJARY
Nothing more.

ot wmre fag  (gfare) @ gwnfa
g, X AT AINO W owPr 9T - ;4T
T 99 &1 09T fagas q@ F@ &
sfewx ¢ fr ag g199 99 fawr & aga gl
Tt @t T & FX F 997 7 F qF;
gft g N 7 FPg—FT A S Wo
o TrTT A g wizAg fafae @
g R F1€ qraAa qEer F1E FEAAA
AHAT 91 a7 F W JEIg Ag T AT )
1 FEAIUAN 39 qE F1 faw 919
FW &1 79 99 &1 Afgwry ¢ Gk
aga & o gy feEr e
AT & IR § 1 TeReT A wiw
g% ?

MR. CHAIRMAN : You can clarify
his point.

SHRI JANARDHANA POOJARY :
What I have stated here is, there is a provi-
sion under the Banking Act prohibiting
divulgence of any information relating to
any business affairs of any constituent
except in accordance with the provision of
any law or instrument of usage. Now it is
for the Hon, Member to digest, dissect
and understand. :

and Secrecy) Bill
MR. CHAIRMAN : The question is:

*“That the Bill to provide for the obliga-
tion of public financial institutions
as to fidelity and secrecy, be taken into
consideration.”

The motion was adopted.
MR. CHAIRMAN : The House will

now take up Clause by clause comsideration
of the Bill.

MR. CHAIRMAN : The question is :

“That clause 2 stand part of the Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

MR. CHAIRMAN : Now we take up
Clause 3. Shri Sudhir Kumar Giri. Heis
absent. Shri Mool Chand Daga. He is not
pressing his amendment,

The question is.

“That Clause 3 stand part of the Bill.””

The motion was adopted.
Clause 3 was added to the Bill,

MR. CHAIRMAN : Now we come to
Clause 4. Shri Mool Chand Daga, Amend-
ment No. 6.

Clause 4—Declaration of fidelity and
Secrecy

SHRI MOOL CHAND DAGA : I beg
to move :

Page 2, line 39.

add at the end—

«and if any person fails to make
such a declaration, he shall be
doemed to have vacated his office
at the expiry of the aforesaid
period.” (6)
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MR. CHAIRMAN : 1 shall now put
Amendment No. 6 to Clause 4 moved by
Shri Mool Chand Daga to the vote of the
House.

Amendment No. 6 was put and negatived
MR. CHAIRMAN : The question is:

“That Clause 4 stand part of the Bill.”

The motion was adopted.
Clause 4 was added to the Bill.

MR. CHAIRMAN : Now we take up
Clause 5. There are amendments. Shri
Sudhir Kumar Giri—not present. Shri
Mool Chand Daga—not present,

The question is :
“That Clause S stand part of the Bill.”

The motion was adopted.

Clause 5 was added to the Bill.

MR. CHAIRMAN : Now we take up
Clause 6. There are amendments. Shri
Sudhir Kumar Girl—not present, Shri
Mo.: Chand Daga—not present. The
question is:

«That Clause 6 stand part of the Bill.”
The motion was adopted.

Clause 6 was added to the Bill.
The Schedule was added to the Bill.

Clause 1, the Enacting Formula and the
Title were added 10 the Bill

SHRI JANARDHANA POOJARY : 1
beg to move :

“That the Bill be passed.”
MR. CHAIRMAN : The question is :
“That the Bill be passed.”

The motion was adopted.

15. 33 hrs.
BANKING LAWS (AMENDMENT) BILL

MR. CHAIRMAN : Now we¢ take up
Banking Laws (Amendment) Bill. Shri
Janardhana Poojary will move it on behalf
of Shri Pranab Mukherjee.

15.34 hrs.

[SHRI N.K. SHEJWALKAR in the Chair]

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : Sir, this Bill
seeks to amend some of the existing laws
relating to banking. The Bill covers amend-
ments to nine existing Acts in the field
of banking. These amendments are
considered necessary partly as a result
of the acceptance by Government of
some of the recommendations of the Bank-
ing Commission (1972) and partly as a
result of the experience gained in the admi-
nistration of various banking laws, Some
amendments seek to implement Govern-
ment's decisions on the recommendations
of the Committee on Subordinate
Legisiation (Lok Sabha). The Bill is thus a
fairly comprehensive one and I am sure the
Hon Members will bear with me if 1
quickly touch upon the main provisions
included in this Bill.

The more important provisions of the
Bill are as follows :—

(i) One sct of amendments relates to
the implementation of certain recommenda-
tions of the Banking Commission, namely,
grant of nomination facility to a depositor
to nominate a person who could, on the
depositor’s death, be paid the amount to
the credit of the depositor. Similarly, the
banks would be empowered to return to
such nominee the articles kept in safe custory
or lockers. The proposed amendment
would remove a long standing grievance of
customers of banks. The other amendments
in this category include facility for forma-
tion of subsidiaries by banks for various
purposes of development of baoking, ratio-
nalisation of the existing provisions relating
to maintenance of cash reserves and framing
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of rules for the preservation of various
types of records maintained by banks, provi-
sion for the production of banks’ records by
way of evidence, etc.

(ii) The second set of amendments is
intended to rationalise some of the existing
provisions in different Acts so as to remove
certain operational difficulties which have
come to notice during the course of the
administration of the Acts. Towards this
end it is proposed to empower the Reserve
Bank to appoint the Chairman of a private
sector bank in certain specified circumstan-
ces, to compute the liabilities in the banking
system on a net basis, computation of the
net balance in the current accounts by
banks, to grant statutory power to the
Reserve Bank to increase the liquidity ratio,
to enlarge the grounds on which application
of a company for licence to carry in
the banking business in India may
be refused by the Reserve Bank and to
protect the rates of interest charged
by banks in accordance with the Reserve
Bank's directives from being challenged in
court.

(iii) The third set includes the implemen-
tation of the recommendations made by the
Lok Sabha Committee on Subordinate Legis-
lstion in the matter of laying copies of
rules and regulations framed by banks
before cach House of Parliament. It also
covers certain miscellaneous amendments
of a clarificatory nature and these intended
to bring about a certain degree of uaiformity
in provisions of similar nature occurring in
different Acts, namely, to incorporate certain
supporting provisions so as to facilitate any
reconstruction or amalgamation in the
banking system, to lay Auditor’s Report and
the reports on the working and activities of
public sector banks before Parliament, etc.
It is also proposed to provide protection to
the nominees of the public sector banks on
the board of assisted units against prosecu-
tion as a result of non-compliance with
certain  provisions contained in the
Companies Act, 1956.

I now come to the more important
clauses of the Bill, namely, clauses 9 and
10 which relats to the proposal to prohibit
acceptance of deposite by individuals, firms
and other unincorporated bodies from the
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public beyond a certain specified number of
depositors. These provisions are more or
less on the lines of the provisions included
in the Banking Laws (Amendmeat) Bill
which was introduced in this House in
December, 1978. The rationals behind the
amendments included in the Bill is to
ensure that the interests of the unwary and
uninformed depositors are safeguarded, while
at the same time, the legitimate interests of
the trade, commerce and industry areu not
adversely affected as far as possible. Ina
recent judgement of the Supreme Court of
India in the case of M/s. Sanchaita Invest-

ments the Chief Justice had observed that
the fact that the accused were indulging in
an economic activity which was highly
detrimental to national interest was a
matter which must engage the prompt
and serious attention of the State and
Central Governments. The Chief Justice
had further urged that the affairs of such
firms should be regulated as such a step
was essential in the interests of countless
small depositors who otherwise would be
ruined by being deprivedi of their life’s
savings. No monetary celings have been
provided for acceptance of deposits but the
Bill provides for certain exemptions. Penal-
ties have also been provided for contraven-
tion of the provisions of the law.

The Bill seeks to implement the decisions
of Government on several crucial issues
relating to banking and I am confident that
the enactment of the proposals outlined above
will lead to the working of banks on a more
sound feeting and thus enable them to
discharge their responsibilities in the develop-
ment of the national ecomomy more
effectively.

As the Hon. Members are aware, at
present, there aro no statutory provisions
for ecnabling the bank depositor to nominate
persons who should be paid the deposit on
the death of the depositor and get possession
of articles kept in safe custody and in the
lockers.

. This caused unintended hardship to the
depositors. We have, therefore, as I stated
earlier, included a provision in the present

. Bill; providing for nomination facilities to
the depositors.
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With these words, I move the Bill for
congideration.

MR. CHAIRMAN : Motion moved :

“That the Bill further to amend the
Bankers’ Books Evidence Act, 1891,
the Reserve Bank of India Act,
1934, the Banking Regulation Act,
1949, the State Bank of India Act,
1955, the State Bank of India
(Subsidiary Banks) Act, 1959, the
Deposit Insurance and Credit
Guarantee Corporation Act, 1961,
the Banking Companies (Acqui-
sition and Transfer of Under-
takings) Act, 1970, the Regional
Rural Banks Act, 1976 and the
Banking Companies (Acquisition
and Transfer of Undertakings) Act,
1980, be taken into consideration

Shri Amal Datta.

SHRI AMAL DATTA: (Diamond
Harbour) : Sir, apart from one aspect, which
the Minister mentioned in his spoech,
regarding the prohibition of acceptance of
deposits from more than a certain number of
persons by individuals, firms or unincorpo-
rated bodies, this Bill seeks only to introduce
certain cosmetic changes of a technical
nature. But, there is a lot of things which
have to be stated, whenever a Bill is brought
to amend the banking laws, because the
laws which are being amended are quite
large in number, and they also include in
their fold laws under which the banks have
been nationalised. So, we have to say that
the entire expectations raised at the time of
nationa lisation of Banks have been com-
pletely belied by the way in which the banks
have been made to work in the nationa-
lised sector.

When the banks were nationalised,
people thought that this will lead, if not to
socialism or socialistic pattern, as the
Congress have been claiming for a long time,
at least to some amelioration of rural people
from poverty, so that the people living
below the poverty line will have some credit
they will be rescued from the hands of the
village usurer by the pationalised banking
system, coming to their rescue.: Those

DECEMBER 19, 1983

( Amdt ) Bill 416

hopes were raised in 1970. Even in 1983
they have not come true. We are far
from the goal which we had dreamed of
at that time.

I bave seen some figures regarding the
branches of banks opened in the rural and
semi-urban areas.

They have covered only a small section
of India’s vast rural economy. Mostly,
the banks are still concentrated in the urban
industrial areas. Even thecse numbers
perhaps do not tell the whole story. Even
if there are 20,000 or 30,000 branches in the
rural or semi-urban areas, they are all very
small ones. When they say they are
servicing the village, they are not servicing
the whole village or catering to the totality
of the credit needs of the population, they
are giving scrvice only to a few rich
people.

The Government have been talking a
lot about trying to lift the people below the
poverty line by various programmes’like
IRDP, NREP and so on. The latest one
is the Employment Guarantee Scheme. All
these schemes are there. We are told that
Rs. 3,000 crores would be channelised into
the rural sector from the banking system
under the IRDP alone. We have been
assured time and again in this House by no
less a person than the Finance Minister,
Shri Pranab Mukherjee, that banks have
been told that they have to give credit to
persons coming under the IRDP, or even
otherwise, in the rural sector for a loan of
Rs. 5000 or less, without taking any
security from them. Though we have been
told this in this House, not once or twice
but a pumber of times, our practical expe-
rience is otherwise.

In IRDP scheme we have found that in
spite of the person being selected by the
Panchayat or the BDO and in spite of the
scheme having been approved and sponsored
by them, the bank refuses to give credit on
that ground that the person concerned does
not own land or a house which they can
keep as mortgage or security. They do not
want only the personal security of the
person; the debtor or borrower, or some
other relative or friend of his; they want
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something tangible, some immoveable
property which they can catch hold of.
This is the mentality of the by-gone days,
the pre-Independence Years. But how is
it that even after 13-14 years of nationa-
lisation the same attitude persists ? How
is it that in spite of the repeated pronounce-
ments of the Government both in the
House and outside, the people who need it
most are being denied credit from the
Government credit system ? We were told at
the time of nationalisation that this is a move
towards the socialistic pattern of society—
the move for nationalisation of banks and
nationalisation of Insurance companies—so
that commanding heights of the economy
are taken care of by the Government, so
that the economic resources are diverted to
the poor. But how much percentage of
credit given by the banks is given to the
rural sector ? A very very insignificant
percentage. This amount of Rs. 3000 crores
under IRDP represents not much when
compared to Rs. 50,000 crores of the total
bank credit. It is about 6 per ceant. If1
am wrong, Mr. Poojary will correct me, but
I think it is 5 to 6 percent which is going
to the rural sector through this particular
scheme. The Government is taking a lot of
credit for other schemes also. So, one or
two percent may be added. But that is
all. It is, in any case, less than 10 percent
of the total credit which is going to the
rural sector. This is the achievement of the
Government. And at what cost ? Is the
interest low ? Except for the Scheduled
Castes and Scheduled Tribes, the interest
rate is not low.

PROF. N. G. RANGA : Penal rate on
too of it.

SHRI AMAL DATTA : Yes. Thank

you very much, Prof. Ranga.

So, this is not the way in which the
Government is supposed to use the banking
system; they are misusing it. And this is
on¢ of the manifestations of the previous
Bill. They do not want people to know
that credits are given to people without any
security. As one of the Members of
Parliament spoke in the course of the
earlier Bill, the same bank which refused
somebody loan of Rs. 5000 even with

AGRAHAYANA 28, 1905 (SAKA)

(Amadt.) Bill 418

security, gave Rs. 1.5 crores to an industrial
house without security. Sir, this is happening
and they do not want it disclosed. They
do not want to bring it before the Members
of Parliament or before the House.
Where will be the accountability of the
bank ? T have tried to ask that question,
but the Minister very cleverly avoided by
saying that T am a barrister and what I was
asking was not a clarification, but it was
a cross-examination, Like that he avoided
it.

(Interruptions)

Cross-examination or not, the Govern-
ment is making efforts to see that whatever
is done will be hidden from the public, they
will not be accountable to Parliament to
account for their misdeeds. They are trying
to do this through statistics. The Minister
is very firm about his measures against fraud
and my statistics cannot possibly be correct
because these are collected from here and
there; no final probe has gone into the
totality of the bank frauds, but it is roughly
an amount of Rs. 2000 crores which has gone
down the drain from the banking system.
This I have got from a newspaper report,
I have no independent source of infor-
mation.

Hoan. Minister may enlighten us as to
what is correct. This has happened not
because of these small people. Because for
them in the total five years period Rs. 3000
crores will be given. Up to now they have
not even got Rs. 2000 crores. This has gone
to big industrialists. This has been given
witho i1t security because that is where they
have got the trust. Trust comes into play
when you give to big industries big sums of
money. Ttey do not give any coliaterals.
When they cannot repay, you first put them
in the list of hard and sticky accounts and
after some time this is written off. Just
like Shri Chakraborty, 1 had also asked a
question. The question was—have the
accounts of such and such companies been
written off ? If yes, how much ? The
answer was—it cannot be divulged. I am
interested to see that public money deposited
in the bank is not wasted. That is why I
want an answer to my question. My infor-
mation is about Rs. 100 crores have been
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written off. But the Minister would not
answer me on the ground that it relates to
bank and it is against the banking usage,
norms or custom.

PROF. N. G. RANGA
Would the
know ?

(Guntur) :
Government itself come to

SHRI AMAL DATTA :1 have given
the information to the Minister. He should
have come to know from the information
supplied by me.

SHRI SATYASADHAN
CHAKRABORTY : They protect the
Government and Government protects them.

MR. CHAIRMAN : By not giving infor-
mation to the Government.

SHRI
CHAKRABORTY : Yes.

SATYASADHAN

SHRI SAMAR MUKHERIJEE : Election
fund.

PROF. N. G. RANGA : No, no. That
is where you put your wrong foot.

SHRI AMAL DATTA : About banking
system so many changes or amendments are
being brought into effect here. Shall we
know exactly what is the profit of the bank
even after all these amendments etc. have
gone through ? The profitability calculation
of the bank is based on accrued interest and
not on realised interest. We will be given
a much rosier picture than what is in reality
because much of the accrued interest will
ultimately be written off. It will not be
realised. Actual profitability will be less.
But your account will show a higher
profit.

You still have the system of transferring
money to secret reserves, creating secret
reserves. It is right for private banks as
they have to keep money in case there is

run on bank I do not know the origin of that.

In English Banking system there was
provision for keeping some money as secret
reserve which they would not disclose to the
share holders, which they would not bring
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to any Books of Accounts or any audited
balance sheet. This particular English
custom which we are still copying here in
1983 had been abolished in England in 1979,
because of Redclif Report. The Hon.
Minister may take note of it. In England
they do not have secret reserve system in
the banks any longe. Could we not when
bringing such voluminous changes in the
laws abolish this particular  pernicious
system ? Will you he|p me Shri Ranga ?

PROF N. G. RANGA: Your points
are being noted down.

SHRI AMAL DATTA : There is a
very great deal of inadequacy the banking
norms. What the Hon. Minister said in
reply to the previous Bill that apparently we
must observe all the conservative norms of
the banking system which is prevalent the
world over.

In that case, why do we have such
capital fund-credit ratio? My statistics may
be wrong, subject to correction by Mr.
Poojary. All Indian banks ratio vary from
1:134 to 1:213 as against 1:25 of the
Grindlays Bank or other foreign banks. The
kind of ratio they follow is between 1:20 and
1:30. That means, the banking system has
expanded without creating a corresponding
capital base, You are just taking money from
the depositors and lending it out. But the
capital base has not been increased and this
is a very dangerous situation. Of course, the
Government will come to the rescue. You
will print notes. But if you are following
the practices elsewhere you must follow
something. If you are following the British
or American pattern of banking system and
not divulging the affairs of constituents and
all these kinds of things like creating secret
profit which is no longer done in England,
you must also follow the capital fund to
credit ratio. But you are not following that.

Now, you cannot go in for adequate
expansion of your branches in the rural
arcas which is needed. Captial base has
been one of the obstacles in the way of
expansion in the rural sector. So, you will
kindly note that for fulfilling our aspirations
and need, the capital base of the banks
should be enhanced and with that money,
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you must expand into the rural areas.
Whatever sins you might have committed in
the past, now you try to steer a straight path
in the future.

Mr. Poojary was making a big noise. 1
have secen one newspaper report about people
not working in the banks, in the insurance
companics and so on and so forth,

(Interruptions)

Sir, there is some kind of yardstick and
it has to be applied for the purpose of
finding out whether people are working or
not working. It may be productivity measure.
For Rs. 100 of credit given by the bank or
for Rs. 100 of deposit accepted by the bank,
what is the cost for personnel ? This cost
was Rs. 2.55 per Rs. 100 in 1970. Now, it is
Rs 1.85. It has gone down. If I am wrong,
again I will request Mr. Poojary to correct
me and give me the correct figures. If that is
so, then, there is something wrong somewhere.
Certainly, there are many things wrong. It is
not the people not working that brings bad
name for the banks but it is the policy of
the banks or rather lack of guidelines
or lack of policy from which the bank
suffers. It is the over-centralisation of
decision-making power in which even for a
small credit, the file has to go from the
branch to the centrc and back, This type
of things creatc dissatisfaction. Where
credit is needed, where hundreds of people
have to be dealt with, as for instance in
the rural branches which are dealing
with IRDP programme, required staff is not
provided. Where you should provide 5
people, you provide only 3. As a result,
the scheme which should have taken 15 days
or a month takes about three months to a
year for completion. And they are told,
“You do other work first; your routine
work gets priority and your IRDP work
comes after that.”” Of course, Mr. Poojary
has been very successful in cutting down the
amount of over-time payment.

16,00 hrs.

He bas lowered overtime payment by
Rs.30 crores. Very good. But what harm
has he done to the rural people? Disburse-
ment will be Rs. 300 crores instead of Rs.
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3000 crores. That is the harm bocause
you do not know where from the
overtime is coming. Is it coming from
only the city branches or is it coming from
rural branches? How many people are
posted in rural branches? From branch to
branch statistics, you will find for rural
branches, figures are not unimpressive. But
if you take the number of people employed
in rura) branches vis-a-vis the cities, you will
find it is absolutely meagre and negligible.
So, it is necessary to give overtime to more
people. I do not want people to get over-
time if you can man the branches properly.
Most of the rural branches are manned by
three persons. Instead of three persons, you
appoint 6, 7 or 8 so that these Schemes of
the Government do not become infructuous.
I am speaking from my own practical
experience. 1 have gone round my Consti-
tuency. I have gone 1o the bankers and seen
their difficulties and I tell you that uatil you
do that, until you properly man rural
branches, you will not be able to make any
dent on the eradication of rural poverty.

1 have told you that productivity has
gone up but that does not mean that the
banking service is satisfactory. It s
insatisfactory because, one example I gave
you, that the loan applications are not
cleared. The applications are made. But the
loan  applications are not cleared by
the people for one month, two moaths, or
three months, like that.

For instance, if you apply for a loan to
buy better seeds, itmakes a lot of difference if
you get the loan after the sowing season is
over Even getting such a loan is worse than
not getting the loan because you eat it up.
That is happening.

The Minister of Finance is very fond of
saying when he is asked questions in regard
to IRDP loan, that the State from which
I come is showing very bad results in loan
repayment. One of the reasons for the bad
payment of loan is the loan is given after its
requirement is over and when the poor
person can do nothing with it, he eats it up,
He does not understand the uences.

Fherefore, as I started by saying, this
Bill has nothing much in it, apart from that
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deposit restriction system for which there
have been lot of representations. I am sure
that other Members will be speaking on
that. I will not dilate on that. I think the
move is possibly in some respects necessary
but, on the other hand, the indigenous credit
system is working. I do not know how it is
working, for good or bad.

You will have to take note of that. The
retailers, 1 am told, are depending to a very
large extent, on non-bank credit, Retailers
everywhere, in rural areas, in urban areas,
everywhere depend on this.

PROF. N. G. RANGA : The rate of
interest is terrible.

SHRI AMAL DATTA : I do not know
that. Apparently, banking system does not
come to the help of the retailers much.
That is something the banking system should
do.

I would like you, if it is possible, to
clarify the position of the Government and
the banks with regard to the loam up to
Rs. 5,000 - in the rural sector, whether it is
without any tangible security or whether
some kind of a security is needed and what
are your guidelines. If you make it clear
to us and through the Reserve Bank to the
banks and the bank branches, then, we
would be grateful. We can do something
for our people in our localities and we can
see that they get the advantage which you
profess to be giving but which at present is
not reaching them.

With these words, 1 conclude.

o g =g wIm (9T o Ay
wgreg, 19 9@, 1969 ¥ fea 14 ¥
1 USEAFIT gaT a7 | 98 oF vfaarfas
fex 91\ &tgg ¥ ag g faar ar .
% A v Y feafa § fpaar ofcaga
AL TAT §, AT AT 3G | 1969 A FA A/
nfwr 4646 0T 5 @ ;Mfw 7, 1983 aF
50000 FOT ©. &Y 7§ | TH TE A 1969
¥ @81 N g7 warg 8269 @ N oA,
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1982 & TFHT 45 I & W Ffew @
T IF AWW 65 gAIT A JAGET T
oF g ar@r Y qafEw qrer 17 FAR AN
TAFEAT 9T 0T qF qraAr g 7 § | 9gy
g aww war w1 f5 §F go & a0
Ffogatgd § wafs s da &
xary  qifas  ®id, @ EHE,
sEaT Jifs geow 78T JEN F g
AT AT IR & | AT a5 F |0 TAT
aefaal aF Mg R &  waw @
39 @A N U ¥ gRy § IF1 & F19-
1T F T FT F1AT § AR A AN
F1 TR 17 g § | gifie & ag ady
Fgar fe N oy FF F gro oa™m
waar & faqd afge @ ag @ faw ag
T E

W fas £t oF a1 q% FAmA N
foid & grare aw agt &g e T
g1 gay, ganfere sfaewm w5 3
W gt feqie 7 ag wgrar fr faw
T AWY T AT [y W qgw &
FAT 9T 9T W@ J19 g AT IAEY
@A w1 gATU FEagey arfawr gAr
Tifgn 1 daa, draTT # AoE vaqfag
F 1 QI S § swiEr o fRww oE-
qfga fear @« A feady & &1
#1 fafse fear g e 2ar g fw agr
9T T A & AT 59 FE) JAT FI
w & & quwar g 51 &Y §ng we 1§
g1 Fw wT S AT & FT qhwT
a9y & guwar § s &1 araad) gy )
qrs A7 AT IHT Y JA1 A F &
2 ggaid & @ AdY, gardy N o wg@
& 130 91E, 1983 1 kG A E
sifexrs BT & 1

Shri R.P. Goyal is the Chairmen of
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the State Bank of India. In an article in the
‘Commerce’ on the 30th July, 1983 he said :

“The deteriorating quality of the
customer service in Banks has been the
subject of discussion for quite sometime
now. Banks have been flayed, not unjusti-
fiably by the Government, the public and
the customers alike for a progressive decline
in internal efficiency and customer service.
This adverse spotlight has arisen primarily
due to the fact that banks are the financial
nerve centres in the economic life of the
country and deterioration in service really
affectsa wide cross section of public entirely
dependent on the services of the banks for
a variety of economic and other activities.’’

vt ow ¥ aff &% ¥ afy e
&Y HT @7 A1 A AN AT gATN 7
aga $© foar 8 1 & awar § fv g 0
HRTWRL ATAF g FWife JadT o
Na MarzrgmFEA s fmr g gw
FIATNTTITHAATE 1 R & A
e W aafsw qAEa ot qT A A
ISTAFATE ) Y OG0T H Q@ 9AFIT &
=AY QA0 0F &Y FSB @ g\ A
N ow oo o faeaary gamw S & fog
s @ #7 aT F A g wg @ g
TR T wwr @ -

No less a person than Shri Poojary,
Union Deputy Minister for Finance has
certainly seen the light on the 18th January.
While inaugurating a Seminar on Banking
at Cochin he said :

“The day would come when the people,
fed up with the discourtecus service,
would enter the banks and knock them
out.”

3% 7 wex ¥ foawy &% g5 @ fwar
g1 w g wgy ¥ a9 F wAIrd
FR-HRT ATAN G g 1 AV @
T s o€ Qfaat @ & @

og o aga gftvw & @y o Qe
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oer g, fa@ 9T gard agw  weqw
m&q .---

(wa=aT)

gt % IART T FrgAAE, A
Tga 7z 7€ § 1 A Fray & FEAS §,
frasy Srqy qweT 2 7 S HIW S @r e
IaF FIT7 3G N gAY F &gy a9
qia F4 § 1 o) «fada aeg” & fawan
2 vad sy d—

“The pound of flesh that the powerful
bank employees’ union has extracted
from nationalised banks has been subs-
tantial. Currently employees’ wages
account for 23 percent of the aggregate
expenditure of the nationalised banks
which compares very unfavourably with
the average 16-17 percent in foreign
banks operating in India.”

S FIA-TFT W I § IT%7 @=i
FH g1 AR A IF AT £ Ia%
FI0, A IAHT JA€AIG §, a9 §,
AR ® "W AN AP A
feamr &w w7 frar g, o9 & qorrd S
q1y §, Hag § N Fiwe gy FA 2
e W1 W FT g7 q9 A fe
&R fraar seqa ST ST @ W W
far ®t agr «@ &1 AfFv g @
foa & I ¥ g o1F vghr & | @A 3O
aqvenzy &Y A% § AfeT 3o avvedzy
F ar # A fearw § g foagas
AR v AT a1e Fmd § g
gheammr &1 @Y, Fa%ar &1 §), awvdaq
I FuAT-IAr X & § T g7 wed
gt g faarer ore &% w1 faw” oW
qTg &1 AT FFT AATAT 77 § | AT
wI—X wgwa g, s e §
afaar g, afeT g8 aget o vy & w1
aq A & | A9 gAwr wox A6 ¥ @
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TMPQE qgdseran? o0 W
yFETAGAE ?

“The share of the retail trade in the
total advances of the commercial banks
was as low as 3.4 percent towards the
end of December, 1980. The retail and
wholesale trade were almost completely
dependent on the informal credit system
to carry on their business. Despite
considerable egpansion of the banking
sector large areas of the country remain
virtually unbank and restrictions on the
informal credit system would totle
economic activities in such regions, the
Chamber has observed, The decentra-
lised agriculture sector which depends
on traders at times of need cannot afford
the long delay which inevitably
accompany credit from commercial
banks.”

AT F AGE I IT WE | AT
@y it FIW—aA 39 faw 7 Fgd

“Chapter III C Clause 10 :

45 S(1) No person being an individual
or a firm or an un-incorporated
association of individuals, shall
at any time, have deposits
from more than the number of

depositors specified against each,
in the table below :

Individual...Not more than 10
depositors.™
T SF(7 FT FATT Fq1 @l g ¢
fergeqrr ® a1 T T sArETEz wfaAr
farew &)

Not more than twenty-five depositors
excluding depositors who are relatives
of the individual.

HAT {TY I F7AT JTgd & a7 ATH
FAT, 59 glaar ¥ swrar grarT g 2
wfag § g oT q9a1 FH AT 2w
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21+ &) war o A< 2, e @
aY Tgar SAT HUaT § | 4T 6 g &t
Y ¥ gt gwr aw@r gFar g ? g v
Fgr @ fegr 3 fF Ae M
fearfyed ag O\ adf &1 @ 9T A9
HYAT AHEHT @I § |

fer o & & art & fawr g1
fergeam & frat fasw segfads €
e s § 1 39w fag s &w
T IHTT FT FTA 74710 § W TH H1A
¥ g gam sfewse 2z g fF a9
IFATN FYT GHA, AT FI HA | 47
gIeA g1 T8y sAIATIY &1 7 oFAT TWE
FYwd a8 gy ? gafan &7 gaw s
gierT 3w fear &

Not more than twenty-five depositors
per partner and pot more than two
hundred and fifty depositors in all,
excluding, in either case, depositors who
are relatives of any of the partners.

saq &4 ghfaqua. &7 v g@A-
FOrRzE oAfagdaa & fao agr
@ FE L | TEH AATAT AT HTIEY
gFaQ gt 9ad o ql@rAEr g
A9 UdEg uAe K aFEw fear ¢
3% m& qq1 ®9 fear § | w7 g 48
g % 33%T g3F aIIAt §8 a9t @ @y
WY 35T gFar @ AR gw Al §  frat A
glgde Wt g aFar ¢ 1 Tafac & sgar
ar 5 zEF1 aga simady F19 F FAT
srg ) gEfan &R edwde  faar @
wq T JATHIH 9T AT O ar §
FaFr aamr Gga | & g Y § af
argt 5 & g7 fad 93 a9y ¥ qgdr A
FHeHZH 9T MY FIF T F6 & )
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a9 IyA e sietfea § gfem Y
g wfgwr @ fRar g e e
Nfifew Faqea FaEd U @A)-
T

AT F197 ¥ afd ag N frar @
5 o% sredlt oY Jsr AT AT Ay 9w
qF @M w9 as f& gEu T awmn
STAT | SEEY I W@IAT AV @A |

¥ Ad oF I wET ATE@T
FTEF T TITFET AN YYWT T §,
X g My a1 FIwrdH ¥ & Fa
ggt 9T F-uF 1T gIqw f fear @ fE
7 qifgarme & wad &1 f IRE
AR | AT IAR) TIEWST T AE
AR E? gR AR AN AT @ & fF 7w,
TR gagd faw o0 & g 7w a9
#Y qraT W 91 )

16.25 hrs.

[SHRI CHINTAMANI PANIGRAHI
in the Chair)

Ay Mifemy § |af s@ & | IJa%T
gw & wWfen i Far ) fFug F1E
agi wAr § 1 swww ¥ fawhr sadg
FIAT IAFT FW & | TF a7 ¢ a1 7
gag T WAT Y T q, FFT &I
DEF § |raT T R FET FS T
"7 AT FTWA E AR ¥ e 95
sy 2 A% qar & ad Srar fF s
e 8, gR NEF d9 dx fear &
I5 g & | @ Wi gE ST |a FIN
@ mar, A afAe faE 5@ g
v gwdw  fegrddz, ¥¥ed
wae feqrEdz, QIIAWET a@¥
i &, fyaw) Jar & A gy | I
& W 1 ¥ar wifgy R @
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Trgaed Y Wfewm &1 smEr Ar
wifge | % oife e | N aw A
W T wR A gawT orewT AR fwar
gt adY AT g | AY &% &7 AW
g fear g ¥ gw oAl &
TR g F foo wieefar ar
wrfge, mxage @ wifgd e AW
/RN WY T@AT I1fgY S AT FIAT AR
g

197 Y oF AT A FT & 5
FAT K94t § € wgay § e @ AR
TAIFTT ATAT § A A HYWIRX AL &,
gt ft e A FT faan, WifE ag
ar FA-H sraT @ 1 w@ Aoy §, w9
IH R W & s A AE iy ¥
AT YA T ¥ foag a3 o §
1T I AR &7 341 A9 & N FTH FEAT
afl AR AFA FE Ffag oA §
AT A TF AT HT A T yw@
g1 TaEEd FTEm 3iF g Sifgw

AT T q19 SrF wT & 2 e fowd
%, R % AT (IAT THIST qifear-
Hz & aWy @ | ag A9 A% fFar g
AR @d fog & s qrds #3av g
o @ §iw ag faw 3w @, Ifdw AR
St e fear v g, gi-si g -
faarea & amg, o o7 @ § A gER
adiyiz fau § 99 9T 17 § AT

SHRIMATI GEETA MUKHERIJEE
(Panskura) : Mr. Chairman, Sir, I have no
quarrel with the Bill as it is proposed.
1 have taken your permission to raise a
special point only.

While introducing this Bill, the Minister
made a reference to the catastrophe that
befell on thg depositors of Sanchaita, and
that one of ¥he purpose of this Bill was to
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rectify that situation, if not wholly, at least
to some extent.

1 would, however, like to raisc a point
that as far as this Bill is concerned, naturally
the proposal of having a nominee is very
good.

So, it is because very many poor and
middle class people are put in real trouble
when somebody dies. That I very well
appreciate. But about these kinds of things
that happened in Sanchaita, a part of that
might have been covered in earlier amend-
ments, not so much, but our State Govern-
ment has been requesting the Central
Government for some other amendments
to the non-banking concerns. That is very
important. Taking advantage of this Bill I
want to raise it for the consideration of the
Minister. Now, as far as these non-banking
firms are concerned, they can take loan
from market upto any amount, if they can
manage irrespective of the base of their
capital. With Rs. 100/- of the capital, if he
can manage, he can raise lakhs of rupees of
market loans. Now, this kind of fraudulent
companies often take the advantage of this
situation This cannot be controlled only
through the amendment of the Banking Act.
There should be an amendment to the laws
governing the non-banking concerns so that
it is limited that they cannot take any loan
which is not related to the basic capital of
theirs. This is very essential.

Now, as early as 1948, the Mysore
QGovernment moved on this kind of a
thing, because of the transactions case of
one Shri B.N. Gopala Rao, whose modus
operandi was similar to Sanchaita. It is no
in the Statute Book of the State. Our
Government has been requesting the Central
Government either to pass a Bill to this
effect as quickly as possible or even
promulgate an Ordinance so that this kind
of fraudulent practice can be controlled.
Though this was requested of the Ceantral
Government as early as 1982 March, as yet
we do not know whether they have taken
any action with regard to this, So far as
I know, no action has been taken. So, 1
would particularly request the Minister
though that is not within the purview of
this Amendment that is being proposed, yet
he should consider this also because that is
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a very essential thing if the fraudulent
practice has to be controlled. This is the
special point I wanted to make.

1 would end with two more comments.
One is howsoever much tinkering may be
done by way of amending the laws, unless
the policy governing the finances of the bank
in the sense to whom these loans will go
and how it will be controlled is looked into,
really very little can be done. We know
from our experience that over Rs. 27,000
crores, which have been given in loan to the
private sector, most of it goes to the very
big concerns. And they are mostly the
people who manage to go in frauds. So,
unless this policy is strictly changed that
this section will not have the lion's
share of the loans, I think no fraud can be
really stopped.

Secondly, I come to the point about
loans to the poorer section of the society.
Under the present situation there is a rule
for seeking security. 1f you want to give
loan to the poorest of the poor then security
is demanded from him. It is actually
becoming counter-productive. 1 would request
the Minister to re-consider this entire
question of giving loans to the poorer
sections of the society and see how this
security clause can be waived in their case.
If they have enough security, they would
not have required this loan.

MR. CHAIRMAN : Upto Rs. 5,000/-
there is no security.

SHRIMATI GEETA MUKHERIJEE

I admit. That is what they say; but when
people come, for loan, itis always not
provided. You would also agree thata
ceiling of Rs. 5,000/- in to-day’s inflationary
market, does not cover even the lower
middle class. That being the case, the
security question should be seriously
reviewed.

Lastly, Mr. Daga was very much critical
about bank employees’ wages. I would say,
fet him not be critical about bank employees’
wages. If in an organized sector they have
fought, they have fought for all concerned,
because the same benefits may be obtained
by others in future.
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As far as improving the services
rendered by bank employees is concerned.
I would agree there is much room for it,
We hope that the bank employees’ organiza-
tions would give much greater attention to
that question. But hitting all the time at
their wages is not correct. That is a way to
provoke them I hope he will resist that
temptation

In the end, 1 would request Mr.
Poojary to re-think about this amendment.

st vy wwi (IXWIR) : w
T a7 § §feT AR § qfada w9
MATFAT HZIT Y 71 Wy Y | gug &
q9 INTET GAETTAT AT ATHTATHT  HT
qu I & fau ot few faw w4 ot Mg
g oaw fag fem & awdgw sw@r ¢
YT 3a% fag g7 1 gafar A @
FAT AT § | IFIT GHT K GGEEAT §
atz ffen e ¥ gMg faw @ o
o fwar g

FA1E (909 T FFT FT ASTHAFIN
fegr Tar 91 | ¥9FT Sged dg W %
SAIZ-FSYIRT  TAT  FFAT FT HIAS
qgarar &1 %, w1 Aifes gfee § fosd
gu & 3% anfys @3 1 F9T II0AT &0
gF | Jq 481 H1 NFHFOT g fwar
AT AT AT AT I FHFLQE & qIF
FRT A gH17 ®1, 797 F1 afq €1, qq@r
F IFHET FI, 90T F AT@G F
qEA1T 751 TG 9 AT YA AIGFT SEH
#AIT T A W 91 gafag &0
USHF fHar 7311 AT F§ HIG qF
q51 & w9 § g gar # 3fg g€ & ax
fafesa &7 § g1 aXFIC W AT IE W
a1, T FIEFT q7, JAF! QU FEA A @
UHTHIN 7 9§ Ageaqer vz faan
¢ nQa sTar &1 FifaF @1 T ISW
# Sgia Agaaqu yfawr fawr€ &

AGRAHAYANA 28, 1905 (SAKA) (Amds.) B il 434

WaeH § uaeqra ¥ N JE &
T W E 3T AT X wowr e
ATRTYT FTAT ATEAT {1 AGT T Agwey
&4t § foa afy & 3’9 a7 wad g
arfgn of 7Y g+, ag afy aga i
@ | T7 FIO7 WA T7AT F ATIAF-
aid g frarsT g8 a8 g, T qu
FT¥ ¥ 51 &1 W AgeAqwr T @,
AN ¥ wrar e U R 2 fw
Tt s fagwfear s F ¥ qg W
gr A § No-y-aite au g
Y )

UwEqrT ¥ 57 A QfmT ag ¢ e
g gt qe 3g &% & foad ) faowsr
% Marfas § =1 agi 97 27 fa=i &
gaag o ¥ & &9 FT wW £
g & ol A q A qrad a g F
FIT agi ® Sar I51 § F1§ A7 )
IBT QT W@

g aw & ;M9 avygs 70 fw
18,000 FY HEEY 9T g TGI TFH §%
g, safe I WG F &7 &A1 ¥ 9,000
FY AIATEYT 9T CF 9 g | ST WY WK
oe AR @7 § SEF F™I 21,000 B
HEATEY 9T OF IF & ) T A AT HETAT
Far aFy & & 21,000 F Wad g A
oF §% § aY ag ¥ FIW FT 9% §, q7fw
gaI agi 93, fge A zrzaw ofww
W E 1 gl zadt @ fr serw Wrgy g W
ag qera AgY & fo @ Fr qawd N
STEE]T ® U FT qF |

gt avg & fenifoca ard 1983 & sa
as %1 H 994 ﬂ?‘{‘tg To ¥ TTFL 1,152
FAg To g 4T | 7wy 9q1 AT g fF
RELLIL R Fx1 1 afafafaar Ao
qAF AEF &1 WY dW@ ¥ uwAG Wi
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1983 ¥ 37d dF AR A 830 FTAT To FI
ufer geaig ¥ w4 § & wf § safF WA
1982 ¥ 98 I®H 686 FUET T ' 91 |
R fod &5 N fed F sgary Ffee
feqifore <t Tfaray 91 @@ 1983 ¥ 72.80
q3ge av A g Waa 1982 F 72.6
qde ) 97 | ¥ 1T AFH F FG H
wZIST a7 gwq & foog dF 7 oqA
foqie ¥ #gr & =% fee feqifae g e
FTHN AT G 3T T F AW IS
qu &7 a91 I1fge | zafao ¥u fAde
g &5 wswt W 1 % 19 FT @ & IAHT
frga & ag 1Y AY g1 w1d qgfa #
gaTe X A7 ST dx dF51 F glaars
¥ afaa # -gi sarer¥-saEr w1 A
qrEE @ |

TNFFAT T F J7g7 1A qIT 5T
1 =Y anf gg @ AR F=ST wEA gd
§ YT gurdy S aewifas srasadar @
1,200 $UT % ez 71 3@ay st d% 29
¥ srgud @ F wafs fraq 4 €1 frod
& JFaIT KT GITT |/ 40 978 faui
fea @ew ®t qur F7A § 95 qqET W@
g1 zafn & At Y 7 &Far fE AT
AR 7€ & 7151 F IR Noq 99 §
THAZET R |

g7 =3 & A1q A1 gurad fa7 g

w17 § fafma aYT & gay g &tz grme
famar &t garer o1 @gg Y Aifaai @
TS SAEr & A1fgF @ FT FAT IS
®T AT A F3YAT &1 § SAFT WG F
i &= ¥ o avmew faga, dmry
fazara §

AR F Aa F @ gaea faw
FT qHIT FW1F |
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ot i wae fay (fedomam) -
awqfa #giqa, 1 g4 #gr § 6 &%-
w1 fafg (deiraw) fagaw, 1983 -
& AT X AeAAeq faqrT  gEaee
afafq #1 famfeat & ggawm &, Ak
agey ag faa 9 §, 95 @ F9W I@
2

qTGAT, TF GIY qE A qW &
ol %R TeFig 7 't ard AT @ WX
A Jar [ F1 A F197 ¥ A
H 6KE 1A g 9 TW N W Al T |
afes oF qra guw § HiAr g, A9 A
It g Oy FwET g T A 2 AR
a7 quigT 7T fe¥ | §% fafwg s
fadaFzr wilseaT o9 & graw §
sefrefadt & aga & A gaer ayfa
zqF grar g1 aryey | § g &t & S
g & wva ofear & A & gf @
g fegm wwar swr fear @l et
fraar veatw fear 7 qg F¥Wi-wAT w9
AT GAY. €T JFTT @97 3T g, gEEY
gETE g1 =TfEC |

q7 T A FgIoar ¢ & gadr
qst 7 &t wfFa 97 ®W JFeT A @
qidt g a1 @EHT  ad feEgE #,
Frfeard) Y S12-81F wiw &, fag sw @
T F1T A1 & 91 O AE g WaAr g |

& aF wig Y a1 aqran g, wE ¥
guTE garardy "igg oF feeq Wor |
&% # A1 A6 w1 oA fRd s E ) 5
T AT 25 gWIX war faw war g,
affa faow) qew &, 9d%T oF  Gar
agf fasr qrar 1 & gm0 gfee § ameflwan
g FIAT TTFAT, HGFY HSAG  FG
I 3, wfea gae 1 goeiaw e @)
gar |
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gt aw fafrfel Stam &, 3% %
FAGANT ¥ TF EAX FAT 7947 FHI
&1 Tifgu frax ufafe gearm & fag
wetd g afew o g8 A I &
Tk qmar & f& FF &R FaATRSEE,
faet w1 4% AT AW 7 AGY AAT

# 7g #gar =g fe araror g
N fr saragifes &7 & 9T @1 8, I9F
fao srast #Y§ 319 w27 ISAT ARG
F1AT F G F FFT HT FWMIT HHFT
I AT nEH J17 3, AfFT Iger U §
A1 ZAA 1T 1 gW ATqwy gHwAr FQ@
&, &@raa f F33 § fe ared q) femr &
aft ®29 IzTaT &) aga & @ foaw
femifaz s &, foage-feqifar &, wmee &,
IAET A19T Tga & § FAWR TAAT AR
wfaet Y arg 7 fgg AT # wer §
sq1r wifgx 2, ag a1 Iar w9 §

vk g # gg AgAr wgar g ¥
q1g¥ q%1 #7 feafy a8 wiwst aifeer &
HIAT § & | ZAX T TEIT & 1 ATTHT
=gt g WA ¢ f5 g agi w2 I%
FT aFATT ¢ AT s@TT 8 8T |8
oYy & foad arfez go € 0 J8Y H
T wE fFET g § 1 dW B oW
fasiE Sraars # 9210 1982 H 1574
4, 1977 7 a8 WIT IW 41, F@ @ FAT
w90 IAH KA1 g1 AT AfdT 57 |6 AT
T IAH BAT | TW AR H FAA aAIF
qHT AT ©NT & ) G gform vl T A
qfEd 0z F TR A F1 1 2z W AW
T H=G AMT §, TV § AT sqF § I3z
T FreE § AF F Afw gy Od ¥
a7 & & 1 S99 fead g sHAE G
o AFT F 3@ IR F N g fare
L]

AGRAHAYANA 28, 1905 (SAKA)

(Amdt.) Bill 438

TF 9T Y AT FE MR | 76
g7 FAT ¥ wfaw At @ dw e
T 9T HY AT & | IaH qIe A W
FId A awdY | J@ FaF fAaw ER
FAT ®Y qra AG) AT I q2g grav g e
i fafrafedl & waw § 9 $T 9@T |
AR 40 sfawa fear §, s=h am @,
gw 3 TaFT @ w3 §, AfFT @ a3
feaar swe &N, 93 AT 9T )

# g9 YdY w) A< AW ¥ T T¢
qrar g & et faw awd famg &
R@r & | H@d § TAF! QT & waAUge
dar @ St 1 AT F gAY F5W avg
2@ gFar, a g9 97 faTqre & Fg a%ar |
e AgRT ¥ AW 0T g & ogmiw
a%ag ag g1 aifgq fF %1 & Areaw
§ g St ge W Ew ARy & AW
FTEHY F IaFT A9 fAs #Yv IF w1
MIG-99 § T KA J1C |

st g, T waw W (FamEr):
guafe #gka, A@NT g 7 a9
wraw ¥ wgr § f5 %1 § aamrd @ £
T A1 Fadr g | ag fosgw wwa g
g9 07 9IS & IATT FAGT 3 |

(wuweT)

ot smqr fag (gfR@r?) : g &
#1 faeger adi 9o § 4

N twn g fay 0 § fra &
am Af g1 wgar g @few o\
Ag1zg ag wra #3ard fw faeelt & femr
&l Y rerel F AW F qrw e

_daz ggedl Y fewn ord § @ fradt

a1€ &, fy7 ol &1 oA dwdz fear
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g, % fegar qar fear war @
R s @ & feaer fear mar g
¥ qrdf &Y arq aff FT @ E )

st wqre fag @ 599 g9 @9T
gt fee smusqags gu & fRg oIt @
g1 & F g ag §m woeEsAY 99
Y &Y fear wir w@r &, Faasr sfaw
qiff femmar s & 1 & A dwEw
g

sitwet faer aeqafa  (fasmarsr) -
gwrafa AgET, § gt gAIR A E
gy g siere w1 qaa fear ) F S
wrsr (vHewRz) faw &1 andga w1 §
Tg gFaeg § § $B w1 AT A1GATE |

1 F ForaqreowA F 917 qAiT FI90
% aga gfaarg faa @ &) 61 & gu
gk fex smuraEe g9 &1 agaar & 9
@D afFIFEaaFTas | WS
JgANTIHGA F AT ATH AT qHT K ST
q%d & AV SAFN FATHT ¥ ATH IST §FA
2 1 xad faq § feara fafaees g g
feargdiz #1 avqaR a1 Mg g fog
vy aftas ¥ &9 FW A
qrter Gt F1 agq £ (wAra fgar st
£\ FAT A g% F1 osqEr @ fem
straar, &t arsr dA # afaw 3=
gwdar & 1+ gafau g 41 &1 fao ara
e feaig &1 agEr Sfgo |

g% fonw fao wd € fs @l g 4
qTge g2 9v @i fear amar & 1 wfEw
Sq F1E FTH GoUT FTF ATH TAT F qP)
¥ aid A SE 09T ¥ FA TR
q3 qa1 a8t fagar £ ) & a0 wgRy I
fadea a1 Tigd § & s ofaw #
QAFEATA AATT HIT AT AT A I
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FIET T7EIE) AT TATA-THT THTELY &N HIAT
|1ET &, ITH! 4 IS TI& qT a7 |
%1 TravwE a7 91

&1 #1 NAIT AT FEar-AIr
f& wrget mizst I & 1€ qgiaar ag
d gwAT | FE H agT YT B AA
93F § | 20-914 M & AW & aga
7T A &) syFeqr &Y € g, Ffew Ffwq
AT @A aFar & e oY swew &
TE FH-EGT FET I1Ed &, T I NA-
T FT QU AL $T & | 7T q% NG
N Fram A fFar oA, g9 aw A
AT IHT § FAIT AT AGY 3T @AY |
W A aga & gfaeig 3R N sgaear
# ¢, af67 ¢ g v@ § gfews @)
W g1 zafan Sifter ®  fawewrd
AT 9rfgu |

¥ag A svar st § f&
feadrarar 8, =t arsfass &1 gom @
ATZAT & a1 1% @ SA-AA w9 @A
qEAT g ¥ Wy @9z @ &, wafag
g% faq &5 &1 AT EA  FET
FIfzu | &1 §5 & ag T WY dar A4
g @, il A, g (fefew
gTEAT ¥7Ew) a1 9 @) ove faarw
gueEdly § 3a% gra W qar fear srar
21 afsa stardars. §, @y g fadrer
eEdt 7 %t % sifead af w@d 2,
faay smqw @ F1% FrenfeaaT ag w@ar
2| LA § g1 §@T @ war g,
aq # I § gaF fag sE7 ar § Ak
IAFT 9 q2T AHAL FrAT & | g@fg
qu gwia g fa g fefegaz & €. ard.
9. g, 978 qF 5 ATfRET W €T
@t ifge it fa gar sEw wraw
SAAT H qRAFga® An) far S avar
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g g agd gm et gw faorw
LTENT &1 WY wiEg-Tig § & qraAT AT
# | qug AgrEHT TidY &Y ag geer 9@t fw
99T § -8 99 iF wifge ) gafag
aglr 9 o &F1 F fenfera 1 faara
Freawar & | ¥ ag gaa g fefgw
afaq a3 fyadt Y ¥& T@ET &, ST
aft 1 e ow FAN qar€ TIQ
foramr Jgwia FAveT § Wk 397 A14-
afwfoas dvad o @ a1F | wigars
FaT ALYFT FTE 0F ALLeE 1 w1 N
g% sfafafe sai w@r e afge ) aga
T% 9 fead % F +AAT F 7£ og
ar Arggee Free, Agyse grew w1 whafafw
@ F1ar § A F§ g If @ J0@n
¢ afg gz 9y sAF oF wfafafe <&
' IqY ITF FIW { I W1 777 Iy
gt wH1T wfgerat &1 ft @ afrag
graw W E 50 wfama wfgead &,
Tt gaTA weAy off wfgar § afeq =
FRdry & afgarn &1 adf @1 S@r &

gafae afgaret &1 1 w@ar aifge

T\ gorar 941 f& §F qgy war
fefezaz afaq 9T 3% &1 sqfeags ar
gar & arfge | AR arwr N AR AT
A naAdz gryadsr § AW o f2u
aH % g9 ¥ 9 Uewry g1 qeu)
oA ¥ fag ar oY & fag e
T femq ot 3 A7 gwa g fF
ITF TRA ¥ AN ¥ ¥ _fezvmm afefewe

A & AT IUF ATYI 9T ITHT §F
fear srar wifge a@r ST S &Y
AT ATEAT Y ¥ qFT AT §HE
9 17 AT TTAT @ 1 THiE sy sqaear
g =ifgn
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agsl Yfgevmm  afefedz w7
ITH! AT ¥ AT FHIAT 77 | Gy fgeh
¥ 0F FgrAw § FEA IF I A9
FEAt Ay qET A F g oy 1 ¥
fyzau qfzfede I qamr A &
g 3T =fge )

& facen & srages grefawn &ia
& fag w1 sgaear 787 & | A9 Q@EAT
w1 2 &, gew & fag 31 &, afew foad
qrg 9 9 & feg g &, sEer
aa®r gr3far =W § THgE FIAT
[ifgT | 9} 3% fag ey Sea  wodt
1 aEds 713 | fog a@ ¥ A MN2-
I 7@ e & fag & § 1 S W
amsr giefar & fog ofr r sfgg
afg T gaF1 TRYE A W, O g
gfewd g gt | 7 femt § oW §,
g% fag a7 4@ @ar ¢ 1 afk sy foe
% § graawq forar § @Y 9% AW
% fog gfast 1 sttt | afs s €@
F FIEGE N @ g A & fag
X AT AIEA | @ TF§ &7 Q@
g AT

dH) § F5F FW ST aga SAEI
grai 3 | Afgeen & fag &9 @ &7
sgaEqr gt wifge « wifs gwwr off,
qedl FY GATIAT 98T & | FATAT TH
#§ W & AfgAT @ E, ITHT SuTRM
& fafadier 3 Tifgg « & &7 o wge
=g § 5 o afgerai & fag 5o wfa-
wa 3¢ fead w7 afag ( afg gw qog
sfova & ot oo A a1 9wg S
g &I 1 & ag 0 s wrge § fw dw
¥ WO qIF TIEW g Ede #Y o
.sgaear s wifge ) afe w gawr
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FERE FIN AT SAIRT AfGEE AN AT
FT HIH IGHT IH] § W T qHal § |
Faifs Afgad sww A€l @ar agat §,
wfast ¥ weg wear qgn & 1 ge-fow
I F FOU ¥ FW AW & AT g
7Y s T § 1 afg s @ AW N
agge s @ wfgma &1 gl
gt 1 zga fag amowy dfsT fawen o
FG-7-FF Foro A FI & T |

gafay & wgar wigd g & JfE
faeen & I q@ & foy sowr Fo
FYFAT qFAT |

g & ¥ feT ¥ fAdgm wwar |gal
g o qfa™ # gRR I &1 @
% foad &6 & qra s T ghaa
g w@r 2, &g §fFET farew & M
F HTT HT | JOH-THATIRE FY AT
IR S &, QrEai & 91 G g IART
frrqetwE 3T 1+ o Ardo o W qF-
Arfead F1 9 @ | IF F 99 @ 2,
afed IaFT AW I3 AN H1 gEE
g W@ &, zafad d@F sk aiw
feqEdiza & faa@T ™ a1
qiwr &9 q9F fewrddza  w9A-Hqd
frd @ Fw@ & fog@ sT& &=
Frorfeama agl T § AR | AN
afgard ft g A7 ¥ FIW FET 1A
¢, afew oo s 2 oanfea I F1
aET gAY W Fr afgarad ¥ FA
gt 8 zafay st # sEE
FAEy | a7 W Afgwd sow agr A,
3% @AY F2ve fHaT A, IART W
wfafadts & o7, &9 @ @1 TETE
9 GrgARw feg s afgasl &
TEHATIRE T SAIRT TS & 517 |
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T o) & i § o gy snfoay
faet &1 wuga F3@& § |

*SHRI M. ARUNACHALAM (Tenkasi)
Hon. Mr. Chairman, Sir, while extending
my whole-hearted suprort to the Banking
Laws (Amendment) Bill, I wish to makea
few suggestions, which I am sure the Hon.
Deputy Minister will find acceptable to
him.

From the Bankers’ Books Evidence Act
passed in 1891 to the Banking Companies
(Acquisition and Transfer of Undertakings)
Act, 1980, this amending legislation has
taken 9 principal Acts in its purview. I am
surprised how the Government has managed
to carry on with the provisions of the
Bankers’ Books Evidence Act, 1891 for all
these 36 years after independence. When
the need for amending this Act has been
felt in 1983, paturally this requirement would
have been stalled all these years | would
like 'to have some clarifications from the
Hon Deputy Minister for such an inordinate
delay in amending this 1891 Act.

This Bill extends statutory protection
from the Companies Act, 1956 for the
representatives of State Bank, the subsi-
diaries of State Bank and also other public
sector Banks who are appointed as Directors
of the Companies which have recieved loans
from the concerned Banks, 1 can appre-
ciate the need for protecting the officials of
the Banks from the enforcement of
provisions of Companies Act for any
statutory violations of such companics.

Here 1 would likc to draw the attention
of the House to the fact that now nearly
420 large private sector un lertakings are
reported sick and the gquantum of Bank
credit extended to them is of the order of
Rs. 1500 crores. This colossal amount is to
be recovered from these sick companies.
The Hon. Deputy Minister will have to
concede that the representatives of the Banks
which have extended credit facilities to
them would be working as Directors of
these companies. I need not dilate much
on the inept role that these Directors have

*The original speech was delivered in Tamil.
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played in protecting the finances of their
Banks. It is not that they have reported
sick overnight, These Directors from the
Banks must have known the direction in
which these companies were going. I
would like to know what positive steps they
had taken to arrest this downward trend.
1 would also like to know what penal action
is proposed to be taken against them for
their failure to secure the funds of the
Banks. This amending Bill should have
incorporated a clause in this matter aiso.

This amending Bill has brought under
its purview the Deposit Insurance and
Credit Guarantee Corporation Act, 1961.
Here I have to refer to the plight of common
people who invest their life’s savings in fixed
deposits in the private companies which are
permitted under the companies Act to
entertain such fixed deposits. Sir, you must
have come across several cases of frauds of
companies which close immediately after
entertaining deposits from the people. Even
established concerns hoodwink the common
people in this matter. There is no protection
at all for the deposits of people. When
this Bill has put restrictions regarding the
number of depositors, I would like to
demand that the scheme of deposit insurance
should be extended through this amending
Bill. They should all be brought under the
umbrage of the Deposit Insurance and
Credit Guarantee Corporation Act. I
appeal to the Hon. Deputy Minister that
he should rescue the common people from
the clutches of such unscrupulous people.

Through this Bill, it is being ensured
that the rules and regulations being framed
under Acts are placed on the Table of the
House. T have a doubt  whether the
National Bank for Agricultural and Rural
Development Act and the Export Import
Bank have this statutory obligation. If it
is not there, the Hon. Deputy Minister
should ensure this legal compliance in regard
to these two important Acts.

I would raise another import issue.
Through the Branches of foreign banks
established here, the importers of Indian
goods get letters of credit opened. After
the Indian goods reach the foreign places
of the concerned party, the letters of
credit are revoked unceremoniously. The
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Indian exporters are being left high and
dry. There are many number of exampl:
in Tamil Nadu. I know particularly one
exporter who is actually on the streets now
because he has lost everything in this export
trade. His textile goods worth more than
a crore of rupees are getting spoiled on
foreign soil because the importer has revoked
the letter of credit on some flimsy ground.
I would like to know what action the Hon.
Deputy Minister proposes to take om
the Branches of foreign banks involving in
such fraudulent transactions.

We take care of major issues, but we miss
minor issues confronting common people who
depend much on our banking sector. I give
you an example of how the poor pecple are
harassed. 1 take a draft for Rs. 1000/- from
the Punjab National Bank here and send
it to my home in South It so happens that
there is no branch of this Bank in my
hometown. My people, who want this money
for day to day expenses, deposit this draft in
another Bank. The money is not immediately
credited. That draft is sent to the head-office
of Pujab National Bank here in Delhi from
where it is cleared. All this process takes
more than 15 to 20 days. All the while my
money is blocked and my people are unable
to utilise it. This kind of procedures
should be modified. There should be
inter-Banking covenants so that the draft,
which has been obtained against cash, is
honoured forthwith. We should do this to
redress the genuine grievances of the people
against our banking system.

The Hon. Members who preceded me
referred to malpractices and irregularities in
the banking system. I am sure that my
Government, which is dedicated to common
cause and which has acquired the noble
lagacy from the Father of the Nation,
Mahatma Gandhi, and which is headed by
the one and only dynamic leader, Shrimati
Indira Gandhi, who has nationalised the
commercial banks to capture the command-
ing heights of economy, will deliver the goods
The Banks have a vital role to play in the
successful implementation of our Hon. Prime
Minister’s new 20-Point Programme. The
speakers who preceded me referred to the
IRD.P.,, and N.R.E.P. schemes being
implemented for the betterment of the large
majority of our people who are in the
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lowest rung of our society. These schemes
are being implemented through the agencies
of banking sector. The loans, grants and
subsidies are disbursed through the Branches
of these Banks. There are incontrovertible
reports of avoidable delays in the disbursal
of grants and loans by the Banks. I appeal
to the Hon. Deputy Minister that he should
ensure expeditious disbursal of loans, grants
and subsidies to all such schemes which are
meant to uplift the downtrodden people of
our country.

With these words, I extend my support
to this Bill and conclude my speech.

sit wiwigwm (femmniw ) : Agaw
WA qed, 5@ Qarw & o1 faw -
avds 3, & sua) agfaer & aréx &7
g & s wrd, as gATQ @rga F1 o
gaTEAE 297 § fr 3= W 9 a3
wafs g Q- 9T FST §, 0F wewT
FIH ISMAT § |

qg W IAB! ITAT &t a1 1 AqifF
fog orff & § aoqF WA § 99
qrét & sqw, fagia saar & wfa a=aqag
FR qraT FT1 & TAfAT g FIW ST IS1ET
wrar ¢ g Freraa gmfea @ AT gaTee-
T FT GEGH & |

@™ Jgam, § aus afvg oF-
A 1 q w1 AT g A fagaw
Igw AT g7 fergearn A it #Y &t
g1

qg fasgew @t giag & 5
fegem w1 g5 W@ sady arEd §
g & AT 15 wEd S g Ay
§ OT TU9 BB FH | T FT UHAL 4G
ga B il & o o &Y Ard F W E
AT IAFT AT FIAT § AT IAF AT
AT &1 AF FTAT ¢ A @A w1 qaEw
afi & & oitwsa foraw wedt A
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T Y, wE AT @t A geR o
g o1 ge fagre & woma &
TiEt F N g fAgre ¥ g

Ll WI’%W ¥ FAM FT AFAT

&, N} @ AN w1 wwar D, A
SAFT  qiEffadaT  (Participation) FEA
A9EA g AT §N & Arg gew A
g ) anft & erm atge &Y A g @
a7 | I @ & 50 gare w7 &
femifaz § o= 45 g917 & #dQ7 01 @
g Y 7€ ¥ ) ag faeger ad § AR
dar gar Rt wrfee 1 fedt 3aeion &
T ATET A 7z T SaEEd frar &
Tg 419 QA %1 71w 8, qifwardz w6
g 1 WA @ f& I% 91 0gF 8 S0
¥ fag 9, 9t fasi v A A fazaa
W &7 FW@ T R £z W afy
#fhee 4, @ I N, @ @@y W@
T a1 gfeer it A 7 qrer sl g
TT FWIA WE w7 dEarTr N gor | wAE

SgT Az a1a N fr wAE ) oy v

T %3 &, TG ¥ 397 T3 9% g

A F A W IST AwA 2, N @d
qAA F gew ¥ gArma qgA v g
FFEN X T I ¥ ww A v
Yo feaT T A 39 awm P

14 9% & | 9@ surRr @ qu @ | FA 9

ANTATES FIXF R o1 Aag 9, o

fagia a aga 97 wa Jamares frar

TAT 91, IFH TH, B ATIHEY AT v

2| 9% IR T nw- q1F FEAT FATFA0 |

g Naw FN w1 Fmwenrse w0

g f 5w 3ax 33, &N amh a3

T g, wiet & faweht agd, mig §

A-FS qF, il Foww @ ek
AATMT A} & Fam gya g

9q T a1l A a7 &§ AT § oAy TH

%8 AHL AT e §
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gg &) 2 fr o1 a& & @] @
&, = w7 aafas =m0 97 gfaur o gd
¢ afpa arv-are vga 5 ag @@ Wg
foF Foorq a2 AT 9T | 4F FAFY
QIS d9T ZHT 2 1 10-15 GYAC TAR!
faerar wifed as e &@ &3 fawar

wa & wiedsgoat § wEr g oA
ANT T BT £ | AT FH TG A A
o & fis oar & gar @ 0¥ 97 A
THY FTH F@ 2, 3% fAaTE q9 Iw@
a€T FTHATE FAT FA T W AT AIGHT
FTqH AATAT 2, I§H TAA Wigerw g fw
g% TqF AT AF FAS AMFT FA  FAT
FEET 2, AW AT TAT IJIFRTH FT WX
gFar g ? zAifeq & @9¥ aw FEM
fis o7 3@ GIEIST (Procedure) #1 farast-
i€ (Simplify) #¢ aife fow aw & fag
gArd AT Ay Aid) @ # wHRE
3, A aig ¥ agAr @ A FY TFE
Y ®T 8% | Ao HTo Ho fo &Y
ara & g7 @1 9t ) dYo o o FFgA ®
qre FTEETEd & AT A a8 afFT 3 ajaeT
& qra Iy SITOAY, IR TIZ AT JqF H
figr @ifaw e fo Ao awE & 1@
qgw [Tt | &, dro Ao g w1 Wfew
AN q9 A7 ILEATET F&% AICH | gFAT
wear AT TG W ARH K
% [T AT ARAT £ 4qW AT Y
AT, 8 FFF F TP T | 9 I
HIF & FEF F TAAI FA, IW AW
a® wiag agl v feu s<qe W@
sioar | e &€ ana gl ar agy fnear
@1 1 ST g v w3 arfs faw
ard & fog gurd 9idf sdize g, Saw
Al g qgeAr aF

MR. CHAIRMAN : Why do you anti-
cipate this in the House?
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SHR1 JAMILUR RAHMAN : No. No.
It will not happen..Rest assured from my
side.

oIqATARE F 9T F qIX F T Y
s g fggam § gfoal Y
A@ET 22 TIEE, NYTFE T1GH FY G
g 97EE A A ywfAaa & X §3-14
g &1 foa% fag feadow § gad
waH AT GAFT & 91 NE A% Tratwd
g1 za® R aw afkw A E
fogelt 7 ¥ gardt qwm N ¥ ar@
ofsas svefew 1 nF gwere fkar
TAF oF I9g df | gAY o oF faar
(grievance) g, SawY wz‘ qAT @A gq
IqH ATgFs Fregy T Agges TIee
# mfaer & 5 wme o AR wit W
Awta@t & fag feat wdoed  Faifa-
fedaa ¥t srex@ &1 IgaT ad Qe fw
qe gew & fodt Y foarme @ @) so¥
fan us &7 T I1¢ fran ghom
AN ggEHE e g1 AR uw
T dm & g qwIT W A
| 5 w4 ) agfaar faad fag
1€ |y doee At wArfafevar o
sEva g §, SH AT ey & amw
Nl e iR A geew g,
gfear Y, dead sarfars w1 @ a1 degse
F& FT &1, F1% W g | TR qw AT O
q1a WY gAFT L F qerar adf =mgar 91 )
afes s agE ¥ a3 ar g fear §
zafae & $ga7 91397 § FAER N I
F1oEr ¥ &R ag o) agateai §
%1 femzaz A T §U% | AWAT WY
zasr wifgd Y'fe ag ofews gradet
FTAWAT § | afeq FwEg 4 & A
agrfaal & sa® . § & wgar wE@An
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g ! 9 a fadenw foee § am o3
qiw-g: sfasrs & gaanm N ¥ | SR
AR FFAE T fF A F W I
A a1 dw &7 G g fagise wanE-
i ot AIT (without assigning  any
reason) | 3T TAXY farwTad Y Ju7 &7
g e ag7 F3gaa M aEw Aav
A WA fawiga 7 F& Q¥ T & TS
q g% U wATgAA &1 fagar 31 §F S
& fera wfaze g, 3 aidf wfaze g ) w2
AN ZH ¥ J5FT AT TG L AT
AT A < AT Awdl 71 AGAWEA
N gawar wifg? &3 ft fgrgmam &
arfw=2 &, aar Y qEarT & adl TAa o
Fr g SR 3@ wwar g 9% fag s
LU CEUE T Coc G A O
g fed 1 soa-997 w91 F1 K7 W
Qa1 ) TE 2w &7 fazdt § g7 1€ Sy
2 T g4 2w &Y fugt § gwa? faw qmr
& | zafag gaw soAr faoms agAAr
sifez @re-f-arg IAF AT @y Az
aq% qgaq wifggd |

g AF HA QEIRAT GIT &I
aeaw 2, awmr feadww F faw aw
1€ NANSAT G2 FT |, 77 DT N Fuw
faonsr &1 gear 7 ) oF fosce gwa &
vi e feaniaw @ amr wifgy | ¥ e
A F gAY AT § IAHT 9T (proper)
fefssdqa (tepresentation) &14T ‘"fla.
IAFT ST9T FRTERAL frwa wifgd | wgw
A w0 A e @ar IRy fr ag
gaaam ¢, a3a€ §, ghoom ¢, oz 2

aufy afiEw @ #T {7 W FI
&Y T A AAT TAT & 1

Nt wwitrge ;& Q) faee § aen
®IWYIE
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g AR & A F faqu fadd
ferifdl AN sEw aff 9 wfgd
O AL FT I F[AEWT & Aq@R 7
FAT & FYT F | THEY ITIAT g1 AT AT AT
INY FI 4

Jar w81 Tar & «fqs sfewa #1
R a fear amr aifgr, 3% 3w fear
sAr ifgd | a1 oellga S idn 2
3a%) feqqioa ¥ fau zigw fafaz &2
N aF Tifgd « ow wgEn, & oA
W g e @ AfET A 9@ 7 A
feqaras g1 strar Arfed 1 et 7 w4 &

AR H 0% a1 § F7AT AqZATE 0

Jeit FE F 31T FWE T qA TH
e § & ) ase ara & A agq @
T anrs fear ¢ eraal ¥ Ao
F faad smard & wwrd | e

|IY-9T9 TF I1d A 16 500 To & &7
I ®E a7 Jar § I9F A I A

AW qu a1 7% &1 Faq¢ gfaw AR gaw
AwT IAF A H gw 9y § 1 whew fm
a® WA g7 F1al, FON wqqr 61 F
TiwY & Saw @ gvEar &) ag
AgATT AZT qTQAT ATAT AR |

20 A1 wATfas wrw & gA-
feeiiz & fod ag aga awdr § fe $o
N zaier 7 aga AT a3 ag v
g o A a]E A e ) o=
FFE & gia & 3@ faw R aqrx wa

g
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MR. CHAIRMAN
anticipate this in the House ?

Why do you

MR. JAMILUR RAHMAN : No. No.
It will not happen. Rest assured from my
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17.31 brs.
HALF-AN-HOUR DISCUSSION

DURG ADDICTION AMONG
UNIVERSITY STUDENTS

MR. CHAIRMAN : Now, the House
will take up Half-an-Hour Discussion.

Shri Kashyap.

st wqare fag wwaq  (ariFST)
gamafa &, frafrawa & oo & weEs
s N o & XA & JU g
"o 135 91 foaw g | fegrasy, 1983
W EH AT ZWT 9T A XA T F w1
Tt 91 | @ AR ¥ oF el «fsgm”
FoaTT & 13.12.83 %' 89T A1 | foqd @
Ik ¥ ST arrerd g¥ e & gaiw
Ro T w7 ag afefrer § faad zfowas
wr3faw are dfeww fras 7 ) =@

ar gd fear a1, faeafegea &
g% A gafqat § A wew zey @
T ¥ FR T A A FH AW
ZATEAT ¥ WANT & Aga a7 &7 warfae
A@rgak g # wEak ¥ @
YR AT AT T ¥ 1 A A g AT /R
thega srefraw are dfessr fms 3
o oiwE fo¥ § =d F fras qarar o
R f feeat fasafaaray & 19w & 33
qIgz BTY, BTATE §A4T TN @ & 1
gt atg ¥ awf, swas, sy Wik
F@azaur 33 § NagaEd ok
S0 UTHeE aF o7 T§d fawrc @ W
A, I, ARH. HAH, 0q. ug. A,
grfe e &7 w@T I TET AT TEwT
AT U TN G @I, T & o
ux feafa dar ) ¢ & f& s gamT A
T AT ST AN F @ A ag Fafewr @
s, s A fawemy & oy
I faar v ¥ & whasr w1 war
#RTT, &7 99 JT91 9T A 97 | Afww
FTHX W a6 & wgr v 5 @ e
W @& a1 gF af fewr mar
FIEHTT & 41 QF AAFTN J@Y 8, o
TWAY FATAT oW F g AT e,
afeq awwTe F1 oagt SwT amar fr
W aw s w1 §F g &«
aft g€ 1 w@ w7 Fwrx W
qar g A8 @ O T@HT FHETATA W FIWRTC
Farg G g aFaT | AT T F TG HF
Il wgAqU vw & o gumam
gFIR & ®@r fgo ) qg g
g fow @@ & w0 gt &, #9
O, AT AT T I FE R g A
a9 qF qqT qE T gHAT |

fergeamr argrm 15 AT, 1982

") T T | TR q@ard ¥ 18.12.82
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#) 781 9% 9T 97 {5 SO A+ AN
Fede s R & & 9@ § &R
fre & o1 Sewr wfew F@ @ £,
R & AW F 1o feeal # 20 g9 WU
festar #Y 3T ¥ ®aRY § AR 80 &I
Wy frdmma #Y 2T ¥ WEE F g
N AT E @ ww a fawEd
FEard § oTE £ 1 I9Y g WY wWAHd
faslt € sl awe & A S fas
¢ faRa ft o 3@ O & FE AN
&N g GIH1T ITH) (HE T A, TWA
a&Y ATAT § AR WA AR AW A H
Zaul &7 IgAIT Y, IFF qIE W ATHIL
Fqq A g, ¥ IAF SATAFTA A G, T8
#1§ FI9 7 371 977, 77 g fau aga
@ farr A ag &) gD I AT
qT THFT FANTA T HYW 2w F qfq
N gAY AnrEwar &, Iawrfuea &, 99y
g9 TgEn AR W@ gwfomm W oW
WA TEA | GEAR ¥ 79 A7 FT I
AT aifge a1, wfeq st gaT AT @
qg 9g & v gw %y &)

usgar g ® & ag ww Faw
AT sl =T 79 ¥ gww 1N AT
aff & g ema o fomr gam @ &
frrte AT oftaw & fae gmas @ fee
arr fare A §, YA A E, g My
£ ¥y FET  FAW FIX Y U AR

FT afed G F A sygedr &
qaft forg® s &1 ag i Suwew &)
agii

¥ A aga ¥ a9 P &, ¥ N
yraeaFar gt 8, JfF g gEEIR,
fomd qrw % fefegemm 1 aw @,
qoeTE §1 sqacyT §, qE TR ST SN W
2 2% & 9 gAwT A HAW wEHAT &
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fog, 7 & fon w<@ &) fefesgma &
set @fislcagse ag & @ fe w
wTg 57 gars &7 faw w1 faar stre faad
oF 737 ¥ HTH A 9%, T gAren & e
¥ & zom a7 qifF g3% ®7 JEITSW A
1 aFIR F T i@ Y MRy A
a1fgq | 39% 919 T9 a@ ¥ HWE A
Tifgd frad was 3 @ TaTe S I
A & fao faar &k fraat ¥ a8 & fag
AT H gAFT AHT A foHar | F@T
F 19 A FiwE AL g aFA |

fama F orad a3 wa H 3
¥ TA] @y & fog aga waw & 1 3
Fa 9T 0¥ JTETHT §) T 4G §, TR
JUIA-HTT AT grO & T @
gaT 4 fear s awar, gEwr dar
aree @ /Ay YT guR qg W A
W § wife a7 oF qrfas gt &)
AT i ATET & 9 g Wfeww Y@ &
H [T gt e g Ak ag frw A &
W 0 F& @ A qwogat

¥ srer =g g fis g o wvee
9 999 3, |1 9 T4 ayee § a8
far fod goiaa & o T goEt B
TwT v @k ? afe §, Y g Wi @
fearar@r &7 sEt-wrEY S o
TAFT TEIT FT @ &, a 10-20 F T
I & AT 100-100 YT 200-200 FEAA
I § FTH AET TIAT | Y6 ®q §
FAA FT ATGHT AR FAT LY |

AR AT & qT1 A ¢ | WA frw
R yafmr gt &, ™ & fAwaw &
IR faa & @ A A T JH
wrt & Foraw AT T Ay § @R A
GoaT &, FWEIT T @ X G 6
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g ) g g gen gy &, O fE

afgmrdt feg ag ¥ a3 I@w AR 3,
IqF i P &, Iau god N forw-
FT 3q AN F1 eqatan F fag gad &

gear $T3F £

za arq ¥y wiaT g wifgy f& ¥
NF ozt ¥ wrdy §, ¥ IAFT Twwafew
g & 3T #7 IF T H FH W1A-
BrIrEl FY grzAT FIF I+ fawrsr wrAv
gryaqAd T aqar g fr fassly 7 &
AT &7 yrog FT &FA £ 1 g W q@r
awr g fr 2w ¥ gg fgeal & ¥ Atw
A &9¢ et qv gz FT Fed) gare
wu faa & fgama § 391 JM@r § 1 °TA-
8Ny a1 ATANE & | IR T AAT &
gav & geafrona &1 qar agdf a1 57
gerfoonal &1 y=X 3w Fww A@UfRq,
fog 3w @Y @ F19 A I79W | FIA
¥ gWYT §3F @ A F @G F I
FT &1 q1fgu, qrfs q Sl F1 9T 7
CARE

Tq X T OF USTEAIAT §F &AT
arfge & ¥ 7@ feat aard wr
feadr o § ar§ sy &, frar gaven
&1 gas-gafad) gra s99 & § wAET
farar srar & T I 9T T@EFT |WT TATY
Q@I L §F FINU IF AT AAFTH
faqa QU aIEIT T 7 TqET HT FHET
HT 9T AT AHAT |

ST ANT F AT FY gRIAT w2,
Ia% fadis 7&q FEAAE F J0 ) 37
ATTAF Y A F1AT H FAIA FH IR
SATIT-§-SATAT §AT 37 FT qrawrq foar
1T |

THE MINISTER OF STATE OF TH
MINISTRIES OF EDUCATION ANI
CULTURE AND SOCIAL WELFARI
(SHRIMATI SHEILA KAUL): M
Chairman, Sir, while I agree with the Hor
Member that the problem of drug abuse
and for that : matter, the use of alcohol
among the studeats, is a matter of concer
for all of us, the problem needs to b
reviewed in its proper perspective.

The studies conducted by independen
research organisations referred to by th
Hon. Member were, in fact, sponsored b;
the Ministry of Social Welfare betweer
1975-76, and completed in 1978. These
studies went into the prevalence of drug
abuse among college students in sever
citiecs of the country, namely, Bombay,
Delhi, Madras, Hyderabad, Jabalpur, Jaipu
and Varanasi. Besides, the Indian Council
of Medical Research also sponsored a study
of the problem among the students of Delhi
University, which was completed in 1976.

These studies indicate that the incidence
of drug abuse among students exist. Anm
overwhelming percentage of students did
not take any drug at all, including socially
acceptable drugs like tobacco and alcohol.
However, 1 appreciate the concern of the
Hon. Member and would like to assure the
House that the Government is fully alive to
the problem and all possible measures are
already being taken to keep the problem in
check, if not to root it out completely.

The Government has been continuously
making efforts to educate people about the
evils of drinking and drug abuse through
mass communication media and also by
encouraging voluntary organisations to
undertake educative publicity by giving them
grants-in-aid  Since the subject falls within
the purview of the States, the Central
Government has been impressing upon the
States the need for every possible effort to
wean students away from drinking habit.
They were requested to ask all the Univer-
sities to exercise contipued vigilance in this
regard The Ministry of Education also
silmilarly wrote to the Vice-Chancellors of
Jal the Central Universities,
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In addition, the Ministry of Social
Velfare has recently sponsored essay and
cbate competitions among students at
Jniversity level with grants-in-aid from the
Ainistry. 22 Universities have so far respon-
led to the proposal and have either held
ompetition or are in the process of holding
he competitions.

The progress of various programmes
‘or enforcement of prohibition and
srevention of drug abuse is reviewed perio-
iically by a Central Prohibition Committee,
which is represented by Ministers-in-charge
of Prohibition in all the States/Union
Territories. Besides, Union Ministries of
Home, Industry, Finance, Chemicals and
Fertilizers, Tourism and Health are also
represented in the Committee.

Elaburate laws regulating the manu-
facture, use, possession, transport etc. of
various drugs already exist. However, in
order to make them more effective and
stringent, a comprehensive legislation is
presently under consideration. This will
consolidate the existing provisions in various
Acts into a unitorm central law.

It is not correct to say that there is
hardly any coordination among various
Central Ministries dealing with the drug
problem. The concerned Ministries are
working in close coordination and consul-
tation. [ would like to assure the House
that no effort is being spared to deal with
the problem most effectively.

st uam gwie fag (fsdeER) -
ATFET, FEIAT FATAT FT A qF BIAT F
9% 7% § 38 AT A A1t Ay F g
g1 fa=arsas arg 1 zE®Y AR A9
FIFTT FT =19 fFA1AT T097 & AT FIFIL
FE @ q@ ALl AT qUQET |
9 & IFL 7 N AN uwgEw A
FE AT s F@ Al &G T
wifex 5@ w7 & Y gha@d s
FTg ! 59 w1 § ag sggeaAr & ?
e 3aeal fafaedt &1 e ag @
d@ar g & guw & o1 gfve ammw

AT AT WG § SEFT BA-BP™RN g%
3T g1 q3aT 8 7

fagelt s w@ ag w=f arf @ ax
g aw s wE ff 5 ow nfgfaas
FR q1E AN fEd $o NHEE A
TEguzy fg STad | Iw wRE AT wE
IT AW & AFAr g fomwr s
NE ¥7 § FTEWH 93 qAT &1 HG
f frent & femmr srar & fe @< aam
FW FAT § AR 9T HAgA v ¢ aw
g BIT ¥ F-FEwwAT § ¥ awal
F FET Mt gAR WERH 9T q@A
qEaT & |

(saeT)

& woft 9t & g AT WgAr § A
ey &€ gegw oifgfasm FRA Fard
AT 39F gTU, BN g 1 foea) qar
ggd grat & 9t gfaw gwmr 9T @R,
IAHT VFA &1 &5 gq1a fgqr ?

a7 ot F wfqedaa &7 qra N 74
g one arae ¥ dgEm it Adve
g3y @e7 wig 9 faw 9t &) fag
817 #1 @9 & fag 50 @y AEA faay
AT WO H O AT HT AAT & AT
7 q fawrads & a9 gue dOF
7w yEard § oarar 91 fF ae 3@
Asqge qy feqza afarg W o
15T fesdtsqam ft F3)

3qH T 98 & I §— TH I
F ®JTTAT 9T § AT q@rar g fe aaq
feadt gRT AT | IART qU7 STET ¢
T g AT JW IFFT VKA A A
# 1 9aq wg1 g fo 1 el Maw
o @r g, faawr aga ¥ fasafaaa)
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Feftee fear 81 9R WE OF Om
Aafeq wwmar §, g 9@ w7 A& faear
& AR 3g SuRr qse A A9 FEAT §,
forgeT 1 T BTAY 9T AT § 1 TR
w1 SrHgr A AT A ) T 94,
AIEF @R KT S F AEw 9%,
arifes ar wrafas gz swvg qeat §
zq fa=re wifssal . feqe & &w &«
S, € g FAAT A A AT
& qrqR Fgar qgar g F A 3w
FiwAT FART, faw #g 7 & a@ g
Faar & |

it TR wresy (9ET) <  wefa
ARIRE, HIAAG HAl WZIAT A T FHAY
fear &, s 9v ¥ maw 1 | fRaa<
& arcifea &7 q&aT 135 F IATE GV
fasafagraal, W R @&l § o
qag 7 NF qaqu A @A FT TG
TFHT gEd qri § q197 Fq9 0F AT
Frgacfgat w1 gsa@ foar 3 | wrqarfgal
F A AGTqEE, IAFT AU AT 7

w7 qraer w1§ g o & fw
fazafrarea 7 @ua sredt #1 Awam
¥ fag a¥ez gy & &t AmaF qFt &
fean awhta fasafaaraaY & gwafag) &
srarar fgo § &t gAwr At Ear @ ?

W qd e & fagg frad fama-
faenerai ud wrwsl qar ewAl @ qUR-
faarg srgifaa feg 1@ § 1 3AFT BrAT
QT AT HGTqEr § ? AY F AEAT
g7 aF FAUT € § AT WL A g9 "G
QT yq aw fraar @ fear g 7

Ftr nfgfags &% & wml a1
Y s @ o T@ fram § I wgr A%

aewar fast g ?

ATHTT 3H IFT FT GUT FTAT FY
Q7 g FI[T 9 qF a7 w1 A=
@t § aR o fasafaeal & qrsw-
w91 & #11 7@ fawg ® wifaw w7 faar
g ?

SHRI SUDHIR GIRI (Contai) : Sir,
questions 1 will put later on.I am first
forming the background.

Sir, this evil has to be tackled not only
by the Government, but by all the people
of the country. I say this because student
population of our universities and colleges
have become so much drug addicts that it
has assumed a very serious dimension.

Sir, this problem exists not only in our
country, but it is there in different countries
also. It is in Canada, USA, Britain, France.
Australia, Pakistan etc. These are the pro-
blems mainly found in the capitalist world.

MR. CHAIRMAN : Now, please put
questions.

SHR! SUDHIR GIRI : Sir, these
things are very rarely found in the socialist
countries. Therefore, I think one of the
main causes of the drug addiction is the

capitalist system of our economy, because in
such a system there is existence of inequality
of income among its citizens. I am also a
teacher of a college. I bave found from my
experience that those students who have got
addicted to illicit drugs are those who have
got some pocket money.

The poor students coming from villages
have ncver been addicted to illicit drugs. I
think the social system which exists in our
country is also responsible for this drug addic-
tion, e.g as in Canada, Australia, Pakistan,
America or Japan. Will the Hon. Minister
tell us : (a) whether their machinery is
capable of tackling this drug addiction
problem suitably, as is done in the socialist
systems prevailing in different parts of the
world ? (b) during the meecting of the Heads
of different countries, it was learnt that
India was used as a tranmsit route for illicit
traffic for different countries. Will Govern-
ment exercise stricter vigilance on the points
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through which such illicit drugs can enter
India, and from India go to other parts oi
the world ? (c) Films are one of the causes
of drug addiction. Will any member of the
Central Prohibition Committee be deputed
to the Censor Board to censor those films
which have clearly depicted drug addition or
drinking scenes etc. ? and (d) druggists and
chemists have produced illicit drugs. When
Government took measures, they went on
strike, and they did not want to sell drugs
required by genuine patients. Willi Govern-
ment take steps to nationalize the entire
drug industry, which produces such life-
saving drugs ? Will Government's policy be
to nationalize the drug industry, so that the
druggists and chemists who are running after
profit, cannot thwart the efforts of Govern-
ment to streamline its policy in the national
interest ?

18.00 hrs.

ot q& w77 v (9TST) @l e,
faareral & of@d ® e B AT AT
Zoql ®T 49 FLA 2 U 1T g HWAIT
% T gfaat & swrfea g G99 70
I T IHIL KY qIZH Fo41 & gaA WY
safa ol ¥ 939 T I , ¥1 @
Axa & forq faar faww 15 w37 1@
Q@I ! FAT AT AT FIAXH FAGA
fomg fs AR @ g3fq &1 O F
oo qarw far T a% ?

1 1T T4 FAFTAAH T TF
N a|q @ axd ¢ f& g & o
ATRE FSAT HI AF /A ¥ @I H
aras P AT AqIA AT A ¢ fF @A
A e At grg-ary §5%7 9N
w1 19 g@d foro #1€ @ FF FAEN
fraq f& sy a@ugse AfFT #F7 3F
IR foa 87 F aR & AW g ¢ @
aftar & gAY quqr fear & ar fee
A fEar g @ sa% faws w9 g
*TH I3T qF | qgi aw 5 ITR fAeer.

fag ®&v4 2% 51 a1 I BE gy
oftar ‘'z ¥ 9% | wmaw zwE g sqfe
|HTA g AT |

sfimdt e w0 AFEY, AT
aIel A AU g gER TR
fawa & g9z wrfge 1 § o TR @
2 fF gai i femwet A 1 Sfew
T 29 qq w1 W I & fR A§ A qx
agl AT 918 § T § wwfF gad vk
faga qx agi <=t & & & w9 @A
Fq 9 agi 2 f& A & w5 a1 fean
®1T H {9 A A1

T DNgg s A ¥ g
AAsNE ) w7 & ag @ § &
AR o9 59 IR I TAVE G W E A
gWE! I JEA% gy g HT Aqq
ezizdMaqrar g fv fea ads &
g A fAasT F19 FT G § AV §&ER
qga AN F @S FAT F W
&7 ag Wt w81 & 5 wrgdw fmfaed, 7w
fafaedt, Tros FeraT #T qyHaA
fufaest q@ o wow Ao fafaed ww
faa®v gg 7w 7 w17 §@ § f* fow
ai& q S T a1 &, foq@ arr &, av
A9A qIT 2 IAFT AFT HIA § UK J1C )
T qg fawny agt O arag 3@ w§ O
At /g wFm, @0 A FFAT ) A A
nE Wig 7 F@ g A1 fr aga ag #4
f& ga% a1% 0 g&d FIW IIGT JEAT
Fifze oty ag @ren zarg ¥ fag fad

T 7g qAT Arar fe 9% I EH
feaar dat @q FY @ E 7 @AW ¥SHAT
temighiz 7 zg & & fau |5 ar@ WQ
wg fr frg a0F ¥ A AFA&
TR # gfswfadr @ g AN Y foel &
afg & a1 fR aEg & i & @
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QaT a1 % | 9 717 WY gew fafred
INwr e @ gz N qea@ g
HTT qAAYG qzed 70 fewaedt 37 @
a g gk fag R N sawr dar
frdm | dfergw ¥ <} 2 fhgw @A
fapat feeraeft & @ &1

I Afage o wvar o @
2 ST f 16 ardm WY wredw  fafrex
TRrIsgrafe v AR AT Q@
g 3 g9 wF I FAH s& )

AfeT ot A AT AR E ) o
g ¥ 3G fs & @1w gow @, fyarsh

T DY &, AT A W F, v §F wrf

Aff AT @ FeSl v ) gEwT age
ASBT FYT TEAT | FAT 47 XM
graggs iy g argn N oF sor & at
MA@ qvageftarg & ag & Fr
TAZYT qIAT R, TAFT aqAwT G,
AT &1 FOAFT 97997 T | 9T aF T4
s #1 7 F a7 TF 79 wgew @
fadrm, foraar g Ty &

MR. CHAIRMAN : The House stands
adjourned till 11 A.M. Tomorrow.

18.06 brs.
The Lok Sabha then adjourned till Eleven

of the Clock on Tuesday December 20, 1983]
Agrahayana 29, 1905 (Saka).





